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1L.OK SABHA DEBATES

LOK SABHA

Wednesday, July 29, 1970,Sravana 7,
1892 (Saka)

The Lok Sabha met at Eleven
of the clock.

[MR SPEAKER in the Chair]

OBITUARY REFERENCE

MR. SPEAKER : 1 have to inform
the House of the sad demise of Shri Pattom
A. Thanu Pillai who passed away at
Trivandrum on 26th July, 1970 at the age

of 85.

Shri Thanu Pillai was a Member of the
Constituent Assembly during the years
1948-50. He was onec of the prominent
figures in The Kerala politics and had been
the Chief Minister of the erstwhile S.ate
of Travancore and later of Kerala. He had
also been the Governor of Punjab and
Andhra Pradesh, He was a scholar, an
administrator with wide knowledge and
information on international affairs.

We deeply mourn the loss of this friend
and I am sure the House will join me in
conveying our condolences to thc bereaved
family.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNIG (SHRIMATI INDIRA
GANDHI) : Mr. Speaker, I share the
sentiments which you bave just expressed
regarding Shri Thanu Pillai, Sbri Pattom
Thanu Pillaj was a man of the masses and

a sturdy fighter. He bad a long life
which was full of great achievements. He
was one of the founders of the
State Congress in Travancore. He
moulded the public life of Kerala and
dominatcd it for several decades. It was
only to be expected that be should be
chosen to the Constituent Assembly which
drafted the nation's political charter. You
have referred to Shri Thanu Pillai’s work as
Chief Minister of Kerala and as Governor
of Punjab and Andhra Pradesh. I have
konown Shri Thanu Pillai for many years. I
was struck by his alert mind, his wide
interests, his sturdy optimism and his lively
sense of humour and also by his intense
concern for the common people and for
the problems of Kerala. We lose a stalwart
and our deep sympathies go out Mrs.
Thanu Pillai and other members of the
family. 1 request you to convey our condo-
lences and sympathy to the bercaved family,

DR. RAM SUBHAG SINGH (Buxar) :
On behalf of the Opposition 1 join you,
Mr. Speaker, in mourning the death of
another great son of India, Mr. Thanu
Pillai who dominated the life of our country
so far, Though he belonged to the PSP, I
had scen him carrying the ashes of
Mahatma Gandhi to Kanya Kumari on bis
dcath and over a million people following
him in paying tribute 10 the Father of the
nation. As Chief Minister of Kerala be
commanded the confidence of the people,
He also gave that State new ideas and a
good administration. As Governor of
Punjab and Andbhra Pradesh tbose who
knew him know what the condition of
Raj Bhawan was at that time, I do not say
that there has been any deterioration. But
everybody could see Mr Thanu Pillai’s
work as Governor of Punjab and also of
Andhra Pradesh. He was so regular in
his life. He was 30 experienced and well
versed with Indian politics and also world
politics ; all information was at his finger .
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tips and he could say who was what in
what Pradesh politics. A man of that type
comes seldom. He has passed away. We
are sorry that for two or three days it was
not possible for us to pay him our tribute.
He also tried to end the tyranny of the
Congress party ; at that time we were jn
the Ccngress. He had the courage to leave
the Congress and join the other parties to
correct the Congress. For all these qualities
1 pay tribute to his memory on behalf of
the opposition and request you to convey
our condolences to the members of the
bercaved family.

SHRI LOBO PRABHU (Udipi): I
associate the Swatantra Party with the
sentiments expressed by hon. Members
who preceded me. Since the bells was
tolling for so many lcgjslators, 1 wish that
the House should join in a prayer for a
kinder disposition of fate.

ot aduw wavws (sfem feedl) o
geagr Sit, = argfied o & faua & oo
1T Favag Aar gw @ fagg a7 1 97 W
fadean & 9Ay faaq F1 gaay g6 far
ar 1 ga sy ¥ 3 fagy oad ¥, faadr
gw-g% @, 30 & wfq 97%F gaa # faqm
TE 97, IR IAFT GH qGgd TFwAAT
g€ ¥ oy qeAlfa & ST aga agr
gg a1 #i< afg @ 71 yaifa & saw
AT & Y AT A AT A WAT FA
) gaAifa &1 MF TG FET §T AT

qZ T UCTATEl F, WAIAAE &
HR 3% I gY NFTA TN FWH q%-
war faad, o W AR AT U 4g
& @ 1 & so T F quv wow 9 Y
N A 3°9% wfa wgwfa =@ivg s@v g
T e w3 § fF gwrd @A SAw
qfeaT a% qg= & 9w )

SHR1 SEZHIYAN (Kumbakonam) :

On behalf of my party I associate myself
with the sentiments expressed by the Prime
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Minister and other hon, colleagues. Mr.
Pattom Thanu Pillai was a colourful figure
in Indian politics, He played a very
dominant role in the States people’s
struggle against the princely order
under the British, and in that strug-
gle he eminently succeeded by secing to
the lib:ration. and unification of the
Malayalam-speaking people into one united
Kerala there.

1 wish to convey, on behalf of my
party, our sincere condolences to the mem-
bers of the bercaved family,

SHRI UMANATH (Pudukkottai) :'I
associate myself and my party with the -
sentiments expressed here and I request you
to convey our condolences to the bcraved
family.

it vy faAd (K<) : mag wgE,
93 AT AEAIT  sgaq 1 &, SAF qK
Hoqq &1 9w q9 F1 AT SreAr
=redr § | Raaai & Sw@ifas maw
i F fog o awwy.q fosr @1ga & aga
agr g fgar 9r ¥ IAH H a4 IR
TA § ¥ H gH AW FT SAF g FH
FIA FT A T T gAT AT | AR H
TG AR 9& gq Hi fag 0 & @
9T g9 A SFFY AFAT qArE fqqy
T FY FAAT FIA F7 5479 fFar, Iq967
T IEL FG AN gU | wiew 98 -
T W fraige § Msafas maw
oA & f9y S A WY waw g fEar
AT afeq fear, sead fod 3@ )
ag I W IAFT AAT TIZ AT |

F ooy famat s § & gmd
WTEATd 9 G afear aF gan

SHRI P. VISWAMBHARAN (Trivan-
drum ; Mr. Speaker, Sir, 1 associate myself
and my party, the PSP, with the senti-
ments expressed by you, the Prime Minister
and the other leaders.
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[Shri P, Viswambharan]

1 belong to a generation in my part of
the country which was inspired to plunge
into the freedom struggle by the dedicated
leadership of Shri Pattom Thanu Pillai. and
I had the good fortune to be one of his
close associates for about a quarter of a
century In those days, when princely auto-
cracy outbid British tyranny in trying to
suppress the popular movement, it was Shri
Thanu pillai who along with the other two
later lamented leaders, Shri T. M. Verghese
and Shri G. Kesavan, rallied the people of
then Travancore State to join the main-
stream of the national movement for
freedom.

He led the movement to success in the
State. He was a fearless fighter and a leader
of extraordinary courage and great under
standing, who never retraced his steps in
the face of heavy odds.

Shri Thanu Pillai was the resident of the
Travancore State Congress for 12 years
and the Chairman of the State praja Socia-
list party for nearly 10 years. He was one
of the top leaders of the All India State
People’s Conference.

He had the unique distinction of Icad-
ing a party majorty Goverment in Travan-
core a minority Goverment in Travanccre-
Cochin and after that a coalition Government
in Kerala, and subscquently, of holding the
gubernatoriai office in two States; namely
Punjab and Andhra Pradesh. He was one
of the ablest administrators of India,

Sir, I request you, on behalf of my
party, to convey the eondolences of our
party also to the bereaved family,

SHRJ] N. SREEKANTAN NAIR
(Quilon) : Mr. Speakar. Sir, it is with a
deep sense of regret that I join the senti-
ments expressed by the Prime Minister and
other speakers, During the 12 years of pol-
tical campaign and struggle in Travancore,
I was onc of his very intimate colleagues,
and the trials and tribulations that we
went through cannot be concelved of by
the people in British Indira Shri Thanu
Pillai was a proud, honest and courages
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leaders. The stalwart leaders for 12 year
in the incessant political struggle in the
State of Travancore became the hero of the
nation, of the State and of the people and
became a first class top-ranking leader,
His unbending nature, honesty and inte-
grity are some of the things known to every
body. No leader however tall, including
the tallest in the country, used to talk
to him in an off hand manner and he was
highly respected. 1t was our misfortune
than during the first period of the
indepenence of Travancore and of India,
he could not continue as Chief Minister
for even ten months. From then on the
evils of Kerala started. Insecurity and
instability started from then on. After
trying on several occasions through
several parties to steady the political set-up
in Kerala, he left the stage and became
Governor,

India has lost one of her noblest sons
and on behalf of myself and my Group I
request you to convey our sympathics
to the bereaved family.

SHRI VASUDEVEAN NAIR (Peer-
made; Sir, in the derise of Pattom Thanu
Pillai, the country has Jost one of her
illustrious sons and the State of Kerala has
lost its elder statesman, When people of
my generation were only of the school-
going age, even at that time Thanu Pillai
was a towering personality in the political
sence of our State, In that way, wc have
seen him fighting against the despotic
princely reginc in the old State of Travan-
core. All his achievements have been
related here by my hon, friends, I should
like to  associate myself and my party
with the sentiments expressed by you as
well as the Leader of the Housc and the
Jeaders of the various parties in this
House.

SHRI A. SREEDHARAN (Badagara) :
Sir, the passing away of the Shri Pattom
Thanu Pillai the end of an epoch geaerally
in India and particularly in Kerala. He be-
longed to that generation of patriate who
were incorruptible, who loved this country
more than anythiog else and also who were
prepared to sacrifice anything for the cause
of India. I bad the good fortune to work
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under him for ten long years as Secretary
of the party over which he Presided. He
bhad the unique distinction of beijng the
Chief Minister of three States. He was first
the Prime Minister of Travancore, Then
he was Chief Minister of Travancore-Cochin.
Finally he became Chief Minister of
Kerala. His record of services, his iategrity
and honesty have left unforgettable foot-
prints on the sands of time. Which paying
my humble homage to his hallowed memory
1 associate myself with the sentiments
expressed by the leaders of various parties
over his death.

SHRI M. MOHAMMAD ISMAIL
(Manjeri) : Sir. the late Mr. Pattom
Thanu Pillai possessed a dynamic and dis.
tinguished personality. He was one of the
foremost figurcs in the struggle for freedom
of the country. He was a great scholar,
At the same time, he had a fund of humour
and capacity to tolerate the view of others.
His departure from our midst is really a
loss not only to Kerala but to the whole
country, because he was an outstanding
example of what a gentleman should be. 1

associate myself with the sentiments
expressed by all the  previous
speakers, by you and by the Leader

of the house. 1 request you to convey
the condolences of myself and my party,
the Muslim League, to the members of the
bereaved family.

st ygaRiag wet  (ST9q)
A, = gawang fre ¥ faw & gAr
aw & uoAifaw fafas &1 o ag aga
IUFAT GAT AGT  FE | TAT R | IAHT
WTEH a9 gH 8§ F (W G F I
@ | & I AGET ¥ fA9T 9T 9w q@
N N giad ws g9 F@T § 1R
I gt wiaq F3ar § |

MR. SPEAKER : As a mark of respect
to the memory of the departed leader, the
House may stand in silence for a short
while.

The Members then stood in silence for
a shotr while.

JULY 29, 1970

ORAL ANSWERS TO QUESTION

Mass Exodus of Minority Community
from East Pakistan

-+
*61. SHRI SHRI CHAND GOYAL :
SHRI BAL RAJ MADHOK ;
SHRI SAMAR GUHA :
SHRI RABI RAY :
SHRI YAJNA DATT SHARMA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the number of people of the
minority community who have come from
East Pakistan in the year 1970 as also in
1969;

(b) the reasons for this cxodus;

(c) whether Government took up this
matter with Pakistan; and

(d) if so, with what result ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) :
(a) 9768 persons belonging to the minority
community came over from East Pakistan
to India in 1969. During the current year

1,45,595 such persons came over up to
17-7-70.

(b) the exodus is taking place on
accouat of a number of reasons including
insecure conditions of living, economic
distress and discriminatory treatment meted
out to the minority communities in East
Pakistan, The situation has been worsened
by the propaganda carried out by communal
parties during the current election campa-
ign.

(¢) Yes, Sir.

(d) So far the Government of Pakistan
have not taken any effective steps to stop
this exodus by providing ecurity of life,
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property etc. to their minorities. However,
we are continuing to press that Government
to fulfil their obligations towards their
minorities in this respect under the Nehru
Liaquat Pact of 1950 and Tashkent Declara-
tion of 1966.

SHRI SHRI CHAND GOYAL : This
being a question of national importance
and also a question of sentiment with me
because the founder President of my party
resigned his seat from the Nchru Cabinet
on the question of the fate of the minori-
ties in Pakistan, 1 would like to give a
little background of the situation existing
before partition, in a couple of minutes.

We are
subject

BANERILE :
this

SHRI S, M.
bhaving a discussion on
tomorrow.

MR. SPEAKER : I wculd request him
to put a supplementary question without
any preface or long iniroduction. We are
already going to have a debate on it.

SHRI SHRI CHAND GOYAL : At the
time of the partition of the country a
sizable number of minorities were left on
both sides. There were about 15 million to
24y million Hindus in Pakistan and about
30 million to 35 million Muslims in our
country. Although the demand of Mr,
Jinoah and Dr. Ambedkar for the exchange
of population was not accepted at that
time, the two governments undertook to
protect the minorities in their countries.
Considering this huge exodus of Hindus to
India it is apparent that Pakistan has failed
to do its duty. According to our calculation
the population of Hindus in Pakistan ought
to have been 25 millions. But it is only 9
millions now. So far as Muslims in India
are concerned, the population has riscn
from 35 million to 50 million in 1961 and it
is likely to be 60 million in the census of
1971. It is a clear indication that the
Pakistan Government has been following a
policy of squeeze out, a policy of extermi-
pation by creating a sense of terror and
by dishonouring the women folk...

MR. SPEAKER : I have requested him
to ask a question withouat giving any back-
ground,

SRAVANA 7, 1892 (S4KA)
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SHRI SHRI CHAND GOYAL : I
would have finished by now had I not
been interrupted. In this background, consi-
dering the large-scale genocide in which
50.000 Hindus were murdered in 1950 and
again another 30,000 were murdered in
1964 on the question of the sacred hair of
the Prophet, I wish to know whether the
government recognises its moral and legal
duty to protect the honour and properties
of the Hindus who were left behind in
Pakisian, as also its responsibility to settle
those who have come from that side ? In
view of that 1 would like to know as to
what long-and short-term measures the
Government has adopted to settle those
who have come over this side and what it
has done to protect the life and honour of
those who have been left there ; also, whe-
ther the Government would like to take up
the demand which had becn made by Sardar
Patel for demanding territory from Pakistan
so that tiiose people could be settled thereon
otherwise, their coming over here would
shatter all our economic plans.

SHRI SWARAN SINGH The real
responsibility for thd protection of minori-
ties in c¢ither country, according to the
well-known conventions and also under the
specific agreements, is upon the country
concerned. We are rcsponsible for the
protection of minorities in our country and
the Pakistan Government is responsible for
the protection of minorities in that country.
This is not only the well-established inter-
pational law and convention, which should
be followed by all countries, but this was
really clothed in the form of a solemn and
formal agreement. There is no doubt that
in this respect the Pakistan Government
signally failed to discharge their responsi-
bility of providing protection to the
minorities which has resulted in this conti-
nuous migration to this country. Just as we
have taken this responsibility upon ourselves.
Pakistan Government have also taken this
responsibility upon themselves. The best
way in which we can achieve this objective
is to impress upon the Pakistan Government
to discharge their responsibility.

So far as the question of settlement of
those unfortunate people, who bave come
over (o this side, is concerned, it is a very
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difficult problem, We have got our own
problems, but my colleague; the Minister
of Rehabilitation, will answer any specific
points in that connection that are made to
him. However, we are taking steps... .....
(Interruption). On the question or resettle-
ment, it is a very painful duty, but we have
to discharge that responsibility and we are
doing that to the best of our capacity.

1 think, it will be very unwise for us to
raise such a question as asking for territory
because this  will accentuate the tense
relationship between the two countries and
instead of giving any solution to the
problem will worsen it. It is both imprac-
tical and impolitic. 1 would appeal to the
hon. Member not to be carried away by
emotion in this respect.

SHRI SAMAR GUHA ; You ask us
not to be carried away by emotion when
60 lakhs of people have come over from
that side and thousands have died there.
You are a heartless and cruel sct of people.
Better, you arouse your emotion. You talk
of emotion? You have left the pcople there
lot and you advisc us not to be carried
away by emotion.

SHRI SWARAN SINGH : If these
strong adjectives can satisfy his conscience
and the unfortunate people, 1 do not
grudge these adjectives, He can use even
more of them. We are accustomed to hear
such things from the hon. Member
(Interruption).

SHRI SAMAR GUHA You are
criminals. You divided the country. You
bhave forgotien all the commitments that
all your national leaders, Jawahar Lal
Nebru, Sardar Patel etc., made in 1947 at
12 O’Clock in the night at the time of
partition.

MR. SPEAKER : If the House agrees,
we may have him demonstraie for a few
minutes ; then, we will resume our work
He may now demonstrate his feelings but
he should not interrupt the proceedings.

SHRI SWARAN SINGH : I have no
doubt in my mind that it is both unwise
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and impolitic to make such a demand as
asking for some territory, This will accen-
tuate the problem even more. I would
appeal to the hon. Members not to raise
something which is so uapractical, so
unreal and so impolitic.

SHRI SHRI CHAND GOYAL: 1
would like to know whether the Govern-
ment’s attention has been drawn to the
advertisements appearing in the New York
Times quoting the speeches of the Prime
Minister and the Home Minister to the
effect that there is genocide of Muslims in
India..,...

MR. SPEAKER :
hare,

That is not relevant

SHRI SHRI CHAND GOYAL : .. and
if so, what steps have the Government
taken to gear up its external propaganda
machinery to mobilise world public
opinion against the genocide of Hindus
in Pakistan......

MR. SPEAKER :
relevant to the question. (Interruption)
Don’t shout please. The Question asked
is about the number of pcople of the
minority community who have come from
East Pakistan to India. You relate your
supplementary to this.

You should be

SHRI SHRI CHAND GOYAL : This
arises oul of the main Question. Other-
wise, there will be no purpose and no fun
in asking supplementaries.  The above
supplcmentaries do arise out of the main
Question. Since we ure being dishonoured
in the entire world I would like to know
what has the Goveinment done to gear up its
external propagada machinery to mobilisc
the world public opinion against the geno-
cide oi Hindus taking place in Pakistan,
1 would also like to know whether the
Government will take up this matter be-
fore the UNO or oOther international
forums as it was done up by the
refugees, coming from Arab countries and
who were successful in getting the aid of
the UNO.

SHRI SWARAN SINGH : [ am not
sure what the Arab refugees about whom
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the hon. Member made a reference got
from the discussions in the UNO. That
problem continuous and nothing much has
happencd in that respect. Nothing will be
gained by us in raising this matter in the
UNO. It is essentially a bilateral problems
in which all possible pressures have to be
built againts Pakistan so that they could
realise their responsibility. Thercfore, 1
am quite clear in my mind that raising

this matter in the UNO will not yijeld any
result. We should continue to press
this in a bilatcral manner. In fact,

we should be carcful to avoid interfe-
rencc by any outside country friendly,
neutral or unfricndly, in our rclationship
with Pakistan. That is the clear line which
is in our national interest. That is the
only manner in which we can resolve
these problcms.

A qATH qOF . A AN ANIT A
Fgr & 5 ag argdige wraem g A1 gR
qifrea g e Afafas Jo ey
=ifeg 3@ maw # Q1 § onaan =vear g

foza fager 21 @A § w9y FNF ar
W A1 Wi sg%r sar  qfume
fager ?

FAT W IZ IGAT qFI § fF 99
qiffena qear @ fF wRE F a9 w1
HAAT T IF £ Agl @ G dF
FIEIT FT HIWAT g AL 9T a1 aq7
w9 W ag wfewa qm @Fy § f& 97
aF aifsema g7 Togw Y aifow ad
T, ag 4-5 ar@ g #wfug 15 fafaga
& 7 A &, 1L 3| FAT AT E 9T
ax qifssa@ AR arfow A qwoar
I7g T JgIA F gy Q2 A v
dq 5wy qifeem & arg fody qra
# qrasid A F4X, IT IFT TF T A9
T F aR A A R fFa
AT F AR F IAF WA FHA ! qaqw
Y AT ST q@N ? 9w w9 wgd § F g
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wifserm o siw difafasr dwx w@An
g @ AT FgAT1 & fF this is the only

pressure. You are a Punjabi. You know
better, Pakistan knows only one language,
Are prepared to use that language or are
you only going to bluff us here ?

SHR] SWARAN SINGH : So far as
this aspect is concerned, we have to care-
fully consider as to whether a purely
negative and obstructionist attitude is
likely to yield any result. You say, ‘We
will not talk unless these people are taken
back’. ‘They say No talk unless Kashmir
is scttled.” This thing will continue in this
form and the refugees will continue coming.
I don't sec what we get by adopting this
attitude,

SHRI BAL RAJ MADHOK : They
arc coming any way.
SHRI SWARAN SINGH : 1 don't

accept that they are bound to come. If
they are to come any way, what js the use
of trying this thing that you are suggesting ?
my apprcach is different. My approach
is that this is 8 matter in which we have
to sec that these people can stay on there.
There is no doubt that they are Pakistan
nationals. Just as Muslims and other
minorities bere are Indian nationals. It is
the responsibility of the respective Govern-
ments to look after them. It is a bad re-
cord on the side of Pakistan.

We All have to continue to press them
that they should discharge their responsi-
bility but this sort of tablethumping is not
likely to help. This is my considered
opinioa,

SHRI BAL RAJ MADHOK: You
read your own words, You said, ‘We will
put all possible pressure.” 1 want to know
what pressure you are putting,

SHRI SWARAN SINGH 1 May be
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strong sentiments expressed here also are a
sort of pressure.

SHRI SAMAR GHUA : The problem
of exodus of refugees from East Pakistan
is essentially a political problem and not a
communal problem. Till 1950 it was
essentially a communal problem but after
the growth of the autonomy movement
based on Benagli sentiments in East Pakis-
tan it has turned to be by and large a
political issue. It is the conspiracy of the
Pindi Government to squeeze out the
Bengali population from East Pakistan. If
they could, they would have driven out
the remaining Muslims from there. The
minorities there are not protected here or
there. They have chosen these unfortunate
minoritics. It is the calculated drive of the
Pindi Government to drive out the Bengali
minorities from East Pakistan to convert
East Pakistan into a colony of West Pakis-
ton. This is the whole crux of the problem.
1 know some communal organizations are
playing some communal role but by and
large the Bengali Mnslims community is a
progressive community and they do not
want that Hindus should be squeezed out.
But it is the Pindi Goveroment which is
behind the game. In this House 1 have
tried to draw the attention of the Govern-
ment on a number of occasions. Unfortu-
nately, the Government---1 would accuse the
Prime Minister, she has not uttered a single
word in defence of the minorities there and
the political conspiracy of the Pindi Govern-
ment to squeeze out the minorities there
have done nothing. In this background
and the political conspiracy of the Pindi
Government I want to know from the
Government whether the attention of the
Government has been drawn to a statement
made by the Governor of East Pakistan
in which he has categorically denied any
migration of the minorities from East Pakis
tan. If it is so, why is it that when the
Prime Minister visited Calcutta—the Basir-
hat and Hasnabad area s just 35 miles
away from Calcutta ; €0,000 refugees are
still there—the Prime Minister did not
take that opportunity to visit that area and
by that way draw the attention of the
world tnat the Governor of East Pakistan
is completely lying ?
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Next, Sir. I want to know what is the
pressure, diplomatic and political pressure,
that the Government wants to put up on
the Govermment of Pindi by  taking
films of thcse refugees, by asking foreign
correspondents to visit that area with a
view to educating world opinion against the
policies pursued by the Government of
Pakistan. I also want to know whether our
Government  will withdraw our High
Commissioner and also Deputy High
Gommissioner from Karachi and Dacca as
a retaliatory measure and also close the
plan service between Karachi and Dacca
flying over the Indian territory.

MR. SPEAKER : Be carcful in answer-
ing it.

SHRI SWARAN SINGH : Yes, Sir,
1 must say, I have not studicd the state-
ment of the Governor of East Pakistan
about which reference has been made. But
it is a fact that even in reply to our note
the Puakistan Government has stated this
and denied the fact of migration or at any
rate they strongly dispute the number in-
volved. But we have told them very clearly
that their attitude in this respect not
bascd on facts and this is not correct and
we have given them a further note giving
all the details. About the other points that
he has mentioned, to have some films or
to invite foreign corcespondents to visit
these areas. I do not see that apy useful
purpose will be served.

SHRI SAMAR GUHA : They are
showing such refugee films to all the
embassies of the world. I only want this
this film to be shown in the interest of the
refugees, and also we should invite foreign
correspondents.

SHRI SWARAN SINGH : I do not
expect the hon. Member to agree with
whatever 1 say. This so called idea of
winning the sympathy of others is a sort of
acadamic matter which is not likely to help
us, Pakistani organisations are issuing
advertisements but that is not creating any
impact. In fact we are, through our
embassies and through our diplomatic
channels, apprising all the Governments of
the correct state of affairs in this respect
and I can assure this honourable House
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that in this respect, that is, about informing
other countries and Governments about the
facts of the situation, we have not left any
source or any effort untapped. I don’t
agree that closing of our High Commissi-
oner’s or Deputy High Commissioner’s
office will serve any purpose.

SHRI SAMAR GUHA : I say, only
withdraw ; it is not a question of closing.

SHRI SWARAN SINGH : It is a
matter in which we should try to continue
to give whatever little help we can to these
unfortunate people and it wili he unwise
for us (o close these channels,

About the stoppage of flights of
Pakistani acroplanes on our territory, it is
on a mutual agreement, We fly our aircraft
on Pakistani territory, both east and west,
and they also use our territory. This is a
mutual agreement. We should not have an
attitude of snapping all relations and
disconnpecting cverything merely because we
feel strongly on a particular issue,

Of course, I share the concern, I share
the distress expressed by the hon. Member ;
and I have every sympathy for those
refugees. But we should also very carefully
consider as to what is the best way of
bringing solace to those people without
snapping the ties. Will these points
suggested by the hon. Member really help
them ? I am very clear these will not help
them.

SHRI SAMAR GUHA : Your attitude
is to fall at the feet of the Pindi Govern-
ment. That is the only atiitude of the
Government of India.

SHRI K. LAKKAPPA When the
Prime Minister visited Calcutta, why did
she not visit those areas ? He had asked a
specific question which you have not
answered.

=t qwew st : afeara ¥ o A
A F AT N gw A @A gT TR
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SHR] SWARAN SINGH : The first
question that he asked was about the steps
that had bcen taken to protect the person
and property of the minorities in Pakistan.
1 have made the position quite clear. So
far as the minorities in either country are
concerned, it will be wrong for cither
country to imagine that they can provide
protection 10 the minorities in the other
country, That is the basic point,..

ot qwae oAl ;. & wgw gy a8
wgar g1 H g A Avgan g fF
T A 9 &N | #Y ey www ey
2 YT IuwT IO W g ey fewd )
FEANW AL | N gIN F faggn
FTET T ATE |

WU REIAT : qeHEd F A at
T g fafqezr it feoard & sz g
& AL |

SHRI KANWAR LAL GUPTA : Can
he talk anything absurd ?
SHRI S. K. TAPURIAH : They can

talk anything but relevant.

&t gFR WY FGAW ;. [IAF AT FIL-
arE #1 ¥, SU I 9TA g @Y ?

SHRI SWARAN SINGH : No country
can take effective steps in another country to
protect their person and property except to
remind that Government of their respon-
sibility. This is what has been done from
time to time in the various pacts such as
the Nehru-Liaquat Pact, the Mirza-Pant
Pact and even the Tashkent Declaration.
and this responsibility on either side has
been clarified in these pacts,

The second question was about the
steps that we should take to build inter-
national opinion, As I have said already,
we have kept all interested Governments,
Governments who we think can have some
effective say, fully informed. But I am not
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sure whether just advertisements or the like
would help ; these are really a crude form
of putting across one’s viewpoint. This is a
very crude way and it does not cut any ice
whatsoever.

These were the only two points that he
had raised, and I have answered them.

SHRI BAL RAJ MADHOK : He has
not answered the question. The question
was about the publicity material and the
propaganda material. Is the hon. Minister
prepared to lay on the Table of the House
the publicity material that has been supplied
to our Embassies exposing the Pakistani
side ? Further, is he prepared to give us an
assurance to the effect that the Prime
Minister and other Ministers will not make
statements counter to the facts, which will
be used by Pakistan against us ?

weqw AYAY : FATT IR g &
IAFT ATGHT AT FT T ALY & |

»ft qwea i F1E W FET ww
FT WIF 1 FET qFAT & |

SHRI SWARAN SINGH : It is
incorrect to say that we have made any
statements which can be exploited by
others.

SHRI BAL RAJ MADHOK : 1 quoted
yesterday.

SHRI SWARAN SINGH : I do not
know what he quoted. He might.
have quoted something out of context
(Shri Bal Raj Madhok) Here it is. If
the reference is to those statements mame
by the Prime Minister and the Hotics
Minister assuring security to our minorities
and if they are used anywhere else, I thipk
instead of criticlsing, we should rather be
happy that there are people in this country
who can openly come forward to protect the
minorities. Our regret is that that there a:e
not more such people in the other country
who can be quoted as standing for the
protection of minorities. If Shri Madhok is
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interested, 1 will oot take the time of the
House but will show him several statemeats
where the Pakistan propaganda machine has
utilised his statements against India.

SHRI BAL RAJ MAD:OK They will
never. It is the Prime Minister’s statements
which have been so quoted. She should be
more careful.

SHRI KRISHNA KUMAR CHATTER-
Ji : Iconcede that we, Bengalis, are an
emotional people, I also oconcede that
Pakistan is an independent country and it
is, therefore, very difficult to put any kind
of pressure that may embitter our relation-
ship. But [ will ask a simple question. If
this exodus continues perpetually, the entire
economy of West Bengal will be broken to
pieces. It is not a question o7 mzre rehabi-
litation. It is a question of the eatire
cconomy of West Bengal being shattered.
So if by any process of diplomatic pressure
nothing can be done to stop this perpetual

exodus, what will be the fate of West
Bengal ?
SHRI SWARAN SINGH : (1) We

should continue t0 ensure that this migra-
tion stops (2) This should not be a burden
on West Bengal only, but the entire country
should share it and (3) The unfortunate
peop.> who have moved out have to be
rehabilitated in 1ndia with the co-operation
and help of all the States,

it swmmaiT wrest : g fadw WA
o fedw fag oY ¥ ®gad eg q ¥ Agd
I¢ EEATHT qel F1 IZA1EA A ar )
IR wEr a1 f& offam a@ qwT
nffamE & AR ¥g FA3 R WU
¥ ok fqw wgow & arffeard & 99-
der Ay §, 99 wgOd ¥ SAS "y
W 9 S wEr A FAg A afen o
AfFT agr Faw wEN @@ & IAET
WA & | S T F T FAT E IART
ar o agt & frerer faar @ ¢ v sAw
o qfewd #T faar 1@ § a1 9w AR
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fear qar & 1 & s WA g e adww
fadw w1 wo¥ yagd oA & q@
T ¥ 47 agA7 & AT afk qgma @
AW ghrar & amy g7 el # e ad
w@raarg ? fagy wis A{A & wis
AMG F TAT Feqaeqn AT A IH §
aq qifeeara A A ¥ AN 9278 q@-
feqdie s ad AR gEl o A
fergeam & faars gerfog ey sr @ &
At #ar FRW § 5w 1 fadw Favay
I L Farmacagar § 5o &
Fearl & gar st grox savd fag
fadw ooy war wrt wx wgr g 7

SHRI SWARAN SINGH 1 The figures
that were given and the reasons that were
adduced by the External Affairs Miaister,
Shri Dinesh Singh, in the UN were correct.
The reasons he gave and the analysis of
the situation he presented to the UN repre-
sent the attitude of Govcrnment in this
respect. The hon. Minister says that it was
mentioned in the UN ; still he contends we
are not doing anything to apprise the world
about the correct state of affairs., I thought
the statement by the Foreign A Minister of
a country in the UN was the best way of
apprising the international commuaity about
the true state of affairs. It will be wrong
and incorrect to suggest that we are silent
about this. We are not only bilaterally
takipg it up but are also keeping other
countries fully informed. We are consious
of the great responsibility that devolves on
us ; we are also very much aware of the
great misfortunc of these unfortunate
people.

We will do everything that is possible
to proceed on the lines which are indicated
in the reply to the question.

st qwTE e - AT FIAT 48
q—R eqe WEET, WG W gAT gAm—
qrfeeara ST arfeears & audst a1 M3
¥ oA AN A A 7N F www
ITTW AT L@ a§ a¥ fawiaa =g@ns
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Zrgre § gFTia &Y W E | W T
w wF ¥ famEt w1 fadw w0 AR
qot WX ¥ gfan & @A asarg @A
¥ fAu war FEAE FT G A W
SERT FT IA AT § |

SHRI SWARAN SINGH : I do not
think that spending money on advertise-
ments will be the correct way of approach-
ing this.

DR. RAM SUBHAG SINGH : Will
the Prime Minister go to Islamabad to
impress upon the President of Pakistan the
untold miseries of these unfortunate Paksi-
tani nationals who have come over to India
and request him to take personal interest in
the matter and see that they are resettled
in their own homes and hearths.

SHRI SWARAN SINGH: We fully
realise the gravity of the situation and I
have alrcady sent at a personal levela
message to the Pakistarii Minister who is in
charge of law and order. 1 have requested
him to take special measures and pcrsonal
interest to ensure stoppage of the move-
ment of refugees.

SHR1 CHINTAMANI PANIGRAHI :
As Sardar Swaran Singh says Government
has been continuously pressurising Pakistan
for the amclioration of the difficulties
of the refugees, and I hope, as Sardar
Swaran Singh said, it must be a very good
pressure, but I would like to koow from
the Minister how far his pressure has
woirked so far and the latest reaction of the
Government of Pakistan to the pressure
which Sardar Swaran Singh has brought on
on the Pakistan Government, whether
4he influx of refugees has been reduced
after the pressure or it has increased.

Sccondly, as the hon. Mnister has
said, it is a burden for the wholc country,
not only for Bengal. Therefore, 1 would
like to know from the hon. Minister
whether—you know  the Congress
President Shri Jagjivan Ram bas already
appointed 8 conmmittee to look into the

JULY 29, 1970

Oral Answers 24

matter— Government are going to do
anything immediately, so that at least some
money is granted to the refugees and they
are rehabilitated properly.

SHRI SWARAN SINGH : We have
been taking up this matter with Pakistan,
but 1 would ot like sirike a very
optimistic note by saying that we have
succecded in persuading them to accept
their direct responsibility in this respect,
but we have to cantinue this effort.
Although there is some decrease in the
daily rate of the number of persons who
crossed over to West Bengal of late, this
may be due to climatic reasons, rain etc.
1 do not give any credit to the Government
of Pakistan for taking effective steps for
stopping this. But 1 would again appeal
to the hon, Members. I can understand
their sense of disappointment to the
response that we might get from Pakistan,
but when you think over this calinly, there
is no other way. You may build up
propaganda offensives, you may use counter
adjectives, you may do anything really to
bring a bad namec (0 that Government,
but that does not help the refugees.  That
is the essential point that we have (o bear
in  mind. And howesoever frustrating
may be the experience, there is no other
way except to continuc to take up this
matter with the Government concerned.

SHRU INDRAJIT GUPTA : Is the
Minister aware of the fact, as we being near
the border know, that the overwhelming
majority of these refugees are coming from
three districts, Jessore, Khulpa and
Faridpur, and does he know that they
are mainly people overwhelmingly drawn
from the poorest sections of the Scheduled
Castes, landless agricultural labourers and
poor peasants, who, politically speaking,
are expected to be supporters of
Mr. Majibur Rahmun’s party ond other
parties which are fighting in the election
against the Pindi dictatorship ? 1 ask
this question because 1 should like to know
from the hon. Minister that in view of the
obvious political developments and feelings
which have accumulated there—there is
also statement to that effect, for example
by Mr, Trilokanath Chakravarty, an old
revolutionary who spent half is life In jail
and who is visiting our country now, who
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has made so any statements from which
it is clear that the common people of East
Pakistan are not interested in communal
trouble but they want to orgnise a
democratic movement for their own rights
against Yahya Khans’'s Goveroment, In
view of this, how is it that our Deputy
High Commisioner’s office in East
Pakistan was apparently so unaware of
these devealpments that they could not
send any prior information on the basis
of which the Goverpment could anticipate
when the first trickle of refugees began
than a much larger flow was likely to start
for political rcasons ? We fiad that they
were totally uoprepared to make any
artangements for their proiection and for
their shelter, This shows that thecy were
not at all prepared. What sort of reports
do they get from the intelligence system
of the External Affairs Ministry ? The
Deputy High Commissioner’s office has
failed completely, What is the reason
for this ?

SHRI SWARAN SINGH : Broadly,
I should like to say that there are political
reasons also and some communal parties
there are responsibie... ..,

SHRI JYOTIRMOY BASU : We are
quite fed up with the long rigmarole. We
want a specific reply. Have they given
you prior information ? Have they given
information to the Rehabilitation Ministry
from this Ministry ? If so on what date ?
If not the reason therefor ? We are at
the end of our patience.

SHRI SWARAN SINGH : We did
have information that a type of situation is
developing there where there will be move-
ment of these unfortunate persons from
tast Pakistan into West Beogal.

SHRI JYOTIRMOY BASU : On what
date ?

SHRI SWARAN SINGH: It is a
continuing  process, spread over five or
six months ; there is no particular date...
(Interruptions.) 1If 1 am continuously
interupted like this, how can 1
proceed ?
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SHRI JYOTIRMOY BASU : The
Speaker should give us protection, The

Minister is all the time giviog us cock
and bull stories. We want him to tell
us whether the intelligence sources of the
External Affairs Ministry bad cautioned
the Rchabilitation Ministry that their would
be an exodus and if so whea was that
caution given first ? We want to know that,

SHRI SWARAN SINGH : I have said
that this movement has taken place over
the last six months or seven months
and I can give the number of persons who
moved, monthwise, if he is interested.

SHR! INDRAIJIT GUPTA : I told him
that for political reasons they were trying
to squeeze out those people who were
not likely to support Yayha Khan Govern-
ment in the clections. Did the Deputy
High Commissioner’s officc give them
prior information on the basis of which
they could have anticipated this influx
and made prior arrangements ? Why have
they failed to make proper arrangements ?
Why does he not reply to that question ?

SHRI SWARAN SINGH: There are two
parts to the question. This was one of
the causes, not the only causes. There
are after causes other.. (Interruptions)
You cannot by shouting compel me to
change my views...... (Interruptions.)

MR. SPEAKER: Order, ovder. The

Question Hour is over.

SHRI1 JYOTIRMOY BASU (You should
give me protection. The Minister takes
this house for a ride. (Interruptions).

MR. SPEAKER : Order, order, 1 very
much realise the anxicty of the Members
and their excitement, 1 did not pass on
to the next question in view of that, and
s0o we could not go beyond the first
question for the day. We have already
fixed a discussion on it. 1 have got
here a few names whom I w d to call
for the supplementaries but could not

o
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SHRI S. S. KOTHARI : I wrote to you
in respect of the supplementary.

MR. SPEAKER : It is a question of
catching my eye. 1 am not going to take
note of your writings.

SHRI S. S. KOTHARI : How are we to
catch your eye, Sir ?

SOME HON, MEMBERS Rose —

MR, SPEAKER : Kindly sit down.
We have fixed a discussion, and I noted
down a few names, it is a question of
time, what else could be done ?

SEVERAL HON. MEMBERS Rose—

off T fww qUEw : Oeqs WAy,
HITF T HEN ¥ fAq fFa a1 I
&A1 ¥ ag > Y A w g 9 ?

aeqw Wy : ) feewma S swH
Tt A I fau TEA, gEE™ A oe-
T qE & |

ot W Jaw Ay ¢ A FW Y FH
geflg AT IzF qo% H1 A fawgw
gk graw da7 §, fAe st waar A9

&

weaw AEEE ¢ WY 25 R @E
N g g aX W A OF B g
24 foT N w0 s g% w7 faam

This is the only House where we can
never make any progress during the
Question Hour. In spite of the full time given
to it, you are not satisfied. One question
for the whole Question Hour, and you are
not satisfied over it. There should be
a lmit.

Let us proceed to the Short Notice
Question.
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Short Notice Question
Water Level At Bhakra Reservoir

1. S.N.Q. SHRI SHRI CHAND
GOYAL : Wil the  Minister of
IRRIGATION AND POWER be pleased
to state :

(a) whether it is a fact that the water
level in the Bhakra reservoir has reached
the lowest ever ;

(b) how far is it likely to affect the
supply of electric power for industrial and
domestic purposes;

(¢) whcether it is also a fact that some
States are overdrawing thereby adversely
affecting the normal supply; and

(d) the steps taken by the Bhakra
Management to preserve normalcy ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) This year the lowest level
reached was about 1460 in June while in June,
1966 it went even upto 1443. The subsequent
inflows, however, are poor this year
and the lake level is lower by 90 feet than
that of last year at this time.

(b) If the pattern of inflows continues
to be as at present, the power production
will be reduced by 30 to 40%

(c) The power produced in Bhakra
Power House is by agreement divided bet-
ween the several States in a fixed ratio. No
State is drawing appreciably in excess of
the fixed ratio.

(d) Bhakra Management Board wants to
reduce the generation of power from the
present 12,7 million. Kwhrs, daily to 10,00
million kwhrs, to conserve the outflow of
water, That is, the outflow from Bhakra is
proposed to be reduced from 17,500 cusecs
to 13,000 cusecs.

Also, two Power Units are expected to
start providing power in the next three to
four months and this will help to relieve the
load on the Bhakra System and thereby
conserve water in the reservoir.
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SHR1 SHRI CHAND GOYAL : Sir,
today I have read in the press that app-
rehepsion 1 has been expressed by
the Haryana officials that with the present
rate of release of water for irrigation pur-
poses and also the rate or release for gene-
ration purposes, the stock in the Bhakra
reservoir in the month of December will be
so little that it will not be capable of pro-
ducing any power in the middle of Decem-
ber unless a drastic cut is imposed. I would
like to know what is the present rate of
release for irrigation as well as for genera-
tion purposes and whether any cut has been
applied and any further cut is needed. I
would also likc to know whether there there
is any bas’s for this apprenension which
has been expressed by the Haryana officials.

THE MINISTER OF IRRIGATION
AND POWER (Dr. K. L. RAO): This
year there is no flood in the Sutlej river
with the result that we have expericn-
ced, so to say, a ary year. The level in
the reservoir. therefore, is much below what
it could bave been, There is a shortage
of two million acre-feet of water,

That causes some conceru and anxiety.
But 1 am hoping that the water will flow
in August and September and it will be
possible for us to make good the low
water in the month of Juiy. Threc days
bcck we were getting only 22,000 cusecs.
Now it is 36.000. 1 hope this will be kept
up. Nevertheless, as the hon, member
said, we must be very cautious to see that
the water shortage is not very much during
the critical months of irrigation. That is
why we are thinking of cutting down the
power generation from Bhakra storage. We
are also in the meanwhile exploring whether
it is possible to press in some power from
other places like Satpura and one cor two
other stations. We are trying to see whether
we can supplement the Bhakra power
in which case we can reduce the power
generation at Bhakra.  All  these are
under consideration and 1 hope 1 will be
able to do somthing in the matter in the
next three or four days.

SHRI SHRI CHAND GOYAL : Consi-
dering that there are a number of bene:
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ficiary States and considering the uncer-
tainty of the monsoon and the pregent
critical situation, ] want to know whether
the Government is contemplating some
measures to give relief to the Bhakra
system,

DR. K. L. RAO : That is exactly what
I submitted. 1 bave got three or four
schemes under consideration. | hope in
the next 3 or 4 days we would take some
decisions so that there may not be much
difficulty even in the case of a dry year and
even if the flows are not forthcoming in
August and September.

wit Torsitefag : wener wEkRw, fogdy
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AR N gara ¥ fEnel #1 3zg o2-
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YT 21 aFar ¢ fF 60 arer & wré Ay
fraw@ agtar g N Wy aw-
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# wrqd waEr £
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DR. K. L. RAO: Itistrue with the
Beas link we will have more power. But I
would tell the hon' member that the growth
of demand in this region is very heavy as
compared to the rest of India. About
Pakistan, of course not a drop of Sutlej
water is going to Pakistan and all the
water is being tapped by us, with regard
to Delhi electric supply, I do not think the
hon. memter’s information is correct. On
the other hand, Delhi supplies power to
the Bhakra system now, Delhi is not
drawing any power from the Bhakra system,
It is giving back to Bhakra Delhi is playing
a very important part in relicving the load
on Bhakra. One of the measures I am going
to adopt in order to relieve Bhakra is to
press in more Delhi power which we are
expecting in the next two months, About
the silt, the hon, member nced not be
worried. The original life was calculated
as 500 years Even with the siit coming in
it will be 350 years which is quite a long
period. We are also thinking of construct-
ing a dam higher up.

ot 79 57 T@t : gegey Wy, & WAy
wEg § s Argar § fF avag @
3% § f& waw F mfamm Wi J&
Y qrefY T &, Tk @ QY F9 Arvan
AR Y qY AFA FT NAFE § 397 FrE
&% TS gOT A1 W) gfAmd 1Y o
Y &, FTE W qF I 41T B GOA
war 1 fyady aag § g 91 98
oot Jfas qT g #T gFT 1 A F T
& ag oz & [sAar wweqT g fF
IAFEY T@ ATT FT 94T & AT TEY M /AT
qar 7 g &Y AT g9 ATAS § i FqA 7

@A aiF I ag 7§ § 5w
o ot @Y giw § afww o agt ax
oo §, Wfa= @ W9 F1 oam
®T QO A A FT N gATHTE IO
AN faft o @ & sEd wrEer
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AEITT AT FAATE F @ 7

DR. K. L. RAO : There has been no
break-down of power. The only trouble is
the very heavy amount of demand on
Bhakra power, There is no power station
in this region and that is why we have to
draw more and more power hoping that
the watet will come in these moaths, With
regard to silt, we need not worry at all.
Even if it is accelerated, our calculation
shows that jhe reservoir will go on up to
350 years. We are thinking of a further
project in Himachal Pradesh higher up which
will save it.

= gFR WY FOEE ;. HeAE AR,
¥ @R & A agam g
wraer #¥ A fawedr @ oag faq wsal
FY QY et § 3T 3T oAl § o fRAA
Y FIAT F arer §, Jar fw maR 7340
g gg aoal & FOA FA A 7
Fa S AW A wiew qard € ¥ A9
as g & e ? A F qg S
aigar ¢ B fawelt & i § 91 AwT
faeelt & HeeT @I [T §, ATEST AT ¥
sy fasst & sy g qg s ww@wuw
IauA ¥ fred) Fag faw § QT 99
gfe @ wrdY & sraf® Freawrd # 40 ¥
gfae & ot @ @1 g@ WA B AW AR
EFA A E ?

DR. K. L. RAO : Bhakra is serving
Punjab, Haryana, Himachal Pradesh,
Rajsthan and Delbi. With regard to power
macinery, they are being added and we are
expecting in  three-four months the
mechinery to be set up in in Delhi itself
Later cn, we are expecting the atomic
energy power plant in Rajsthan to be
commissioned. Similarly. we are expecting
some more power units coming up in
Himachal Pradesh and Punjab, Bhatinda
and so on. But these will take some years,
our problem is immediate, for the next few
months. That is what is worrying us. As
regards rates, that is a separate question
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whether the rate for the heavy industry is
lower than the rate for other type of
industries,

SHRI HEM BARUA : Some States are
reported to have overdrawn on the Bhakra
reservoir, May 1 know whether the States
have overdrawn in co-operation with the
management and, if so, whether the manage-
ment of the Bhakra system has ever consul-
ted to Government of India in the Matter ?

DR. K. L. RAO : The Bhakra dam is
managed by the Bhakra Management Board.
Thoy are constantly in touch with us. The
question is not overdrawing. For
Example, the power generated is 520
megawatt. If the water level remains
the same then there is no overdrawal
and no worry. But it the water level goes
down, then even this 520 megawatts will
require drawing more water and that is
where our difficulty arises, We have to
keep a careful watch. No body can predict
what the amount of water is going to be.
In a State like Assam within a few days the
reservoir will fill up, which is not so here.
For a few months we have to be careful,
So, it is a question of finding our way until
we have enough water. That is why I say
that for the next three-four months we have
to be careful.

WRITTEN ANSWERS TO QUESTIONS
Review Of Indor-Ceylon Citizenship Pact

*62. SHRI N. K. SANGHI:
SHRI MUHAMMAD SHERIFF :
SHRI B. K. DASCHOWDHURY:
SHRI Y. A. PRASAD:
SHRI RAMACHANDRA
VEERAPPA;

Wil the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Ceylonese  Government  requested the
Government of India to review the citizen-
ship pact regarding the persons of Indian
Quigia in the land; and

(b) if so, the details thereof and the
reaction of the Goverament of I[nda in
the matter?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No
such request has been received by the
Government of India.

(b) Does not arise.

Indian Territory Shown As Chinese In
Sovlet Atlas

*63. SHRI RAM CHARN:
SHRI SHIV KUMAR SHASTRI:
SHRI N. SHIVAPPA:
SHRI G Y. KRISHNAN :
SHRI SHRI GOPAL SABOO :

Will the Minister of External Affairs

be pleased to state :

(a) Whether it is a fact that U.S.S.R.
continues to show large chunks of Indian
territory as Chinese in its latest edition
of ‘Geographical Atlas.’

(b) if so, the parts of the Indian
territory marked as falling within the
Chinese territorial Jurisdiction:

(¢) Whether it is also a fact that
U. S. S. R. has in the past given
assurances to Government to ook into
these maps,

(d) it so, whether it is further a fact
that no action has so far been taken by
U.S.S.R, in that direction; and

steps  which Government
take for the rectification of

(e) the
propose to
the maps ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Chiefly, Aksai Chin in the
Western Sector and the eatire NEFA
arca in the Eastern Sector,
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(c) Yes. Sir.
(d) Yes, Sir.

(¢) The Government will continue
to pursue the matter at diplomatic level
as before.

Arrest of forty Indians in Bradford
(U.K)

*64, SHRIMATI

DHURI 1

SHRI RAM AVTAR SHARMA 1
SHRI M. A. KHAN :

ILA PALCHOU-

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government’s  attention
been drawn to a recent U. N. I, report
that a group of 40 Indians from Punjab
were found in a cellar of Bradford (U. K.)
house and arrested by the police from
there ;

(b) if so, the details thereof ; and

(c) the fate of the 40 persons under
reference ;

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) :
(a) Yes Sir,

(b) All the 40 who had entered Britain
unlawfully were apprehended by the British
Police and ordered to be deported.

(c) of the 40, 38 arc now in India, and
2 are still under detention in the U. K.
apparently in connection with the Police
investigations.

Geneva type Conference on Indo-China)

*65. SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :
SHRI S. K. TAPURIAH :
SHRI R. BARUA :

SHRI CHENGALRAYA
NAIDU :

Will the Minister of EXTERNAL
AFFAIRS be pleased (o state :
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(8) whether it is a fact that Govern-
ment have initiated moves for holding a
Geneva type Conference for restoring peace
in Indo-China ;

(b) if so, the nature of the talks held
with other nations so far in this regard ;
and

(c) the outcome thereof ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
and (b). Government of India have been
maintaining contracts with all the partjes
concerned in the conflict with a view to

assisting in bringing about a restoration
of peace.

(c) It is not customary to divulge the
substance of these consultations, as they
are confidential. At present the possibility
of convening a Geneva type conference
appears remotc,

wrea-arfwera ajmn wfamft &
aedew W arfesam g wwgam

* 66, i IR WA
=t I AW AT
&t AT Ty S
=i} TTTEr A
st THEMNATH TSI ¢

Fa1 FAfE-wrq 7N g W A
FIT F4 fF ¢

(F) Frag av g e Q@ & W™
& wuw Tg ¥ FOFHAr § gy Wa Wi
qifee & gaaq wfusfea) & g
# qifee & 7% Agagy S & ar §
qagAWT F1 W1 fe@ran ar;

@) Frag N aa g gy am
1959 ¥ fasfeam a2 &;
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(7) afz gf, @ wg@Egw Jar wl4-
ofq A M 7 gAwE 1y faam) w7
T 34T § AR NF F avay § -
A T WAT AT §; WK

(%) Aurer qav gt qifeea & &
et s yfa-agt #1 dwiEa G&
HEAQA AT 1 wfeaw ®7 § fAqe™ &
g gxET &1 faare fea g ar afm
qIAA FT§ 7

afw-wd wwea § I G (o
grrawfeg) : (F) (7). fagst AR @
1970 & qga g ¥ FAFT § AW 6K
grfeeam & gaey AfaaTfat 1 9 a3
gs oY 3% e I FY ywfy qv fa9R
frar war ar w3 1969-70 #F faw afem-
fora &7 & gz0d &7 F14 F FTAHFT I
MAGTA AAT FE F TAF AT AT |
qrfseardl a1 § qrfaie-afyas feareg-
fearoge @ & AgEIT-gRA-FTATHT
& § AT FIF F AW AT TIFR
agy fear o f 1959 ¥ & qeTgW R
Fzmagarae @ 5 ag a3 aw g}
& ghar JaaT 6 ITATT o x H @AAi-
w9 7 fargy smo | WA qet & arfeeardt
q&7 &1 FHHAT {5 IEATN & § aF AT
i agt fear o aFar a7 aF gate
ATy ek auey aEard) §1 ArAEr
faaruda &, 59 gam paaTs a1 @i
agY w7 a0 faad @ @AiwT # AF
@Taar g

() fagwaz 1970 & qrwr § Wi
qffena & gaerm wfuwifeay 7 o
d5% Q@ ¢ AR aER Ay I F
tfegm T & QA AW & A= @Y
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TR " W wges o § 9
g &t fam & sifa v

Death Sentence on Innian Nationals
in Pakistan

*67. SHRI GEORGE FERNANDES :
SHRI M. L. SONDHI ;
SHRI SHIVA CHANDRA JHA :
SHRI YAMUNA PRASAD
MANDAL :
SHRI RAM KISHAN GUPTA 1

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government have received
the details of the circumstances in which two
Indian nationals have been sentenced to
death in Pakistan oo a charge of spying
for a foreign power ;

(b) if so, the details thereof ; and

(c) what are the stcps taken by govern-
ment o save the lives of these two Indians<?

THE MINISTER OF EXTRENAL
AFFAIRS (SHRI SWARAN SINGH) 1 (a)
and (b). No, Sir.

() We have requested the Government
of Pukistan that an official fiom the High
Commiss’'on for India in Pakistan be permit-
ted to visit these two Indian nationals in
order to make any arrangements that may
be necessary for their welfare and for such
legal assistance as may be required.

Electronics Research for Defencc Purposcs

*68. SHRI BHOLA NATH MASTER :
Will the Minister of DEFENCE be pleased
to state:

(a) whether a large amount would be
provided for Electronics Research for
defence purposts so that the result achieved
from the research could be utilised for pro-
duction purposes, in case India does not
make an atom bomb ; and
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(b) whether Scientific Advisers also are
of the same opinion ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI P.C,
SETHI) : (a) A sizeable amount of money
is being provided for electronics research
for Defence purposes so asto meet the
needs of the Services with reference to equip-
ment as required by the Armed Forces.

(b) The Scientific Adviser agrees with
policy of the Government as already laid
down.

Recommendations of Industrial
Development Service

*69. SHRI N.K. SOMANI : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether it is a fact that the
Industrial Decvelopment Service sponsored
jointly by his Ministry and the US Agency
for International Decvelopment has since
submitted its, report focussing attention on
the implications of the curbs to be
imposed in the monopolistic concentration
of economic power as against the export
promotjon efforts of Government ;

(b) whether the Industrial Development
Service has recommended for exemtion of
the export production of big business
houses from the puiview of the laws
controlling the regulating the monopolie ;
and

(c) what are the other recommendations
of the Industrial Development Service ?

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA) 1 (a) The
final report of the study on ‘‘India’s
export marketing’’ by the Industrial Deve-
lopment Services, sponsored by the US
Agency for International Development for the
Minisiry of Foreign Trade, Government
of India, has not so far been received.
Only a preliminary report for discussion
with Goveroment and indusiry has been
received.
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(b) and (c). Do not arise.

Approval of Theio Dam on

River Ravi
*70. SHRI REVINDER SINGH
GARCHA : Will the Minister of

IRRIGATION AND POWER be pleased
to state :

(a) whether Govzrnment are still
holding up approval of the scheme of Thein
Dam Project on the Ravi in Punjab ;

(b) if so, the reasons therefor ;

(¢) whether Punjab Government have
approached the Central Government to
expendite the approval of the scheme ;

(d) if so, reaction of Government thzre:
to ; and

(e) whether Government are aware that
if an early approval of the scheme is not
given, Pupjab Government may go ahead
with the project even with the approval ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAO): (a)
to (d). The technical examination of the
Thein Dam Project has been completed and
the project will now be further processed,
Discussions are yet to be held with
Government of Jammu and Kashmir and
Himachal Pradesh regarding the areas
which  will be submerged in their
territoritories.

(¢) No such communication has been
received from the Punjab Government.

U. S. Decision To Keep Off Its Hands
On Kashmir Dispute

*71, SHRI SRINIBAS MISRA : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state 1

(a) whether Government are aware that
the U.S.A. bas decided to keep its hands
off \he Kashmir dispute ;
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(b) if so, whether Government have
reviewed the situation in the light of the
statement made by Mr. Kenneth B. Keat-
ing recently on March 7, 1970 at Lucknow;
and

(c) the reaction of Government?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) :
() Yes, Sir. As the House was ioformed
in reply to part (b) of the Unstarred
Question No. 3536 on March 18, 1970, the
U. S. A. takes the line that the outstanding
issues between India and Pakistan are
bilateral problems and that the two countries
should get together to resolve their differ-
ences. :

(b) The U.S. Ambassador in India
reiterated the above stand of his Govern-
ment when bhe told a press conference at
Lucknow on March 7, 1970, that Kashmir
was a matter for India and Pakistan to
settle between themselves and that the U. S.
policy was one of ‘‘hands off”.

(c) Government welcome the American
policy of non-involvement in Indo-Pakistan
affairs,

Recoguition of Sihanouk's Government
In Exile

*72. SHRI NAMBIAR :
SHRI RAMAVATAR SHASTRI 3
DR. RENEN SEN1
SHRI H. N. MUKERJEE
SHRI GANESH GHOSH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Mr. Sarian Chhak, Foreign
Minister of Cambodia came and met the
External Affairs Minister and discussed the
Cambodian situation with the Government
of India ;

(b) if 5o, the details thereof ;

(c) whether any request for recongition
of the Government of Prince Sibanouk as
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the Government of Cambodia has been
made by him ; and

(d) if so, what is the attitude of the
Government of the India to the request ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SlNGH) ]
(a) Yes, Sir on June 11, 1970,

(b) Matters of mutual interest including
the situation in Cambodia were discussed.
It is not customary to divulge the contents
of confidential talks that take place at such
meetings.

(c) Yes, Sir.

(d) The situation in Cambodia is fluid

and we are watching the developments.
Indo-Nepal Trade talks

*73. SHRI D. AMAT:
SHRI MBETHA LAL MEENA ;
SHRI P. C, ADICHAN :
SHRI D. N. PATODIA :
SHR1 MANIBHAI J. PATEL ;

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that the Indo-
Nepal talks on trade aud transit facilities
to be granted to Nepal were held in June
this year ;

(b) if so, the outcome thereof ; and

(c) when the talks will be resumed for
the finalisation of an agreement with Nepal?

THE MINISTER OF FOREIGN
TRADE (SHRI L, N. MISHRA): (a)
to (c). Yes, Sir. Talks were held
between the representatives of India and
Nepal in Kathmandu from June 18th to
June 24th, 1970. The two sides discussed
Inter Alila matters relating to deflection
of trade, imports into 1ndia of syathetic of
fabrics and stainless steel manufactures from
Nepal etc. The Indian side expressed its
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willingness to copsider the Nepalese request
for import into India of synthetic fabrics
and stainless stcel manufactures until the
end of October, 1970 provided Nepal agrees
to route the goods through the Indian State
Trading Channels.

The discussions on these and o'her
matters of mutual inte:rst were frank and
friendly, and there was greater understand-
ing of each others point of view, No date
has yet been fixed for a further formal talk
between the two countries.

Expansion In P. M’s Secretariat After
Cabinet Reshufflc

*74, SHRI PRAKASH VIR SHASTRI :
SHRI ABDUL GHANI DAR :
SHRI HARDAYAL DEVGUN :
SHRI JAI SINGH :

Will the PRIME MINISTER be pleased
to State :

(a) whether it is fact that the Prime
Minisets’s Secretariat has been expanded to
deal with the enhanced powers that the
Prime Minister has taken in her hands afier
the Cabinet reshuffle ;

(b) if so, the strength of the Prime
Minister’s Secretariat ;

(c) the names and designations of the
persons manning it ; and

(d) the specific charge held by each of
them ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) No, Sir,

(b) A statement setting out the present
strength of the P. M’s Secretariat is laid on
the table of the House. [Placed in Library.
See No. LT—3750/70]

(c) The names and designations of
officers working in the Prime Minister’s
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Secretatiat, of the level of Under Secretary
and above are set out in Statement Il is
laid on the table of the House. [Placed in
Library. See No. LT—3750, 703.] 1t is
presumed that the Hon'ble Members would
not rcquire the names of persons working in
grades lower than Under Secretary.

(d) The Prime Minister’s Secretariat is
intended to assist the Prime Minister in
attending to tke work comingto her from
the diffcrent Ministries, This Sectt. works
under the general control and supervision
of Secretary to the Prime Minister and [ am
sure the Hon'ble Members and the House
would not expect a description of its inter-
nal working and the distribution of work
between its various officers.

Agricultural Loans Utilised by Borrowers
for Non-Productive Purposes

*75. SHRI JAGESHWAR YADAYV :
SHRI SARJOO PANDEY :

SHR] ESWARA REDDY :

Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that a study
conducted by the Programme Evaluation
Organisation of the Planning Commission
had revealed that a big persentage of the

agricultural loans is being used by the
borrowers for non-productive purposes ;
and

(b) if so, the steps proposed to be
taken to change this practice ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF HOME AFFAIRS AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) No study was conduct-
ed by P, E. O. rcgarding utilisation of agri-
cultural loans as such. However, in 1965,
P.E.O. issued a study on utilisation of coope-
rative loans. The study revealed that while
bulk of the loans issued by primary coope-
rative societies (72%) were used for the
purpose for which they were giv:n, about
28% were diverted to purposcs other than
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those for which the amounts were
borrowed.

(b) The report of the Programme

Evaluation Organisation has been circulated
by the Ministry of Community Development
and Cooperation to the State Governments
who are primarily concerned with taking
action on the findings of the Study. State
Governments, under the guidance of the
Reserve Bank of India, are keeping the ope-
rations of the cooperative credit system
under constant review.

Murder of Shri Dwarka Prasad Shah
in U. K,

*76. SHRI LAKHAN LAL KAPOOR:
Will the Minister of LXTERNAL AFFAIRS
be pleased 10 state ;

(a) whether it is a fact that one Indian
passport holder Shri Dwarka Prassad Shah
residing in 174 Ombersley Road, Birmin-
gham-12, was murdercd on the 2nd May,
1970 ;

(b) whether it is also a fact that the
deceased was a vicitim of racial conflict in
England ¢

(¢) if so, whether Government have
investigated into the incident ; and

(d) the result thereof ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
Yes Sir.

(b) No Sir,

(c) and (d). Do not arise. It is repor-
ed that the murder of Shri D. P. Shah was
as a result of a quarrel between the child-
ren of the deceased and those of his neigh-
bour Naviel Christopher, a Samaican nati-
onal. The local police have arrested Naviel
Christopher and his wife for the alleged
murder and both of them have becn remand-
ed in police custody pending further investi-
gation.
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Detention of Indian Newsmen by Israeli
Authorities

* 77. SHRI V. NARASIMHA RAO:
Will the Min'ster of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the Israeli authorities
detained six Indian newsmen for an hour
and confiscated their films on the 18th June,
1970 ;

(b) the names of the Indian newsmen
and the reasons for detaining them and con-
fiscating their films ; and

(c) the reaction of the Government in
regard thereto ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
to (c). Government had seen a news report
to this effect but despite various attempts.
bhave not been able to get either any
confirmation or any details about this
incident,

Improvement of Bidar Alrport in Mysore
For Trading of Air Force Cadets

*78. SHRI S. A. AGADI1 : Will the
Minister of DEFENCE be pleased to refer
to the answer given to the Unstarred
Question No. 8006 on 29.4. 1970 and
state ©

(a) whether the contract given for the
Bidar Air Port, intended to be a Jet Train-
ing Centre for the Air Force Cadets was
based on the previous experience of the
Contractors on Similar type of works ;

if so, the details thereof ; and

(b)
(c) whether any efforts are being made

to improve the Air Ficld for the use of Jet
Training Centre ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) (@) and (b).
Rs. 54'45 lakhs was spent on the improve-
ment of the Bidar airfield. Out of this the
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principal contract for Rs. 2125 lakhs was
given to M/s, Bharat Sevak Samaj and con-
tract for Rs. 15.86 lakhs was given to one
Shri Ennala Balram. The contracts were
awarded on competetive tender basis consi-
dering their competence to execute the
works. The remaining work was executed
by 8 other contractors, and also by depart-
mentally employed labour,

(¢) No improvements are considered
necessary at present.

Production of Improved Mig-21

*79, SHRI ISHAQ SAMBHALI
SHRI VASUDEVAN NAIR
SHRI BHOGENDRA JHA

Will the Minister of DEFENCE be
pleased to state 1

(a) whether the plan to produce an
improved version of MIG-21 aircraft with
the Soviet collaboration has been
finalished ;

(b) if so, the main details thereof ;
and

(c) when the production of the aircraft
is expected to begin ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI P.C. SETHI):
(a) Yes, Sir.

(b) It is not in the public interest to
disclose the details.

(c) Assembly of aircraft will commence
in 1973-74.

Request to Countries Friendly to
India to Prevail upon Pakistan on
Exodus of Minorities Issue

*80. SHRI DHANDAPANI @
SHRI MAYAVAN '
SHRI N.R. LASKAR :
SHRI KOLA] BIRUA
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SHRI SAMINATHAN :

Will  the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that India has
written to all friendly countries about the
exodus of minorities from Fast Pakistan
which, at times is as high as 2,000 people
a day ;

(b) if so, names of countries which have
been informed ;

(c) whether any of the countries has
taken up the issue with Pakistaa ;

(d) the total number of refugees that
have come to India so far from East
Pakistan ; and

(e) the steps being taken to rehabilitate
them ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) :
(a) to (c). Our Missions abroad have been
asked to keep their host countries informed
and briefed about the situation, taking into
account the local circumstances and suscep-
tibilities, but not to encourage them to
intervene in any manper in the affairs of
the sub-continent.

(d) 1,45,595 refugees came over to
India from East Pakistan from the Ist
January, 70 to 17.7.70.

(e) Suitable steps in this regard are
being taken by the Ministry of Labour,
Employment and Rehabilitation (Depart-
ment of Rehabilitation).

Fal in Import of Cashewnuts and
Cashewshells liquid

*81. SHRI P. GOPALAN :
SHRI A.K. GOPALAN
SHRI1 VISWANATHA

MENON :
SHRI K.M. ABRAHAM :

Will the Minister of FOREIGN
TRADE be pleased to state ;
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(a) whether there was a substantial
fall in the import of cashewnuts and
cashewshells liquid last year ;

(b) if so, the reasons therefor ; and

(c) the taken to meet that

situation ?

steps

THE DEPUTY MINISTER IN THE
MINKTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) Yes, Sir.
There was a fall amounting to 32,000
tonnes value at Rs. 3.8 crores in the
import of raw cashewnuts during the last
year. India does mnot import cashewnut
shell liquid.

(b) The main reason for fall in the
import of raw cashewnut was insistence
of Indian banks in September, 1969, on
opening letters of Credit for only 90% of
the value of raw cashcwnuts imported from
East Africa with the balance of 10% to be
paid after quality inspection, weight etc,
instead of 100%, of the value of imports:

(© The following steps have been taken
to remedy the situation ;

(1) Imports of ceshewnuts are being
allowed from East African Countries
as per old payment terms.

(2) In order to avoid competition
amongst the importers and ensure
uninterupted supply of raw nuts to
the processing industry, imports of
raw nuts will be canalised through a
Subsdiary of S. T. C.

wurret T aut ¥ fawst s gramwa

*82, off wfrey e : Far fawrk
oo few @ ot 9 TN ®Y FUOFQ
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Indo Ceylon Citizenship Pact

*83. SHRI SURENDRANATH
DWIVEDY Will the Minister of EXTERNAL
AFFAIRS be pleascd to state :

(a) whetber it is a fact that Mr. Siri-
mavo Bandarnaike had entered into an
agreement in 1964 with late Lal Bahadur
Shastri, that for every seven men of Indian
origin repatriated, four would be admitted
to Ceylonese citizenship ;

(b) whether it is also a fact that subse-
quently this Sirimavo-Shastri  Pact was
changed ; and

(c) the resasons thereof and the position
of Sirimavo-Shastri Pact at present ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) :
(8) The Agreement between the Prime
Minister of Ceylon Srimavo Bandaranaike
and the late Prime Minister of India, Shri
Lal Babadur Shastri, on persons of Indian
origin was cntered into in 1964, According
to that Agreement, against 300,000 persons
to be granted Ceylonese citizenship, 525,000
will be repatriated to India and given Indian
citizenship, which is the ratio of 4.7,

(b) No, sir.
(¢) Does not arise.
Brtish Attitude Towards Indians in UK.

*84. SHRI S. M: BANERIJEE : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :
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(a) whether it is a fact that with the
change in Government in U. K., a feeling
of insccurity bas developed among the
Indians in that country ; and

(b) whether this question has been
taken up with the Government of U. K.,
and if so, with what results ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) 1
(a) The Government have no information
that a feeling of insecurity has developed
among Indians in the U, K. with the change
of Government in that country,

(b) Does not arise.

British Approach to other European
Countries to check Movements
of Indian Passport Holders

*85 SHRI KANWAR LAL
GUPTA :
SHRIJ. B. SINGH :
SHRI BANSH NARAIN
SINGH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(@) whether it is a fact that British
Government have requested some European
Governments to check the movements of
Indian passport holders ;

(b) whether it is also a fact that the
British Government have already introduced
on its own initiative a system of endor-
sing the passport of Indian visitors to Bri-
tain ;

() if so, the steps which Government
have taken to check such moves of the Bri-
tish Government ; and -

(d) the reaction of British Government
on India’s protest, if made, in this connec-
tion ? :

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
No, Sir.
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(b) Indian citizens wishing to go to
to the United Kingdom to settle there as
dependents of persons already resident in
the U. K. are required to obtained entry
certificates. Even in regard to short term
vi sitors from India; the British High Com-
m'ssion has issued instructions that ‘it
will be in their interest to apply for an
entry certificate before leaving India" for
U. K.. Thus, in practice all Indian citi-
zens going to U. K. are either required or
advised to have an entry permit.

(c) and (d). This matter is receiving
Government's attention.

Export of Manganese and Iron Ore from
Mabarashtra

*86. SHRI NATH PAI: Will the
Minister of FOREIGN TRADE be pleased
to state !

(a) the volume of manganese and iron
ore mined and exported from Redi, District
Ratnagiri (Maharashtra ) during the last
three years ;

(b) the amount of foreign exchange
carned by these exports ; and

(c) the couantries to which exports
were made ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (c). A state-
ment indicating exports of iron ore (which
more or less correspond to ore mined) from
Redi Port and the earnings therefrom dur-
ing the last three years is placed on the
Table of the House.

No export of manganese ore has been
made from Redi Port during the last three
years, the production of manganese ore in
Redi District being of low grade and very

small in quantity.

Statement

Exports of Manganese and Iron Ore
from Maharashtra

Exports of iron ore (which more or
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less correspond to ore produced) during
the last three years were as follows :

Year Quantity Value
(Lakhs (Earnings
tonnes) Rs. Crores)

1967-68 225 1°10
1968-69 202 084
1969-70 307 1:02

These exports were made to Japan,
Rumania and Yugoslavia.

Hardships to Indians Holding British
Passport from East Africa

*87. SHRI S.M. KRISHNA :
DR. SUSHILA NAYAR :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether itis a fact that Indians
holding British passport  from East
Africa were being shuttled between
continents and are uandergoing privation
and hardships in various European cities
and British jails ;

has
to solve this

(b) if so, whether any action

been taken by Governmcat
problem : and

(c) if so, the details thereof ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) :
(a) A oumber of British passport holders
of Indian origin from East Africa,
being refused permission to enter the
U.K. recently, were put on return
planes, or detained in British jails, Some
of the former alighted in European cities
to await further instructions from the
U.K. All these persons were obliged
to undergo some hardship.

It is understood that barring a small
minority, these persons have been ulti-



55 Written Answers

mately allowed to enter Britain.

(b) and (c). The Government of India have
taken every opportunity to impress on the
U.K. Government that it is the obligation
of that Government to allow their own na-
tionals to enter Britain without discrimina-
tion as to race or colour,

Trade relations with U.S.SR.

*88. SHRI JHARKHANDE RAI

SHRI YOGENDRA SHARMA :

Will the Minster of FOREIGN TRADE
be pleased to state :

(a) whether the question of further
improving the trade relations between
India and the Soviet Union was discussed
at bilateral talks held recently in Moscow ;
and

(b) if so. the specific issues discussed
in this respect and the decision taken ?

THE MINISTER OF FOREIGN
TRADE (SHRI L.N. MISHRA) : (a) and
(b). During the bilateral consultative
talks held recently in Moscow between
the representatives of the Ministry of
External Affairs, Government of India
and the representatives of the Ministry
of Foreign Affairs; USSR, satisfaction
was expressed at the marked strengthening
of trade, industry, education, science
and technology. It was hoped that the
long-term Trade Agreement to be con-
cluded before the ena of this year would
provide for both further expansion as
well as diversification of two-way trade
exchanges.

Report of the Court of Inquiry on
HF Mark II Crash Near'
Bangalore

*89, SHRI DHIRESWAR KALITA :
SHRI C. JANARDHANAN :
SHRI1 K.M. MADHUKAR :
SHRI J.M. BISWAS :

Will the MINISTER OF DEFENCE
be pleased to state ;
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(a) whether the Court of Inquiry to
look into the crash of a prototype of HF
Mark II near Bangalore has submitted
its report ; and

(b) if so, the findings thereof ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHR1 P. C.
SETHI) ¢ (@) Yes, Sir; The Report of
the Board of Investigation into the crash
of the HF-24 MK. IR prototype near
Bangalore on 10.1.70 bas been received.

(b) On the basis of the evidence
available, the Board of Investigation has
come to the conclusion that the canopy of
the aircraft was left unlocked inadver-
tently by the Chief Test Pilot and this
was The primary cause of the accident.
However, this by iiself would not have
caused the accident. The port engine
also flamed out due to a combination of
disturbed flow at the intake caused by
the open canopy and the fast opening of
the throttle. The powcr availab'e was
thus inadequate to sustain lcvel flight.
This conclusion has been rcached after
carrying out certain wind tunnel tests.

Pak Apathy Regrading Upkeep of Sikh
Gurdwaras in Pakistan

*90. SHRI G. VENKATASWAMY :
SHRI ONKAR LAL BERWA :
SHRI HUKAM CHAND

KACHWATI

Will the Minister of
AFFAIRS be pleased to state :

EXTERNAL

(a) whether the attention of Govern-
ment has been drawn to the statement
given by the spokesman of a party by
Sikh pilgrims who went to Gurdwara
Dera Sahib in Lahore in connection with
the martyrdom of Guru Arjun Dev that
the Gurdwaras in Pakistan were being
neglected and there were no one to look
after the shrines ;

(b) if so, whether Government pro-
pose to take up this issue with Pakistan ;
and
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(c) if not, the reasons therefor ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
Yes, Sir.

(b) Government have, from time to
time, taken up the general question of
proper maintenance and repairs, etc. of
the Shrines with Pakistan Government.

(c) Does not arise.
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Agreement for Indo-Soviet Collaboration
in Meteorological Research from
Thumba Rocket Launching Site

402. SHRI BABURAO PATEL : Will
the PRIME MINISTER be pleased to
state ;

@® the - salient details of the agree-
ment providing for Soviet collaboration in
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meteorological research from India’s
equatorial rocket launching  site at
Thumba ;

(b) the cost of launching the rockets ;

(c) the names of Soviet scientists who
will participate in the experiments with
their emoluments ; and

(d) the names of Indian scientists
chosen to work in Soviet resarch centener
and when they will be seat there to parti-
cipate in similar research ?

THE PRIME MINISTER, MINIS.
TER OF ATOMIC ENERGY, MINISTER
OF HOME AFFAIRS AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHL ) ; (a) The Agreement recently
concluded between India and the Soviet
Union provides for conducting systematic
investigations of the upper atmosphere
from the Thumba Equatorial Rocket
Launching Station near (Trivandrum)
using Soviet rockets. About 50-70 mete-
orological rockets will be launched an-
nually from 7Thumba during the years
1971-72. Under the Agreement, the Soviet
side will provide (o India data collected
from Soviet stations on the meridional
cross section. The agreement also pro-
vides that Soviet side will supply, free of
cost, rockets with payloads, radar and
other telemetry equipments and the Indian
side will provide the necessary ground
support,

(b) The additional cost for this pro-
gramme to Thumba Equatorial Rocket
Launching Station would be about Rs. 5.00
lakhs per year.

(¢) (1) Dr. G.I. Golyshev (2) Prof.
S.S. Gaigerov (3) Dr. A. V. Fedyasky of
the Hydrometeorological Services of USSR
will participate in the experiment. The
informatjon regarding their emoluments is
not avaiable as cach side will bear the
expenditure on its personnel.

(d) The pames of the Indian scientists
and the details of their deputation to
USSR are being finalised.
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Grant for Quota for Raw Materials
to Shri R.K. Soni at Himachal
Pradesh

403. SHRI SHASHI BHUSHAN :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that as per
policy quota allocation for hosiery can
only be made if there was part consump-
tion during 1956/59 ;

(b) whether it js also a fact that
Shri Raj Kumar Soni has been obtaining
quotas for hosiery machine at Himachal
Pradesh valued at Rs. 18 lakhs ;

(c) whether Government have made
on-the-spot investigation of the existence
of such machinery and utilisation of raw
material ; and

(d) the action taken by Government
in this respect ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes. Sir. The
general policy for distribution of wool to
actual user hosiery manufacturcrs is based
on average annual consumption of wool-
len yarn during the period April, 1956
to Oct, 1959. However, the policy also
provides for allocations of a limited value
to such units who had no past consump-
tion during this basic period.

(b) For the period October 69 to
March 70 an allocation of Rs, 6,10,000
was made to the Mining and Industrial
Corporation Himachal Pradesh with a
view to developing hosiery industry in
backward areas. This allocation was
meant for 61 firms at the rate of Rs.
10,00 ench. The information as to
whether aoy allotment was made to Shri
R.K. Soni out of this general allocation “is
being ascertained from the Director of
Industries, Himachal Pradesh, who did
the actual distribution.

(¢ and (d). No on-the spot
investigation of  the  existence of
machinery and utilisation of raw

material was conducted by the Textile
Commissioner in respect of the above
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mentioned 61 firms of Himachal Pradesh,
Whether any such investigation was made
by the Director of Industries, Himachal
Pradesh is being asccrtained from him.

Purchase of Power Looms by
Shri R K. Soni

404. SHRI SHASHI BHUSHAN :
Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that there
are 600 power looms in the country and
out of that 150 power looms were pur-
chased by Shri Raj Kumar Soni and that
too at that time when as per the policy
such looms were not entitled for quota
allocations ;

(b) whether it isalso a faet that as
soon as Shri Soni purchased the looms
the policy was changed and the quota
was allocated to him ;

(c) whether it is also a fact that it
was found later on that several of the above
looms were not in existence but only
permits were there and since then he has
been victimising government servaats ;
and

(d) the action taken by Government
in this report ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir.

(b) to (d). Do not arise.

Target for Export of Iron Ore during
Fourth Plan Period

405. SHRI SARJOO PANDEY ;
SHRI K. HALDER :
SHR1 BENI SHANKER :
SHARMA
SHRI J. M. BISWAS :
SHRI YOGENDRA SHARMA :

Will the Minister of FOREIGN TRADE
be pleased to state :
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(a) the steps taken to achieve the
target set for iron ore export during the
Fourth Five Year Plan period ;

(b) whether there had been any in-
crease in the export of iron ore during
the last two years ;

(c) if so, to what extent;

(d) the quantity of iron ore likely to
be expoited during the current year ;
and

(¢) whether steps have been taken to
increase iron ore handling facilities at the
major ports and if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The steps being taken

to achieve the Fourth Plan iron ore
target cover various concerned scctors
viz: rail, mining and ports. In the Railway

sector they include completion of the
Cuttack-Paradip rail link already under
construction and necessary increase in the
capacity, including rolling stock, of other
existing railway links. In the ore pro-
duction sector they include commissioning
of two new and large mechanised mines
on Deposit No, 5 in Bailadila and at
Donimalai ; apart from necessary expansion
of production in the privately owned
mines in various sectors.

(b) and (c). lIron ore exporis conti-
nue to increase. The exports increased
to 17°5 million tonnes valued about

Rs. 100 crores in 1969-70 as against 159
million tonnes valued Rs. 90 crores in
1969-69 and 14.14 million tonnes valued
Rs. 79°33 crores in 1967-68.

(d) It is expected to achicve an ex-
port target of 23.0 million tonnes during
1970-71,

(c) In regard to iron ore bandling
facilities at the port end, deep draft
alongside loading berth has alrcady been
commissioned in Paradip, capacity of
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which is being augmented. Works are in
progress so as to commission according to
schedule berths at Haldia, Marmagoa,
Madras Outer Harbour and Visakhapatnam
Outer Harbour.

Production of T. V, Sets

407. SHRI HARDAYAL DEUGUN ;
SHRI YAJNA DUTT SHARMA :
SHRI PRAKASH VIR SHASTRI ;
SHRI JAI SINGH :

SHRI BAL RAJ MADHOK :
SHRI RAM SEWAK YADAV :

Will the PRIME MINISTER be pleased
to state :

(a) whether a proposal to undertake
production of television sets in public
sector is under consideration of the Govern-
men: ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE IN THE DEPART-
MENT OF ELECTRONICS AND
SCIENTIFIC AND INDUSTRIAL
RESEARCH (SHRI K. C. PANT) : (a) and
(b). A number of proposals from public
sector undertakings for production of televi-
sion sets are under consideration.

Import of Sulphur from Poland

408. SHRI G. VENKATASWAMY ;
Will the Mianister of FOREIGN TRADE
be pleased to state ¢

(a) whether Poland has offered to sell
sulphur to India which is not readily avai-
lable in World market ; and

(b) if so, the price quoted for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). While
sulphur is avilable from other countries
also, Poland has offered sulphur on a compe-
titive basis under rupee payment arrange-
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ments. The Mincrals and Metals Trading
Corporation have already concluded a
contract for its import from Poland during
the current year. It is not in the commer-
cial interests of the Minerals and Metals
Trading Corporation to disclose the price
paid.

Production of Textiles, Jute
Rubber Mills

and

410. SHRI ABDUL GHANI DAR:
Will the Minister of FOREIGN TRADE
be pleased to state the details of production
of textile mills and looms Rayon silk mills
and looms, spinning worsted yarn and
looms (woollen), jute mills and Rubber
Mills during the last three years ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : Information is being
collected and will be laid on the Table of
the House.

Production of Cotton Cloth and Jute

in 1969-70
411, SHRI JYOT'RMOY BASU;
Will the Minister of FOREIGN

TRADE be pleased to statc the production
of cotton cloth and Jute in 1969-70 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF POREIGN TRADE (SHRI
RAM SEWAK : The production of cotton
cloth and jute during 1969-70 (April-March)
was as under :—

Cotton Cloth
(in million metres)

Mill made Handlooms
&
Powerlooms
4191 3561

(estimated)

Jute Goods
('000’ tonnes)

Hessian Seaking Carpet  Others Total
backing

313:6 3823 2300 1070 10329

Delbi as Dry Port

413. SHRI KANWAR LAL GUPTA :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the progress made so far in

declaring Delhi as dry port ;

(b) the details of advantages of dry
port envisaged for Delhi ;

(c) the details of the report submitted
by the sub-Committee of various Depart-
ments and when the final decision is likely
be taken thereon ;

(d) the reasons for the delay ; and

(¢) whether Government have agreed
in principle to declare Delhi as dry
port ?

THE DEPUTY MINISTER IN THE
MINISTERY OF FOREIGN TRADE (SHRI
RAM SEWAK). (a) to (e), The Intern-
Ministerial Working  Group appointed
by the Ministry of Forcign Trade on the
question of setting up of a Dry Port at
Delhi submitted its report in May, 1970.
Apart from the feasibility and viability of
the Dry Port, the financial implications are
also required to be carefully examined. The
report is being examined expeditiously
by the Goverpment, 1t would not however
be appropriate to disclose the contents of
the Report at this stage when the matter is
under examination,

Crises in Art Silk Industry
of Punjab

414. SHRI SHRI CHAND GOYAL:
Will the Minister of FOREIGN TRADE
be pleasad to state :
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(a) whether it is a fact that Art Silk
Industry of Punjab is facing a crisis ;

(b) the number of labour employed in
the industry in Pubjab ;

(c) the number of units closed as a
result of the crisis ;

(d) the main factors responsible for

the crises ;

(e) whether the industry is demanding
the statutory fixation of prices of synthetic
fibre and controlled distribution of the raw
material ; and

(f) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTRY IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) No, Sir.
Government has, however, received some
representations about difficulties experienced
by, and some capacity lying idle in, the
Art Silk weaving Industry in Amritsar,

(b) and (¢). As the industry is pre-
dominantly in the de-centralised sector,
precise information is not available.

(d) the main factors responsible for the
idle capacity appear to be the inability
of the weaving Industry to export art silk
fabrics particularly to Afghanistan at
competitive parices or to produce textiles
saleable in the indigenous market.

(e) Yes, Sir, by som: Associations of
art silk weavers in Punjab.

(f) The matter would be considered
by the Government while taking decisions
on the reports of the Tariff Conmission on
the price structure of these industric:.
Meanwhile, a voluntary agreement betweza
the producers and wsavers of viscose
filament yara, concluded is August, 1969,
regarding prices and distribution, in still in
operation.
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Asian Trade Fair

415. DR SUSHILA NAYAR : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether co-operation has been
sought from the Ministry of Industrial
Development and Internal Trade by his
Ministry for the coming ‘‘Asian Trade
Fair” to be held in Delhi ; and

(b) which™public sector and private
sector industries are likely to take part in
the fair ? '

THE DEPUTY MINISTER IN THB
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (8) Yes, Sir.

(b) It is too early to indicate the
position.

Export of Tobacco

416, SHRI LAKHAN LAL KAPOOR :
Will the Minister of FOREIGN TRADE :
be pleased 1o state :

(a) the quantity of tobacco exported
during 1969 ;

(b) whether several lakhs of tons of
tobacco is laying in the tobicco gndowans
of Guntur of Andhra Pradesh and other
producing areas ;

(c) if so, whether Government propose
to increase the number of licences and
the quota for the export of tobacco ; nnd

(d) if pot, the plans to dispose off the
stocks of tobacco lying unsoid in the
country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK). (a) A quantity of
54.67 million Lgs. of  unmanufactured
tobacc) valued at Rs. 3332 crores was
eaported during the Calender year 1969,
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(b) There is only a small quantity of
lower grades of tobacco which is still lying
in Guntur area.

(c) There is no quota for exports of
tobacco, Anybody can export any quantity
to any destination.

(d) The matter is under consideration
of the Government.

Reported Army help in connection with
Prime Mibister’s Address in Chandni
Chowk, Delhi on 22-6-1970

417. SHRI SHRI CHAND GOYAL :
Will the Minister of DEFENCE be pleased
to state :

(a) whether the help of the army was
sought in connection with the public meet-
ing organised by the Congress (R) and ad-
dressed by the Prime Minister in  Chandni
Chowk, Delbi on 22nd June, 1970 ;

(b) if so, whether help was given and
to what extent ;

(¢) whether similar help was
given (o other political parties ; and

cver

(d) if so, when and whom ?

THE MINISTER OF DEFENCE (SHRI
JAGIJIVAN RAM) : (a) and (b). At the
request of the Additional District Magistrate
(Nortb), Delhi. the General Officer Com-
manding, Delhi Area arranged for drilling
hole on the road near Clock Tower in
' ©handni Chowk on 21-6-1970 and 22-6-1970

by using 6 Army Compressors with neces-
sery staff, in order to put up a suitable
barricade as desired by the civil authorities.

(c) and (d). The assistance was provid-
ed at the request of the local civil authori-
ties concerned and not at the request of any
political party. The question of Army pro-
viding such assistance to a political party
does not arise,
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Water Level of B'iskra Reservior

418. SHRI SHRI CHAND GOYAL :
Will be the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the latest position of water level in
the Bhakra Reservoir (Gobind Sagar) ; *

(b) whether it is necessary to apply a
cut on the consumption ot electric power by
industrial concerns now ;

(¢) whether, the Bhakra Management
will be able to honour its commitment
of supply of electric power to Delhi ;
and

(d) if not, what is
cut ?

the estimated

THE DEPUTY MINISTER
MINISTRY OF

IN THE
IRRIGATION AND
POWER (SHRI SIDDESHWAR PRA-
SAD) : (a) to (d). The water level
in the Bhakra Reservoir on 26th July, 1970,
was at elcvation 1517.22 feet against 1611,39
feet last year. In view of the poor in flows
and jn order to build up the water level
during the filling-in period ending Septem-
ber, 1970, the partner States (Punjab,
Haryana and Rajasthan) and the common
pool consumers (Nangal Fertilisers and
Electric Supply Undertaking) have been
requested to reduce their off-take of energy
from the Bhakra System. The Delhi
Electric Supply Undertaking are required
to pump back about 0.25 million units more
than what they draw from the Bhakra
System. On 25th July, 1970, the off-take
by DESU from Bhakra System was 1.11
million units and the energy pumped back
by DESU into the Bhakra System is of the
order of 1.33 million units. Efforts are
being made by DESU to increase the reiief
provided to the Bhakra System so that on
an average 0.25 million additional units
are pumped back per day into the Bhakra
System. If that quantum of relief is pro-
vided by the DESU system, there would be

no cut the supply of power from Bhakra to
DESU.
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Tea, Jute, and Textiles exports to
U.K.

419. SHRI SHRI CHAND GOYAL :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether tea and jute exports to
Britain bave gone down in value ;

(b) if so, the reasons therefor and the
steps taken by Government to improve the
situation ;

(c) whether Britain is also contemplat-
ing to slash Indian textiles imports to that
country ; and

(d) if so, the to chec the

same ?

steps

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir,

(b) The decline in tea exports to U, K.
in 1969 compared to 1968 is due to large
accumulation of tea stocks in London and
sluggish demand from buyers, reduction in
the quantum of duect shipment of tea ¢
London following unremunerative prices
obtaining there and the lower crop in India
which reduced the exportable qualty of
tea. To improve the situation, Government
have taken steps by granting substantial
fiscal relief in the Central Budget 1970-
71,

The decline in jute goods exports to
U. K. is mainly due to competition from
Pakistan and synthetics and higher price
of jute goods in 1969-70. There has been
a decline in the export of jute goods general-
ly and the matter is under constant
review,

(¢) The Government of U. K. have
decided to impose a 15% tariff on cotton
textiles imported from Commonwealth
countries from 1.1,1972 and to simultane-
ously abolish the quota system under which
the export of cntton textiles moves at
present,
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(d) Discussions with the officials of the
U. K. Government continue to take place
and our opposition to the imposition
of tariff has been made kmown to
them.

Full Diplomatic Relations with German
Democratic Republic

420. SHRI N. K. SANGHI :

SHRI K. LAKAPPA ;

SHRI A. SREEDHARAN

SHRI VASUDEVAN NAIR :

SHRI BEDABRATA BARUA :

DR, RANEN SEN :

SHRI H. N. MUKERIJEE :

SHRI Y. A. PRASAD :

SHRI YOGENDRA
SHARMA :

SHRI RAMCHANDRA
VEERAPPA :

SHRI SITARAM KESRI :

SHRI RAMAVTAR
SHASTRI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that a propo-
sal to establish full diplomatic relations with
the German Democratic Republic is under
consideration ;

(b) whether the Prime Minister of
G. D. R. has made any request in this con-
nection ; and

(c) ifso, the details of the proposals
made and by what time a decision is likely
to be taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The level of India’s  relationship with
G.D.R. is under constant review and when-
ever a decision is made, it is announced by
the Government,

(b) and (c). The Prime Minister of
G.D.R. had recently written to the Prime
Minister of India about Indo-GDR relations
in general,
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Pak-Sovlet Talks beld during June, 1970

421. SHRI1 N. K. SANGHI :
SHRI Y. A. PRASAD :
SHRI RAMCHANDARA

VEERAPPA :
SHRI D. N. PATODIA :
SHR1 HEM BARUA:

Wil the Minister of EXTERNAL

AFFAIRS te pleased to state :

(a) whether itis a fact that Soviet-
Pakisiani talks were held in thc month of
June, 1970 ;

(b) whether it is also a fact that ques-
tion of Indo-Pak relations were also taken
up in their discussion ; and

(c) if so, the rcaction of Government
in this matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a) and
(b) . Yes, Sir.

() The Joint Communique issued
after the Soviet-Pakistani talks menioned
that the Soviet side expressed its firm belief
that Indo-Pak questions should be settled
*“‘through bilateral negotiations in the spirit
of Tashkent Declaration”. This Conforms
10 Government of India’s known views in
1he matter.

Visit by Defence Minister to Algeria

422. SHRI N. K, SANGHI :
SHRI Y. A. PRASAD :
SHRI RAMACHANDRA

VEERAPPA :

Will the Minister of DEFENCE be
pleased to state :

(a) whether he visited Algeria in the
month of June, 1970 ; and

(v) if so, the outcome of his visit ?
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THE MINISTER OF DEFENCE
(SHR1 JAGJIWAN RAM) : (a) and (b) :
Sardar Swaran Singh, the former Minister
of Defence (now Minister of External
Affairs) visited Algeria from 27th May to
2nd June 1970, in response to a long-stand-
ing invitation from the Goverrment of
Algeria.  The visit was in the nature of a
good-will visit, During his stay in Algeria.
the former Defence Minister visited various
establishments and held discussions with
Algerian authorities on matters of mutual
interest.

Appointment of An Expert Committee
to Study the cost of Nuclear Weapons

423. SHRI RAM CHARAN :

SHRI SHIV KUMAR SHASTRI :

SHRI DEVEN SEN :

SHRI S. N. DWIVEDI] :

SHRI SHRI GOPAL SABOO :

SHRI SHIV CHARAN LAL :

SHRI BENI SHANKER
SHARMA :

SHRI K. P. SINGH DEO .

SHRI HIMATSINGKA :

SHRI RAM KISHAN GUPTA :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the PRIME MINISTER of pleased
to state :

(@) whether itisa fact that Govern-
ment bhad appointed an Expert Committee
to study and report on the tochnological
and cost aspects of India ‘going nuclear”
in the middle of May, 1970 ;

(b) if so, whether the said Committee
has since submitted its report and, if so,
the salient features thereof ; and

() the decisions taken thereon by the
Government ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) ; (a) No, Sir.
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(b) and (c). Do not arise.

Views of Delegation of Indian Businessmen
from South Vietnam on Raising the
Status of Consulate General in
North Vietnam

424, SHRI RAM CHARAN :

SHRI K. LAKAPPA :

SHRI SHIV KUMAR SHASTRI :

SHRI ISHAQ SAMBHALI :

SHRI RAMAVATAR SHASTRI :

DR. RENEN SEN :

SHRI SHRI GOPAL SABOO :

SHRI C. JANARDHANAN :

SHRI SHIV CHARAN LAL ;

SHR1 RAGHUVIR SINGH
SHASTRI ;

SHRI BHARAT SINGH
CHAUHAN :

SHRI ONKAR LAL BERWA |

SHRI JAGANNATH RAO
JOSHI :

SHRI SHARDA NAND :

SHRI HUKAM CHAND
KACHWAI 1

SHRI P. VISWAMBHARAN :

Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether it is a fact that the Delega-
tion of Indian Businessmen from South
Vietnam which visited India recently had
deeply resented Government’s move to
raise the Status of the Consulate-General
in North Vietnam o that of an Embassy
and urged upon the Government to ejuate
the South Vietnam with North Vietnam in
this matter ; and

(b) if so, the reaction of the Gove-n.
ment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
group of Indian Businessmen from South
Vietnam met the Foreign Minister and
officials of the External Affairs. They
suggested that any proposal to upgrade the
level of relations with North Vietnam
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(b) The interest of Indians in South
Vietnam and views of the delegation will
be given the consideration before arriving
at a decision

Soviet Arms for Pakistan in Defence of
Assurance

425. SHRI RAM CHARAN :
SHRI SHIV KUMAR SHASTRI :
SHRI SHR1 GOPAL SABOO :
SHRI SHIV CHARAN LAL :
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the Indian
Delegation which visited U. S. S. R. in the
month of May had sought assurance from
the Soviet Government for not giving addi-
tional arms supplies to Pakistan beyond
the commitments made in 1967 and 1968 ;
and

(b) if so, the response of the Soviet
Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The question of arms supplies (0 Pakistan
was taken up with the Soviet side by the
delegation led by the Foreign Secretary,

(b) The Soviet authorities gave the
assurance that they would do nothing
prejudicial to India’s interests,

Indians Holding British Passport Stranded
in Yugoslavia

426. SHRI RAM CHARAN :
SHRI SHIV KUMAR SHASTRI :
SHRI K. LAKKAPPA :
SHRIL A. SREEDHARAN :
SHRIL SHIV CHARAN LAL1
SHRI SHRI GOPAL SABOO 1
SHRI RAGHUVIR SINGH

SHASTRI :

Will the Minister of EXTBRNAL

should be equally applied to South Vietnam. AFFAIRS be pleased to state :
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(a) whether it is a fact that about 100
persons of Indlan origin holding British
passport have recently been stranded in
Belgrade, Yugoslavia, because of their be-
ing prevented from entering Britain ;

(b) whether the Government of India
have taken up the matter with the Govern-
ment of Britain ; if so, the outcome there-
of ; and

(c) arrangements, if any made for
their rehabllitation ; and

(d) the fate of those persons at present ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (d) In June, 1970. 96 persons of
Indian origin holding British passports
from Uganda, baving been refused permis-
sion to enter the U, K., were returned to
their last place of call, wnich was Belgrade.
After about 10 days there, they were per-
mitted to enter Britain,

(b) and (c). The Government of India
have taken every opportunity to impress
upon the British Government that it is the
latter’s responsibility to provide for their
pationals without any discrimination as to
race or colour.

Looting of Explosives from Goods Train
Booked for Bangalore

427. SHRIMATI ILA PALCHAU-
DHURI : Will the Minister of DEFENCE
be pleased to state :

(a) whether itis a fact thata large
number of cases of explosives out of a
total consignment of 300 cases booked to
Bangalore and loaded from Gomia on the
South Eastern Railway in a South bound
goods train was looted by holding up the
goods train between Adra and Indrabil
about 270 Km. ;

(b) if so, the exact number of explo-
sive boxes looted ;
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(c) whether there was any military
escort on the train for protection of the
explosive cases ;

(d) if not, the reasons thorefor in view
of the fact that a number of military stores
had been looted from trains in the past by
holding them up ; and

(¢) if there was an escort, and why
they were not able to prevent miscreants
from breaking open the wagon containing
the explosives cases and looting and gett
ing away with them and and the steps
proposed to be taken to prevent such inci-
dents in future ?

THE MINISTER OF DEFENCE
(SHRI JAGJIWAN RAM) : (a) This
Mipistry Is not aware of any looting of
Military explosive stores loaded from Gomia
on the South Eastern Railway for despatch
to Bangalore.

(b) to (¢), Do not arise in view of
answer to (a) above,

wfazar daen & fafa= feari &
afafira amw oy q@f qxv &=
g ¥ wfyw ava ¥ w17
wT @ wfawid

428. »t WYmg wE@ ;. qar wfacen
|4t 4 w19 1970 & AIwifda sw @=qr
1513 & IO & g¥@y § Ig T F
Fa1 0 fF

(%) w sfa<en dam & fafwe
famt & wfafaa @9 a1 o )R AW
T ¥ afys qug § 1@ 73 @ wfaw-
fi & ar ¥ mifaq g=ar @ 919 -
fora sx A T

(&) afz gt, @Y acgras sEra A
§ R

(w) afz 7&, & ke FRUE ?
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sfecen swren & www WA (R
Tty fag wgwr) : (F) & (7). sivgh

7 aw ¥ afas wfafea aw aw
Al ¥ FT AT W@ W AMAT &
faurm & wwad #T FAAX HEET W
SHFI § —

2. ¥fqde gfaarag ¥ Hie U THo
fedfiom grar s fvar mar 99w
9% g 11/3/57 #Yo qus uHo faaiF
6-9-1957 fa¥y @i qv wfaf@a arsl
FIF AT A FAAAMW F AIATIRAT
F1 Io@ TG dear | fawia @Ow Ay
Tt 9T fage AR ¥ 3 a9 &
afus gua ¥ fog seamEeet § aray
# fadw g dmww ¥ axwrQ fawea
o "eqr 21/31/63 "o wwo (q), faiw
24-12-1963 & feg mw &1 3z fasw
JATEHTA 7 & § AR HA9al AN @-
frumm 2 & fF 99 ca™il B @ FW
T 9@t 9 AEEE @ fRar S
w1 Y qwar & fgg § 9 @

3. IT04F 90 UF ¥ Wiy qQ
At # 3 3ot ¥ wfuw ¥ faq fagaa
HFEA FT AIA(AZHT T T FF fgmy
¥ guer fa=r argr

quT™ HAY & e faavit & wfefon
aw ¥ U @A e @
g w7 @ wiqerd

429. wit Wwg ST : W7 IA AN
ToEEA & wie faa & wfafor
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AN F FG TR 9T AT A9 ¥ FE T Q@
afymfal § IR & 4 79, 1970 &
sarafea gw dear 1512 & Iac &
qEI § I qqTH FT FAT FA w6 ¢

(%) 7ar mifeg sAey @ A9
owfra s 0k g

(=) afz g, ot ses1 s@q v ;

(m) afe aff @ fawew & @
Lascult i

quta @, wop afen wew), gg-wnd
A aar Qo wA (s gfvea wid):
(%) sfr gt

(&) grawas gaEaT @9 9" qT
@ e faazm # 2 & af @ [varew &
T fean mav 1 ¥feq ' LT—375/
70]

(7) s gl Faar

areeta Gfow, dafae wit g
afre are
430. «it W9 SETT AT AT HN
25 &3@d, 1970 & wqITfra  Sww deqr
542 % JUX F gFAY F g qary N
Fqr w41 fF .

(%) ®r wihw @fs, Aifs,
R agdfF X F At § g am-
w8 @ A7 grx s Ak

(=) afz gt, &1 sew st wv
§ o

(Mafrafi, " g § ?
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() afz 78, I z9% Fa1 FTTOOE ?

sfezar darom & Tvw WA (s
avx fag wglw) : (F) & (7). gEAm
THFEH FT A 1E A T 2T T @
a A A A R [Wemw § @
fear mar | ¥y qer LT—3752/70]

% 3W wiw EOEE  @age e
que fyw STt aar AW e
wis nfy SegEd wr wrdeon

431. oft Wy qeTw : sar dkfe
wig 7o e wiw gEoww e,
dga s fow @ aur adew wiw
aTe T F ary § 22 w'w, 1970 F
saTdifed s gear 7113 &F I &
gy ¥ gg aqry F FI7 F@ F

() = z@ d@tw mfag saawd
TFT FT Y _E E;

(@) afe gt, &Y SaF7 sava FaT §;
LIRS

() afz af, & s Fv Freaw 7

aifre wtd wwmEw A 9w W
(st g fag) : (7) & (7). w=w
FTHIT O WY gEAT OFT F 91 @
g

Chinese intrusion into Bbutan

432, SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :
SHRI NATH PAI :

SHRI D. N. PATODIA :
SHRI G. Y. KRISHNAN 1
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SHR1 RAM SEWAK YADAV:
SHRI S.KUNDU ;

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the Chinese
Troops have intruded into Bhutan during the
month of May, 1970 ;

(b) if so , the details thereof ; and

((c) the steps Government have taken
to belp the Government of Bhutan to pre-
vent Chinese intrusion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) On May 1, 17 and 20, 1970; small
Chinese parties equipped with light weapons
and observation equipment were seen well
within the Bbutan territory in the vicinity
of Pankala and Chorten areas. The
parties stayed in Bbutan for a few hours
and later withdrew when asked to do so
by Bhutanese border patrols.

(c) The Govenment of India, at the
request of the Government of Bhutan, have
lodged a protest with the Chinese Govern-
ment through their Embassy in New Delhi.

Passport Carried by Foreign Minister
of Shianouk’s Exile Government

433, SHRI K, LAKKAPPA ;
SHRI HEM BARUA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the nature of passport carried by
Mr. Saran Chhak, Foreign Minister in
Prince Norodom Shianouk’s Government i-:
Exile ;
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(b) the country from which the Indian
Embassy issued the visa ; and

(c) the reasons for the issue of visa ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
He was in possession of a passport issued
by the Royal Goverpment of Gambodia.

(b) The visa was granted by the Em-
bassy of India Peaking,

(c) He had expressed a desire to visit
India to meet the members of the Standing
Committes of the Bnon-Aligaed Conference
then meeting in Delhi,

Deaths of Shri Rammik Lekhi, Photographer
In Cambodia

434,
SHRI M. L. SONDHI 1

SHRI D. N. PATODIA :

SHRI ONKAR LAL BERWA ;

SHRI BANSH NARAIN
SINGH :

SHRI JAGANNATH RAO
JOSHI :

SHRI SHARDA NAND :

SHRI HUKAM CHAND
KACHWAI

SHRI RAM GOPAL SHAL-
WALE :

Will the Minister of EXTERNAL
AFFAIRS be Pleased to State s

(a) whether Government are satisfied
that Shri Ramnik Lekhi, the lndian News
Photographer workiog with an American
Broadcasting company has died in Cambo-
dia ;

() if so, on what information Govern-
ment base their conclusion ;

(c) whether Government have made
enquiries into tho circumstances in which
Shei Lekhi was posted in Cambodia ; and

(d) whether there are any other
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Indian citizens working with any similar
agencies in the war sectors in Indo-China ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI (SURENDRA PAL SINGH) : (a)
Yes, Sir,

(b) Information obtained by the Indian
Embassy, Phnom Penh; as well as the Cam-
bodian authorities.

. (¢) Yes, Sir, he was assigned by his
principals, Columbia Broadcasting system,
New York to cover the events in Cambodia.

(d) At the present time, one person,
Shri §. K. Chaudhary, is working on the
suff of German Television (ND)

Misuse of Licences by Shri R K. Sonl

435. SHRI GEORGE FERNANDES :
Will the Minister of FOREIGN TRADE be
pleased to state ;

(a) whether he has received a com-
plaint about the misuse of Licences by Shri
R. K. Soni of (I) Kumar Woollen Mills,
(2) Bedi Woollen Mills, (3) R. K. Wool
& Allied Industries (4) K. S. R. Woollen
Mills, and (5) Kabir Woollen Mills all of
Ludhianna ;

(b) if so, whether inquiries have been
made in to this matter; and

(¢) if so, the action taken against
Shri Soni and his companies ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir,

(b) and (c). The complaint is still
being enquired into.

Instaliation of Chincsc Transmitter in Nepal

436. SHRI GEORGE FERNANDES :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state;



83 Writte:r Ansners

(a) whether Government are aware
that the Chinese are installing a high power
transmitter in Biratnagar in Nepal 10 beam
propaganda broadcasts to India :

(b) If so, whether the matter has been
taken up with the Nepalese Government:
and

(c¢) with what result ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a) : A
newspaper report stated that ‘‘according to
a reliable source” China was proposing to
instal a high power transmitter at Birat-
nagar. The Decpartment of Information of
the Government of Nepal issued a press
note contradicting this report,

(b) and (c). Do not arise.

GAfEA FIIATMAT T(A & H1G-
I & A

437. it ¥ q7 : 347 afAw w1
Y gg I F1 HAT FA ¢

(%) 7ar ag &= & fs =@ gaT-
ara, feeet grar amrfag gt e-
AMAT TFT F FEIFW 1 IA F g
fagaa us omam ¥ [aAr SfTERT awR
&Y sega w3 fzar §; W<

(=) afz g, @1 9a% Fa1 fowd g
A 7@ qraeg § AT F Far wlafwar
g7

aifs w17 Wwem § Sewet (s
g fag) @ (F) @ a9 & fag
fody <t W 1 fagfm A @ af
g

(@) s Y 9=ar

JULY 29, 1970

Written Answers 84

fafaer aegwi &1 Twea gt sAMR

438. i Wit Arq WEET ;o FAT AR-
for® surare 4eY gg qqTA wY FAT &
fF .

(%) fFa-fer aegsl &1 @R
ST gIU A gra § ¥ fomr war @
LK

(@) a2 aut & weas arg o
AIFT A gu A1 Agar gifs &1 sara
FaT g ?

&ifaw sarare warem § St (=
W ATW) : (F) T AN N g, fow
&1 WA W frafa wsa sfvswg &
qTEAR F qUIFT §, AW 9ew 97 @
St § 1 [varen § vt adt o fed
dear LT—3753/70]

(@) 7 w1t & graw ar faafa gz
ATHTT Y A1 7197 a7 grfa 78X g€ o

wrd & fast & e s
fra ®) g\

439, st WS Y AEET AT qAfeTE
SATAIRX HAT T AJIT FT FAT F4A 5

() Tmragaag v T =qraie
o fafwem gamarat @ @09 F0 #
faeft & sfwsaw s FwvaT ;

(=) afz gt, @ wsw sqmaIT A
F g AW F @34 d g feay sfawaa
dsar g, wR

(7) g@anEl § @0 af goAr
FQ 1 faf & o g fFa
sfqoa A grar g ?
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diow g WAaew A Sw-Rw
i st TR ¥Ew) © (F) g7 SR fw
fafae gomarat sk guy aafaadl &
g0 T #A @ R ¥ gw oA
FATAT 1

(=) 635 wfawr

(?I’) ag 1968-69 # 3212 wfawa
T 1965-70 & 36.86 wfqwa @mw g
a7 |

A T H ag & afeorm

440, it WreT M9 wree< ; FaT foard
qur fag A @Y ag qOy A FAT KA
fw :

(%) faaeav, 1969 & awar 481 &
arg o ¥ ww feaw atay @ afw
qg=t;

(=) =@ argl § wAEq®T AR
g faad arft gt &

(7) == SEw ¥ fog ¥F T F
T &1 gifa &1 wgwT feaar & AR

(7) wafasqu #@ & fod
FTHT gr faar agraar & ar W g ?

far aar famx wwen & a0 @
(vt fagsax wa@) : (F) T T
Frf = wonag g9ar fedeww ate 7@y
¥ T afau feamas, 1969 &t aw@l &
qfaaeasy aldl #1 af o= &1 5
(& adl 9T

(@) wiwr afgw ¥ sl & g¥
gt & arX & werw ¥ A AIHE I9-
o A8 & | Ag@W AT AER A
gfaa femr § f& ooa & 1969 & wd
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13l & 292:11 9@ wWA F T gifw g&
i\ wgA wemar @ fE oadar §
G F FW TNAT 66 AT WA A
gfrge

() ¥ g # feie & wgA
Ioqd § wed-faasax, 1969 &1 anel
F R 16 sufeqat qur 39 qgel
s of | gg o gEAr fast 4 f
T 3,712 A% ar @ fre @ ar wfa-
75T g4 1 87,000 tFT ¥ mfys oy A
S waS w1 A g gf A

(=) amgt & @ areit grfa #1 q@
F ¥ fag W@ g@R @I wE
FET FFAAT AL & ATAT § | FA,
gl & AT O JgAQT q@T gAAE F
3Tt wife X =g A & fow fadw
ggrar & st § 1 T qw A fawr-
fant & qQuwar #, 1969-70 & A
Fg agraar ¥ fag 125 #FAT Ty
F @Ay w@iFa F a9 fra FAem
¥ 1969-70 ¥ T 17 FFAAT A X
fad 70 9r" TY FT wW @FR AT
2| = & greafas giwst F1 QT Wy
weilfera & foad A X WX @gEar
& ww q fa=re fear strda

sameas arHtn fagn agwd
afwfadt # sqrem

44|, =t WYer M WmET ;. w@I
faar aw fag a &4 ag sqrd a1 g
Far f

(%) w1 AR, AR 9T IS
sife 9% qfw Teal ¥ wavTeRs  ars
faga ggerar afafoal #t sow
Li 4 A
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(=) =fz gt, A = agFrQ afafat
N FAT FAAITC WA & ;

() Fa1 ¥ |gFrd afafqar awemy
99F & FT I § W

(w) afegt, @ Far ¥t symedn
W TSAl § AT &7 st ?

fewr€ aut fawq waen & gu-dw
(vt fog AT wwE) @ (F) wiw aEeE
ar faga sewifeang enfeg #t wf §
G, WA, T, I HRA AR
g qW F TSAI A UF TF |

(@) & (=). gl agwfaen &1
RIS &Y § I [AEqET 1969 H qAHW
fegr mar &1 wafrgAew fem @
JqEQ, 1970 ¥ 37 o=l ggFfast a1
oF-UF @ Wy F7 e ®w
e frar @ amfagd@sw o
# ggerd gege # afaear fonet
N A" FF A g qfaromT araey
=T #E[q, 1570 ¥ e f5y €
qfctemr & fog efiga & ww@ dgwrd
geamt g1 AT f5r T wWag #1d-
w41 & wgar 5 aat 1 waAfa F dRm
fed a@® | 9% 27 o gEgwial &
oI ¥ 19 FAT W fwar , zafag
| GG TH Tl F1 qeatwd FAr
g 78 @ | ywlag fwww frm g
v Tt § arre faaa wgwfeas
Y TEAT AR 9% fog 99 Y sqgeqy
faodr @ F e 9T qq fa=r fwar s
S T g qrgwe 4w faga agwr-
fami & sdTew & ofaed W
geaiwa &3 ey s o
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Racial Discrimination against
Tndians in UK.

442, SHRI N. K. SOMANI :
SHR1 SURENDRANATH
DWIVEDY :
SHRI S. K. TAPURIAH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether India bas protested to
Britain regarding racial discrimination
being practised against Indians holding
British passports and seeking entry iato
U.K. pressing on that Goveroment that it
is a violation of the U. N. Charter and
Declaration of the Human Rights ; and

(b) whether it is also a fact that
Commonwealth Immigration Rules are
being implemented in a discriminatory
manner against Indian concerns in
Britain ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (8) The
Government of India have taken every
opportunity to impress upon the British
Goverpment that it is the latter’s respon-
sibility to provide for their nationals and
the Commonwealth Immigrants Act of 1968
restricting the entry into the UK. of
British passport holders of Indian origin
from East Africa is a violation of funda-
mental rights of these persons as UK.
citizens, and amounts to racial discrimina-
tion against them.,

(b) Enquiries have not revealed any
such specific instances.

Frequent Power Fallures in Delhi

443. SHRI N. K. SOMANI :
SHRI1 S. K. TAPURIAH :

Will the Minister of IRRIGATION
AND POWER be pleased to state ;

(a) whether Government have analysed
the causes of frequent power failures in the
capital ;



89 Written Answers

(b) whether goods worth crores of
rupees are lying unutilised though they
are understood to have been ordered to set
up new power houses to meet the con-
stantly rising demands ; and

(c) if so, what stands in the way of
Government to meet the challenge in this
front ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR PRASAD):

(2). In Maich, 1969, the Central Water and
Power Commission analysed the causes
of power breakdowns in the Delhi Electric
Supply System. The analysis revealed that
a majority of faults in the DESU system
were caused by loose connections, short
circuits by extraneous matters, birdage,
failure of cables and cable joints and
failure of insulators. Some of the measures
taken by DESU to augment and improve
the system and minimise breakdowns are
indicated bclow :

(i) Overhead feeders are being re-
placed as far as possible by
upderground feeders in order to
ensure uninterrupted and more
reliable service.

(ii) Duplicate sources of power arc
being arranged for all important
areas to the extent possible.

Rural feeders have been segregated
from feeders in the urban areas to
isolate the faults.

(iii)

Now switching stations are bcing
installed.

(iv)

(b) and (¢). The Delhi Electric Supply
Undertaking are in a position to meet the
load requirements of the capital from
various generating sources. Equipment has
been ordered for the Fifth Unit (55 MW)
of the I.P. Power Station and is under
installation. This unit is scheduled for
commissioning before the end of this year,
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Sihanouk’s Appeal to India for Help
for Liberation Struggle

444, SHRI N, K. SOMANI ;
SHRI H. N. MUKERIJEE :
SHRI SARJOO PANDEY ;
SHRI INDRAJIT GUPTA ;
SHRI R, K. AMIN :
SHRI G. C. NAIK :
SHRI YOGENDRA
SHARMA :
SHRI D. N, DEB :
SHRI K. M. KOUSHIK :
SHRI OM PRAKASH TYAGI :
SHRI RAM SEWAK YADAYV :
SHR] RAM GOPAL
SHALWALE :
SHRI BHOGENDRA JHA :

Will the Minister of
AFFAIRS be pleased to state :

EXTERNAL

(a) whether ousted Prince Norodom
Sibanouk of Cambodia has appealed to India
to help him achieve peace in Cambodia
and accord support to the liberation strug-
gle ; and

(b) if so, the reaction of Government
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b), The policy of the Government
of India has been explained to the House in
the statements made on 4ih and 11th May,
1970,

Diplomatic Relations with North Vietnam

445, SHRI N, K, SOMANI

SHRI J. MOHAMED IMAM :
SHRI K. M. KOUSHIK ;
SHRI R, K. AMIN :

SHRI D. N, DEB :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(8) whether attention of the Govern-
ment has been invited to a reportin the
Statesman of 5th May, 1970 saying that she
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Government of India has revived its old pro-
posal to accord diplomatic recognition to
North Vietnam ;

(b) whether such a move is considered
to be subtle shift in India’s hitherto well-
known policy of not taking any such step ;
and

(¢) if so, the reaction of the
Government of India in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRU SURENDRA PAL SINGH) : (a)
to (¢). Government of India’s attention
has been drawn to this report. The posi-
tion remains as stated in the House on
March 18, 1970 during the half-an-hour
discussion.

Visit of Madam Binh Foreign, Minister
of Provisional Revolutionary Govt.
of Victnam to India

SHRI J. MOHAMED IMAM :
SHRI N. K. SOMANI :
SHRI PRAKASH VIR

SHASTRI :

SHRI BAL RAJ MADHOK :
SHRI1 M. L. SONDHI :
SHRI YAJNA DATT

SHARMA :
SHRI K, M, KOUSHIK :

SHRI R. K. AMIN :
SHRIMATI SHARDA

MUKERIJEE :
SHRI JAL SINGH
SHRI D, N. DEB :
SHRI RAM AVTAR

SHARMA :

445,

Wi!l the Minister of
AFFAIRS be pleased to state :

EXTERNAL

(a) whether the Government of India
had extended an official invitation to Madam
Binh, Foreign Minister of Provisional Re-
volutionary Government of Vietnam and
she visited India in July, 1970 ;

(b) whether the South Vietnamese
Foreign Minister, Mr. Lam, has protested
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to India against the visit of Madam Binb ;
and

(c) if so, reaction of the Government
of India in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Yes, Sir.

(¢) No action appears
for.

to be called

Djakarta meet on Cambodia

*447. SHRI R. K. AMIN :
SHRI N. K. SOMANI :
SHR1J. MOHAMMED IMAM :
SHR! K. M. KOUSHIK :
SHRI SRADHAKAR SUPAKAR :
SHRI D. N, DEB :
SHRI ONKAR LAL BERWA :

Will the Minister of EXTERNAL
AFFAIRS be plessed (o state :

(b) whether a mceting of some of
the Asian countries was recently beld in
Djkarta to consider developments in
Cambodia;

(b) waethcr Government of India
rcfused to attend this meeting ;

(¢) whether the Indonesian Foreign
Minister and some other Ministers criticized
indifferent attitude of India towards the
Cambodian issue ; and

(d) the reaction of the Government
of India in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir,

(b) After due consideration the Govern-
ment of India came to the conclusion that
it would be best not to participate.



93 Written Answers

(c) and (d). Government of India’s
stand has becn explained to the Govern-
ment of Indonesia and to the other countries
invited to the conference. While some of
them have expressed the feeling that Indias’
presence would have been helpful, they
bave all expressed full understanding of
our attitude

Central Cottage Industrics Association

SHRI DEVINDER SINGH
GARCHA :

SHRI MANIBHAI J. PATEL :

447.

SHR[ BHOLA NATH MASTER:

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whcther it is a fact that two
members of governing council of the cen-
tral Cottag: Industries Association have
submittcd their resignations on account of
the mismanagement and high handedness
on the part of the Executive Director; if so,
the details thereof ;

(b} whether examination of the entire
working of the Emporium by a private
Management Consultants with a view to
streamlining it is in accordance with rules;

(¢) whether sanction for this purpose
was oObtained from Government; If not,
the reason thereof ;

(d) the total sale and foreign
exchange earned by the Central Cottage
Industries Emporium, New Delhi, during
1969-70; and

(e) whether Government have reco-
gnised this Association as an Export House;
and if so, the details therof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (8) The resignations sub-
mitted by two members of the Governing
council of the Central Cottage Industries
Association are under Governments’

consideration,
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(b) and (c). The Governing Council
engaged the services of a Management
Consultant to advise them on improvements
in Central Cottage Industrics Association’s
purchase procedures. Governmznt’s prior
approval for such cngagements was not
necessary.

(d) The total sales of Central Cottage
Industries Association during 1969-70 were
Rs. 220,85 lakhs, which included foreign
exchange earniog of Rs. 39.95 lakhs.

(¢) Yes, Sir. The Central Cottage
Industries Association has been recognised
as an Export House with effect from 2nd
March, 1970. The recogaition is initially
valid for the following group of Commodi.
ties @

Handbags, Shocs, Ready-to-wear.
Hand Printed Fabrics, Table Linen,
etc,

Pak Propaganda Abroad on Communal
Disturbances in India

449. SHRI DEVINDER SINGH
GARCHA :

SHRI R. BARUA :

SHRI CHENGALRAYA NAIDU :

SHRI P. VISWAMBHARAN :

Will the Minister of
AFFAIRS be pleased to state :

EXTERNAL

(a) whether Government's attention
has been drawn to Pak Plans to launch a
global anti-India propaganda drive pegging
it on the recent communal incidents in this
country ;

(b) if so, whether Government are
also aware that Pakistan has sponsored
Delegations to the Governments of various
countries to convey Pakistan’s concern about
the genocide of 1ndian Muslims ;

(c) whether it has also come (0 the
notice of Government that Pakistan is
making efforts to raise this issue in UN; and
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if 80, the reaction of Governmeaot

()

thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH : (a) Yes,
Sir.

(b) Government have secn press reports
to this, effect.

(c) Pakistan attempted to raise it in
the Social Committee of the ECOSOC and
their Permanent Representative also circula-
téd two letters to all the Missions at the
U.N

(d) Government deplore Pakistan's
attempt to make political capital out of
this matter., Government have also taken
adequate steps to counter Pakistan’s moves,

Alleged Advice by Badshah Khan to Pakistan
to Sever Diplomatic Ties with India

SHRI DEVINDER SINGH
GARCHA 1

SHRI JAGESHWAR YADAYV :

SHRI V. NARASIMHA RAO :

SHRI DHANDAPANI :

SHRI S. M, KRISHNA :

SHRI G. VENKATASWAMY :

SHRI MAYAVAN :

SHRI B. K. DASCHOWDHURY:

SHRI MANIBHAI J. PATEL :

SHRI P. C. ADICHAN ;

SHRI BANSH NARAIN
SINGH :

SHRI JAGANNATH RAO
JOSHI :

SHR] HUKAM CHAND
KACHWALI

SHRI RAM GOPAL SHAL-
WALE :

SHRI OM PRAKASH TYAGI ;

SHRI N.R. LASKAR :

SHRI HEM RAJ :

SHR1 KOLAI BIRUA :

SHRI SAMINATHAN ;

SHRI CHANDRA SHEKHAR

~ SINGH :

SHRI NARAYANA :

SHRI D. N. PATODIAN :

SHRI SAMAR GUHA i

450.
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Will the Minister of EXTERNAL
AFFAIRS be pleased to state ;

(a) whether Government’s attention
has been invited to the reported statement
made by Khan Abdul Gaffar Khan that
Pakistan should sever its diplomatic ties with
India as a protest against recrudescence of
communal riots in this country and that in
his interview to Pakistan Press In'ernational,
he is reported to have advised Pakistan to
take up the issue in the United Nations in
collaboration with other Muslim countries ;

(b) if so, whether Government have
taken any steps to ascertain the factual basis
of this report ; and

(c) 1if 8o, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH) :
(@) Yes, Sir.
(b) Yes, Sir.
() Our Ambassador at Kabul was

asked to verify the authenticity of the report,
He found it to be a pure fabrication. In
this connection, Khao Abdul Ghaffar Khan
also issued a signed statement to the effect
that he had not granted any interview to a
representative of Pakistan Press International
and that he had not made any statement,
as reported.

Alleged Indian Funds for Political Parties
to Fight Pakisteni Elections

451. SHRI MANIBHAI J. PATEL :

SHRI DEVINDER SINGH
GARCHA

SHRI K.P. SINGH DEO

SHRIMATI SHARDA
MUKERIJEE :

SHRI C.K. BHATTACHARYYA :

Will the Minister of EXTBRNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that India has
conveyed to Pakistan its serious concern
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over a statement attributed to the Pakistani
President in the Pakistani Press in which
he had implicated India in regard to the
supply of Funds to Political Parties fighting
the coming Pakistani Elections ;

(b) if so, whether any reply has since
been received from Pakistan ;

(c) if so, the details thereof ; and

(d) further action Government propose
to take in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) No, Sir

(c) Does not arisc.

(d) The Government will continue to
urge the Government of Pakistan to stop
such hostile and false propaganda.

Difficulty in Export of Steel

452. SHRI DEVINDER SINGH
GARCHA : -~
SHRI MANIBHAI J. PATEL :
SHRI CHANDRA SHEKHAR
SINGH ;

Will the Minister of FOREIGN

TRADE be pleased to state :

(a) whether it is a fact that Govern-
ment are facing a difficulty in order to bave
steel for the purpose of export ;

(b) if so, the details thereof ;

(c) whether itis also a fact that the
Ministry of Steel & Heavy Engincering
have regrotted their inability to make
available steel for export purposes on
account of heavy demands in the internal

market ;
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(d) if so, whether it is further a fact
that Government are under heavy commit-
ments  for export of steel to Kuwait,
Persian Gulf, Iraq and Iran where certain
industries are mainly dcpendent on Indian
exports ; and

(e) if so, in what way Government
propose to honour these commitments ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) Yes, Sir.

(b) Exports of Indian steel reached a
peak level in 1968-69 when there was an
indigenous surplus while in the world there
was a rising demand. Now the indigenous
demand has risen while the world-wide
shortage continues and so some balancing
of export demand and indigenous demand
has to be madc from time to time in the
light of existing orders.

(c) The Ministry of Steel and Heavy
Engincering is doing its best to make
available stecel for meeting both internal
demand and the cxport demand.

(d) Many exporters have negotiated
orders from overscas. There has also been
demand placed by Governments of various
countries in the course of Trade negotia-
tions and otherwise.

(¢) Government are making specific
releases for export and it is hoped that
atleast part of the huge demand can be met
from these releases

Setting up of Ordinance Production Board

453, SHRI NAMBIAR ;
SHRI MOHAMMAD ISMAIL :
SHRI RAM KISHAN GUPTA :
SHRI VISHWANATH MENON :
SHRI K.M. ABRAHAM : :
SHRI S.M. KRISHNA :

SHRI YAMUNA PRASAD :
MANDAL :

DR. SUSHILA NAYAR

SHRI MAYAVAN :

SHRI N.R. LASKAR :

SHRI SAMINATHAN :

SHRI NARAYANAN ;
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SHKI BHAGABAN DAS :
SHRI DHANDAPANTI :

Will the Minister of DEFENCE be
pleased to refer to the reply given to
Unstarred question No. 434 on the 25th
February, 1970 and state :

(a) whether Government have since
taken the final decision to set up a
Ordnance Production Board to coordinate
the activities of different production es‘ab-
lishments of his Ministry ; and

(b) if so, the details thereof ?

" THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
PEFENCE (SHRI P.C. SETHI) : (a) Not
yet, Sir, but the proposal is in an advanced
stage of consideralion.

(b) Does not arise.

Attack on Indians in England by
“Skinheads"’

454. SHRI] NAMBIAR :
SHRI JYOTIRMOY BASU :
SHR1 K. RAMANI :
SHRI SATYA NARAIN SINGH :
SHRI B. K. MODAK :
SHRI VISWANATHA MENON :

Will the Minister of
AFFAIRS be pleased to state :

EXTERNAL

(a) whether Government's attention has
been drawn to the reported attack on
Indians and other Asian immigrants in
England by the ‘skinbead’ British youths ;

. (b) wbether Government have protested
to the British Government against this
attack on immigrants ;

(c) if so, the pature of protest and the
reaction of the British Government thereto ;
and

(d) if not, the reasons therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) The
Government is aware that youth gangs who
call themselves ‘‘Skinheads™, are operating
in some parts of London and that they are
a danger to the safety of the Asiana living
there.

(b) to (d). The Indian High Commis-
sion in London has been in touch with ‘the
U.K, authorities in these matters, and is
constaotly bringing home to them 1heir
responsibility to ensure the safety and
security of Indians living in the United
Kingdom,

Cutting Down The Staff Strength in India
Missions Abroad

455. SHR1 NAMBIAR :
SHRT UMANATH :
SHRI A.K. GOPALAN :
SHRIMATI SUSEELA
GOPALAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased (o state ;

(a) whether there is any proposal to cut
the strength of the Indian Missions abroad
as they are coosidered to be oversized :

(b) if so, the names of the Missions
affected ; and

(c) the details of the proposed re-orga-
nisation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(¢). The rationalisation and reallocation
of staff in all Indian Missions abroad is
continuously under review. The Govern-
ment are fully alive to the necessity of
keeping the staff in the Indian Missions at
levels consistent with the work-load and
the demands of functional efficiency and
with due regard to economy. On a conti-
nuing basis, the Foreign Service Inspectors,
consisting of an Additional Secretary of the
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Ministry of External Affairs and a senior
officer of the Ministry of Finance make
periodical inspection of Indian Missions,
and make recommendations on the staffing
pattern and economies to be effected after
carrying out an on-the-spot studies. In
addition, there is a further review when
the continuation of posts is taken up for
sanction by the Ministry at the end of each

financial year.

Certain reductions have recently been

effected in our Missions in London,
Washington and Katbmandu.
The Inspectors recently visited our

Missions at Nairobi, Mogadishu, Dar-es-
Salaam, Lusaka, Blantyre, Kampala,
Conakry, Dakar, Buenos Aires, Rio-de-
Janeiro, Santiago, Lima, Havana and San
Francisco, and their recommendations will
be processed quickly for implementation.

Incre. s in Exports

456. SHRI D. AMAT : WIll the
Minister of FOREIGN TRADE be pleased
10 state

(a) whether it is a fact that whereas
a target of seven p:r cent annual increase in
exports had been fixed under the Fourth
Five Ycar Plan, the actual rate of increase
has been below 50 per cent of what was
contemplated ;

(b) if so, the steps being taken by
Government to achieve the target of sevsn

per cent ; and

¢) the actual rate of growth of exports
during 1969-70 and first quarter of 1970-71 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHR1 RAM SEWAK) : (a) to (c). The
aciual rate of growth of exports during
1969-70 was about 4%. The rate of growth
of exports during April, 1970 was 2'6%
and during May, 1970, 8:2%. the cummuia-
tive rate of growth for April-May, 1970-71
being 4.8%. Export statistics for the month
of June, which is the last month of the first
quarter of 1970-71 are not yet available,
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(b) A statement is laid on the Table of
he House [Placed in Libarary See No. LT-
3754 170]

Retirement age of Defence Personnel

457. SHRI D. AMAT : Will the
Minister of DEFENCE be pleased to state :

() whether any proposals for revising
and raising the age of retiremant for differ-
ent Defence Services have been under
consideration ; and

(b) if 80, the decisions taken in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA) : (a)
Yes; in so far as Army personnel and Navy
personnel are concerned.

(b) (i) With effect from, 11 1970, Army
officers of and above the rank of Lt Col
(other than those who are appointed as Lt
Col by time scale) belonging to the
Armoured Corps. Infantry, Artillery, Engi-
neers, and Signals are now eligible to serve
upto a minimum age of 50 years, whereas,
carlier, their age of retirement was 48 years,

(ii) With effect from 25.4.1970, officers
of the Intelligence Corps may be retained
in service upto 55 vears subject to satisfying
criteria in respect of medical fitness and
efficiency, while their normal minimum age
of compulsory retirement shall be 52 years,

Award of Certificates of Merits fo Foreign
Exchange Earning Industries

458. SHRI D. AMAT : will the
Minister of FOREIGN TRADE be pleased

to state :

(a) whether  Government awarded
prizes and certificates of merit (o foreign
exchange earning industries ;

(b) if so, the industries which received
medals during 1967-68, 1968-69 and 195)-70;
and
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.(c) the reasons why Air India, Indian
Airlines and Hotels had been excluded
from the competition for those awards ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADE
(SHRI RAM SEWAK) : (a) Government
have given nine awards (in the shapes of
rotating trophics) and twenty-three certi-
ficates of merit 10 firms including one Bank,
for outstanding export rerformance during
the period October, 1966 to March, 1968.

(b) A list of winners of awards and
certificates of merit is laid on the Table of
the House [P/aced in Library see No. Lt-
3755/170)

(c) These awards and certificates have
been iostituted to rccognise firms, orga-
nisations and institutions and individuals
making a distinct contribution
to the expansion of the export trade,
or providing service directly connec-
ted with the expansion of the export trade.
Institutions like the Air India, Indian
Airlines and Hotels, which only earn foreign
exchange through their services, arc not
covered by the scheme of awards as the
criterion for these awards is the contribution
made for the expansion of the export trade.

Resumption of Construction of Soviet
Cultural Centre in Trivandrum

459. SHRI D. AMAT :

SHR1 SURENDRANATH
DWIVEDY :

SHRI HEM BARUA ;

SHRI MEETHA LAL MEENA :

SHRI R, K. AMIN :

SHRI G. C. NAIK :

SHRIMATI SHARDA
MUKERIEE :

SHRI MAHENDRA MAJHI :

SHRI H. AJMAL KHAN :

SHRI SURAJ BHAN :

SHRI BRIJ BHUSHAN LAL :

SHR1 JAGANNATH RAO
JOSHI :

SHRI SHARDA NAND :
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SHRI RAM GOPAL
SHALWALE 1

SHRI D.N. PATODIA ;

SHRI S. M. KRISHNA :

SHRI ONKAR LAL BERWA :

SHR1 BANSH NARAIN
SINGH :

SHRI HUKAM CHAND
KACHWALI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the cons-
truction of work of the Soviet Cultural
Centre building at Trivandrum  suspended
recently is being resumed soon ;

(b) if so, whether attcntion of the
Government of India has becen invited in
this regard to a report in the Statesman of
June 2, 1970 at page 8 ; and

(c) the reasons for permitting comple-
tion of the Cultural Centre ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :(a)
Yes, Sir. The construciion work has already
started.

(b) Yes, Sir.

(c) As directed by the Government of
India, the Soviet Embassy stopped construc-
tion of two buildings in Trivandrum last
year which the Embassy intended for star-
ting a Soviet Cultural Ccntre there, The
Soviet Embassy subsequently requested
permission to resume construction work on
the buildings, urging that heavy financial
loss was being incurred as the contractors
needed to be paid even if the work was at
a standstill. The Soviet Embassy have beon
given permission to resume construction of
the buildings on the express condition that
the buildings when completed will not be
utilised, disposed of or put to any usc
cacept with the approval of the Goverament
of Iadia,
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Pak Propaganda in Arab Countries

460. SHRI PRAKASH VIR

SHASTRI :

SHRI BAL RAJ MADHOK ;

SHRI G. VENKATASWAMY :

SHRI YAJNA DATT
SHARMA :

SHRI1 JAI SINGH :

SHRI BAIDHAR BEHERA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is fact that the propaganda
offensive by Pakistan in Arab countries
has been stcpped up ;

(b) whether it is also a fact that the
Arab countires are moving more and more
towards Pakistan vis-a-vis India ;

(c) whether it is also a fact that this
has materially changed the West Asian
situation from India’s point of view ; and

(d) if so, the steps taken to reappraise
the situation and to reorient Indian policy ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : (a)
Pakistan has made attempts in certain
Arab countries to step up anti-India propa-
ganda,

(b) to (d). No, Sir.

Restrictions on Eatry of British National
into India

SHR! LAKHAN LAL
KAPOOR :

SHRI A. K. GOPALAN :

SHRI R, K. BIRLA :

SHRI GANESH GHOSH :

SHRI SATYA NARAIN
SINGH :

SHRI E. K. NAYANAR :

SHRI D. N. PATODIA :

462.

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :
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(a) whetber it is a fact that Government
have made certain prorosals to the UK.
Government with a view to restrict the
travel of U. K. citizens to India ;

(b) if so, the pature of restrictions
proposed ; and
res'rictions will be

(c) when these

enforced ?

THE DEPUTY MINISTER IN THE
MINISTRY OlI' EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir.

(b) and (c). Do not arise.
Damage caused by Sea Erosion in Kerala

46}, SHRI JAGESHWAR YADAV :
SHRI P. GOPALAN :
SHRI A, K. GOPALAN ;
SHR1 C. JANARDHANAN :
SHRI K. M. MADHUKAR ,
SHRI K. HALDER :
SHRI E. K. NAYANAR 1
SHRI BHOGENDRA JHA :
SHRI P. P. ESTHOSE :
SHRIMATI SUSEELA

GOPALAN :

Will  the Minister of IRRIGATION
AND POWER be pleased to state :

(a) the extent of damage caused by sea
erosion in Kerala in the current year ;

(b) the assistance given so far to fight
the menace of sea erosion ; and

(c) the progress so far made in anti-sea
erosion work in the State ?

THE DEPUTY MINISTIER IN THE
MINISTRY OF IRRIGATION AND
POWER SHRI SIDDHESHWAR
(PRASAD) : (a) The Government of Kerala
have reported that there were damages due
to sea-crosion at Papathurakara and Poon-
thura in Trivandrum District, Srayikad and
at the rear side of FXP Company at
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Chavara in Quilon District, Malipuram in
Ernkulam District, Thottappally to Alleppey
especially at Purkkad, Punnapra, Vadakkal,
Karoor etc, in Alleppey District and Padne
in Cannanore District. In Purakad area
600 huts were damaged and thousands of
Cocoanut trees were uprooted. Land
was erobed for about 6 Km. length, and
average width of about 30 meters,

(b) Loan assistance was given for the
entire flood control sector, which includes
anti-sea erosion works. The total loan
assistance given to the Government of
Kerala in this sector up to the end of
1968-69 is Rs. 647.69 lakhs,

(c) About 70 Km. of sea coast has been
protected up to the end of 1969-70.

Taking over of Major Projects by Centrc

464. SHR1 JAGASHWAR YADAV:
SHRI K. M. MADHUKAR :
SHRI CHANDRA SHEKHAR :
SHRI BHOGENDRA JHA :

Will the Minister of IRRIGATION
AND POWER be plecased to state :

(a) wheither Government propose to
take over major projects costing over Rs.
20 croes in States and run them as Cent-
rally sponsored projects; and

(b) if so, the names of the projects
proposed to be taken over by Goveroment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). The conference
of Chairmen of State Electricity Boards held
at New Delhi on 27th and 28th April, 1970
recognised that large power units in the
subsequent Five Year Plans would require
to be constructed, operated and inaintained
in the Central Sector through Regional
agencies, whether possible. The Conference
resolved that a Committee may be constitu-
ted to examine all aspects of Central genera-
tion. This Resolution of the Conference
of the Chairmen of State Electricity Boards
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is proposed to be discussed at the forthcom-
ing conference of State Ministers of Irriga-
tton and Power.

The question of taking over the financial
responsibility of some major irrigation
projects by the Centre has been considered
on several occasions by the National
Development Council and it has been
decided by the Planning Commission that
the responsibility would continue to be with
the State Governments, but that 10% of
the Central assistance to the State Plans
would be distributed amongst the States on
the criteria of spillover on account of
continuing major irri_ation and power
Schemes.

Remunerative Prices to Cotton and
Jute Growers

465. SHRI JAGESHWAR YADAV :
SHRI JHARKHANDE RAI :
SHRI SARJOO PANDEY :
SHRI CHANDRA SHEKHAR

SINGH :

Will the Minister of FOREIGN TRADE
be pleased to state :

\a) whether there is any proposal to
set up public sector agencies to ensure
remunerative prices to cotton and jure
growers and safeguard their interests from
the vagary of market fluctuations ; and

(b) if so, the broad details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) and (b). It
has been decided to set up a Cotton Cor-
poration which will, inter alia, undertake
purchases of cotton by way of price support.
As regards jute, the State Trading Corpora-
tion continues to be in charge of price
support opcration during 1970-71,

Import of Raw Jute

466. SHRI1 V. NARASIMHA RAO :
SHRI MANIBHAL J. PATEL :
SHRI DEVINDAR SINGH

GARCHI ;

Will the Minister of FOREIGN TRADB
be pleased to state :
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(a) whether, in view of the fact that
the jute production in West Bengal is likely
to be drastically cut down, Government
propc se to import raw jute in the coming
months ;

(b) whether the President of the Indian
Jute Mills Association has urged Govern-
ment to allow import of jute from Thai-
land ; and

(c) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER [N THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). Government
have no information about the drastic cut
in jute production in West Bengal. The
Chairman of the Indian Jute Mills Associa-
tion had suggested that arrangements should
be made (o import mesta from Thalland.
The question of imports will be considered
at the appropriate time in the light of the
indigenous jute crop and the demand from
the mills.

Renewal of “No-War ' Pact” Offer
to Pakistan

467. SHRI SARJOO PANDEY :
SHRI ISHAQ SAMBHALTI ;
SHRI RAMAVATAR SHASTRI :
SHRI K. M. MADHUKAR :

Will the Minister of
AFFAIRS be pleased to state :

EXTERNAL

(a) whether India has renewed its ‘No-
War Pact” offer to Pakistan ; and

(b) if so, Pakistan’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) Yes, Sir, India’s long standing offer
of No-War Pact to Pakistan was renewed
on more than one occasion last year by the
Prime Minister of India.
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(b) Pakistan’s rcaction continues to be
negative.

Activising International Control Commis-
sion in Vietnam

468 SHRI ISHAQ SAMBHALI :
SHRI DHIRESWAR KALITA :
SHRI C. JANARDHANAN :
SHRI SARJOO PANDEY :
SHRI JYOTIRMOY BASU :

Will thc Minister of EXTERNAL
AFFAIRS be pleased to statc :

(@) whether India is making any fresh
cfTorts 1o activise the International Control
Commission in Vietnam in a bid to prevent
a Cambodian type development in Laos ;
and

(b) if so, what is the reaction of other
members of the Commission to India's
move ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
Interpational Control Commission in Viet-
pam is quite separate from the International
Control Commission in Laos. The I. C. C.
in Laos is attempting to function to the best
of its ability.

(b) Does not arise,

Arms Theft from West Bengal
Factorles

469. SHRI ISHAQ SAMBHALI :

SHRI K. HALDER :

SHRI RAMAVATAR
SHASTRI :

SHRI J. M, BISWAS :

SHRI D. N. PATODIA :

SHRI HEM RAJ :

SHRI BIBHUTI MISHRA :

Will the Minister of DEFENCE be
pleased to state :

(a) whether theft of a large stock of
arms and ammunition from Defence establi-
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shments and factories in West Bengal has
come to light recently;

(b) whether any investigation has been
made by Government in this connection ;

(c) if so, the findings thereof ; and
(d) the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA) : (a) No,
Sir.,

(b) to (d). Do not arise.
tw Export Policy Resolution

470. SHRI ISHAQ SAMBHALI :
SHRI DHIRESAWAR KALIT :
SHR1 C. JANARDHANAN :
SHRI K. HALDER :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether Government have prepared
a new export policy resolution ; and

(b) if so, the salient fuaiurcs thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). The Export
Policy Resolution has been finalised and the
same is being laid or the Table of the

House.

Harassment of Indians in British
Ports

471, SHRI ISHAQ SAMBHALI :
DR. RANEN SEN :
SHRI C. JANARDHANAN :
SHR1 ESWARA REDDY :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(8) whether there had beon a number
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of cases in recent months of harassment of
Indian nationals at British Ports of entry by
the British Immigration Officers ;

(b) if 8o, the number of such cases and
the nature of treatment meted out to them
at the entry ports ;

(c) whether Government have protested
against such harassment ; and

(d) if so, the reaction of U. K. Govern-
ment thereto ?

THR DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHLI SURENDRA PAL SINGH) : (a) to
(d). Some cases of dlscourteous treatment
to Indian nationals at British ports of entry
have been brought to the notice of the
Government of India who have taken them
up with the British authorities. The latter
have promised to look into them with a
view to avoiding recurrence of such inci-
dents.

Allegations Against Dr. Atma Ram,
Director General C. S. I, R.
for Entertaining Individual
Editors and Officials

472. SHRI M, A, KHAN : Will the
PRIME MINISTER be pleased to state :

(a) whether it is a fact that Dr. Atma

Ram, Director General, C. S. I. R. and
Secretary to the Government has been
periodically reserving special rooms at

luxury hotel in New Delhi _for entertaining
individual Editors of newspapers and
officials of Ministry of Information and
Broadcasting ;

(b) whether it is a fact that alcoholic
drinks were served to some of these indivi-
duals :

(c) the names of the persons entertained,
the dates of entertainment and money spent
during the years 1968 and 1969 ; and

(d) whether such entertainment is in
accordance with Governmeas rules ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) No special rooms in any
Juxury hotel were reserved by the Director-
General, C. S. I. R. for the purpose. How-
ever, the Director-General, C. S. I. R. had
given lunches in a four star Hotel and at
his resideace to some mass media chiefs for
discussions and exchange of idecas on science
communication during the years 1968-69 and
1969-70.

(b) No, Sir.

(c) A Statement is laid on the Table of
the House (Placed in Library. Ses. No, LT,
3756 170)

(d C. S. I. R. has been following
broadly the instructions contained in the
relevant Government orders such as Press
Information Bureau's Rules for Entertain-
ment Grant and the expenditure is debited
to C. S. L. R. funds.

Appointment of a Committee to enquire
into delay in maanufacturing
Turbines and Generators
by Pablic Enterprises

473. SHRI DHANDAPANI :
SHRI S. M. KRISHNA :
SHRI MAYAVAN :
SHRI B. K. DAS

CHOWDHURY :
SHRI YAMUNA PRASAD

MANDAL:
SHRI N. R. LASKAR ;
SHRI KOLAI BIRUA :
SHRI SAMINATHAN :
SHRI NARAYANAN :
DR. SUSHILA NAYAR :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that a high level
Committee has been appointed by Govern-
ment to enquire into the delay in the manu-
facture of turbines and generators by the
two public enterprises ;
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(b) the composition and terms of

reference of the Committee ;

(c) if so, when the report is likely to be
submitted to Government ; .

(d) whether the délay poses a great
threat to the alrcady inadequate power
development scheme of the Fourth ‘Plan ;
and

(e) if so, the steps which are being
taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (e). The Fourth’
Conference of Chairmen of State Electricity
Boards held at New Delhi on 27th and 28th
April, 1970, discussed measures to be taken
for expediting the commissioning of power
stations according to schedule and recom-
mencded tkat a Committee should be set
up to examine the capacity of indigenous
manufacturing industries to supply generat.
ing equipment in time so that remedial
measures could be taken to meet shortfalls
in the supply of equipment. The Govern-
ment have, therefore, constituted a
Committee consisting of the following :—

(1) Vice Chairman,
Central Water and

Power Commission Chairmaa
(2) Chief ( Power ) Member
Planning Commis-
sion
(3) Chairman, Heavy Member
Electricals  (India)
Ltd.
(4) Chairman, Bharat Member
Heavy  Electricals
Ltd.
(5) Joint Secretary, - Member
Department of
Industrial Develop-
ment
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(6) Chairman, U. P, Member
State Electricity

Board
(7) Chairman, Andhra Member
Pradesh State Elect-
ricity Board

Member-
Secretary

(8) Director (P & P)
Central Water and
Power Commission

The Committee is required to examine
the capability of the indigenous manufactur-
ing units to deliver power generating equip-
ment according to requirements during the
Fourth and Fifth Plans and suggest measures
to meet the anticipated shortfalls, The
Committee is expected to submit its report
within six months.

Since any delays in the supply of
geoerating equipment would result in serious
shortfalls in the achievement of even the
restricted target in the Fourth Plan of
installed generating capacity, another
Committee has already been set up in the
Ministry of Irrigation and Power and is
funct oning since 2nd September, 1969 for
reviewing periodically in detail the progress
made in the placement of orders and manu-
facture of generating equipment and also to
co-ordinate the progress of manufacture
with the progress in the execution of power
projects.

Sectting up of a Sea Products Development
Corporation in Kerala

SHRI P. GOPALAN:

SHRI A. K. GOPALAN:

SHRI E. K. NAYANAR:

SHRI VISWANATHA MENON:
SHRI K. N. ABRAHAM:

*474.

Will the Minister of FOREIGN TRADE
be pleased to state:

(a) whether it is a fact that Govern-
ment are considering to change the carlier
decision to set up a Sea Products Develop-
ment Corporation. in Kerala and are
proposing to shift from Kerala ;
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(b) if so, the reasons therefor;

(c) whether Government have recei-
ved any representation protesting against

Goveroment’s proposal to shift it from
Kerala ; and
(d) if so, whether Government will

take into account the genuine demand of
Kerala to set up the same in the State
itself ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) No Sir,

There was no decision at any stage to sct
up a Sea Products Development Corpora-
tions in Kerala, Though a proposal to set
up a Marine Products Export Develop-
ment Authority is under consideration of
the Government the question of its, head-
quarter has not been considered so far.

(b) to (d). Do not arise.

gferr-afear oty Y wowa w@ &
fog gaT wn ® agma

475, «Y wfawr qaq ;. Far fqad
o fawa 7Y 73 FTAA AT FO FA
s :

(F) Far 3=hm s &1 fa=ax
afaqar-afar ata &t aowa 5@ & fad
IO SRW FY FFMAAT W FT § wR afs
gl, a fear ; w1

(@) 99T SRW TR F AT
gaasAfRI oA Far Fw § =A%
aqT # 7% 77 ofr I RE @R
w1 FF qF & S ?

Ferar§ oo faw o sovea § guss
(ot fo 7o waw) : () o) (@) I@
fra Tt A1 UST AT THHT F AT
¥ w7 § ga ¥ ¥FT Frifam F0 0
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T @I F Joe @l - F g
FET TTAAT SATF ATA A BT F
¥ ¥ fral faly Hw a1 FqHF w7
famr fa= fg & ot & | TSw AR
fret afciemr #7 mufag e &t
& g7 e fau wEws  dqreal @
AET FA A T E |
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weatfear § qud fgeg wlfFaRd st e

476. it sfexet wa@ : 4T q3faw-
&7 3 77 qAM Y FI7 FA4 %

(%) #ar ag @« g fF faeeit AzrATT
qfeeg qa- weafear &1 sear @<
§ wraifen (@ qua fgrg af=d ) wen
FA GF WA 4raqE F F fom
FTHT F AT A §; MY

(=) afz gf, @ 3@ a1t & FWHT
#t Fa7 wfafra g ?

d¥fas-wg wawa § geAR (s
g fag) : () S af, aga &
¥ R ¥ agAy frar §, fomd ow-
gwiy fagrgs 1 fAatfaa wx& &1
w0 Y wrfwe

(@) #re aErR FEAfza & 6
< gz # afgafas goedi § arwq
¥ e fafq@d | gem & 1 0F
oire SO FT A I@ET FE|EAE WA
Wt qr, fra¥d dawTa i ¥ T4 FI7 A0
a1 fe X Y E wrtard @ w4 fEd
Tggen T ® afw g

AqrS & AT AT GEAR

477. & aferer wEwE ¢
sft ¥o WA :
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=t wforwrg o 2w
ot Afirre fi o

77 q3ferw snare WA 77 ATk N
FT FI f5 .

(¥) a1 @ T WA 30 9,
1970 & &ffw fgrgeara’ & swifte €@
AT F1 WX feavar qar § faad s
aar g1 f Ama ¥ JwEw g9Ed § s
g f& s aThe quwnTa agaTr
AT SALT ATFT qqT AT AW F
dta frxrdr Y @y g wd ¥ @
w=g rqifer graey TAAr wEd ¥
T

(=) afe zf, @ 27 gvaey & wiq
Ty #Y qar sfafwnr § 7

aAfes smair wwsw #  Ig-EAY
(vt vw Faw) ;- (F) oK (@), ™
oy & gy am=e gwmfa go §
sqqe aqr afvaga & wiwel & W@
oM Aqra F Q9 gEEed] F1 osgredr
s aar qfaga afw (1960) & #1
iy @ 1 ag afew 31 wEqET, 1970 I%
g g |

Setting up of a Commnnication Satellite

478. SHRI SURENDRANATH DWI-
VEDI : Will the PRIME MINISTER be

pleascd 10 s'ate ¢

(a) whether it is a fact thit Govern-
ment propose 10 sct up a Communication
satellite with a 1200 kg. payload in Synchro-

nous orbit ;

(b) if so, whether Government have
sought assistance from any foreign country
, in this project ; and
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(c) the namcs ¢ f the countries and the
details of the assistai.ce made available ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING, (SHRIMATI INDIRA GAN-
DHI) : (a) Yes. 1t is the objective of the
Government to establish a domestic satellite
communication system. Such a system,
it is proposed, will utilize a multi-purpose
satellite for providing nation-wide TV cover-
age and telecommunication links between
at least the four major cities of India.

(b) and (c). Assistance has been received
from the United States in America of studies
related to the communication satellite,
Details of assistance required in future for
the building and the launching of the sate-
lite are still to be worked out,

yaqw afrwi W gfa ava wfa
w1 WrEEA

479. »t ara fag g :
5 HIwTT SO AT ¢
&t MY T S
& TTRAT A
&t PN 7T FOEA -

T sfaway ot g sa@ 1 FA
wn f
() S Rw # qaqE &fwi w0
gl gfn &1 wEET w3\ g
" g faw o €

(@) & & Iaar @Aty #1 qrA=
o I E;

() T awt ¥, femare, fEA
yagd &fawl #1 gfeda yfw wfea
N E qur wa@F 1 @ fean yfe
" grafex #

(F) FTH F FT 5IAT AETHTY
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FoaTel § F10 F AN swfRE W 5w
gF1T F¥ Jfw wrafeq F0 N ad w@w §

N TST GLHTT A T qeaey § a7y
o fraet § sfeafed & o)

(¥) 39 yaqd &fl A ger qar
a2 § Wit {7 § § quv giwarw gfw
I F oafaFrd § o foed ag yfa
wrafeq Fraf g ?

e dwrem § Tvm-aa (shadw
fag wfw) : (F) wiid & aofa &
qeTg IO W § fom yfe wle woat
1 afdt 7 o | yfedw s aogd &
g yfa F Aret F dwAT FQ g
= At gt # qfw wee afafar,
IR s_w ey aarfer w1 yf gar
faaei, 1952 # Y wf gt #1 qE@A
T E, A E—

(1) ¥ar =afe fm 1 gard,
1952 av I&%F gw=mE yfw o
A, garagy F ¥
wore &1 T oy sw g
arfe yfw wfeq, wa wfamga
F qvETq @AT 6 THS & wiwF
ag

& freg g ¥ A Mo
e ¥faaw ¥ mvwfaa

(2)

yagE &fs
Tefas qifed

(3)
(4)

(5) srafem ofwdt s it & X

fodt ¥ gmfag =l
(6) =g = afe
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(@) ¥ & sgrgst & AT qT WA
fq o sufea €9 99T AT 9T 9T &
m fagww § fou g dam A wafud &
2 fire ¥ qro wfag § 1 [Waew &
Tw faar war | @ LT—3757/70]

() # (7). goaT T FER F
qe s Jg § R w@fig T F
AT atg ¥ I whAg FW F owrd
T A g o, N afr™ F wgET
T NI |

(%) == amama & qod FCHI G
Fam MU dnd el ® A wat &
IFHTT FT AT A & |

AT @A/ % qTC qrfeea™
aqn Wi & &

480. it WA Tag Wi ¢
! WiwR 915 ¥wr

st aw sroaw fay
=t gEH T YA :

Far qfacar 4 73 FA@ A FO
w8 fF

(F) ¥ s gFT 7y wg
giwdl ¥ wgER W@ offsma W%
Wi A @ )X gw qag qifee
s = & wnw fray &fqw gar €

(=) =1 aTH Agge Fr R f
= w1, 2w frwe wirsw & wrefiw
AT FT JeAAA F THAT § WA dfrw
FTAATE FT qFAT § ; WK

() S°% @ wwAEWE T F
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frozy ¥ faT @ A AT FEATE
g

sfacar wadt (oft ot Tw) -
(%) & (). < ¥ fsa § 130000 &
150000 &f® frgea < @ & | ifie-
w1 & qre Wi gear ¥ wydfas Wi}
aftafaa &l & wfafaa 12 @90
fedtom oitT 2 wfafag fediom § 1 @
F o A o) arfse dfw wfa-
fafodi & &7 & gvaee § @77 F AW
gag q¥ gfaa far war § 0 gw feafa &
#f fadw ofcada &€ gom & 1 woAr
g 1 swrfad F3A, anaal #1 fAax

QT TE@T AT § W A T ¥ S9h
fag sfam s el 9 &

New Victoria Mills Ltd., Kanpar

481. SHRI S, M. BANERIEE 1 Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether it is a fact that the
New Victoria Mills Ltd., Kanpur has not so
far started functioning because of finances ;

(b) whether this matter has been taken
up with the Government of Uttar Pradesh ;
and

(c) if so, with what results ?

THE DEPUTY MINISTER IN
MINISTRY OF FOREIGN
(SHRI RAM SEWAK) :
The mill is working partially. The
Government of Uttar Pradesh and
National Textile Corporation have already
advanced loans of Rs. 4,90 lakhs and Rs.
5. 10 lakhs, respectively, to the mill, There-
after the Government of Uttar Pradesh
exprossed a desire to be relieved of finan-
cial responsibility involved in running this
mill, but it is reported that on reconsidera-
tion, they have agreed to contribute their
share towards the financial requirements
of the mill,

THE
TRADE
(@) to (o).
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Change in Chinese Attitude Towards India

482, SHRI S. M. BANERJEE :
SHRI VASUDEVAN NAIR :
SHRI RABI RAY :
SHRI BEDABRATA BARUA :
SHRI RAMAVATAR SHASTRI :
DR. RANEN SEN :
SHR1 YOGENDRA SHARMA :
SHRI BHOGENDRA JHA :
SHRI BHAGBAN DAS:
SHRI JYOTIRMOY BASU1
SHRI B. K. MODAK :
SHRI SURENDRANATH

DWIVEDY :
SHRI NIHAL SINGH :
SHRIMATI SHARDA
MUKERIJEE :

Will  the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that there is a
change in China’s attitude towards India
recently ; and

(b) if 80, in what manncr and whether
there are indications of any compromise
keeping in view the dignity and the sovere-
ignty of our country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LEXTERNAL AFFAIRS
- (SHRI SURENDRA PAL SINGH) : (a)
In recent months there is a noticeable
change in China’s attitude towards all
countries in that China has resumed abiding
by normal diplomatic etiquette and practice.
However, this attitude is not confined to
India alone.

(b) No, Sir.

Alleged Pak Preparations to Grab
Kashmir

483. SHRI KANWAR LAL GUPTA :
SHRI J. B. SINGH :

Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

JULY 29, 1970

Written Answers 124

(a) whether it is a fact that Pakistan is
making preparations again to grab Kashmir
as reported in ‘The Statesman’ dated 3/4th
July, 1970 ;

(c) whether it is also a fact that ‘Al-Burq’
which isa sort of a military organisation
has trained some thousand volunteers with
the help of Chinese instructors in the
method of sabotage etc. ;

(c) whether it is also a fact that Pakis-
tan is getting arms from Russia and other
countries for invading Kashmir ; and

(d) if so, the details thereof and the
steps taken by Government to meet the
situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b). The House has been informed on
various occasions that Pakistan has been
arming and imparting training to a large
number of irregular forces styled as ‘Al-
Mujahid’ or ‘Al-Burq’ and para military
forces in Pakistan/P. O. K. in gureilla
tactics, sabotage and other subversive activi-
ties.

(¢) The House has been kept informed
from time to time of the persistent offorts
by Pakistan to acquirc arms from various
countries and of the increased build up of
armed forces of Pakistan since 1965,

(d) The dcvelopments in this regard
have been taken into account in making
our plans for the security of the country.

Release of Dr. Mascarenhas

484, SHR1 KANWAR LAL GUPTA :
SHRI S. A. AGADI :

Wwill the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether itis a fact that Dr. T.
Mascarenhas, the Goan freedon fighter has
been released ;
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(b) if so, the step< which Government
have taken to bring him to India ;

(c) the reaction of the Portuguese
Goveroment on this request ;

(d) bow many more freedom fighters
are in the Portuguese jail, with their names;
and

(e) the steps taken by Government to
get them released ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRT SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) The Government is in touch with
Dr. Mascarenhas and are making: arrange-
ments for his early return to India,

(€)' The question does not arisc as no
request was made to lic Portuguese Govern-
ment in this matter.

(d) The Government is not aware of
any more freedom fighter in Portuguese
jails.

(¢) Does not arise.

Exp:nditure on India Pavilion in
Expo-70

485. SHRI KANWAR LAL GUPTA ;
SHRI N, R. DEOGHARE :

Will the Minister of FOREIGN TRADE
be pleased to stato :

(a) the approximate incufred so far on
India pavilion in Expo-70 in Japan ;

(b) how many persons kave visited the
Igdia Pavilion so far and the names of
important  dignitaries who  visited the
1ndia Pavilion ;

(c) the reaction of these digaitarios after
visiting Ihidia Pavilion ;
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(d) whether Government have seen the
adverse comments of an Indian girl dancer
about the mis-management there ; and

(e) If so, the steps which Government
have taken to manage it effectively and how
many Indians were allowed by Government
to see the exhibition ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Expenditure incurred
so far on India Pavilion amounts to Res.
14909 lakhs (Rs. 137 lakhs in foreign ex-
change and Rs. 12:09 lakhs in India).

(b) and (c). About six milion visitors.
A statement contain:ng a list of foreign
dignitaries who have visited the Pavilion
is artached.

The displav in the India Pavilion,
depicting the image of emcrging India,
industrial development and harmonious
blending of culiure and modern develop-
ment, has been appreciated by dignit-
aries and visitors.

(d) and (e'. Yes. The Indian  dancer
has since disassociated hersell from the
adverse comments

All possible steps have throughout been
taken to effectively manage various aspects
of the display and administration in the
India Pavilion. Visitors from India, who
have been allowed release of foreign ex-
change under normal rules, have visited the
Pavilion. At the instance of the Ministry
of Foreign Trade 44 representatives of the
participants whose exhibits have been dis-
played in the Pavilion, have visited the
Pavilion. K

Statement

1. King Mahindra and queen Ratns . of
Nepal.

2. Sir Seewosagur Ramgoolom, Prime

Minister of Mauritius.

3. Mr. Novokev, Desputy Chairman of
Council of Ministers of USSR,



127

10.

13.

14,

13.

16.

17.

18,

. Mr.
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. Mr. Todorov Zhivkov, Prime Minister

of Bulgaria.

. Mr. Todorov, Deputy Prime Minisier

of Bulgaria.

. Mr. Jivko Zhivkov, Deputy Minister of

Trade, Bulgaria,

. H. R. H. the Prince of Wales, U, K.

. Prince Hironomiya of Japan.

H. R. H. Prince Hitachinomiya and
Princess Hitachinomiya of Japan.

Mr. Boris Velchev, Secretary of Bulga-
rian Communist Party,

Hans Buhler, Minister Pleni-
potentiary, Federal Division of Com-
merce, Government of Switzerland.

. Mr. J. M. Ukae, Minister for Planning

and Economic Development of Uganda.

Crown Pirince Akihito and Crown Prin-
cess Michiko of Japan.

Prince Mikasa, brother of Emperor of
Japan and this wife,

Mr. Rashid Mohamed Kawawa, Second
Vice-President of Tanzenia accompanied
by Mr. Kawawa.

Lady Imelda Romualdez Marcos, wife
of the President of Philippines.

Mr. H. A. Zaki, Minister of Economy
and Foreign Trade of UAR.

Mr. Kenneth Keating, Ambassador of
USA in India.

Extension of Naga Truce

486, SHRI S. M, KRISHNA :
SHRI YAMUNA PRASAD
MANDAL :
DR, SUSHILA NAYAR

JuLy 29, 1970
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Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that Naga Truce
has again been extended for another
period ;

(b) if so, the date up to which it has
been extended ; and

(c) the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) to (c). The term ‘‘Naga Truce” used
by the Hon'ble Members evidently refers to
the Suspension of Operations in Nagaland.
After an assessment of the overall situation
i Nagaland, Governer of Nagaland has
extended the period of Svspension of
Operations up to the 31st July, 1970. This
is the 44th extension of the period of
Suspension of Operations.

Projects sanctioned in Central Sector

SHRI N. SHIVAPPA : Will the
AND POWER

487,
Minister of IRRIGATION
be pleased to state :

(a) whether it is a fact that three power
projects have recently been sanctioned in
the Central Sector ; and

(b) if so, their location and the progress
for starting work on the projects ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRl SIDDHESHWAR
PRASAD) : (a) and (b). Three hydro-
electric project in the Central Sector at
Loktak in the Union Territory of Manipur
Baira Siul in the Union Territory of
Himachal Pradesh and Salal in the
State of J. & K. have been sanctioned. A
Control Board and a Committee of Direc-
tion have been constituted for the imple-
mentation of these three hydro-elect-
ric projects in an efficient economical and
expeditious manner. The administrative
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approval and expenditure sanction have
been accorded to the projects. Actions
have been initiated for acquisition of land
for stores, workshops etc. the supply of
generating plant and equipment is being
arranged through M/s Bharat Heavy
Electricals Ltd; action has also been initia-
ted for inviting tenders for various civil
works in cannection with the projects.

Plan for Self-sufficiency in IAF requirements
for Alrcrafts and its Components

488, SHRI DHIRESWAR KALITA 1
SHRI VASUDEVAN NAIR :
Dr. RANEWN SEN :
SHRI YOGENDRA SHARMA :
SHRI BHOGENDRA JHA :

Will the Minister of DEFENCE be
pleased to state :

(a) whether any long-range p.an for
self-sufficiency in I1.A.F.’s requirements of
aircrafts and components has been drawn

up ;
(b) if so, the details thereof ; and
(c) the estimated costs ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P. C. SETHI) : (a) to
(¢). The Aeronautics Committee made a
number of recommendations for the planned
development of the Aeronautics industry
in India and for achieving self-sufficiency
in our major requirements to the maximum
extent possible, A programme of indige-
nous production of aircraft for the Plan
period as a part of a long-term plan has
been drawn up taking into account the
recommendations of the Aeronautics
Committee. This world be reviewed from
time to time in relation to the requircments
of the Air Force. It will not be in the
public in terest to give further details. It
ean, however, be stated that, except for a
few types of aircraft where the Air Force
requirements are too small to admit of
economic indigenous manufacture. the plan
provides for self-sufficiency in manufacture.
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setting up of a Corporation to Uadertake
Import of Cotton

489. SHRI DHIRESWAR KALITA :
SHRI UMANATH '
SHRI MUHAMMAD ISMAIL :
DR. RANEN SEN
SHRI C. JANARDHANAN :
SHRI RAM SEWAK YADAV :
SHRIMATI SUSEELA

GOPALAN : -
SHRI BHAGABAN DAS ;
SHRI K. HALDER :
SHRI K. RAMANI : L
SHRI SATYA NARAIN SINGH
SHRI P. P, BSTHOSE : |
SHRI K. M. ABRAHAM :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the proposal to set up a
corporation for the import of cotton has
been finalised ;

(b) if so, the broad details thereof ;
and

(c) when the Corporation is likely to
be set up ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes. Sir.

(b) The Cotton Corporation of India
will have its headquarters at Bombay.
Import of Cotton will be canalised through
the Cotton Corporation. The import
licences for cotton will be issued in the
name of the Corporation with an endorse-
ment in favour of the mills having quota
letters for foreign cotton, The Corporation
will also undertake purchases of domestic
cotton by way of price support, provide'
ready market to cultivators who grow new
varieties of extra long staple catton and
help the National Textile Corporation i
procuring domestic cotton for the mills
under Government management,

(c) Shortly.
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‘Third Asian International Trade Fair
490. SHRI G. VENKATASWAMY :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the Third Asian Inter-
national Trade Fair is proposed to be held
in Jodia in 1972 :

(b) if so, the venue of the fair ;

(c) the names of countvles which are
likely to participate ; end

(d) the gpproximate expenditure Iikely
to be incurred on this Pair ?

THE DEPOTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR1
RAM SEWAK) : (a) Yes, Sir.

(b) Mew Delbi.

(c) and (d).
the position.

It is too early to indicate

Pakistan President’s Visit to Moscow for
Securing Military Aid

SHR] SAMAR GUHA :

SHRI R. K BIRLA:

SHRI K. P. SINGH DEO :

SHRT1 CHANDRA SHEKHAR
SINGH :

491,

Will the Minister of EXTERNAL
APFAIRS be pleased to state :

(a) whether it is a fact that the Presi-
dent of Pakistan recently visited Moscow
and had meetings with the spokesmen of
the Government of Russia with a view to
securing tanks, aircraft and other military
hardwares from Russia ;

(b) if so, the details about military

gids received by Pakistan from Russia ;

(c) whether Government had sent any
protest note to Russia against such military
aids, as military preparation of Pakistan

o mainly directed against India ;
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(d) whether Pakistan received military-
aid from China also, and whether this
aspect was also stressed in the protest
letter of India to Russia ; and

(e) the effect of military aids received
by Pakistan from Russia and China as also
the reply receive 1 from the Russia ?

THE DEPJUTY MINISTER IN '"'HE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) ; (a)
The President of Pakistan visited Moscow
in Jupe 1970. A copy of the joint commu-
nique issued after his visit is placed on the
Tatle of the House ([Placed in Library
see No, LT—3758/70)

(b) The Government are not aware of
any military aid reccived by Pakistan from
Russia recently as a result of President
Yahya Khan's visit.

(¢) Thc matter has been taken up seve-
ral times carlier with the Soviet Govern-
ment at a very high Icvel,

(d) The fact of Pakistan having received
military aid from China is well known to
all Governments.

(e) Any accretion to the armed strength
of Pakistan, particularly because of
Pakistan’s collusion with China makes
Pakistan morc intransigent in its attitude
towards normalisation of relations with
India and poses a grave threat to India’s
security, Thc Soviet Government have
assured us that they would not do anything
which harm India’s interests,

Export of Raw. Jate to U.S.S.R,

492. SHRI MOHAMMAD ISMAIL :
DR. RANEN SEN :

SHRI GANESH GHOSH :
SHRI BHAGABAN DAS :
SHRI K. HALDER :

SHRI J, M. BISWAS :

SHRI YOGENDRA SHARMA
SHRI P, P. ESTHOSE :

Will the Minister of FOREIGN TRADE
be pleased to state :

4
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(a) .whether the U.S.S R. bad requested
for more.raw jute exports ,~arly :

(b) if so. whether the request ‘sas
turned downs. )

(c) if so, the reasons tba-cor ; and

(d) the quantity and value of the raw
jute being exported to U.S.S.R. at present ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FORE!GN TRADE (SHR1
RAM SEWAK) : (a) t¢ (d). USSR autho-
rinjea  approached the Goverament
of India for an increase in the supply
of raw jute this year. Whether or mot
additional quantity could be supplied to
them would depend upon the quantum of
indigenous crop which would be available
during the current jute season and the
internal demand from the jute mills, The
quantity of raw jute exported to USSR in
the first three months of 1970 is 12,400
tonnes valued at Rs. 2'89 crores.

Upgrading Indian Missions at Hanol

493, SHRI VASUDEVAN NAIR:
SHRI H. N. MUKERIJEE :
SHRI SARJOO PANDEY :
SHRI YOGENDRA SHARMA :
SHR1 RAMAVTAR SHASTRI :
SHRI BHOGENDRA JHA :

Will the Minister of EXTBRNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that no action
bas so far been taken to implement the
proposal to upgrade India’s diplomstic
mission at Hanoi ; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PALSINGH) (a) and
(b) . The position of the Go-ernment -of
India remains at stated in the House in the
Half-an-bour Discussion on March 1, 1979,
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Meetlgg of Standipg Committee

of non-Aligned Conference
in Delhi

494, SHRI VASUDEVAN NAIR :
SHRI YOGENDRA
SHARMA :
SHRI C. JANARDHANAN :
SHRI SHIVA CHANDRA
JHA :
SHRI CHENGALRAYA
NAIDU :
SHRI RAMAVTAR SHASTRI :
SHRI RAM SEWAXK YADAV :

Will  the Minister of EXTERN‘L
AFF AIRS be pleased o state :

(a) whether the Siandiog Committee of
the Non-Aligned Conference which met
rccently in New Delhi had discussed the
issue in regard to the representation of
Cambodia, the Provisional Revalutionsry
Government of South Vietnam and the
National Liberation movements at the
proposed summit mee'ing at Lusaka :

(b) if so, the details of th: discussions
held ; and

(¢) Government's position on these

issues ?

THE DEPUTY MINISTER IN ‘PHE
MINISTRY OF BEXTERNAL AFPAIRS
(SHRI SURENDRA PAL SINGH) : (a)40
(c). The First Meeting of the Standing
Committee of Non-aligned countries which
met in New Dethi decided that the:question
of the issuc of an iovitatioa s0 Cambodia
would be referred to the Mceting of Foreign
Ministess t> be held in Lusaka on 6th and
7th  September, {970. The S:anding
Committee did not discuss the questions of
the partigjpation of PRG and National
Liberation Movemenis since the Propara-
tory Cooferance of Non-aligned couatries
held ia Dar-es-Salaam in Apcil, 1970 had
decided that both these questions would be
referred to the Summit Conference. The
Government of India is in agreement with
these decisions.
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Alleged Revocation of U. S. Embargo
on Arms sale to India and
Pakistan
SHRI RABI RAY :
SHRI M. L. SONDHI :
SHRI D. N. PATODIA :
SHRI RAM AVTAR
SHARMA :
DR, SUSHILA NAYAR :
SHRI YAMUNA PRASAD
MANDAL :
SHRIMATI ILA
PALCHOUDHURI :
SHRI S. M. KRISHNA :

495.

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether his attention bas been
drawn to the latest staterment of Mr. Rogers
U.S. Secretary of State, that U. S. A, is
actively considering revocation of his earlier
embargo on arms sales to both Pakistan and
India ; and '

® if so, steps Government have taken
on that score and the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) Government are in constant touch
with the U. S. Government and are using
all normal diplomatic methods to bring
home to the U. S. Government the dangers
involved in permitting Pakistan to acquire
arms from the U.S.A.

Recommendations of Cyclone Distress
Mitigation Committee

496. SHRI RABI RAY : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(8) whether it is a fact that the preli-
minary recommendations of the Cyclone
Distress Mitigation Committee set up last
year have been received by Government ;

(b) if so, the recommendations thereof ;
and

JULY 29, 1970
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(c) the steps which Government have
taken thereon and the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) No, Sir.

(b) and (c). Do not arise,

%17 & s wfafafy des
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Withdrawal of American and other
Forces from Cambodia

501, SHRI BEDABRATA BARUA:
will the Minister of EXTERNAL AFFAIRS

be pleased to state :

(b) whether Government have informa-
tion that the American Forces have left

Cambodian territory ;

(b) whether other Forces now in Cam-
bodia are beginning to leave ; and

(c) if not, whether Government have
taken up the matter in any international

forum ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) and (b). Government of India have
received reports about the withdrawal of
U. S. forces from Cambodia and also about
the presence of other forces. It is not possi-
ble to make a categoric statement about the
complete authenticity of all these reports.

(¢) Government of India’s views abou.u
the presence of foreign forces in Cambodia
have been made clear in this House, and to
many of the interested parties, and elso-
where.
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Plan for the Development of Hill Areas
in the Country

502. SHRI. B. K. DASCHOWDHURY?
Will the PRIME MINISTER be pleased
to state :

(a) whether Government have consi-
dered to adopt a new strategy for the deve-
lopment of Hill areas in the country as
suggested by the A, 1, C. C. General-Secre-
tary, recently; and

(b) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI: (a) and (b). Government have
no received any specific suggestion for ado-
pting a new strategy for the development of
hill areas. However, hill areas are being
given to special attention in the Fourth
Plan by making specific provisions for their
development. A more liberal pattern of
Central assistance has recently been evolved
for the hill area plans and the outlays in
annual plans are being remarked so that
these may not be diverted to other areas.

Blaze at Azadpur Power Station

503. SHRI. B. K. DASCHOWDHURY:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether any enquiry has been held
into the big blaze at Azadpur power station
Delhi in June, 1970 ; and

(b) if so, the details thereof and the
decisions arrived at ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD) :
(a) and (b. The fire occured in the
500 MVA Switchyard installed at Azadpur
Sub-station of the Delhi Electric Supply
Undertaking, The supplicrs of the equip-
ment in association with the engineers of
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Delhi Electric Supply Undertaking have
nvestigated the causes of breakdown. The
report of the suppliers is awaited. On receipt
of this report, the enquiry will be comple-
ted.

Talk held between India and Pakistan on
Sharing of Ganges Water
504. SHRI B. K.
DASCHOWDHURY :
SHRI MEETHA LAL MEENA :
SHR1 CHENGALRAYA
NAIDU :
SHRI RAM KISHAN GUPTA :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether any talks were held bet-
ween India and Pakistan in July, 1970 on
sharing the water of thc Ganges river and
the Farakka dam ; and

(b) if so, the details thereof and deci-
sions arrived at ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD) :
(a) and (b). Attention of the Hon’ble
Members is requested to the statement laid
on the table of the House on the 28th
July, 1970 by the Minister of Irrigation
spd Power on the Secretaries’ level talks
between India and Pakistan on Farakka
Project and matters relating to Eastern
Rivers, held at New Delhi from 16th July,
o 21st July, 1970,

Sale of Wagons to East Germany

SHRI MANIBHAI J. PATEL :

SHRI DEVINDAR SINGH
GARCHA :

SHRI RAM SEWAK YADAV i

505.

Witl the Minister of FOREIGN TRADE
be pleased to state :

(@) whether the State Trading Corpo-
mation.had discussion with the East German
Delegation which visited India in June.
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1970 for the-gale of -four-whesler and .cight-
wheeler Railway wagons to G.D R. ;

(b) if e0, whether the State Trading
Corporation has been able to secure any
order from them ; and

(c) if so, the details thercof and if not
the reasons therefor ?

THE DUPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRT RAM SEWAK) : (a). Yes, Sir.

(b) and (c) . Negotiations for sale of
railway wagons to G.D.R. are in progress.

National Tea Company

506. SHRI MANIBHAI J. PATEL :
SHRI DEVINDAR SINGH
GARCHA :
Will the Minister of FOREIGN

TRADE be pleased to state :

(a) whether Government prepose to
ostablish a National Tea Company to undcr-
take jointly with Ceylon overseas marke-
ting of tea ;

(b) if so, the details thereof ;

(c) whether it is proposed to include
some marketing firms in India as its share-
holders ;

(d) whether it is a fact the proposed
company will function as public sector
agency to handle export of tea in packages ;
and

(e) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (e¢). Government
have under consideration a proposal to set
up a National Tea Company to engage in
the marketing of tea in all its forms. The
details of the structure, capital investment
necessary, its role in exports,.ctc. are being
examined.
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U. S. Ambasador's Comments oa A 1.C.C.
Resolution on IndoChina

507. SHRI A. K. GOPALAN :
SHRI H, N, MUKERJEE :
SHRI INDRAJIT GUPTA :
SHRI SATYA NARAIN

SINGH :

SHRI GANESH GHOSH :
SHRI K. RAMANI :
SHRI E. K. NAYANAR :
SHRI YOGENDRA SHARMA :
SHRI DHIRESWAR KALITA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the attention of the Govern-
ment of India has been drawn to the views
expressed by the U.S. Ambassador to
India regarding the AICC resolution on
Indo-China and connected matters ;

(b* whether the interview published in
Hindy of 19th June, 1970 is highly deroga-
tory to India and constitute gross inter-
ference in the intcrnal affairs of India ;
and

(¢) whether  the  Goverament  have
lodged any protest with the U. S. Govern-
ment in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir. Government of lndia have seen
the press reports.

(b) The Ambassador’s comments were
restricted to the future of Indo-American
relations as he saw them.

tc). Does not arise,

Opaning of Suez €Canal

508. SHRI HEM BARUA : Will the
Minister of EXTERNAL AFFAIRS be
plessed to atate &

(a) whether it is a fact that the West
Asian Crisis it still unresolved and as a
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result of which the Suez Caonal continue to
be closed ; and

(b) if so, the steps which Government
have takea to seec that the Suez Canal is
opened soon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes Sir,

(b) Reopening of the Suez Canal
depends on a settlemeant of the West Asian
crisis, To that end India continues to
support the Securi.y Council Resolution of
November 22, 1967 and ail efforts to
implement it.

Floods in Assam

509. SHRI HEM BARUA :
SHRIMATI JYOTSNA
CHANDA :

Will the Minister of IRRIGATION
AND POWLR be pleased to state @

(a) whether it is a fact that floods have
threatened Assam again ; and

(b) if so, the steps taken to control
the rivers in the State ; including the
Brahmaputra and the Barak ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD) :
(a) Ftoods have occurred in the Brahma-
putra and Barak basins ia Assam duriog
the current monsoon.

(b) Flood Control measures such as
construction of embankments, town pro-
tection works, construction of drainage
channels have been undsrtsken in Brabma
putra and Barak basins in- Assam. Progress,
made and the expenditure incurred therecon
are givea below ;-

(1) Length of embankments in
Kilometers upto 1954 410

(i) From 1954 to March 1969.

(i) Length of embankments in Kilo-
meters 36t
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(ii) Length of drainge channels in

Kilo-meters 770
(ili) Town protection works
(Numbers) 29

(iv) Area benefitted in lakh hec. 7'16

(v) Expenditure in Rupees

Crores 2722

Similar works will be continued during

IV Plao also. In addition extensive raising

and strengthening of embankments is to be

carried out, A scheme to construct a Dam

across the River Barak to control floods
in that river is also under examination.

In Order to tackle the floood problem
in the Brahmaputia Basin, three tier organi-
sation consisting of (i) Brahmaputra flood
Control Board (ii) Brahmaputra flood
Centrol Commission and (iii) Board of
Consultants has been set up, This will
investigate plan and implement the measures
required in a comprehensive and co-ordina-
ted manner.

Protest against Chinese Intrusion in
Bhutan

510, SHRI G.Y. KRISHNAN i Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(8) whether it is a fact that Govern-
ment have lodged protest regarding the
Chinese troops intrusions into Bhutanese
territory in May, 1970 at the request of the
king of Bhutan ; and

(b) ifso, the reaction of the Chinese
Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFEAIRS
(SHRI SURENDRA PAL SINGH): (a)
Sir. Yes,

(b) There has been no reaction from
the Chinose Government.
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Soviet help in India’s Nuclear Field

SHRI RAMAVATAR SHASTRI:
SHRI SARJOO PANDEY 1

SHRI ESWARA REDDY !
SHRI YOGENDRA SHARMA :
SHRI BHOGENDRA JHA :

511,

Will the PRIME MINISTER be pleased
to state :

(a) whether the Soviet Union has
agreed to help India in the nuclear field to
cover certain crucical technological require-
ments in the ten year programme announced
by the Atomic Eanergy Commission recently ;
and

(b) if so, the details of help expected
in this respect ?

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF HOME
AFFAIRS AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI ) :
(a) and (b). An agreement is in force
between India and the Soviet Union for
collaboration in the field of peaceful uses
of atomic energy. Assistance has not been
sought from the Sovie t Union to cover any
specific area in the ten year programme
referred to in the Question. However details
of the implementation of the agreement are
presently under conside ration.

fag awwr g = & fagam
¥ gfg ot whn

512. =Y TTATAATT TTEA : FIT N
At 78 aqr 1 FAOU F0 fF

(7) Fmragaa ¢ f fag a=
J Ty Y Ay gEaia Ao F fag
fraa & o ofr ¥ sk gfg &= N
atr & &

(@) afc g, @ fodr gfr Fex
g # vt Y 7€ Y Wk SEE =k
w §; WK
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() =@ o qTF & 7@ FtatFAT
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(%) s, 7

(=) =z (7). w97 & F& I )
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513, »t rRIQAR EESy o FAT
fawid @ faga w4 7g a@w ¥ FO
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(%) 7ar ag ww g f& =fus fagq
ST AT AEIGHAT AT €A1 § TIA GO
JEA ASTAT AT F 79 [T F Awq9q
afus w7 fraq #3771 wgow Gear
5 .

&
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fawrfonr &Y 97 | Tg qITAT VST HIEW
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4l 1 sgaedT AT fooge §wa Ad
qraT T

gfes e grat At w-
T T & qERER

514. =Y IMIAAIT @edR ;T
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& darawl g @ J@l @1 osara #
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g
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Long term Programme for the Develop-
ment of Atomic Encrgy

515, YAJNA DATT SHIARMA :
SHRI K. P. SINGH DEO :

Will the PRIMEE MINISTER be pleascd
to state :

(a) whether any ten or fifteen years
programme or any other type of programme
for the development of  atomic energy  was
ever charted by the Governnient in the past ;

(b) il so, when was the draft prepared
and what wcre its salient features ;

(¢) the comparative statement of the
salient features the above with (hose of
the development programme announced by
the chairman of the Atomic Lnergy Commi-
ssion carlicr ; and

(d) the extent of success achieved and
failures met with, by the Department in cxe.
cuting the development programmes so far ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENLRCY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA GAN-
DHI): (a)to (c). A copy of the Atomic
Enc'gy Comniission's brochure entitled
‘‘Atomic  Energy and Space Research-A
Profile for the Decade 1970-80, is avail-
able in the Parliament Library,

(d) The progress achieved in executing
the development programmes have been
given from time to time in the annual
Reports of the Department which are laid
on the Table of the House.

Generation of Power From Tarapur
Atomic Power Plant- Utillsatlon of
Full Capacity

516. SHRI YAJNA DATT SHARMA :
Will the PRIME MINISTER be pleased
to siate ;
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(a) whether the Tarapore Atomic
Power Project has attained its full capacity
and if so the exact figures of power gene-
rated month-wise during the current
year ;

(b) if not, the reasons for the saine
and expected datec by which it is likely to
achieve the full capacity ; and

(c) total loss suffered by the Govern-
ment on this account and the responsibility
fixcd on the subject matter and the details
of enquiries carricd out on it ?

THE PRIME MINISTER MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir. In April 1970 the
Tarapur Atomic Power Station generated
420 mW of power (against a rated capacity
of 400 MW), The cnergy gencrared in each
monthto the end of June during the yeur is
given below

Month Million units
January 174.407
February (28 days) 165.243
March 213416
April 229.691
May 241 648
June 154. 13
The full generating capacity from the
station was available throughout.  The

quantum of power geoerated has varied
according to (he demand, In June, with
the onset of the monsvoa, the demand for
encrgy dropped duc to largz hydro flows.

(b) and (c). Do not arisc.

Progress in Rural Electrification of West
B:ngal

Dr. RANEN SEN :

SHRI INDRAJIT GUPTA :
SHRI K. HALDER !

SHRI J.M. BISWAS :

517.

Will the Minister of IRRIGATION
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AND POWER be pleased to state :

(a) whether te progress made in rural
electrification in West Bengal had been
slow ;

(b) if so, the reasons therefor ;

(¢) whether any plan has been drawn
up for increasing the tempo of rule
electrification in the State ; and

(d) the assistance proposed to be given
to the State rural electrification programme
during the Fourth Five year plan ?

THE DEPUTY MINISTRY OF IRRI-
GATION AND POWER (SHRI SIDDHE-
SHWAR PRASAD) : (a) The progress of
rural electrification in West Bengal has been
comparatively slow. The percentage of
villages electrified in West Bengal is 6 9 as
compared with the All-India average of
15.2,

(b) The main reason is the inadequate
finances allotted to this work which has
resulted in the comparatively slow develop-
ment of transmission and distribution
networks in the rural areas,

(c) and (d). The West Bengal
authorities have been requested to prepare
co-ordinated programmes for accelerating
the progress of rural electrification for the
energisation of wells in the rural areas of
West Bengal.  Schemes for encrgisation of
wells on a project-wise basis have been
submitted to the Rural Electrification
Corporation for financial assistance. The
Corporation have so far  sanctioned
Rs. 150.69 lakhs envisaging electrification
of 552 villages and energisation of 2309
pumpsets/tubewells. A provision of
Rs. 10 crores has been included in the
Fourth Five Year Plan in respect of rural
electrification in West Bengal as compared

with Rs. 419.55 lakhs utilised for rural
electrification b¢ West Bengal ia the Third
Plan,
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Closure of Textile Mills in West Bengal

518. DR. RANEN SEN:

SHRI K. HALDER :

SHRI J.M. BISWAS :

SHRI YOGENDRA SHARMA
Will the Minister of FOREIGN

TRADE be pleased to state :

(a) the number of textile mills closed
down so far in West Bengal ;

(b) the pumber of workers affected by
the closure of these mills ;

(c) whether the National Textile
Corporation has any plan to take over any
of these mills ; and

@ if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). Excluding
the mills considered fit to be scrapped
five cotton textile mills were lying closed
in West Bengal as at the end of may, 1970,
affecting about 7660 workers.

© and (d). The management of a
cotton textile mill can be taken over only
by the Central Government and not by the
National Textile Corporation.

Out of the above five mills, the cases of
three mills are pending in the Calcutta High
Cour: for their liquidation etc. while the
question of appointiog an Investigation
Committee, under Section 15 of the
Industries (Dcvclopment and Regulation)
Act, 1951, to look into the affairs of
another mill is under consideration. The
management of the fifth mill desire to scrap
it and the matter is under consideration, in
consultation with the State Government.

Request for Rs. 12 Crores From West
Bengal for Completion of Teesta and
Sonapurhat Barrage, Bengal

519, Dr. RANEN SEN :
SHR1 INDRAJIT GUPTA ;
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SHRI K. HALDER ;
SHRI J.M. BISWAS ;

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether the West Bengal Govern-
ment bas asked for Rs. 12 crores from the
Centre for the completion of the Teesta and
the Sonapurhat barrages in North Bengal
during the next four years ;

(b) if so, whether the Centre has
agrecd to the State’s request ; and

(c) the progress so
respect of these two projects ?

far made in

THE DEPUTY
THE MINISTRY OF IRRIGATION
AND POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). The Government
of West Bengal had sought financial
assistance from the Planning Commission for
executing the Tista Barrage Project (including
the Sonapurhat barrage). The Planning
Commission have not agrced (o treat the
scheme as a Centrally sponsored scheme
and have asked the State Government to
include it under the State’s irrigation sector
of the Plan,

MINISTER IN

(c) The Tista Barrage Project Report
as subnitted by the West Bengal Govern-
ment ir. \'eptember, 1968, was to irrigate
13.5 lakh acres at an estimated cost of
Rs, 80 crores, to be implemented in
phases. The Union Minister for Irrigation
and Power and the Mioister for Irrigation
and Waterways, West Bengal, discussed on
22.11.1969, about its rephasing and the
areas that would be covered in the modified
first phase. The Government of West
Bengal have been requested to frame a
Project Report for the first phase accor-
dingly, for consideration,

Sending back Indian Eavoy to Morocco

520. SHRI DINKAR DESAI: Will

the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that Govern-
ment haye' decided to send back the Indian
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envoy to Morocco after his recall during
the Rabat Islamic Summit ;

(b) if so, the reasons that prevaiied
upon Government to send back Indian
envoy to Morocco ; and

(c) whether it is also a fact that
Government’s of Morocco and Jordan have
regretted over the Incident of India's par-
ticipation at Rabat Islamic Summit ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI1 SURENDRA PAL SINGH) : (a) Yus,
Sir.  The Indian Envoy resumed his post
in Rabat on 17th June, 1970,

(b) The Govcrnment of India was
satisfied about the sincere desire of the
Government of Morocco to re-establish
normal bilateral relations between the two
countries.

(c) The two Governments expressed
their unhappiness and regrets over the
incidents at the Rabat lIslamic Summ.t
which had strained our bilateral relations.

Statement of Chief Minister of Himachal
Pradesh regarding oustecs of Pong Dam

522. SHRI PREM CHAND VERMA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the Chicf
Minister of Himachal Pradesh has given a
statement that until the arrangements for
the rchabi‘itation of the oustees of Pong
Dam are made, the work of the construc-
tion of the Dam will not be allowed by
the Government of Himachal Pradesh ;

(b) if so, the action which Goverament
propose to take in the matter; if not
whether Government has taken any action
on the news published in the newspapers of
1st July, 1970 ;

(c) whether the work of the construc-
tion of the Pong Dam has been stopped,
and if so, how much loss is likely to be
incurred in one year ; and
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(d) whether Government is taking some
cffective steps to rehabilitate the oustees of
Pong Dam; if so, the details thereof, if
not, why not ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER “(SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) and (c). All steps for the expedi-
tious rehabilitation of the Pong Dam oustees
are already being taken in consultation with
the Stute Governments. A senior Officer
of this Ministry has been deputed to look
after the arrangements and movements of
the oustzes.

Over 2000 houses and requisite number
of diggies have already been completed.
Work on further houses and diggies is also
in progress.

(d) The work of construction of Pong
Dam has not heen stopped on this account.

Smuggling of Indians Into U.K,

523. SHRI PREM CHAND VERMA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state

(a) whether it is a fact that some
people of other countries have managed to
smuggle some Indians to England ;

(b) if so, how many were such Indians
and what action has been taken by the
Governmeat in this regard ;

(c) whether it is also a fact that some
employees of the Passport Department of
the Government of India issue bogus pass-
ports and such instances have come to
light where fraud has been committed ;

(d) whether it is also a fact that some
Travel Agencics are also involved in such
cases and some people have been arrested ;
if so, the details thereof ; and
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(e) the steps which Government have
taken to prevent Indians from going abroad
without valid and lawful Passports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : (a)
Government have seen press reports to that
effect.

(b) According to available information,
forty Indian nationals with va'id Indian
travel papers were intercepted by the
British authorities while trying to enter
Britain illegal'y. Thirty-eight of them have
been repatriated. The matter is becing
investigated further.

(c) No, Sit.
(d) Govcrnment have no information

(e) Vigilance is exsrcised at all exit
points to ensure that pe:sons do not leave
the country without vailid travel papers.

Import of Paper and Cardbhoard

524, SHRI PREM CIIAND VERMA :
Will the Minister of FOREIGN TRADIE: be
pleased to state :

(a) the kinds of Paper and Cardboard
permitted to be imported in exchange of
exporis of certain itenis and the perceotage
thereof ; ’

(b) whether it is a fact that Ivory
Board, Mill Board and other qualities of
Boards are manufactured in India in huge
quantities and of superior qualities but still
paper and cardboards are permitted (o be
imported in exchange of exports of certain
items ;

(¢) if so, the rcasons and justification
thereof ;

(d) whether Government propose to
appoint a Committee to go into the draw-
backs in the existing policy ; and

(e) if so, when and if not, the reasons
therefor ?
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THE DEPUTY MINISTER IN TRHE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) For purposes of
export production, superior types of art
and chrome papers and boards, bigh
brightness food boards, Cartridge papers,
glassine  papers, vegetable parchment
papers, etc are permitted for import
to the Registered Exporters to a limited
cxtent as provided in the Import Trade
Control Policy, Vol. 11, 1970-71, Paper
and paper board items, the indigenous
production of which is either not ade-
quate to meet the demand or which are
not manufactured in the country are also
allowcd to Actual Users who may not be
exporters.

(b) and (c). Ivory Board is not manu-
factured in India. Mill board, grey board,
straw board, duplex and triplex boards and
pulp boards are, howcver, manufactured in
India, The preseat production of superior
varieties of paper boards, namely duplex,
triplex and pulp boards in the country is
considercd adequate to meet the domestic
demund. For purposes of export produc-
tion, however, superior types of art and
chrome pape:s and boards, high brightness
food boards, glassine papers etc, have to be
permitted for import to the registcred
exporters to a limited extent in the interest
of cxport promotion and competitivencss
in world markets. The main reasons for
allowing import of such items under the
Import Policy are that either such items
are not manufactured in the country, or
indigenous production, if any, is not
adcquate and the quality of items is not
switable for c¢xport purposes.

(d) and (c). The Import DPolicy is
reviewcd cvery year in consultation with the
concerned Ministries and uvepartments and
the technical authorities and hence the
question of appointing a Committee to go
into any possible drawbacks in the existing
poiicy does not arise.

Transfer of Ambassadors

525. SHRI ABDUL GHANI DAR :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :
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(@) whetheritis a fact that recently
many Indian Ambassadors have been trans-
ferred ; and

(b) if so, the details thercof and rea-
sons for transfers ?

THE DLPUTY MINISTER IN TIIE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURIENDRA PAL SINGH) (a)
and (b). Pcriodical transfers of Ambassa-
dors and High Commissioncers is 2 noimal
feature in the ['orcign Service. A Siatcment
of the transfers/new postings decided durirg
ihe last six mowths, is laid on the Table of
the House. [Placed in Library. See No. L-T.
3759/10].
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Unelectrified Villages

*526. SHRI ABDUL GHANI DAR :
Will the Minister of (RRIGATION AND
POWER be pleased to state the number of
villages, State-wise, awaiting electricity upto
the 15th July, 1970 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF I1RRIGATION AND
POWER (SHR1 SIDDHESHWAR
PRASAD) : During the Fourth Plan,
rural electrification schemes will continuc to
be oriented with a bias towards cnergisation
of pumpsets for increasing food production
and village electrification will continue to
be an incidental part of the rural electrifis
cation programme. A Statcment giving ths
requisite information as availabic is the
attached.

Sratement

St. Name of State Total No. of

Balance No. of

No. of villages
villages not electri-

No. villages. Electrified as
on 30 6.1970. fied on 1.7.1970

1.  Andhra Pradcsh 27,084 7,355 19,729
2. Assam 25,702 693 25,009
3. Bibar 67,665 74,12 60,253
4. Gujrat 18,584 3,477 15,107
5. Haryana 6,669 3,525 3,144
6. Jammu & Kashmir 6,559 763 5,796
7. Kera'a 1,573 1,166 407
8. Madh.a Pradesh 70,414 5,159 65,255
9. Maharashtra 35,851 10, 323 25,528
10. Mysore 26,377 6,642 19,735
11. Nagaland 814 50 764
12. Ouissa 46,466 988 45,478
13.  Punjab 11,947 5,581 6,366
14. Rajasthan 32,241 2,515 29,726
15. Tamil Nadu 14,124 9,531 4,593
16. Uttar Pradesh 1,12,624 15,697 96,927
17. West Bengal 38,454 2,728 35,726
Totwal (States) : 5,43,148 83,605 4,59,543
Union Territorics 23,730 4,627 19,103
Grand Total : 5,66,878 88,232 4,78,646
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Grant of Licences to Export-oriented
Units

5z7. SHRI RAM AVTAR SHARMA;
Will the Minister of FOREIGN TRADE be
pleased to state ;

(a) whether any decision has been taken
about the guidelines for grant of licences
to cxport-oriented Units ;

(b) if so, the details thercof ; and

(e) if not, the rcasons therefor and
when such a decision will be taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIG N TRADE (SHRI
RAM SEWAK) : (a) and (b). Yes, Sir.

The giudelines for grant of licences to
export oriented units have been finalised and
announced by the Ministry of Industrial
Development in a Press Note dated the 25th
July, 1970, a copy of which is laid on the
Table of the House. (Placed in Library. See
No. L. T.—3760/70]

(c) Does not arise,

Escape of Rebel Mizo, Nagas and Kuki
to East Pakistan

SHRI RAM AVTAR SHARMA ;
SHRI OM PRAKASH TYAGI :

528.

Will the Minister of DEFENCE be
pleased to State 1

(a) whether nearly fifteen hundred
retels Mizo, Kuki and Nagas have recently
cscaped to East Pakistan ;

(b) if so, Government’s reaction

thereon ; and

(c) the steps Government are taking to
tighten the security measures on the Indo-
Pak border to check the eacape bid of
hostiles in Pakistan ?

JULY 29, 1970

Written Answers 160

THE MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM) : (a) There has

been no significant movement of the
hostiles into  East Pakistan recently.
Government are, however,  aware

that about 1200 Mizo and 50 Naga hostiles
bhave taken sanctuary in [East Pakistan
since 1968.

(b) and (c). Protest Notes have becco
loged with the Government of Pakistan on
the assistance & support provided by them
to these elements. Necessary steps have
also been takep to prevent the movement
of these hostilcs from and to East Pakistan.

Electrification of Villages in Orissa

529. SHRI CHINTAMANI PANIGRHI :
Will the Minister of IRRIGATION AND
POWER be pleased to state ;

(a) whether any programme has been
drawn up for the Fourth Plan for rural
electrification in Orissa and if so, the
details thereof ;

(b) the number of villages to be clectri-
fied in Orissa during 1969-70 and 1970-71 ;

(c) how manpy villages bhave bcen elec-
trificd so far in 1970-71 prograinne ;

(d) the names of the villages electrified
in 1969-70 and 1970-71 year so far in Puri
District in Orissa ; and

(¢) the names of villages proposed to
be electrified at the end of this year in
Puri District of Orissa and the steps being
taken to accelerate the programme of rural
electrification in Orissa ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a)During the Fourth Plan, rural electrifica-
tion schemes will continue to be oriented
with a bias towards energisation of pumpsets:
electrifiation of villages will be incidental
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to the above programme. In respect of
Orissa, a provision has been madc in the

State Fourth Plan for energisation of 1500
pumpsets.

(b) and (c). 146 Vvillages have been
electrificd during 1969-70. Out of 180
villages programmed to be electrified during
1970-71, 21 villages have been electrified so
far.
information is

(d) and (e). The

given below :

Names of Villages electrified in 1969-70

1. Pancharida-Manpur
2. Lenkudipada
3. Paikbad
4, Mahul
5. Pichukuli
6. Jadupur
7. Berboi
8. Tandikera
9. Basudebpur
10. Kamasasan
11. Godipalli

12. Chadiapali

13, Budhipada

14, Patharpada

15, Jharapada

16. Rebananuagaon
17. Giringa.

Names of Villages electrified in 1970-71,

1. Kural
2. Rebra

Names of the rest of the Villages proposed
to be electrified in 1970-71.

Nalibana
Bharatipur
Atharbhag
Kapileswarpur
Ranganipatna
Natagaga
Olakrisnnenagar
Tirimal
Benabanjari

. Bisiapada

s

SooNaw

-
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11, Jagadalpur

12, Routarapur

13. Lendo

14. Dibyasinghpur
15. Kalamati

16. Bentapur Jagiri
17.  Adaspur

18. Gorual

19. Saraswatipur

20. Laxminarayanpur
21. Bsjpur

22, Pratap Ramachandrapur,

In order to accelerate the progress of
rural electrification schemes in Orissa with
a bias towards energisation of pumpsets,
the State authorities have been requested to
prepare co-ordinated programmes. In addi-
tion an outaly of Rs, .05 crores provided in
the state Fourth Five Year Plan, assistance is
also being provided by ths Rural Electrifica-
tion Corporation with funds from outside
the Statc Plan for accelerating the rural
electrification schemes. So far the Rural
Electrification Corporation have sanctioned
Rs. 167°64 lakhs for electrification of 423
villages and 9205 pumpsets/tubewells in
Orissa.

Energisation of left Irrigation Points in
Orlissa during Fourth Plan

580. SHRI CHINTAMANI PANIGRAHI:
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether any programme has been
drawn to energise 1,500 lift irrigation
points in Orissa during the Fourth Plan ;

(b) if so, whether it is a fact that this
programme has been very slow in 1969-70
1970-71 ; and

(c) if so, the progress so far made and
the reasons for the shortfall ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD) : (a)
In the Fourth Five Year Plan of the
Orissa State Government, provision is made
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for the energisation of 1500 pumpsets/
tubewells,

(b) and (c). Only 63 pumpsets/tubewells
were energised in 1969-70. 180 pumpsets/
tubewells are programmed to be energised
in 1970-71. The slow progress mainly due to
constraint of financial resources for exten-
ding the transmission and distribution
networks in the rural areas. In order to
accelerate the progress of rural electrifica-
tion schemes in Orissa with a bias towards
energisation of pumpsets, the S tate authori-
ties have been requested to prepare co-
ordinated programmes. Assistance is
also provided by the Rural Electrification
Corporation with funds from outside the
State Plans for accelerating the rural elec-
trification schemes. So far the Rural
Electrification Corporation have sanctioned
Rs, 167.64 lakhs for electrification of 423
villages and 9205 pumpsets/tubewells in
Orissa.

Irrigation Facilities to Rajasthan after
Expiry of Indus Water Treaty

531. SHR1 SRADHAKAR SUPA-
KAR : Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) the additional irrigation facilities
provided in the Rajasthan Canal after the
expiry of the Indus Water Treaty period;
and

(b) the total extra irrigation potential
to be created during the Fourth Five Year
Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR
PRASAD) : (a) The Rajasthan Canal
Project formulated in 1963 had already
taken into account the additional supplies
that Rajasthan would get out of the total
surplus Ravi-Beas Waters which have
become avilable for the unrestricted use
Pf India after the end of the Transition
oeriod (31.3.1970) provided in the Indus
Waters. Treaty The construction of
Rajasthan Canal is proceeding apace and
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accordingly utilisation of additional waters
is progressively increasing.

(b) The total annual irrigation likely
to be achieved in the Rajasthan Canpal
area by the end of Fourth Five Year Plan
would be about 7.0 lakh acres.

Opening of New Auction Centre for tea

533. SHRI SARDAR AMJAD ALI ;

SHRI SAMAR GUHA ;

Will the Minister of FOREIGN TRADB
be plesed to state :

(a) whether it is a fact that two new
Tea Auction Centres are going to be opened
at Gauhati and Delhij;

(b) if so, the reasons thereof: ; and

(c) how far these two centres would
affect adversely the Tea Auction Centre at
Calcutta ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) to
(c.), Information is being collected and
will be laid on the table of the House.

qrfrer W1 Wi & wfue &
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Subsidy to be given to Jute Industry

SHRI BENI SHANKER SHARMA :
Will the minister of FOREIGN TRADE be
plea sed to state:

(a) whether it is a fact that the Jute
Commissioner has stated that export of Jute
goods, the biggest earner of foreign exchan-
ge, will slump disastrously if some kind of
subsidy was not given to the industry
immediately;

(b) whether it is also a fact that
while the export of sacking and hessian has
been lost, the carpet backing exports can be
doubled within the next flve years if proper-
ly subsidised;

(c) if so, the steps, if any, taken by
Government in this regard; and

(d) if not, the reasons thereof ?
THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (d). Government are
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already aware of the decline in export of our
Jute goods, particularly sacking and hessian.
The export of carpet backing cloth has also
shown a downward trend in recent months
owing to a recession in U. S. A. It is ex-
pected that the demand will pick up soon.
The question of improving our exports of
Jute goods is under constant review.

Provision of Helicoters for High Military
Personnel Posted at Great Heights

536. SHRI BENI SHANKER SHAR-
MA: Will the Minister of DEFENCE be
pleased to state :

(8) whether he is conscious of the fact
that our military personnel including the
officers and jawans have to perform very
hard duties in both the North Eastern and
North Western sectors at great heights;

(b) whether he is aware that the offi-
cers of the rank of Brigadiers and Lt. Gene-
ral are very much candicapped in their sup-
ervision work of the posts situated at great
heights and great distances requiring weeks’
journeys on foot and on ponies; and

(c) if so, whether Government consi-
der the feasibility of providing such high
military personnel with Helicopters for at
least every thousand square miles area
more or less under cach command ?

THE MINISTER OF DEFENCE
(SHRI JAGJIWAN RAM): (a) to (c).
Government are aware of advant-
ages in providing helicopters to local

commanders for their visits to troops deplo-
yed in mountainous and difficult areas where
other means of quick communications are
aro not available. Within the existing re-
sources, helicopter flights are being provided
to the local Commanders for essential
communication and operational purposes.

Doctors for Jawans in Forward Areas
537. SHRI BENI SHANKER

SHARMA : Will the Minister of DEFENCE
be pleased to state :
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(a) whether the necessary number of
doctors fixed for every Brigade on duty in
forward areas are duly stationed wtth the
jawans in such areas ;

(b) whether it is a fact that with some
units serving in Kashmir there are only two
doctors in the place of six, the statutorily
fixed number, causing great inconvenience
to the jawans ; and

(c) if so, the reasons therefor and the
steps taken to improve the position ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR1
NARENDRA SINGH MAHIDA) : (a) The
number of doctors authorised for a Brigade
depends on its composition. Doctors are
also authorised for medical battalions and
filed hospitals which function in the
Brigade.

(b) No, Sir. There is a deficiency in
doctors in units deployed in Kashmir, but
it is not as large as 6¢3%.

(c) It is not feasible to fill up all posts
of doctors authorised in a unit owing to
overall shartage in the Armed forces Medi-
cal Services. Priority, however, is given to
units in the field. The deficiency of medical
officers tn the Armed Forces Medical
Services is mainly due to the overall shor-
tage of doctors in the country.

The following steps have been taken to
improve the position :—

(i) Efforts for reeruitment have been
intensified.

(i) Terms and conditions of service
inclading emoluments have been
improved.

(iii) In suitable cases, officers are being
' re-employed,

Setting up of cement Plants in Syria
by A.C.C

SHRI R. K. BIRLA : Will the

538,
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Minister of FOREIGN TRADE be pleased
to state :

(a) whether it is a fact that the Associa-
ted Cement Company is setting up cement
plants in Syria ;

(b) if so, the details thereof ;

(c) The extent to which India stands
benefitted by this venture in earning foreign
exchange ; and

(d) whether Government also propose
to set up similar cemont plants in foreign
countries and if sc, the details thereof ?

THE DEPUTY MINISTBR IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : (a) to (c). Yes,
Sir, The Associated Cement Companics
Ltd.,, have submitted an offer to Mys.
Union of engineering and Chemical Indus-
tries (UN{CHEM),Damascus, for the supply
of three cement plants to be set up at
Damascus, Hama and Aleppo. Each will
have a capacity of 1000 tonnes per day. It
is undertstood that several firms from
Europe and Japan have also submitted
offers, No decision has so far been taken
on the tender.

(d) Government of India has been
encouraging the export of technical know
how and equipment for cement plants to be
set up in foreign couatries. An Indian firm
has recently won an international tender for
setting up a cement grinding and packing
plant to Kuwait.

Import of Jute through S. T. C,

$39. SHRIR. K. BIRLA : Will the
Minister of FOREIGN TRADE be pleased
to state ¢

(a) whether it is a fact that Government
bave decided to undertake more than 80
percent of India’s imports through the
State Trading Agencies by the end of this
year ¢
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(b) if so, the details t!:ereof ; and

(c) the piture of agencies to which
import of jute will be entiusied and what
will be its effec on cultivaiors, manufactu.
rers and export rs ?

THE DEPUTIY MINIS{ER IN THE
MINISTRY OF FOREIGN {RADE (SHRI
RAM SEWAK) : (a) It is the policy of
Government to .xtend pro:ressively the
scope of activitis of the State Trading
Agencies in impor : and exp.rt trade, In
accordance with thi. policy, i.nport and ex-
port of a number of commodi ies have been
canalised through S,T.C., M,M.T.G. and
other State Agencies,

(b) A list of items whcse import or
export is canalised through ag ncies is laid
on the Table of the House, [Placed in
Library. See. No, LT-.761/7C]|

© It is not propsed to canalise
import of raw jute through a State agency
at present.

Increase in Constructio:. cost of
Irrigation Projec s

540,
Minister of IRRIGATION ANlL®

be pleased to state : —

SHRI R. K. BIRIA : Will the
POWER

(a) whether the attentioa of Govern-
ment has been drawn to a nevs-item
published in the Times of Indic of th: 21st
May 1970 in which it is stated that delay
in the comstruction and completion ~f a
large number of major and medium i-ri-
gation projects in the country has push:d
up their cost by over Rs. 1,000 crores;

(b) if so, the details thereof ;

(c) the number of projects, cost of
construction of which has pushed up,
when they were undertaken and when they
have been completed ;
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(d) the number of projects which
have not so far been completed, the details
of such projects, the year in which they
were undertaken and the reasons for the
delay ; and

(e) the steps which are being taken to
get these projects expedited ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD) :
(a) Yes, Sir.

(b) to (d). Since the Plans were ini-
tiated, 78 major irrigation schemes have
been taken up. Out of those, 16 major
schemes, estimated to cost about Rs, 223
crores at the time of sanction, have been
completed. The riso in cost of these was
about Rs. 50 crores.

62 major schemes are continuing in the
Fourth Plan. These were estimated to cost
Rs. 1381 crores. The State Governments
have reported that they are now likely to
cost Rs. 2484 crores, A statement is laid
on the Table of the House. [Placed in
Library. See. No, LT-3762/70).

The main reason for the rise in costs
has been lack of adequate resources to
construct the projects at the optimum rate
of comstruction which is technologically
feasible, lcading to a long period of cons-
truction during which costs of labour and
material have risen.

(¢) During the Fourth Plan, priority
has been given to providing the maximum
possible allocations for continuing schemes
on which appreciable progress has been
already made.

British Arms Supply to South Africa
541. SHRI P.C. ADICHAN :

SHRI D.N. PATODIA ;
SHRI RAM AVTAR SHARMA :

Will the Minister of
AFSAIRS be pleased to state :

EXTBRNAL
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(a) whether Government have taken
note of the U.K. Government’s moves
following the recent change in Govern-
ment t0 resume arms supplics to South
Africa ; and

(b) if so,
thereto ?

Government’s  reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a).
Yes, Sir.

(b) Government bave expressed their
strong disapproval of the intended British
move to sell arms to South Africa, the
effect of which would be to reinforce the
racist regime of South Africa, and endanger
peace and security in the Indian Ocean

region. We have conveyed our serious
concern in this regard to the British
Government.

Tibetan Bulletin Published From Dalal
Lama’s Headquarters

542. SHRI P.C. ADICHAN : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(8) whether Government’s attention
has been drawn to the Tibetan Bulletin
published from Dalai Lama’s headquarters
and qu oted in the Tribune of June 23, 1970
which speaks of a war-hysteria created by
the Chi nese among the people of Tibet,
having divided all able bodied men between
the ages 15 to 50 years into 7 militia Groups
exhorting themto be prepared to help
the so-called ‘People’s Liberation Army’
whenever a situation arises ;

(b) whether these reports are linked
with reported preparations of China to
invade Bhutan and the Chinese intrusions
into Bhutan ; and

(<) Government’s reaction thereto ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a).
Yes, Sir.

(b) and (c). Government of India have
no evidence to link these unconfirmed
reports with any motives to invade Bhutan
or with recent minor intrusions into that
country. The Government are keeping the
general situation under close watch.
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Enquiry by C.B.1. againit an M.P, froa
West Be ‘gal

547. SHRI GANES I GHOSH : Wl
the PRIME MINISTER be pleased to
state :

(a) whether the Ce tral Bureau of
Investigation has started i. quiry into some
allegations against a sitting Member of Lok
Sabha elected from Calcut 13 ;

(b) if so, when
started inquiry ;

exa:tly the C.B.I.

(c) the nature of all gations the said
Member of Parliament ; a1d

(d) why the completio.r of the inquiry
is being delayed ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Yes, Si'.

(b) 7.5.1968.

(c) In the interest of investigation, it
would not be desirable to disclose this
information at this stage.

(d) This is an intric to and difficult
case, involving the examin tion of about
a thousand documents and 116 witnesses.
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British Firm's Offer of Assistance to
Indian to migrate to India

548, SHRI S. C. SAMANTA : Will
the Minister of EXTERNAL AFFAIRS be
pleased 1o state

(a) whether the attention of Minister
has been drawn to the news rcgarding offer
of £ 1000 and a free trip to Delhi, by a
British firm to each immigrant of Indian
origin ; if so, the number of immigrants
who have taken advantage of the offer:

(bY whether Government have taken
any steps to negotiate with the Government
of U, K. for not forcing immigrants to come
to India like this ; and

(¢) the reaction of Government of
U.K. on the Indian protest ?

THE DEPUTY MINISTLR IN THE
MINISTRY OF EXTLRNAL AFFAIRS
(SHRI SURLNDRA PAL SINGH) : (a)
The Government is not aware of any such
cffer. However its attention has been
drawn to a cartoon on ‘LEnoch Powell and
Sons oftering £ 1000 and a frec trip to
Delbi to cach immigrand desirous of ieaving
the British Isles.

(b) and (). Do not arise,

Trade Agrcement with U. AR, and
Yugoslavia

549. SHRI1 S.C. SAMANTA : Will the
Minister of FOREIGN TRADE be plcased
to state :

(a) the details of agrecment arrived at
with the Governments of Yugoslavia and
U.AR. (0 promote greater coopcration
among the three countries (India, U AR,
and Yugoslavia) in the sphere of foreign
trade, customs rebate in certain commo-
dities and joint projects as discu:sed during
the meeting at ministerial level held in
NewDelhi from 7 July, 1970 than words ;
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(b) whether the trade protocol for
1970-71 for expanding the volume of trade
between India and U.A.R. has been signed
by the U.A.R. Minister of Economy who
participated in the meeting ; and

(c) what additiona! advantages are
likely to accrue to India as a result of the
meeting ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The Ministerial level
discussions that took place in Delhi between
India and the U.A,R. from the 7th July,
1970 onwards related to the bilateral trade
ugreement cxisting tetwn India and the
U.AR.

(b) the Broad outlines for Trade
protocol for 1970-71 were agrced during the
ministerial meeling and a trade protocol
is expected to be signed shortly, at Cairo.

(c) It is hoped that during 1970-71, the
trade between the two countries will be of
the order of Rs. 780 million as compared to
£10 million in 1969-70,

Stateless Indians in U.K Jail

550, SHRI BHAGABAN DAS :
SHRI K. RAMANI :
SHRI SATYA NARAIN SINGH :
SHRI B. K. MODAK :
SHRI P. P, ESTHOSE :

will the Minister of EXTERNAL
AFFAIRS be pleased to state ;

(a) whether a large number of Stateless
Indians arc in jail in U, K. ;

(b) if so, what is their number ; and

(c) whether Government propose to
take up their case with U,K. Government ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : (a) to
(c). Necessary enquirics arc being made



179 Written Answers

and the information will be laid on the
Table of the House.

Amount to be spent during the Fourth Plan
for Development of Calcutta

551. SHR1 BHAGABAN DAS :
SHRI JYOTIRMOY BASU :
SHRI B. K. MODAK :
SHRI D. N. PATODIA :
SHRI SAMAR GUHA :

Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact a sum of
rupees onc hundred and fifty crores will be
spent curing the Fourth Five Ycar Plan
period for the development of Calcutta
Metropoliian planping aiea :

(b) if c0, on what items this amount is
going to be spent and the total amount
provided for cach item ;

(c) whether the scheme has been in-
cluded in tke Fourth Five Year Plan as
finally approved by the NDC ; and

(d) if not, the rcasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINIS1ER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) :(a) to (d). A tenlative provision
uf Rs. 42°88 crores has been made in the
State’s Fourth Pian for the development of
the Ca'cutta Metropolitan arcas. In view of
the urgent peed for the development of
Calcutta Metropolitan areas ; ceriain de-
cisions have been tuken which will enable
outlays on programmes such as water
supply, sewerage, transport, housing eic, to
be stepped up significantly outside the Plaa.
Details are being worked out.

Taking Over of Department by P.M,
) from other Ministrics

552. SHRI MADHU LIMAYE : Will
the PRIME MINISTER be pleased to
state ©
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(@) whether it is a fact that even before
the taking over of the temporary charge of
the Home Ministry by the Prime Munister
the Chief of Military Intelligence, Central
Intelligence Burcau and Bureau of Criminal
Investigation had started reporting to the
Prime Minister directly ;

(b} whether the Prime Minister proposes
to hold charge of these Intelligence agencies,
formely under the Home Ministry, per-
mancatly as the Primc Minister even after
the Home Ministry has been transferred to
some other Member of the Government ;

(c) whether she has also decided to
take over permanently Revenue Intclligence

and the Directorate of  Enforcement,
formerly always under the finance
M nistry ;

(d) whether she has also decided to take
over personnel administration formerly
under the Home Ministry ; and

(e) whether she will continue to hold
charge of CSIR and research institutions
under the CSIR through the Cabinet
Secretariat ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENLRGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) No, Sir.

(b) The Chicf of Military Intelligence
is under the administrative control of the
Ministry of Defence. The Intelligence
Bureau and the Central Bureau of lnvestj-
gation are under the Ministry of Home
Affairs. The Central Bureau of Investi-
gation is proposed to be placed under the
newly created Department of Personnel in
the Cabinet Secreiariat ; the other two
would continue to remain under the
administrative control of their respective
Ministries.

(¢) The Directoratc General of Revenue
Intelligeace and  the Directorate  of
Enforcement have been integrated with the
Central Burcau of Investigation since their
work is closely related and integration will
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obviate duplication of effort. The CBI
which is presently in the Ministry of Hom"
Affairs is intended to be transferred to the
Department of Personnel under the Cabinet
Secretriat because investigation of com-
plaints relating to public servants is one
of its primary respoasiblities.

(d) Department of Personnel is in the
Cabinet Secretariat now.

(e) The C.S. 1. R. is a subj ct under
the Department of Scientific and Industrial
Reserach which is in the Cabinet
Secretariat.

Forged Recommendation on the
Travel Documents of Mr. Mirza
Hazi Kuli Mastan

553. SHRI MADHU LIMAYE : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the
Governnor of Bihar has in a letter to a
Member of Parliament Prime Minister said
that the recommendation of the then
Governor of Gujarat to Mr. Mirza Haji
Kuli Mastan, of Bombay, for travel
documents, was a forged recommendation ;

(b) if so, whether the Central Gover -
ment and the present Governor of Bihar
would jointly prosccute Mr. Mastan for
forgery ; and

(c) whether Government’s attention has
been drawn to the likelihood of Mr Mastan
being released on bail ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFA(RS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

o The matter is being looked into ;

(c) His application for tail was posted
for hearing in the High Court on the 28th
July, 1970 and was to be contested by the
Customs authorities,
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Export of Mica

554. SHRI MADHU LIMAYE : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government’s attention
has been drawn to the fall in exports of
mica ;

(b) if so, whether this is due to the
large scale diversion of Indian mica through
Nepal ; and

(c) if so, the steps taken by Govern.
ment to stop this ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) There has been
no decline in the export of mica from India.
The total exports of mica during 1969-70
were 2425 lakh Kgs. valued Rs. 17.47
crores as against 2095 lakh Kgs. valued
Rs. 15.5 crores in 1968-69.

(b) and (c). Do not arise.

Import of Synthetic Yarn

555. SHRI MADHU LIMAYE : Will
the Minister of FOREIGN TRADE be
plcased so state :

(a) whether any scheme bas been
formulatcd for the import of synthetic yarn
against export of sugar ;

(b) if so, the details thereof ;

(c) the scheme which has been drawn
up for the distribution of the imported
yarn ;

(d) whether supplies of this yarn will
be related to the actual copsumption and

export commitment ; and

(e) if not, the reasons for not doing
this ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (¢). The State
Trading Corporation has been permitted to
import polyester filament yarn as well as
some other items to enable it to make up
the loss snffered on export of 50,000 tonnes
of raw sugar on a barter basis. The
pattern of distribution is yet to be finalised
by the S.T.C.

Quitting of Commonwealth because of
Raclialist Policy of Tories

556. SHRI SHIVA CHANDRA JHA :
Will the  Minister or [CXTERNAL
AFFAIRS be pleased to state :

(a) whether because of the victory of
the Tories in the last General Elections
in Britain, India is planning to quit the
Commonwealth of Nations;

(b) if so, when ; and

(c) if not, the reasons therefor, speci-
ally in view of the racialist policy of the
Tories ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : (a)
No, Sir.

(b) Does not arise.

(c) The Conservative  Party  have
rejected the extreme racist policies preached
by some of their members like Mr.
Enoch Powell. Although they are inclined
to follow a restrictive policy in regard to
permanent large-scale immigration into
Britain, they will not force coloured immi-
grants already settled in Britain to leave,
We should judge them by what they do in
matters of race rather than by what some
of them say.

Export of Pipes

557. SHRI SHIVA CHANDRA JHA :
Will the Mmister of FOREIGN TRADE
be plcased to state ;
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(a) whether it is a fact that the
Birla-owned Zenith Steel Pipes Ltd. is a
regular supplier of pipes to the U.S. forces
and the Saigon regime in South Vietnam :

(b) if so, the total quantity exported ;
and

(c) the foreign exchange carncd there-
from per year ?

THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE (SHRI

RAM SEWAK) : (a) No steel pipes are

being exported from India to South
Vietnam,
(b) and (c). Do not arsie.

Target for creating Employment
Opportunities during Five Year Plan Fourth

558. SHRI JYOTIRMOY BASU : Will
the PRIME MINISTER be pleased to
state :

(a) why, unlike the 1st, 2nd and 3rd
Five Ycar Plans, no target for creating
employment opportunity has been set in
the Fourth Five Year Plan, 1969-74 ; and

(b) why, unlike the 1st, 2nd and 3rd
Five Year Plans, no estimate of the extent
of unemployment and under-employment
at the end of 1968-69 has been given in the
Fourth Five Year Plan ?

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF HOME
AFFAIRS AND MINISTER OF PLANNING
(SHRIMATI  INDIRA GANDHI)
(a) and (b). Attention of the Hon’ble
Memter is invited to paragraphs, 2213 to
2216 of the Fourth Five Year Plan docu-
ment, which set out in detail the reasons
why no attempt had been made in the
Fcurth Plan docuto present data on the lines
followed in the previous Plans,
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Pattern of Staff and Expenditure Incurred
by Each Embassy

559. SHRI JYOTIRMOY BASU :
SHRI N. SHIVAPPA :
Will the Minister of EXTERNAL

AFFAIRS be pleased to statc ¢

(a) names of the countries with which
India has diplomatic relations through
exchange of (1) Ambassadors, (2) High
Commissioners, and (3) Charge’d
AfTairs ;

(b) names of . each  Ambassador,
Charge d° Affairs and High Commissioner ;

(c) Actual cxpenditue incorred by
each embassy in 1968-69, and revised
estimate for 1969-70 and budget provision
for 1970-71; and

(d) total staff, officers as well as
employecs, Indians as well as non-Indians
separately, working under cach embassy at
the moment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA  PAL SINGH):
(a) to (d). A stalement is placed on the
Table of te House. [Placed in Liabrary, See
No. LT—3763/70]

Replacement of Aircraft on
the Aircraft Carrier Vikrant

560. SHR! K.P. SINGH DEO : Wwill
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that the pre-
sent aircraft on the airccaft-carrier Vikrant
have become obsolete ;

(b) if so, whether Government propose
to replace these obsolete aircrafis  with
modern ones ;

(¢) if so, the steps taken by Govern.
ment in this regard ; and
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(d) if answer to Part (b) above is in
the negative, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA): (a)
and (b). Ins  Vikrant carries fighter
bomber aircraft and some helicopters. The
former have a strike role. The latter are
primerily intended for reconnaissance action
against submarines and for sea air
rescue.

The helicopters are all modern. The
fighter bomber aircraft are still effective
despite their age. None of them is obsolete;

() and (d). The Government are
considering thc rcplacement of the fighter
bomber :ircraft by new purchase.

Engine for HF-24 Aircraft

561. SHRI K.P. SINGH DEO: Will
the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that Government
have approved an engine manufactured by
some Western country for the indigenously
designed Combat Aircraft HF-24 ;

(b) if so, the operational capability of
the engioc approved by Government ;

(c) whcther any agreemcnt has been
arrived at with the firm concerned cither
for building the engine in India or for
acquiring the sam: from the firm by
Government ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE (DEFENCE

PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI P. C. SETHI):
(a) No, Sir.

(b) to (d). Do not arise.

“Azad Kashmir’’® Movement

562, SHRI S. KUNDU: Wijll the
Minister of EXTERNAL AFFAIRS be
pleased to state :
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(a) whether Government have taken
note of the ‘‘Azad Kashmir” movement in
Pakistan-occupied Kashmir®' ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Government have seen press rcports to this
effect.

(b) The so-called J & K plebiscite
Front for P.O.K. Pakistan, adopted a reso-
fution in March, 1970, which took the line
that the only ideal alternative to the demand
of self-determiration was to declare J & K
as an indepcndent state with a neutral
character. Some other individuals like
K. H. Khurshid and Abdul Qayum Khan,
former so-called President of P.0.K., have
also talked of a movement for an indepen-
dent Kashmir. However, there is undoub-
tedly a strong anti-Pakistan sentiment in
P O.K. 8s is clear from the statemcnts of
various local leaders in the area.

Foreign Secretary’s visit to USSR

563. SHRI S. KUNDU :
SHRI1 D. N. PATODIA :

will the Minister of EXTERNAL
AT FAIRS be pleased to statc :

(a) whether it is a fact that a delegation
led by Foreign Secretary recently visited
USSR, ;

(b) if so, the purpose of the visit : and

(¢) the objectives achieved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) To exchange views with the Scviet
Foreign office on questions of mutual
interest.

(c) A copy of the joint press statement
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in laid on the Table of the House.
in Library. See. No. LT-3764/70].
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Security Arrangements Or Bbutan Borders

565. SHRI HIMATSINGKA :
SHRI LAKHAN LAL
KAPOOR :

Will the minister of DEFENCE be
pleased to state :

(a) whether the Chief of the Army Staff
visited the border areas of Bhutan during
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May, 1970 (ollowing the visit to these areas
by the President of India and the Minister
of External Affairs ;

(b) what was the appraisal about the
military security arrangcments on Bhutan
borders ; and

(c) what further stcps have been or are
being taken to reinforce the sccurity
arrangements on these borders ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM, : (a) The Chief of the
Army Staff visiied Bhutan fiom 24th o
25th May 1970, at the invitation of His
Majesty the Kiog of Bhutan.

(b) and (c). Necessary mcasures exist
to safeguard the security of Bhutan,

Revision of Treaty with Sikkim and Bhutan
for Border Protection

566. SHRI HIMATSINGKA : Will the
Minister of EXTERNAL AFFAIRS be
plcased to state :

(a) whether the Governmeut of Sikkim
and Bhutan have been insisting for the
1tevision of agreements with India for pro-
tection of their borders ;

(b) if so, the precise dcmands proposed
by these kingdoms and the dccisions taken
in this regard ; and

(c) the details of the latest arrange-
ments ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir.

(b) Does not arise.
(c) Does not arise.
Recommendations made by Coir Board
567.

SHRI P. VISWAMBHARAN :

SRAVANA 7, 1892 (SA4KA)

Written Answers 190

Will the Ministar of FOREIGN TRADE be
pleased to state :

(a) the number of recommendations
made by the Coir Board during the last two
years ;

(b) the number of recommendations
accepted and implemented by Government ;

(c) the number of recommendations re-
jected by Governmeant ;

(d) the pumber of recommendations

pending with Government for final de-
cision ;
(¢) the nature of recommszndations

accepted ; and

(f) the nature of recommeadatlons re-
jected and the reasons thercfor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) 38

(b) 10

(e) The recommendations rclated to
export assistance, market survcys abroad,
cost of raw matcriais, development of coir
industry in the Fourth Plan Period, and
certain administrative matters.

(f) One of the proposals related to
spccial assistance to coir producers by way
of providing implemeats on hire-purchase
basis which formed part of a welfare scheme
falling within the purview of the State
Government.  Another proposal relating to
assistance to coir cooperatives for purchase
of raw materials involved investment of
Coir Board’s funds in the share of coopera_
tive societies. In regard to the third pro -
posal, which related to delegation of certain
enhanced powers, it was copsidered that
the existing powers were adequate,
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Fixation of Seniority of ex-emcrgency
Commissioned Officers and Regular
Commissioned Officers

568. SHR1 P. VISWAMBHARAN:
Will the Minister of DEFENCE be pleascd
to state :

(a) whcther it is a fact that therc are
two different standards for (he fixation of
scniority of Ex-Emergency Commissioned
Officers and those who were given Rcgular
Commission ;

(b) whether there is any diffcrence in
the period of training in respect of these
two categories of Commissions ; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI1
NARENDRA SINGH MAHIDA) : (a) Yes,
Sir. As a gencral rule, approximately 18
month’s service is deducted for purposes of
sepiority of Emergency Commissioned

Officers on being granted pcrmanent
Commission. 1n the Remount and Vetri-
nary Corps. those who are granted

Permanent Commission as a result of pass-
ing the qualifying test at the second attempt
lose one year’s seniority. In the AMC, the
entire service as ECO is reckoned for pur-
poses of seniority but the period of antedats
is adjusted in the same way as for AMC
officers who are recruited direct as perma-
nent Commissioned Officers.

(b) There is no difference in the period
of trainiog in AMC and Remound & Veteri-
nary Corps. In the case of officers belonging
to other Arms and Corps, the period varies
from one year to two years, depending on
the pature of entry, i. e. whether the cadets
are direct recruits from the open market or
are from the National Def:nce Academy,
Officers Training Unit (NCC) or are techni-
cal Graduates.

(¢) The deduction of 12/18 months’
service rendered es ECO on the grant of
ner C 1 is justified because
direct entry permanent Commissioned
officers undergo training for a period of two
years before the grant of Commission whereas
RCOs get Commission after a training of
only six months. In the Remount & Vete-
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rinary Corps, the reduction is made to give
an advantage to those who qualify for the
grant of Commission at the first attempt.
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Flood In Assam, West Bengal and
Bihar

570. SHR1 SITARAM KESRI: Wil
the Minister of IRRIGATION AND
POWER be pleased to state 3

(a) whether it is a fact that thousasds
of people bave been rendered homeless in
Assam, West Bengal and Bihar due to floods
in recent days ;

(b) if so, the extent of damage caused ;
and

(c) the steps taken to provide relief to
the affected people ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) to (¢). Floods have been reported
from parts of Assam, Bibhar and West
Bengal during the current monsoon season,
Details of the damage causcd, population
affected, etc., are still being assessed by
the State Governments.

The Government of West Bengal have,
however, reported that there have been
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floods in the Jaldhaka and Teesta rivers,
which caused damage to crops and dwelling
houses. In the Sadar Thana of Jalpaiguri
District, about 500 families have been affec-
ted due to floods and 200 acres of cropped
area were damaged. In Domohani and
Managuri thanas, abot 1000 acres of land
were inundated. In all, over 3000 people are
said to have been affected.

relief measures and rescue
undertaken by the

Necessary
operations are being
State Governments

Withdrawal of Recognition to Indian Military
Liasion Group in Kathmandu

$71. SHRI SITARAM KESRI: Will
he Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the Government of Nepal
have recently withdrawn the recognition to
the Indian Military Liaison Group in
Katbmandu ;

(b) if so, the reasons therefor ; and
(¢) whether India propose to withdraw
Military Liaison Group from Kathmandu ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNRL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir.

(b) The question does not arise.

(€) As the work for which the Indian
Military Liaison Group went to Kath-
mandu, at the request of His Majesty’s
Government, has now come to an end, the
Group will shortly be withdrawn.

Assessment of Unemployment

572. SHRI LOBO PRABHU :
Will the PRIME MINISTER be pleased to
refer to the reply given to Starred question
No. 1469 on 6th May, 1970 and state :

(&) if after the recommendation of
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the Dantwala Committee, no assessment of
unemployment will be madc, even on the
previous basis ;

(b) whatever the defects of the previ-
ous basis, will it not at lcast supply compa-
rative statistics of unemployment, which is
better than nothing for dcaling with the
pressing problem of unemployment ; and

(c) the provisions in the coming census
for recording unemployment and the diffi-
culty in providing a column in the enumera-
tion statement to show the average number
of daily hours of work of each adult ;

(d) why sample surveys are not made
alongside of the cemsus in representative
areas; and

(¢) whether Government are afraid of
disclosure of the di ions of ploy-
ment ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). No, Sir. 1n the light
of the findings of the Committec of Experts
on Unemployment FEstimates (Dantwala
Committee), it has been considered that
the presentation of such estimates on the
lines hitherto followed will not be meaning-
ful and may also be misleading, either as a
portrayal of the real situation or as a
basis for purposes of interpretation and
policy.

(¢) The Censns of India provides for
the collection of information on the statue
of a person as a worker or mnon-worker,
with reference to his main activity (divided
into various categories) and the prescribed
reference period. In addition. information
is also obtained on the nature af industry
or trade, description of work, rural/urban
residence, educational level, age and sex.
The data so collected is tabulated with
reference 1o different variabies, such as
rural/urban residence, industry, education
and age.

In an extensive nation wide operation
such as a population census, it will not be
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practicable to collect detailed information
partaining to the average number of daily
hours of work. This information is,
however, obtainable from the National
Sample Survey reports.

{d) 1t is not practcial to conduct
sample surveys alongside of the census,
having regard to the scope of the census
operations and the limitations of the
enumeration agencies. The Nat‘onal Sample
Survey, conducted periodically, provides
more detailed information on employment
status, industry, education and age, includ-
ing the number of daily hours of work
during the referance, period.

() Does not arise.

Use of Books of Closed American
Cultaral Centres

573. SHRI LOBO PRABHU : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state ;

(a) the use to which the books in the
American Cultural Centres which have been
closed down have been put ; and

(b) what alternative sources for reading
Government have arranged for the thousands
who used these Centres ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) It
is for the U.S. Embassy to decide as to
what use the books in their former cultural
centres should be put to.

(b) Universities, educational institutions
and public libraries have arrangements to
meet the needs of the student community
and the public.

Recruitment of Fishermen in South
Kanana Distt. to the Navy
574. SHRI LOBO PRABHU : Will the
Minister of DEFENCE be pleased to state :

(a) the number of fishermen in the
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South Kanara District recruited year-wise
to the Navy during the last five years ;

(b) the number of visits paid last year
by the recruiting officer to to the South
Kanara district and whether he visited any
recruiting centres in the villages and towns
of the coast ; Mangalore excluded ;

(c) whether any information regarding
recruitment of fishermen for the Navy was
sent to Fishermen Cooperative Societies,
Fishery Schools and Fishermen’s Sangha ;
if not the reasons therefor ; and

(d) whether Government propose to
organise a special drive for recruitment of
fishermen to Navy in South Kanara District?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA) : (a) No
statistics of recruitment on the basis of
hereditary occupation are maintained.

(b) and (c). The requisite details are not
readily available, and are being ascertained.

(d) No.
Export of Hair

575. SHRI LOBO PRABHU : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the loss arising from Wig India
which is now to be diversified ;

(b) the r for lisation of bair
exports through the Siate Trading Corpora-
tion when shipments are subject to compul-
sory quality control and other floor prices
are no longer enforced ;

(c) how private export can expand when
the State Trading Corporation delays ship-
ments, absorbs secret information, takes a
commission of 1 per cent and a deposit of
10 per cent and gains thereby an advantage
as canaliser in favour of its role as exporter ;
and
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(d) the details of exports of the State
Trading Corporation and of private exporters
during the last three years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) The loss amounted to
Rs. 52.54 lakhs in 1969-70.

(b) The canalisation of export of human
hair through State Trading Corporation is
intended to prevent unbealthy competition
among exporters ; to regulate export prices
and to assist in development of trade in
human hair which is facing competition in
foreign markets from otber suppliers as well
as synthetic products.

(c) There have been no delays in ship-
ment of human bair by S.T.C. As regards a
deposit of 10%, it is kept onmly in cases
where there have been claims from foreign
buyers in the past, This enables the S.T.C.
to meet the claims from foreign buyers
expeditiously. 1In cases where the foreign
buyers accept the Inspection Certificates,
full payment is made immediately against
documents. The commission of 1 per cent
is charged by the S.T.C. to meet their out
of pocket expenses.

(d) Exports made by State Trading
Corporation and private exporters during the
last three years were as follows ; —
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Rs. in lakhs.
1967-68 1968-69 1969-70

Exports made by
S.T.C. (Wig
India)

Private Parties

6234 5357 2031
107.63 678.08 465.10

Cantooment B sard Schools

5§76, SHRI HEM RAJ: Wili the
Minister of DEFENCE be pleased to state :

(8) whether it is a fact that most of the
Cantonment Board Schools are running in a
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bad condition and cannot provide proper
accommodation, teaching staff etc ;

(b) if so, whether Government propose
to transfer them to the State Governments
concerned in which they are situated, educa-
tion being a State subject ; and

(c) If not, the reasons therefor and
whether Government propose to set up a
Committee to enquire into the running of
the Cantonment Boards and for the
amend of the Cant Board Act
which has become outmodsad ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA : (a) No,
Sir.

(b) and (c). Do not arise in view of
answer at (a) above.

avw w7 frata

577. »it fagm fog: w1 aXfaw
ST 771 4 Ty Y FI0 &4 fr -

(%) s7 wfgwcnl & oo | §
fom# mieaw ¥ fa2mY *Y 5w 1 fala
frar smar 21

(=) 7 A7 ast & g7 wfawwol A
farar fadeit ger afeg Y ; ok

(7) ¥ T w1 fawT wwE w7
frata samaR TSy sTaTT fam #Y SR
F1 & W afg A, ' ¥ FW W@
g7

aifnw s dwreg § oW
(s ™ ¥aw ) : (F) Aww *
frafael & mw zwiy aslt qw @t
Lol A
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(@) frm @ ast & I www
¥ frafasl &t oo wrn qun g qmi
AT OF faaor a1 929 qx T@r S
g [vowm ¥ @ fmrmar ey
gear LT—3766/70].

() #uF F fra@si N oo AfA-
FQ &1 {97 F13 @ q97 F:5 fq=w
gl & Fifs 79T SO FY gEr gweA
THF SOIRHT Ft G7FAT A fAAvaw v
HITSH F3& Foo AT & eqrq 9%, gy
W™ ogwg wra wEr § faaia e g,
dare Iearal 1 frata w7 g

qarE ¥ fmegr & awle ey
& A 9T AIE qg A&
famma w1 geAwEd @ s

578. =it fagrs fag : @7 wiawen
Y g FAW F1 T FA fF ¢

(%) ¥ar TFTFT eqra 15 w7E,
1970 ¥ ‘fzegeand’ ¥ wFrioa I@ quIATC
1 T wwfaq fear mor @ f@d war
Tt § & R g & F1 oF faurm
farege & 58 A gT F@gr g §
gEATHE 1 AT T

(@) afz &f, @1 S99 gHeM F ¥
FAT & ; AR

(1) | AT § FTEFIX A FAT FEATE
wnE?

gfacar wt (st wmsitaw W) ¢
(%) Ofwarge & 58 e w@gr atw
F qHIT 14-5-1970 F TF Ao To Tho
fauma gaE & gFE9 ¥ 16-5-1970 #
frgea’ ¥ ¢F WAER SFIfOQ@ g
gt WREYT ¥ IfEw-gd wnm oS3
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frifirer ax famed ol & amg<
14-5-1970 Y TF %o To Tho fadTA
gueT g W |

(=) A (7). gHem ¥ Few A
ata & fau oF F1E w6 TR wife
T g g1 Sfam FEwd 1 A
A & frewel ft @Ay @@ gu
T AT A

qfrem wiet e afcdoen (fagr)
a Frafae 7 v

579. st fagm fag: a1 feand
aar fag @ A ag @@y A FA FWA
fr .

(%) 7a1 ag &= g 5 ofwaw «wt
75X afae (fag) # frnfaa w0
gaeeft ager foar man fraim w3 @ @@
fear m &

(=) afz gf, @ 71 a<FR & qmA
% fageq § F1E 779 TTq9 §

-~

() mragEw g fs @l gy,
MHFTS & W 9 Y wEN d g
fgre of@iemr & qafeg 9@ sT@ #X
WE; AR

(=) afe &, @ w1 Fa=7 afcdomn
F1 fFarfag + & fad a1 s
&R F faradia g ?

ferarf awn fewa swrem ¥ SR
(o7t fag T wam) < (%) A, 7@
(&) e 7Y 9ar

() Wk W g & fw = §T
¥ wae A% A @ 1 @ wafy & S
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@ & gw %Y v, fow ¥
T 800 g 911 fgr fwfw &
QU &9 AEA A G | o FOATAT
9g ¥ qgT AT §

() fagR @R 141 W) TS
faeit & wfafam @=1 &1 fand & gemar
A AZT TN § 9147 HT qOAT G F
fog ST F1aw & ST FEF W Aty
F1 flo @ ¥ fau & wwamE 7
S FTE R

Delay in Getting Official Intimation
Re. Release of DR Mascarenhas

580. SHRIMATI SHARDA MUKER-
JEE : Will the Minister of EXTERNAL
AFFAIRS be pleased to state 3

(a) whether itis afact that the first
intimation received of the release of Dr,
Telo Mascarenhas from Lisbon Jail was
through a letter written by Dr. Mascarenhas
to his wife in Panaji ;

(b) whether Government have made
any subsequent enquiries into the delay in
getting official intimation thereof ; and

(c) if so, the result thereof ?

THB DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR! SURENDRA PAL SINGH) :
(a) Yes Sir. The first intimation recei-
ved by Government of the release of Dr.
Telo Mascarenhas from Portuguese Prison
was through press reports, which were pre-
sumably based on his letter to his wife,

(b) No, Sir. There was no delay in
obtaining official intimation of the rejease Of
§iDr. Mascarenhas.

(¢) Does not arise.
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Installation Of A Lift At Red Fort

581. SHR1 MRITYUNJAY PRASAD :
Will the Minister of DEFENCE be pleased
to state :

(a) whether the news report published
under the heading ‘Lift for Indira’ in the
‘March of Nation’ of 13th June, 19.0is
correct ;

(b) if so, the reasons for installing the
lift and its utility during the rest of the
year except on 15th August ;

(c) what will te the total cost of its
installation ; and

(d) the amount of monthly or annual
expenditure for its regular running as also
the annual expcnditure to be incurred on
its maintenance, wear tear and depreciation
etc. ?

THE MINISTER OF DEFENCE (SHRI

JAGJIWAN RAM); (a) to (d). A
hoist  lift was installcd near the
staircase lecding to the Rampart of

the Red Fort for use by the invitees for
whom seating arrangements were made on
the Rampart in connection with Indepen-
dence Day Ccremonies from 1965 to 1968,
Subsequently, it was decided that a passenger
lift with improved safety devices should be
installed and the work is in progress. The
estimated cost of the project is about Rs.
2 lakhs. The Annual expenditure on main-
tenance and depreciation of the lift will be
about Rs.2, 500/-.

| § afaw oo

582. sﬂwg'mm:muﬁttm
A qg Fary &Y gar w30 fw

() 2w # afrs a7 fra-fies
wqrAl g FATy a7 @ E v @ wpa )
F1 Yo FW g FRwE av wad waaf
F1 157w & a § wy faaw § A
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Tl F ToTEE W FEE & fww
= sfabmr |7 §

(=) 7ar wrgemy, swrafas fawrd
fadrear qur s @eAt,  wiwwraa,
WEUET 9T HT FHATNET T 5y
gad o 99 o< fuw 3 § gafuam
oo qur afaF TS g
H G QA F 19 q@ g ;A%

() afcet, AT AT ?

sfaca et (3R e W)
(%) 2w & &fas ool & ®@W AW Ao
oF fqawm doF @1 v qur STe
# quver & uF &faw = wed 1970 *
QAT o @7 & | dfaw el @ o,
dfrs et &t afafy § T ¥ @&
gtag frema d@wwar &, ff o &
ueqE TAT 7T E |

TERA F A1 KT FAA @R JIAT
uF faaw 7T § )

(=) o= (7). F=a qun a7 |-
A g grd Ffadl F ®q A AR
fair I | FE0T AT qSE @I X
sfafafual o drnfae gt & s
& iy a1, et F s & fag
I § i w1 fdew g a1
aar &frw gt A afafa & afww g
frar AT & 1 wEgee gl & "hvmas)
qUT WEAGF] HR HF FHATAT HT
et &1 fraw afafe & wow wufa
et W g R Smar )

fararew (i)
A ageil & e
(1) warT (wETeg)
(2) goga (ghama)
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(3) ardY (orer)

(4) gz (o)

(5) fasiteg (Troream)

(6) FrEgeeT (me w_w)

(7) FomgER (FT)

(8) gawax (w¥am)

(9) gefaar (afewsdt s
(10) wrae . (anfaw amg)
(11) &7 (7w W)

(12) foaeerar s (fagmR)
(13) gz (F2)

(14) marer ()
(15) sirgrem (e s2w)

(1)
(2)

(3)
(4)
()
(6)
(7
(8)

fraw (i)
T&TT #ﬁ..o.clooc--cm
USAt F g wAr gaEr frwn
w1 gt ap feua &, v
fF ST 9w gra G
fevar smg |
WITT qFIL, W 49T &
afaq
{47, AT AT Ay FJT X
Y weaer |
e @R, a9 §aew
(za) & fa<ia qemg=w™ )
gfafedt wRrm www &
weqH |
<& Wy § faer ¥ dafena
dga afax
I A ST J g TF &7
wr oF sfafafe f& ot
ww § I, N 37 g
arfaa fear s
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(9) @wex qarel ¥ geErl A
dgwa sferw arfaa & wsaw

(10) wsezew g wifaer  faeama
sfres ot Wz ¥ Afuw A

g

A WX o qH AT W
wﬁvmm

583. =it weg'wa waw : F47 X few
R FAT qF qATH A FAT F4 8

(%) w10 wF A W s W
o ® afrg w4 & fag ww O Y
T Ty w1 F i fawer @

(=) =7 379 arfem W@ @A &
fou o@ aF T AT f7Y 1 el &
TGS F AH F FT A9 7 FAqTEN
1 e fear @ g "gar grew F
fawiT & wuar s @A w1 ; WR

(7) 77 7% W W feqar aw
wrar & ?

aAfre w17 s ¥ IeEw (s
gt fog) : (%) e (). o d
FamyAAeF A v g 81 qH a8
gaar & 7€ § £ 2ro a7 I A A
e feam T Wk 25 gETE 1970
% g Afaege & qroA AT W@y |

Mo T JoT ¥ faeg qwdw AN w14
ATt qErTE FA FY fawT F 7 F7w Fav
R

(T) 31-1-1970 &%
4,90,000 To &% gU § |

Gy
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A Aqr qifeTEE & NY IS
& IYanT & areew § w7 afw

584. it gey'aa s - Fa1 ek
aw fagx At ag T@ FoFAr A
fs:

(F) 37 afeay, agd o gt &
g 4y § foaad daq § FF FT ST
FA ¥ AU g F qriveE R
FU wgar dfirgt 8 § sk |fl A
wafy frw frw faq @arcg gé aor oW
wfiraY ) gafe frg faq g @l ;

(@) waas Ff-age afwme ¥
fegar o= wicd @ aqr WA 6R
ofsea & N 99 I FT HF FEATA
fear mar & ; Ak

() W F T G T AL I
HYq[ T Jq FAUA F1 qHIfeT 9T 9|
g AT HIAY qA FT IR FA &
fag agd ¥ et & fog #19 @ afe-
AT wTo #Y T § weAr WO
Y ArFqy ?

ferark wan faw @ sorem & gewE
(st fegmae mam) : (F) A (@).
WITT FFR W qifsear aw « fay
& et (Avw: fag kew, T4,
TE, 1 AR qAg) F a9 F "
# Qi 2wl & wfwwrd s arfaEy &
fratr wix of e =0 & fag faa-
w3, 1960 § ‘fayg o &fw 1960" ATew
oF &fa A o | @ &fa & wweid A
ot afeal (7ww:, T, sw Wk w@-
gq) & G0 FH AT WY wrafea fwar
war § srafw afenht afgat (e fay,
# W ITw) w1 o= d@fw §F fafee
AT T TG It & TART T Y Y,
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afeeam 1 mrafea fwar qar 3 fay
a9 @iy ox afaard wfy & feg z@d
10 A€ & §FAW F1o F qa=q fwar aar
& fora® quarq qdf afeat &1 araq oy
W@ grar faate saw & foo saqew &
T & 1 qg AW F1A 31 /=, 1970
N AT g | g afeai w1 staaa
FIfeF warg 330 aT9 UFS BT E |

() MEA WA F [ IIAW
& fou arfag ofawast & ¥ wraer
#re aficsran, wdigR e fas, g
gT 7, afgedeT Wk T $RY
o @t g% § wafw e qagy fos
qf@iemr, O aT @ aty s TW-
A g T FT I9 @I & | FET I
gar famg = 7 @F ata w1 @
FEATRY ®F ¥ goAr w@rpfa T QO g AW
oOq I ANAAT WA T qEF JHAH
qAEHR afqfa F sgaRT & fag o
g

Foreign Exchange Spent on Purchase of
Defence Stores

585. SHRI BHOGENDRA JHA : Will
the Minister of DEFENCE be pleased to
refer to the information given on 2I. 3.
1970 in fulfilment of the assurance with
regard t Unstarred Question No. 2494
dated 8t ecember, 1969 and state ;

(a) what proportions of the amounts
of payments made in 1948-49, in 1956-57
and in 1968-69 was in terms of rupee and
specific foreign currencies ;

(b) the estimate of payment to be made
by the end of the Fourth Five Year Plan
in terms of Indian rupee or foreign curren-
cies for the purchase of stores, equip

JULY 29, 1970
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concrete measures are undertaken therefor ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a) and (b)
( The total valu: of storc for defence
needs for 1948-49, 195€-57 and 1968-69 was
Rs. 57.07 crores, Rs. 83.58 crores and Rs.
444. 10 crores respectively. It would not be
in the public interest to disclose the propor-
tion of payments made in terms of rupee
and foreign currencies or the payments to
be made by the end of the Fourth Five Year
Plan for procurement of stores from abroad
and internal resources, but as already explai-
ned in answer to question No. 2498 on
3-12-1969, the percentage of procurement for
the Defence services from internal produc-
tion has been increasing at a significant
rate.

(c) Self-sufficicacy in defence Production
is & continuing process. It has been the
effort of the Government to utilise every
means to attain self-sufficiency to the maxi-
mum cxtent in meeting the essential require-
ments of the Defence Services. The various
steps taken by the Government in this
regard were indicaled in the reply to the
Lok Sabha Unstarred Question No.2494
answered on 3 12. 1969,

Representation received from Flood Control
Wing of Embankment and Drainage
Department of Dhimagee and
North Lakhimpuor, Assam,

586. SHRI BHOGENDRA JHA : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether a representation against
misappropriation under the Embankment
and Drainage Department of Flood Control
Wing at Dhimajee and North Lakhimpur
Divisions of Assam State was received by
him ;

(b) whether that representation was
jointly by Secretaries of the

a4

etc., for defence needs ; and

(c) the time limits for attaining self-
sufficiency in Defence production and what

District Units of the G.P.I. Kisan Sabha,
Students Federation and Youth Federation
of Dhimajee and North Lakhimpur District
etc. ; and
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(¢) if so, action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). Yes, Sir.

(c) The representation has been for-
warded to the Government of Assam for
furnishing their comments.

Broadcasts from Radio Peace and Progress,
USSR

587. SHRI CK. BHATTACHARYYA :
SHR1 RAM SEWAK YADAYV:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state whether the
Government of India have aceepted the
claim that Radio Peace and Progress of the
Soviet Union is autonomous and does
not necessarily reflect the views of the
USS.R. ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : We
have accepted the view of the Soviet
Government that the Radio Station Peace
and Progress is an auwtonomous body and
does not necessarily reflect the views of the
Government of the USSR.

Jalpaiguri Town Protection Scheme
West Bengal

588. SHRI C.K. BHATTACHARYYA :
will the Mirister of IRRIGATION AND
POWER be pleased to State :

a) whether it is 4 fact that Government
of West Bengal have sent to the Central
Government a scheme for the Protection of
Jalpaiguri Town against inundation by
Kerala river, known as Jalpaiguri Town
Protection Scheme Phase I ;

(b) whether it is also a fact that she
State Technical Committee has already given
technical approval to the Scheme ;

(c) whether it is also a fact that the
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estimated expenditure for the scheme is
only Rs. 2 crores ; and

(d) whether the Central Government:
have approved the said Scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION & POWER
(SHRI SIDDESHWAR PRASAD) : (a) to
(d). Jalpaiguri Town Protection Scheme,
Phase I, was implemented in 1955-56. The
Hon’ble Member apparently refers to Phase
II of the scheme. A skeleton report of the
Jalpaiguri Town Protection Scheme—Phase
I, was sent by the Government of West
Bengal to the Central Water and Power
Commission in June, 1970. The scheme,
estimated to cost Rs. 150 lukhs, was con-
sidcred by the State Technical Advisory
Committee at its mceting held on 27th June,
1970, After the inclusion of some addi.
tional items by the State Tcchnical Advisory
Ccmmittee it was expecfed that the cost
might go up to Rs one crore eighty lakhs.
It was decided by the Committee to send
the scheme for examination by the Central
Water and Power Commission. The receipt
of the scheme which has been stated to be
despatched is awaited.

Supply of Ajoy Water from Bihar to
West Bengal

589. SHRI C.K. BHATTACHARYYA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether there is a controversy bet-
ween the Governments of West Bengal and
Bihar over the supply of three hundred
cusecs of Ajoy water to West Bengal
according to a previous agrecment ;

(b) whether the Government of Bihar
has refused to act according to the agree-
ment ; and

(c) whether the denial of Ajoy water is
hampering the ion of the go of
Rabi crops in lower Jamodar area ?

THE DEPUTY MINISTER IN THR
MINISTRY OF IRRIGATION & POWER
(SHRI SIDDHESHWAR PRASAD: (a)
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and (b). The Tenughat Dam on the
Damodar was originally intended to be
completed in two stages, the first stage
providing for a storage necessary for a
release of 600 cusecs and the second stage
for a storage capable of releasing 900
cusecs. At that time it was anticipated
that the whole of the 600 cusecs would be
utilised by the Bokaro Steel Plant and
ancilliary industries and a Power House
in West Bengal. A further 300 cusecs which
could be made available after the comple-
tion of the second stage could be utilised
by Bihar after providing for a diversion of a
corresponding amount of water into the
lower reaches of Damodar from the Suber-
nareka or the Ajay.

Later on, during construction stage, it
was: decided to carry the dam structure up
to a level which would maintain a storage
‘corresponding . to, a release of 470 cusecs
and then to install gates on that structure
in order to. provide for higher amounts of
storages required. The gates shoutd be so

aperated that the maximum storages corres-

ponding to a discharge of 900 cusecs could,
if desired be obtained. This amendment
in the programme of construction was made
because it was found that the intake of the
Bokaro Steel Plant and the power house
would be less than what was originally
contemplated.

Diffetence of opinion has arisen between
West Bengal and Bihar Governments in that
the formcr Government wants the Bihar
Gpvernment immediately to undertake the
investigation and construction of a project

* for the diversion of 00 cusecs of water

from Ajay and or Subernareka in the lower
reaches of Damodar while the Bihar Go-
vernment considers that the need for such a

diversion will not arice until diversions are
' proposed’ t0 be made in excess of 600

cusecs.

.(c) There is now no diversion at
Tenughat and this qnestion does not there-
fore arise.

Purchase of Power Engines by Mapipnr
o Government

‘590, SHRF M. MEGHACHANDRA :
Will the Minister of IRRIGATION AND
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POWER be bleased to state :

(8) the number of Power Engines pur-
chased by the Government of Manipur for

the Electricity Department, Manipur during
the current year ;

(b) the total kilowatt power of the
Engines, engine-wise ;

. (c) the total expenses incurred in
dismantling the Engines, engine-wise ;
(d) expenses incurred in

transporting
them to Impbhal, engine-wise;

.(e) expenses incurred in installing the
engines at Leimakhong and Imphal Power
House; and

(f) whether the work of dismantling’
and installing them are done departmentally
and if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRL SIDDHESWAR PRASAD) : (a)
to (f). The required information is
being collected from the Manipur Govern-
ment and will be laid on the Table of the
House as soon as it is collected.

Strength of Electricity Department

of
Manipar Government

591, SHRI M. MEGHACHANDRA ;
Will the Minister of IRRIGATION AND
POWER be pleased to state ;

(a) the total staff strength of the
Electricity Department of the Government
of Manipur ;

(b) how nany of them are regular, how
many work-charged and how many Muster
Roll workers ;

(c) whether the work charged emplo-
yees are still kept all temporary although
many of them have been employed for ten
years and more ; ’
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(d) how many permanent posts have
so far been created for the work-charged staff
in the said Department ; and

(¢) the reason for keeping them tempo-
rary for so long a period and steps taken to
declare the employees semi-permanent and
permanent ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESTWAR PRASAD) : (a) :
1, 312,

(b) Out of the total staff strength,
252 persons are regular, while 1,060 are
work charged employees. There is none on
" Muster Roll.

(c) to (e). The workecharged employees
are still temporary, But 422 permanent posts
bave recently been created for work-charged
staff in the Public Works Department, Mani-
pur and allocation of these posts is under the
consideration of the Government of Manipur,
The requirement of staff in the Electricity
Department, which has been set up only
recently, is under examination.

Implementation of Power Loom Enquiry
Committee’s Recommendations

592. SHRI N. R. DEOGHARE : Will
the Minister of FOREIGN TRADE be plea-
sed to state the progress so far achieved in
implementing the recommendations of the
powerloom Enquiry Committee headed by Shri
Asoka Mechta and accepted by Government
regarding reservation of the production of
coloured sarees exclusively for the handloom

sector ?

THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK) : A neces-
sary orders regarding reservation of the

production of coloured sarees for the handloom
sector have already been issued. ]t has,
however, not been possible to imple ment
these orders fully, asafew Writ Petitions
have been filed by powerloom establishments
in the Bombay High Court and the parties
have obtained stay orders.
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Rise in Price of Cotton Cloth and other
Synthetic Cloth

593. SHRI N. R. DEOGHARRB : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether it isa fact that there . has
been a sharp rise in the prices of cotton
and other synthetic cloth during tha last six
months hitting thereby the economic condi-
tions of middle and lower classes of people ;

(b)  if s0, the reasons - therforo; and

(c) the action which Government pro-
pose to take in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK ) : (a) There
has been no rise in the prices . of
controlled cloth during the last six months.
The prices of non-controlled mill-made
cotton cloth have, however, shown some
marginal rise during this period. The price
of nylon and rayon fabrics has generally
been steady.

(b) and (c).  Since thero has been no
sharp increase in the prices of cloth, no
action is contemplated for the present
except to watch the price trend.

Sotting up of a Jute Mill in' Orissa

594. SHRI SURENDRANATH
DWIVEDY : Will the Minister of
FOREIGN TRADE be pleased to state :

(a) whether present production of raw
jute fully justify the setting up of a /jute
mill in Orissa ;

(b) whether any representation "has
been received by Government for permission
to start a cooperative jute mill in Orissa ;
and

(c) the difficulties in not agreeing to
such a proposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (sg-nu

i
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RAM SEWAK) : (a) Orissa produces about
4 to 5 lakhs bales of jute per annum,

(b) Yes, Sir,

(c) We are losing our sacking markets
in the different countries of the world,
and synthetics pose a serious threat to our
hessians. Adequate capacity exists to
meet the demand for domestic requirements
of jute goods. In view of these considera-
tions the establishment of a new jute
mill involving substantial public funds is
not considered desirable.

AT s o wfwra qeet age
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(@) Far af@smn o @ arr @
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Irrigation Schemes of Madhya
Pradesh Pending with Cen-
tral Government

597. SHRI1 G. C. DIXIT: Will the
Mipister of IRRIGATION AND POWER
be pleased to state the number of
irrigation and power schemes of the
Government of M. P. pending at present
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with the Central Government for sanction
with their details in terms of money in-
volved and the benefits likely to be achieved
thereform ?

THE DEPUTY MINISTRY OF THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR PRASAD):

A statement giving the requisite information
is laid on the Table of the House. [Placed
in Library See No. LT—8767 /70]

Indo-Nepal Exchange of Notes

598. SHRI G. C. DIXIT: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether notes have been exchanged
with the Government of Nepal after the
termination of the last session of Parlia-
ments ; and

(b) if so, the details thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Following tbe normal pattern of diplo-
matic  intercourse, notes have been
exchanged with the Government of Nepal
on various matters of mutual interest.

(b) It would mot be in the public
interest to revcal the details of the notes.

Investment In Public Sector Schemes ia
Kerala

599. SHRI E K. NAYANAR : Will the
PRIME MINISTER be pleased to state :

(a) the amount decided by the Planning
Commission to be invested in Kerala for
Public Sector Schemes in the Fourth Five
Year Plan ; and

(b) the schemes proposed to be taken
in band in Kerala during the Fourth Five
Year Plan ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
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HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) and (b). The approved
outlay for the State Plan of Kerala in the
Fourth plan is Rs. 258. 40 crores. A list of
important projects included in Kerala’s State
plan and in the Central plan to be located
in Kerala is laid on the Table of the House
[Placed in Library. See No. LT—3768/70].

Development Scheme for Calcutta

600. SHRI JYOTIRMOY BASU : will
the PRIME MINISTER be pleased to state ;

(a) the devclopment schemes
Calcutta and greater Calcutta
cxecuted or started during 1969-70 H

for
reglon,

(b) the development schemes started in
the current year ; and

(¢) nature of each scheme so started and
benefits likely to accrue through execution
of these schemes ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) to (c). Detailed informa-
tion is awaited from the State Government
and will be laid on the Table of the House
as soon as possible.

CORRECTION OF ANSWER TO USQ
NO. 8777, DATED 6-5.1970 REGA-
RING BOARD OF DIRECTORS
OF LM.P.EC.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE:!
(SHRI RAM SEWAK) : In answer to parts
(a) to (d). of the Unstarred Question No.
8777 on the 6th May, 1970, the following
reply was given ; —

(a) Yes, Sir, There are two out of 15
Directors.

(b) They are Shri M. N. Savanl &
Shri V. M. Bbatt.
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(c) and
reviewed.

(d). The position is being

The answer may kindly be corrected as
under :—

(a) and (b). Yes, Sir. There are only
two such Diretors, namely Shri M. N.
Savani & Shri V. M. Bhatt on the Board
which consists of 15 members,

(c) Association of private distributors
with wide experience of distribution of films
overseas was considered expedient in the
interest of promoting export of Indian films.

(d) The matter will be duly reviewed in
the normal course when the question of
reconstitution of Board of Directors arises.

CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE

ANTI-INDIAN DEMONSTRATIONS
IN SAIGON

SHRI SRADHAKAR SUPAKAR (Sambal-
pur ) : Sir, I call the attention of the Minis-
ter of External Affairs to the following matter
of urgent public importance and I rcquest
that he may make a statement thereon :-

Reported strong anti-Indian demonstra-
tion including the attack on the
Indian Consulate in Saigon and the
action taken thereon by the Govern-
ment of India.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH ) : Sir,
the Goveroment of India have received a
report from the Consul General in Saigon
that the premises of the Cousulate General
were attacked by a group of demonstrators
on the morning of July the 27th, Despite
the presence of the security authorities, the
crowd indulged in stone throwing and also
took down the national flag and are reported
to have burnt it. There was no damage to the
premises of the Consulate.

2. The Acting Consul General of South
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Vietnam was summoned on the same day to
to the Ministry of External Affairs and asked
to convey our protest to his Government
concerning these events. He was further
asked to convey to his Government that they
should ensure the safety of the person and
property of the Consul General, his staff and
the Indian Com ity. He promised to con-
vey this to his Government and expressed
personal regret.

3. Our Consul General in Saigon called
on the Director of the Cabinet in the Minis-
try of Foreign Affairs during the afternoon
on the same day and also delivered g written
protest. A copy of which is being placed on
the Table of the House. [ am surprised that
the Ministry of Foreign Affairs refused
to accept it. However they have issued a
statement deploring the incidents,

4. We hope that the authorities in Saigot
will ensure that such incidents will no
be repeated.

Text of the Note handed over on July 27
by the Consul General of India, Saigon, 10 the
Director of Cabinet in the Ministry of Foreign
Affairs.

“The Consulate General of India presents
its complements to the Ministry of Foreign
Affairs, Republic of Vietnam and has the
honour to lodge an emphatic protest against
the dishonour shown to the Indian national
flag at 10-45 this morning by some Vietnamese
who stoned the Consulate General, climbed
up the balcony, removed the Indian flag, took
it away and draped the Vietnamese flag on the
balcony. A verbal protest was lodged imme-
diately by the Consul General with the chief
of Protocol.

2. Attacking the Consulate General with
stones taking down the Indian national flag
from it and then dishonouring it and reported-
ly burning it in the street are actions against
the laws and etiquettes of civilised
behaviour.

3. The people of India wish the people
of Vietnam peace and prosperity. That such
a disgraceful event was allowed to take place
in spite of the fact that there were armed
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[Shri Swaran Singh)

Vietnamese soldiers and police standing on
guard while the Indan flag was being dis-
honoured does not reflect very well on the
situation prevailing here for the protection of
life and property of consular and other Indian
personnel in the Republic of Vietnam.

4, The Consulate General of India protests
all the more strongly against this savage inci-
dent because it took place in spite of the fact
that the Consul General had personally reques-
ted His Excellency the Prime Minister, Gene-
ral Tran Thien Khiem and Ambassador Nguyen
Qui Anh, Director of the Cabinet in the
Ministry of Foreign Affairs days in advance
to order the necessary precautions,

5. The Consulate General of India has the
honour to inform again the Ministry of
Foreign Affairs that in case the life and pro-
perty of any of the Indian citizens in the
Republic of Vietnam are endangered or atta-
cked by incidents such as the one the Consu-
late General of India is protesting against,
then the Government of the Republic of
Vietnam will be responsible for all the conse-
quences.

6. The Consulate General of India avails
itself of the opportunity to renew to the
Ministry of Foreign Affairs, Republic of
Vietnam, the assurances of its highest consi-
deration.”

SHRI SRADHAKAR SUPAKAR : We
are very much distressed at the insult and
dishonour to the National Flag of India
by some people in South Vietnam as also
at the report of the continuing threat to
the Indian population in Saigon. We are
also distressed by the fact that the protest
tha* was lodged by the Consul General to
the Foreign Ministry of South Vietnam
was rejected.

In view of all these facts, what steps do
the Government of India propose to take
to redress the grievance and to protect the
interests of our people who are resident
there ?

In this jon the question of our
iaviting Madam Binh, out of which all

these incidents are reported {o have arisew,
comes to the forefront. Having regard to
our responsibility as the Chairman of the
International Control Commission in
Vietnam and having regard to the fact that
we have been saying that we are a non-
aligned country, how is it that we are
cligning our country, with the Provisional
Revolutjonary Government  of which
Madam Binh is a member and how far, by
this alignpment with the Provisional
Revolutionary Government, are we able to
discharge our function as the Chairman
of the International Control Commission ?

In this context I also want to know if
actually the previous Foreign Minister, Shri
Dinesh Singh, invited Madam Binh— this is
only an incidental question—and if that is
so, when our guest actually arrived in India,
why was the present Foreign Minister of
India, Sardar Swaran Singh, not present
at the airport..... (Interruption) ?

SHRI UMANATH—(Pudukkottai) : A
very good question. You reply to the last
part first.

SHRI RANGA (Srikakulam) : That is
the sensible thing he has done.

SHRI SWARAN SINGH : 1 share the
distress which the hon. Member has ex-
pressed about the insult to our national
flag, about the sense of insccurity in the
minds of persons of Indian origin and also
about the return of the protest note by the
Government of Saigon. It is for this
reason that I have placed a copy of the pro-
test notc on the Tablc of the House. The
hon. Members can judge for themselves if
there was anything in this protest note
which could bave given any reason to the
South-Vietnamese authorities for 1eturning
the protest note. They say it is not properly
worded. 1 have placed it on the Table of
the House so that all sections of the House
can judge for themselves whether this action
on their part was proper or not. I have
no doubt that it was highly improper and,
if 1 may say so very, impolitic on the part
of their Government representative to return
the protest note.
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SHRI R‘ANGA :  What you have done
in regard to the rebel government is also
improper.

SHRI SWARAN SINGH: Maybe,
remarks of this nature encourage them more
to return the note.

It is further asked as to what steps we
should take or we can take to protect the
interests of the persons of Indian origin in
Saigon. The only step that we can take is
to ask for the security of the persons of
Indian origin from the Government of
Saigon and we have impressea upon the:n
very strongly both in Saigon and here and.
1 hope, they will discharge their duty in a
responsible manner.

Then, a question has been asked about
the invitation to Madame Binh, I amn glad
that I am being criticised first for inviting
her and then for not going to the airport.
In a sense, that sbows the inherent contra-
diction in the mind of thc hon. Member, .,

SHRI SRADHAKAR SUPAKAR :
And also the Minister.

SHRI SWARAN SINGH : As to why
Madame Binh was invited, she represents
one of thc very important partics and a
relevant party to the dispute in Vietnam.
For a long time, we have been of the
opinion that for restoration of peace, the
representation of the National Liberation
front is necessary for any talks to bring
atout pcace in that 1egion.

SHRI M. L. SONDHI  (New-
Delhi) : Do we have a National Libera-
tion Front in our own country ?

SHR1 SWARAN SINGH : I hope Mr.
Sondhi does not represent any National
Liberation Front. If he does, 1 will ask
some foreign Government to invite bim in
that capacity.

1 was saying that the organisation which
Madame Binh represents is a relevant party
to the peace talks in Paris. The South
Vietnamese talk to them; the North

Victnamese talk to them; the Americans talk:
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to them. In Paris, they are having talks. But
somehow or other we have got some ultra-
rightist in our country who react even to
the sight of Madame Binh in our country.
1 think it was the most infantile way of
showing black flags to Madam Binh, I
would give out another secret. I think,
Madame Binh and her friends were very
happy/that these flags were shown because
they got more publicity not only in our
country but in other countries also. 1 had
requested Mr. Sondhi, When he called
upon me, to desist from this because by
doing that, he will be playing in the hands
of those who want to give her greater pub-
licity. we are not apologetic for having
invited Madam Binh here. It is our res-
ponsibility to do it even as the Chairman
of the 1.C.C.; to be in touch with all the
parties which are relevant parties to the
dispute. 1 do not want to be apologetic
about jt at all. T do not know why he
used the expression that we arc aligning
with the Provisional Revolutionary Govern-
ment, There is no question of alignment
as such., We invited Madame¢ Binh who is
a distinguished leader.

SHRI M. L. SONDHI : You are taking
credit for Mr. Dinesh Singh also ?

SHRI SWARAN SINGIH : I am taking
credit even for what Mr. Sondhi has done
because incidentally he has given them more
publicity,

We are in touch and we should be in
touch with all parties to the dispute in Indo-
China. If we want to play any role, which
we should, to restore peace in that region,
this should be our attitude,

The last question which has been asked
and which I should have answered first is : if
Mr. Dinesh Singh invited her, why I should
not go to the airport. 1 think, Sir, in our
country we have been overplaying this proto-
col business. Any Member of the Govern-
ment can go and my colleague, the Deputy
Minister, who is a Member of this House
and a Minister in the Government and a
Member of the Council of Ministers did go
to the airport and even in future we should
not think.that we.arg not fair to any visitor
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rnless the Cabinet Minister goes. Any
Member of the Government who goes to the
airport...

SHRI UMANATH : Why did you
single her out for this treatment ?

SHRI SWARAN SINGH: I don’t
think we have singled her out. There have
been earlier occasions also. I want to make
it clear and categorical that it is enough
even from the protocol angle and even from
the angle of courtesy ir any member of the
Council of Ministers goes to the airport to
receive. There is po discourtesy. We
should not overplay or underplay. We are
dealing with this problem in an objective
manner.

DR MAITREYEE BASU (Darjeeling) :

Minister has made many
points. 1 am in complete agreement with
some of the points. Whatever other changes
made in the Cabinet may not have been
liked by us, but this change has been liked
by me very much because nobody can beat
Sardarji in blandness. He deals with the
question in such a manner that nobody can
take any offence. But even he carlier was
being irritated by some members 1-—am sorry
for that, I am soray for the irritation
caused to him. 1 am in sympathy with him,

The

SHRI PILOO MODY (Godhra) : 1
thought you arc sorry that he got irritated.

DR. MAITREYEE BASU : About the
furore in the Press for inviting Madame Binb,
the Minister has made it abundantly clear
and I must associate with him in this parti-
cular respect. (Interruptions) Madame
Binb has been taking part in the Paris talks
for a pretty long time, Nobody has objected
to that. She is representing part of a country,
may be a small part of a country but she is
representing a part of her country.

SHR{ PILOO MODY : Only Naxal-
bari.

DR. MAITREYLE BASU : Whatever
Mr Piloo Mody or anybody clse may say,
she is representing a part of ber country.
There, as the Minister bas made it abundant-
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ly clear, they are talking of Paris talks, The
Paris atmosphere where wine flows may be
mellowed. Here you are only providing
tomato juice, Therefore, the atmosphere is
not mellowed. Therefoie, it may be irrita-
ting to somebody at present, But on the
whole [ do not see any objection in inviting
a person who has been rcpresenting her
country, however partially. Of course, one
particular thing has not been clarified by the
Minister. That is, having invited a very
beautiful and charming lady (Interruption)
as reported in the Statesman he has not
shown the chivalry of going to the airport.

SHRIPILOO MODY: He stole her

from Mr, Dinesh Singh.

DR MAITREYEE BASU: He sent
somebody who is certainly lower in status
to him. Would he suggest that if Queen
Elizabeth came here from England, the De-
puty Minister would suffice ? Somebody of
Madam Binh's rank should go to the airport
to receive her. If Sardarji is indisposed some
other Minister of the Cabinet rank should
have gone. The Deputy Minister was a poor
substitute for the Cabinet Minister. I do
not see the reason why some other Cabinet
Minister did not go aad I don’t think his
explanation is acceptable to us.

It is a very regrettable affair which has
happened in Saigon that the foreign minister
representing the Government of that country
has rejected our Goveroment's note of
protest, This is not done in diplomatic and
polite society, It is very regrettable,

On the other hand, we are very anxious
about the condition of our countrymea in
that country and the question is, what we
are going to do about it.

Sir, 1 have visited several countries in
the recent past and 1 bhave felt during my
visits to these foreign countries that our
prestige is going down. 1 hope with the
change in the Ministry this will again goup.
But there is no doubt at all about India’s
prestige abroad having gone down in recent
years.
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SHRUM.L. SONDHI : Who is responsi-
ble ?

DR. MAITREYEE BASU: Who is
responsible for that 7 In gpite of the fact
that 1 have nothing in common with Mr.
Sondhi, 1 repeat his question, (Interruption)
1 request the hon. Minister to reply to the
questions that 1 have raised.

SHRI SWARAN SINGH : Sir, I would
like to say that no discourtesy was involved
in myself not going to the airport.

SHRI1 PILOO MODY: Shame, shame...

SHRI SWARAN SINGH : Shame for
what ? (Irnterruption) 1f Mr. Piloo Mody
thinks that 1 am discourteous in not going
to the airport 1 will start feeling that 1 am
really guilty.

SHRI PILOO MODY : I think you are
discourteous in stealirg her from Dinesh.

SHRI SWARAN SINGH : But I sent
her to Bombay, the place where Mr. Piloo
Mody lives.

SHRI PILOO MODY : We received her
with black flags.

SHRI SWARAN SINGH : He takes
pride in showing black flag 1f we show
black flags; we should also be prepared to
face black flags. That is what has happened
in Saigon. Even some hon. Members of
this House are in the babit of starting black-
flag demonstretions against visitors, and
against the Embassies here. We are totally
opposed to this infantile way of expressing
our dissatisfaction with anything and we
totally condemn any such demonstration if
it happens in another country. But we
“have first to show some restraint here. 1f
Mr. Piloo Mody takes a lot of pride in
showing black-flags to others, then, at any
rate, we should not be very angry if we are
also confronted with such black-flags some-
where else. '
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SHRI1 PILOO MODY : He is invited to
come to my house with a black flag.

AN HON. MEMBER : Black turban
also.

SHRI SWARAN SINGH : Sir, about
the safety of our nationals, I think that
this initial effervescence in Saigon will
evaporate and that they will realise the
realities of the situation and 1 am sure the
authorities will provide the necessary facilities
to ensure their safety—unless of course Mr.
Piloo Mody has some other secret infor-
mation,,,

SHRI PILOO MODY :
weapon, not information.

I have secret

SHRI SWARAN SINGH : If he has
any influence with them, let him also use his
influence to see that the safety of Indians is
ensured.

SHRI PILOO MODY : 1 would first
like to use that secret weapon in India itself
to see that the safety of Indians is assured
in India and that the flag is honoured in
India and that Mahatma Gandhi’s statue
is honoured in India.

SHRI N. K. SOMANI (Nagaur):
The recent outburst in Saigon leading to
this ugly demonstration and damage to our
property on July 27th underscores one
basic point. Governments of countries may
come and go, but as far as the peoples of
the various countries are concerned, they
would live for ever, and, therefore, the
policies of any country, and especially those
of ours should be conducted in such a
manner and not in a partisan and prejudiced
manner that it gives rise on an occasion to
the people of South Viet Nam to demons-
trate in this manner whereby the good-will
between the peoples of these countries will
be affeccted by the conduct of our own
Government's policies.

1 would like to make it clear that it
was not Madam Binh's visit and the
‘black flags that were responsible for
what happened in Saigon, but the comp-
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pletely one-way policies and the jaundiced
view that our Government in spite of the
fact that they have been chairman of the
International Control Commission, have
becn taking for the past few years.

There is another point that I wold like
the hon. Minister to keep in mind and
that is the special concern for the Indian
communities living in foreign countries.
It is a great pity that the delegations rep-
resenting the Iadian Muslim community,
representing the Bombay Silk Merchants’
Association, repesentatives of the Nattukottai
Chettias® Assoclation, rcpresentatives of the
Tamil Jan Sangh Association and the Sikh
Association of Saigon, representing the
Indisn commun'ty living in Siigon came to
thi- country a few weeks ago, but the only
treatmant that they got from the hon. Prime
Minister was that she was not prepared to
see them and listen to thcir viewpoint.

SHRI PILOO MODY : Because they
were not taxiwallas.

SHRI N. K SOMANI : I would also
like to have clarification on one point.
Shri T.N Kaul, the Chief Secretary of our
Exte:nal Affairs division with a very curt
nod tells these peopie that ‘It is nonc of
our concern what happens to Indians living
in Saigon, we will do exactly what we like
to do with that country’. I want ‘o know
whether this is the offizial policy of our
Governmeat to completely disregard the
interests of the people who are living there
and who have taken the trouble of coming
to New Declhi and trying to cill on the
Prime Minister and the glamorous ..

(In erruptions)

SHRI] S. K. TAPURIAH (Pali) : These
are the people who are resyonsible for
what happened in Saigon. These peop.e
and their vicws are responsible for it.

SHRI N. K. SOMANI : Look at the
newspapers and sce what they have to say.
The newspaper say that the life of Indians
in that country from now on will be more
difficult, and they are already terror-stricken
and have locked themselves in exactly as a
result of the policies of our Government,

SRAVANA 7, 1892 (SAKA)

Demonstration in saigons 230
(c4)
My-third poiot is this. The so-called
National Liberation Front’s Provisional
Government ..

SHRI NAMBIAR (Ti uchirappali)
It is not so-called; it is the real government
of the people.

SHRI UMANATH : 1t is the real
government of the people.
SHRI N. K. SOMANI: They call

themselves provisional. They have used
the word ‘Provisional’. I am not using it
myself,

SHRI S. K. TAPURIAH : | know why
these lobbies are now active.

SHRI PILOO MODY : Let the hon.
Minister revel in these friends now.

SHRI S. M. BANERJEE (Kanpur) :
The Government of India must recognise
that Goveroment. They arec the Govern-
ment of the people there.

SHRI N. K. SOMANI : These people
call themselves a provisional Government.
But here is our minority Goverament which
not only wants to recognise them but
instal them in Saigon. (/uterruptions).

SHRI S. K. TAPURIAH : They may
direct the Prime Minister and her actions,
but they cannot direct us as to what we
should speak.

SHRI N. K. SOMANI : | want onc
specific question to be answered by the
hon. Minister...

SHRI S. M. BANERJEE: They are
the puppets of Saigon, puppets of Taiwan **
(Interruptions).

SHRI N. K. SOMANI : Is there any
parallel in the history of civilised democra-
tic countries where a government of this
kind comes to be mnot only recog-
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nised but also given
(Interruptians).

respectability ?

SHRI PILOO MODY : Who are these
Naxalites ? (Interruptions).

AN HON. MEMBER : Who are these
American stooges ? (Interruptions).

SHRI M. 1. SONDHI :
Third Force in Asia.

We want a

SHRI DHIRESWAR KALITA
(Gaubati) : On a point of order. This
motion is to ‘eall the attention of the
Minister of External Affairs to the reported
strong anti-Indian demonstration including
the attack on the Indian Consulate
in Saigon and the action taken thereon
by the Government of India.’ But the
member who is on his legs stating all
irrelevant things (Interruptlons).

SHRI N. K. SOMANI : This is a reflec-
tion on you (Interruptions).

MR. SPEAKER 1 would request
Shri Biswas and other hon. members to
sit down.

AN HON. MEMBER : What is the
ruling on the point of order ?

SHRI PILOO MODY : On a point of
order. The call attention that was filed
on this subject was on both counts. If
your office chooses to word it in such a
manner that only one side of the picture
is given, we cannot help it, if we are not
strictly restricted to the subject (Interrup-
tions).

MR. SPEAKER : | am really very
sorry at what is happening. 1 have been
watching you, and will have to
watch you for another six weeks like that,
I am just thinking about my lot. The
Chair has been made ineffective by this
shouting. 1If you think that this parlia-
ment is 10 be run only by shouing and
counter-shouting, there is no need for such
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Parliament. 1 would reguest all hon.
Members when I call their attention to
relevancy he heed me. I do not like this
situation in which the Speaker sitting here
is all the time shown all this demonstration.
1 hope all of you agree with me.

SEVERAL HON. MEMBERS : Yes.

MR. SPEAKER : After all, this is a
Parliament. 1 would request all members to
give the impress.on to the people who are
watching us that this is a Parliament.

SHRI N. K. SOMANI: Are you
putting a restriction on my question ?

MR. SPEAKER : I allowed Dr,
Maitrayee Basu because she was sorry that
Shri Piloo Mody said ‘‘shame’”, and Sardar
Swaran Singh said “what for 7 She was
just worricd about chivalry.  You are
dealing with a serious question. Why
don’t you do it in a serious manner ?

SHRI VASUDEVAN NAIR (Peer-
mode) : We expect a Member of Parlia-
ment of this glorious country which has
fought for freedom not to defile the face
of tbis glorious country by such utteranccs.
(Interruptions).

SHRI N. K. SOMANI: May I know
whether Madame Binh brought a special
message to the Prjme Minister of India
from the Chinese Prime Minister and
whether there was any aspect of this problem
discussed at any level between her and our
Government ? Finally, 1 would like to know
whether the Government of India will stop
playing to the Soviet tune, and shamefully
also to the Chinese tune in this particular
context, and correct the partisan and
subservient policies of India in the interests
of peace in this area by adopting a ncutral,
bold and help- ful attitude ?

SHRI SWARAN S'NGH t As Chairman
of the International Control Commission,
it is our duty, our responsibility, to be in
touch with all parties who are relevant
parties to the dispute there.
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SHRI M. R. MASANI (Rajkot) ; Not
relevant,

SHR]I SWARAN SINGH : Mr, Masani

says they are not relevant,

SHRI1 M. R, MASANI : Only Govern-
ments, not rebels. You are completely
wrong.

SHRI M, L. SONDHI : Under the
Geneva Agreement, arc they parties ?
Please clarify.

SHR1 SWARAN SINGH : The leader
of the Swa'antra Party reminded me that
they are not members, they are not subscrib-
ing parties to the Geneva Agreement. It is
cotrect that in the Geneva Agreement they
were not there, but we have to consider
the situation as it obtains today, And may
1 remind the young Swatantra Member
who 1ead out his brief very faithfully that
it is America which has given responsibility
to Madamc Binh by inviting her to the
Paris talks ? This is the hard reality.

SHR1 PILOO MODY : Are wc sub-
servient to American policy ?

SHRI BAL RAJ MADHOK (South
Delhl) : The hon. Minister is insulting this
House. He says we are not concerned with
what America did, we are not concerned
with what Russia did, and what we did is in
our intcrests. Then, why do you drag in
in what America is doing or what Russia
is doing ? Why don’t you talk like an
Indian Foreign Minister and not as the
Russian or Amcrican Foreign Minister ?

SHRI SWARAN SINGH : I would like
to say very categorically that it has become
a fashion among certain political parties to
always say that we are following a parti-
cular line, that we are following the Soviet
line. This is absolutely incorrect, and those
who accuse us are absolutely uninformed
and misinformed, and 1 would like to con-
tradict them,

Therefore, the invitation to Madame
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Binh was a corret decision. It was necessary
for India.

SHRI M. L. SONDHI : It was not a
Cabinet decision, it was Mr. Dinesh
Singh’ s decisioa.

] SHRI SWARAN SINGH : Shri Dinesh
Singh is a member of the Cabinet.

SHRI M. L. SONDHI :
downgraded, devalued.

He has been

SHRT SWARAN SINGH : And I
accept full responsibility for what Mr,
Dinesh Singh did,

SHRI M. L. SONDHI : You have to
clear up the mess in the Foreign Office.
Don’t follow Dinesh Singh.

SHRl SAMAR GUHA (Contai) : If
Mr. Phizo is inviled as a rebel Nagaland
leader by Russia, how do you like it ?...
(duterruptions )

SHRI SWARAN SINGH : 1 should
like to say that it was a correct decision
to invite her. We should know the view-
point of all sides ; this increases our capa-
city to discharge our responsibility even on
the International Control Commission be-
cause we should know who are the various
parties, what are their attitudes, eic. There
is po better way of understanding their
viewpoint except to have direct talks with
the person who is conducting those talks
on behalf of that party in Paris,

A further question bad been asked
about the representatives of the Indian
community who came to India. The Prime
Minister was busy and she could find time ;
but they met the Foreign Secretary and the
Foreign Minister and they did put across
their view point which was carefully consi-
dered.

SOME HON. MEMBERS : No,



235  Anti-Indian JULY 29, 1970 Demon t-ations in Saigon (CA) 236

SHRI SWARAN SINGH : I should shnll‘ attempt an answer to his
like to warn the hon. Members that we question. He speaks so loudly that
should not fall into the mistake of accept- even these instruments do not respond

ing of what more or less amounts to host-
ages. Are we to accept this position that
other countries should be permitted to uti-
lise persons of Indian origin in those coun-
tries to put political pressure on us ? That
is the last thing that we can tolerate. The
sooner that position is realised, the better.
We are prepared to look after their interests.
If there is the slightest threat that if we do
not fall in line with the policy of the host
Government those persons of Indian origin
who are settled there will be exposed to uny
danger and that it should be a factor which
should make us deflect from our path that
is a position which can never be accepted;
let us be clear on that point. We should be
realistic we have very sympathy for them;
we shall protect their interests. .. (Inrer-
ruptions. )

SHRIMATI SUCHETA KRIPALANI
( Gonda ) : What steps have you taken
to protect their interests ?

SHRI SWARAN SINGH : It may be
the effort of certain instigators to put this
idea into their heads to use them against
us and to ask us to change our policy.
We are not going to accept that. I want to
say that quite categorically so that there
will be no doubt on that score ...(Interru-
ptions.) We shall continue to safeguard
their interests. But we cannot fall in line
with the policies so advocated. That is the

point.

SHRI SAMAR GUHA : The Indian
community is a prosperous business commu-
nity there. When their life is in danger we
cannot stay idle. When they come to you,
should you not give your advice ? They are
Indians and they come to the Indian
Government.

weaw WHAT ¢ WY gL ATT 9T &qE
A AR g TOEY W7 @TF AW
goma?

SHRI SWARAN SINGH : Purely on the
physical plane, not on the emotional plane,
if Professor Samar Guha cen speak a
little less loudly so that 1 can hear bim, 1

or function .I cannot really make out what
he says, except that I see some gestures
and gesticlations.

SHRI SAMAR GUHA : You have
developed a heart and mind like that; the
requests and p'eas of people cannot rouse
you to action... (Interruptions),

MR. SPEAKER : I will have to estab-
lish a volunteer force in this House so that
Members like yourself may be made to
sit down. Otherwise, it becomes difficult,

SHRI SWARAN SINGH : The Swa-
tantra party Member asked another ques-
tion in which he said if there is any paiallel
—a lady in that posi ion having been re-
ceived by any Government, I hope he does
his homework  well. Our ncighbour, the
Government of Ceylon, which has been
eleeted by adult franchise, has not only
received her and welcomed her but also
recognised them. (Interruption ).

SHRI UMANATH : You should also
recogaise it.

SHRI BAL RAJ MADHOK : Strange
bed-fellow.

"/SHRI SAWARAN SINGH : I should
jnform the hon. Members that as many as
<about 25 to 26 countries most of whom are
members of the United Nations have recog-
nised the provisional revolutionary govern-
ment of Madam Binh.

SHRI PILOO MODY : All satellites,

SHRI SWARAN SINGH : Satellites of
Shri Pilooo Mody; he is a big mass aad
therefore he should have satellities, But
this is a serious matter io which we should
not lightheartedly use expressions and should
pot be carried away by rhetoric. With
the countries that have recognised the
provisional revolutionary government, you
may not agree or the Government may
pot agree. W¢ have not recognied the

N
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provisiopal revolutionary government, but
still — (Interrupiion).

SOME HON. MEMBERS : Why ?
(Interrruption)

SHRI SWARAN SINGH : Mr. Somani
should know that I have to answer them;
not he. So, he should not create difficulties.

SHRI N. K.® SOMANI : I am not
answering them at all,
SHRI SWARAN SINGH : This is a

matter in which we acted in a correct
manner, and this was the correct attitude
that has been taken.

=t wftnEw (@) @ wege wE-
g, qaia ag & fF g [mwwr Sy
TN KT IAFT HOWA fFar @, gar
FATA FT HAWTA fFAT 091, TW 09 A
@y gu wmd Wfg & growm § gna
FE M fF G0 #7 gafewT e g
S WA EB FT HAIAT FAAT @ I
FNEH AT FIF T L. (TR
g @R A gua fae faQy-ax fRar
FMT T GLEIT FY | GNT FT A
3% gFU frar w7 @b § oww
FIF Y, W AfE A @ W W
g ¢ fF i usia W &7 sqmia
forar & a1 ga fadw 3 1 & w@) @ )-
Tq § wgar argar ¢ s e dna
¥ ® @ E wda wfawerd g
& AT FT AT g 4g wAg o fF
srgt o fergeait Mg W@ & A® od-
fafmee awal & &g &30 6K
AT Y qrhal &1 a9 3 7 °9g K
Fgar wrga g & mar wdfewr § o7 5
sfEa AT afeat a7 @ & o w3-
fET I SaRT IT@ § SO qEe W
WRE & ¥ F W I¥Er w0
FIFT N qgraar F @ §, wfogw &
AR FH AT6 A oAt JraEr o & wuAy
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AT ¥ wgr Tigar g fF R ¥ i
S WITT § FT IR 9g Ig HTg A
FdaT & fF ag agt N ifafee
arwal & faars A aafaa oovel §t
arwal & fgare oy ?
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SHRI SWARAN SINGH : 1 would
leave it to the people of Indian origin living
abroad (0 do anything which they think is
in their best interests and is consistent with
the honour and dignity of our country.

13 hrs,

it wegant w17 (TEata) © weaw
AT, WA AT AE AR E ...

LPkamol— 58) 4J5  Alsas ]
Bl G ablys S ppe - Sogpe

weas ARy : ag }1 ¢ ? oS fiAe
# oy afrer 533 €, gt faqe § wre-
fers@ & AT ard s W@ &1 wiw
98 I @TRE WIF WIE F ghAy

St AN T . g AP,
Y g ATE WIST gy fawe qr
afeyw A AN G T@ e ¥ AW
g Wit g SR a9 e )
g R &, 8 W @ fag w
ot Gy fore ¥ v g & -
it qige & wiFM W@ g—n
w9 q@ATEN, 0T F I Fgl wgh ey
W FY 9P qeg gk §, AN o &
qET Y ST T e (vawwm) L,
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SHRI HIMATSINGKA (Gooda) :

Is it true that a spokesman of the External
Affairs Ministry made a sweeping and
damaging and wholly irrelevant statcment
by drawing the analogy of Dalai Lama and
Khan Abdul Ghaffar Khan ? Does this
represent the official attitude of the Govern-
ment in this respect ? Does the Govcrn-
ment realise that a bad precedent has
been created and the sanctity of the rela-
tionship between established governments
has been outraged by this invitation ?

SHRI SWARAN SINGH :1 do not
know what statement is referred to by the
hon, Member as having been made by
apy authoritative sourceman. If some
commentator or pressman Or some other
public had made that statement .,

AN HON. MEMBER : It was made
by a spokesman of your ministry.

SHRI SWARAN SINGH : No official
spokesman has tried to draw any analogy
with the visit of either the Dalai Lama or
of Khan Abdul Ghaffar Khan. They are
absolutely in a differcnt catcgory altogether
and we should not mix up the two issues.
If any body bas done it, I would not subs-
cribe to it; I would like to repudiate it.

SHRI PILOO MODY : Punish him,

MR. SPEAKER : Papers 1o be laid on
the Table,
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DR. RAM SUHAG SINGH (Buxar) :
I have come to know that the papers relat-
ing to Dr. Dharma Teja, the notes and
orders in regard to the advancing of money
to him and favours that were shown to
him as well as the personal correspondence
of various persons with him have been
destroyed and are in the process of being
destroyed by the Government because
there is a likclihood of sensational
disclosurcs. 1 would request you, Sir, to
depute a committee to lovk into this matter
because the entire Government is engaged
in that busiaess. (/uterruption ).

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : I support what Dr. Ram Subhag
Singh has said. (Interruption ).

MR SPEAKER : Papers to be laid on
the Table.

PAPLCRS LAID ON THE TABLE

ANNUAL REPORT CF THE INDIAN
STATISTICAL INSTITUTE

THE MINISTER OF STATE (SHRI-
MATI NANDIN{ SATPATHY): On b:-
half of Shrimati Indira Gandhi, I beg to
lay on the Table a copy of the Annual
Report of the Indian Statistical Institute,
Calcutia for the year 1968 69. [Placed in
Library. Sse No. LT-3691/70]

NOTIFIOATIONS UNDER THE NANY AOT

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA) : On
behalf of Shri Jagjiwan Ray. I beg to lay
on the Table a copy each of the following
Notifications (Hindi and English versions)
under section 185 of the Navy Act, 1957 :—

(i) The Naval Ceremonial, Condi-
tions of Service and Miscel-
laneous (Second Amendment)
Regulations, 1970, published
in Notification No. S. R. O.



241 Papers Laid

199 in Gazette of India dated
the 20d May, 1970.

(i) The Naval Ceremonial, Condi-
tions of Service and Miscel-
laneous (Amendment) Regula-
tions, 1970, published in Noti-
fication No. S. R. O. 201 in
Gazette of India dated the 2nd
May, 1970.

The Naval Ceremonial, Condi-
tions of Service and Miscella-
neons (Fifth Amendment) Reg-
ulaticns 1970, published in Noti-
fication No.S.R.0.209 in Gazette
of India dated the 9th May,1970.

(iii)

The Naval Ceremonial, Condi-
tions of Service and Miscella-
neous (Forth  Amendment)
Regulations, 1970 published in
Notification No. S.R.O, 229 in
Gazette of India dated the 16th
May, 1970,

(iv)

(v) The Navy Leave Regulations,
1970, published in Notification
No. S. R. 0. 285 in Gazette of
India dated the 27th Junc, 1970.

(vi) The Naval Ceremonial, Condi-
tions of Service and Miscella-
neous  (Sixth  Amendment)
Regulations, 1970, published in
Notification No. S.R. O. 329
in Gazette of India dated the
18th July, 1970.

(vii) The Naval Ceremonial, Condi-
tions of Service and Miscella-
neous (Seventh Amendment)
Regulations 1970, published in
Notification No. S. R. O, 330
in Gazatte of Indian dated the

25th July, 1970. [Placed in
Libra-y. Sc-e. No. LT—
3692/70]

1 beg to relay on the Table a copy
each of the following Notifications (Hindi
and English versions) under section 185 of
the Navy Act, 1957 : —
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(i) The Naval Ceiemonial, Condi-
tions of Service and Miscella-
peous  (Second Amendment)
Regulations, 1969, published in
Notification No. S. R. O. 309
in Gazette of India dated the
1st November, 1969.

(ii) The Naval Ceremonial, Condi-
tions of Service and Miscella-
neous  (Third Amendment)
Regulations, 1970, published in
Notification No. S. R. O, 1E
in Gazette of India dated the
21st February, 1970,

(iii) The Navy (Discipline and
Miscellancous Provisions) Frst
Amendment Regulations, 1970
Published in Notification No.
S.R.O, 126 in Gazette of India
dated the 28th February, 1970.
[Placed in Library See. No, L.T.
—3339/70]

ANNUAL REPORT OF THE PERMANENT
INDUS CCMMISSION

faar§ aw fag o doa & wwd
(7 fog 39 wAn@) : weaw wgEw, &
it fary @ & 31 w1, 1970 W
AT g a9 & afgw sfadgw & 0w

sfy gwr-qear qX @ar 1 [vwwg &
w faar mar | Aag e LT—

3693/70]

ANYNUAL REPORT ETC. OF THE BHARAT
EARTH MOVERS LTD.

THE MINISTER OF STATE (DEFNCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P. C. SETHI) : I beg to
lay on the Table a copy of the Annual
Report (Hindi and English verions) of the
Bbarat Farth Movers Limited, Bangalore,
the year 1968-69 along with the Audited
Accounts and the comments of the comp-
troller and Auditor General thereon, under
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sub-section (1] of section 619A of the
Companies Act, 1956, [Placed in Library
See No. L T-3694/70]

AUDIT REPORT, RAILWAYS, 1970, APP-
ROPRIATION ACCOUNTS, RAILWAYS,

1968-69, ETC.

faw swrem § wew WA (s faEn
o gaw) - meae wged, & feafafaa
qF GAT-9ES 9T T@T g i—

(1) wrorwrar sfafaaw, 1963 &1

iU 3 gy 3 (N) &
ary afsg dfaa & A9y,
151 (1) & #m=@d WA &
Far a0er wfades 1970( fgedr
H§EFTW ) T CF 9fF | [area
8 o fam war | e Hear
LT—3736/70]

(2) a7 1968-69 & fau W™y &

(4)

fafqaym a7, wrr 1—ader
(feedy werzam) Y wF wfd
[doea & <&@ faar man)
¥fay deTm LT—3737/70]

a9 1968-69 ¥ fou ¥R ¥

fafraw F@, w2 --fafaamr
g 71w (e dewvan)
1 oF wfa | [varaa § <@
faar mav \ ¥f@q AT LT—
3738/70]

ag 1968-69 ¥ faw Iy &
sarF 9§ (g ofrra faawa afga
faad =@ avaed Iy miaw
§), qFATT qET AN ER
gfi aw (fedr sera) &
uF v | [dqrea & @ fean
nary  XWew  gewr LT—
3739/70]
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STATEMENT re. AUDIT REPORT OF THE

RUBBER
UNDER THE EXFPORT

BOARD, NOTIFIOATION

(QUALITY

CONTROL AND INsPECTION) ACT
AND AUDITED ACCOUNTS OF
THE TEXTILES COMMITTEE

W s dmew § SoEA
(%t 7w 8Fw) : yegy wERT, & -
fefaa o @1 oo = @A §—

(1)

WE AT F AT 1967-68 ¥
JY grer @y qdern wfq-
LT F AT 9SF 9T @A §
g fasmm & Fai &1 uE
faawm [duew A& @ fom
mr | g gEw LT—
3695/70]

(2) frata (feew  frmeaw gar

(3)

fraew ) wfufaw, 1963 #
w17 @ ogewrr (3) &
T qer g3 wgen &1 fRatg
(ferar ) fraw, 1970 (faedd
qan HAA FEwer), o feqiw
59, 1970 § W & ooy
# wfugaar d&ar gge o
2138 ¥ sErfa gg ¥
[siavea & <& faar mav ) e
d&ar LT—3696/70

Tex afafa afufraw, 1963
uT 13 & e (4) ¥
weaia ex afafa & a¥ 1967-
68 ¥ ar vdfwa R (fRd
TaT WEA dEwEWW) A oow
sft 1 [dwrew § < faar ma
ey dear LT—3697/70]

ANNUAL ACCOUNTS OF THE WEST
BENGAL STATE ELEOTRICITY

BOARD 19068-69

oY fog saC waW : weaw AERT &



245 P. M. Bills &

freafafeq o awr-gz 9T <@ar g—

(1) ofewdt mer 797 & &wa"
¥ wregafa gra femis 19 @+
1970 #Y FO F¥ T IFSAI
F muz (W) () & &g
afsq fama (qf) sfufqaw,
1948 Y MU 69 F IJTLTA
(5) % s qfewdy Fma
Ton fag A NS F AT 1968-
69 ¥ arfas oy 1 wF wfA
AT I T A|IOQET wiA-
g [daem § @ (7ar
qqr | aw FEwr LT—
3698/70)

(2) STYF TEAAGT AT AN TTA
a7 v & gu faerw & FrRa
F uF fagam [waew ®
g fear nan | AWeq g=ar LT-
3699/70]

DIRECTION BY THE SPEAKER
UNDER THE RULES OF
PROCEDURE

SECRETARY : 1 beg to lay on the
Table a copy of Direction 115C issued by
the Speaker under the Rules of producre
and Cooduct of Business in Lok Sabha,

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND
RESOLUTIONS

SIXTY FOURTH REPORT

SHRI G. G. SWELL : (Autonomous
districts) : 1 beg to present the Sixty-
fourth Report of the Committee on Private
Members® Bills and Resolutions,
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STATEMENT Re. STRIKE ON THE
SCUTH EASTERN AND NORTH
EASTERN RAILWAYS

MR. SPEAKER : There is a statement
By Shri Nanda, the Railway Minister. He
can lay it on the Table.

SHRI K. LAKKAPPA (Tumker) :
The railway men are on strike _,

SHRI J. M. BISWAS (Bankura) : In
the South Eastern Railways lakhs of workers
are on strike. ..

THE MINISTER OF RAILWAYS
(SHRI NANDA) : 1 beg to lay on the
Table a statement regarding the strike of
certain staff on thc South Eastern and
North-East Fronticr Railways. [Placed in
Library, See No. LT-37C0,70]

13,67 hre,

BUSINESS ADVISORY
COMMITTEE
FIFTY FIRST REPORT

THE MINISTEFR OF  PARLIA-
MENTARY AFFAIRS, AND SHIPPING
& TRANSPORT (SHRI RAGHU
RAMAIAH) ; I beg to move :

““That this House do agrce with the
Fifty-first Report of the Business
Advisory Committee precsented to
the House on the 28th July, 1970."

MR SPEAKER : The question is :
“That this House do agree with the
Fifiy-first Rcport of the TCusiness

Advisory Commitiee presented to
the House on the 28th July, 1970

The motion was adopted

MOTION OF NO— CONFIDENCE IN
THE COUNCIL ON MINISTERS Contd.,

MR. SPEAKER : The Prime Minister will
speak at about 5 O'Clock and after that
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Mr. Speaker]

Shri Madu Limaye will reply. 7T think we
should finish it in another 3} hours.

13.08 hrs,

The Lok Sabha adjourned for lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at four minutes past
Fourteen of the Clock.

[MR. DEPUTY SPBAKER in the Chair]

+ff TATRATT TR (TEAT) ¢ Ineas
agEg, & A gra aFK ¥ oF fa-
& FT 9rgar g 1o & g gy
AT gAr 4t SifE AaRd WA 1 F_HET
2 gt ) fegquem aga & 0 &
qT AN Y qIIE § I AAGL TFE §
iMRdFN A aee d gfwm sFwedt @
o T AR AT 9F & A |
sigr whr JF< agt o g FfE gl a<
Iy F ooy T At ) mfog &
oot AR fAgE FEO fF W@ wen
WA I AW AG @ agt 9%
Y ot gaw I F AT § | AET WY
ad gftaa & @ agt aT AgE &, o9
A dfer a9 @ ¥ e, ¥ A
sy wiit & fawfad & arg w@T I@y
g afwT e AT W 9F AR
gfm qT TaFc A g R K adk ¥
s @ § wafag s § fF agt o
wafy aga ik | wre XA fafres
§ ITT TAAT FW & g F§ a7 gt
T F1E Y FAEAE qEAT & ;AT Y |
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14.05 brs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS—

(Contd.)
SHRI M. MUHAMMAD ISMAIL
(Manjeri) : Mr. Deputy Speaker, Sir, 1

spoke a few words yesterday regarding the
time-table of the Kerala Assembly elections.
The people speak of the Election Commis-
sion being hasty in fixing the election date
and the time-table for it. Kerala Legisla-
tive Assembly was dissolved on the 26th June
and it is only the other day that the Election
Commission bas fixed the date for polling.
In the meantime, the Election Commission
consulted all the parties concerned, the
Kerala Government and others and they
took one month to fix the datc after the
dissolution of the Assembly. Even after fix-
ing the date, they nhave formulated their
programme in a spirit of accommodation
providing facilities for the voters as well as
the pariies concerned.

The elec'oral rolls were brought up-to-
date by the end of November in Kerala as
well as in other parts of the country. But
there were complaints abcut certain thiogs.
They were also taken into consideration by
the Election Commission though those com-
plaints were not justified according to most
of the people. Originally, for any correc-
tion or insertion or deletion, they had fixed
29th August. But they have now extended
the date by two or three days and fixed 2nd
September, Even after 2nd September, the
people can enroll themselves as voters on
payment of Rs. 1.50 p. This is what has
been done, What is the reality about the
electoral rolls and how there can be anything
wrong passes our understandiog. It is on
the basis of these electoral rolls that three
by-clections were held in Kerala recently,
in Kottarakara, Nilalamdur and M dayi.
All those by-elections were held on the basis
of the electoral rolis that had been brought
up-to-date by the Election Commission upto
that time. There was no complaint whatso-
ever regarding the electoral rolis when those
by-elections took place.

Sir, the rainy season in Kerala is from
15th June to 16th August and mid-September
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is, usually, a bright period and, I think, the
Onam festival also takes place in the middle
of August. Therefore, there is nothing to
prevent the elections taking place in mid-
September, on the date fixed for it ; and. I
think, no elections will hinder any festival,
nor any festival will hinder the election
then. Our Marxist friends are objecting Lo
the elections being fixed on that day. They
might have their own reasons (Inter.uptions)

MR. DEPUTY-SPEAKER: Order please,
Every Party will have its chance. You can
put your points of view at that time.

SHRI1 P. P. ESTIHIOSE (Muvattupuzha) ;
He is misleading the House. That is not

proper,

SHRI M. MOHAMMAD ISMAIL : I am
stating only the facts. 1f tney have got
anytning to controvert what [ am saying,
they are frce to say that, These
are mere facts. I have been giving, only
dates and nothing more and what the
Election Commission has done. And
what has the Central Government got to
do with this, so to bring it under the no-
confidence motion is another question, a
common man cannot understand. The
leading article of a paper has in a way ref-
lected the opinion of the general public on
this question. With your permission 1 will
just rcad a portion of it :

“By fixing Scptember 17 as the date
for Kerala’s next election, the Chief
Election Commissioncr has ended un-
pecessary and avoidable uncertainty.
Since the Achutha Menon Ministry
has been pressing for an even earlier
poll, and Mr. S. P, Sen-Verma's
eonsultations with political parties in
Trivandrum concluded some time ago,
the election time-table could have
been announced sooner. But then
Mr. Sen-Verma and his establishment
are hardly known for speed and
dispatch.

Significantly, the CPI (M) and its
nondescript allies in Kerala are alone
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in deploring an early Roll, which is,
as it should be, wclcome to almost
everyone eclse. Isclated and demo-

ralised, the Marxists in Kerala are
apparently afraid of faciog the
electorate. But their plea for a post-

ponement of the Kerala election
becomes ludicrous because of their
simultancous demand, backed by a
recent bandh, for almost instant
elections in West Bengal, in spite of
widespread and still unchecked law-
lessness . . . "’

In Kerala too erruption of violence is
taking place. In Madayi where one of the
by-clections took place, more than the usual
number of pcople voted against the Marxists
and cven then they won the clectjon. But
even that they could not bear, There has
been violence in that place, In that town
coconut trecs were cut, Properties have been
destroyed. People have been injured and
murdered and this has spread uneasiness even
among the people of the towns in other
paris of the country. I have received a
telegram from Bombay requesting that |
siiould press the Government for proper
protection.

SHRI P. GOPALAN (Tellicherry) : The
hon. Member is deliberateiy misleading the
House.

SHR1 PILOO MODY (Godhra): He
is entitied 10 do that,

SHRI A. SREEDHARAN (Badagara):
He says that he is only misleading the
House. The Deputy-Speaker is there to
find out wheiner he is misleading the House
or npot. He is looking at the facts from his
own angle. (Interruptions)

MR. DEPUTY-SPEAKER ; I would
appeal to the Membeérs to maintain order,

SHRI MUHAMMAD ISMAIL ; It
am obply relatiopg some facts that have
occurred. Why should people feel touchy
when 1 am narrating those incidents and
facts,
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MR. DEPUTY-SPEAKER : When
there is a point of order, it is my duty to
‘hear it and after that to rule whether it is a
point of order or mot. Kiadly make 1
brief submission.

SHRI P. GOPALAN (Tellicherry):
In the Madayi constitueucy there is an is-
land called Mattoo which is predominently
a Muslim league area in that constituency
and Hindus are in a minority. And re-
cently ...

MR. DEPUTY-SPEAKER : What is the
point of order ?

SHRI P, GOPALAN : 140 Hindu fami-
lies were driven out of that area by the
Muslim League goondas. He is attributing
violence on our part. But this is the real
situation there, 140 families were thrown
out of the constituency by the Muslim
league gocndas.

SHRI A. SREEDHARAN : Mr. Gopa-
Jan has placed misleading information before
the House. 1 have visiicd Madayi consti-
tuency and I know about (bhe position
there.

MR. DEPU1Y-SPEAKER: 1 am
sorry, there is no point of order. Mr. Ismail.
please try to coanclude.

SHRI M. MUHAMMAD ISMAIL :
That is the position, Sir, in Kerala, What 1
bave stated are only facts which are happen-
ing there and can be seen in Kerala and 1
do not think that anybody caan dispute those
facts, But they may have their own view
of things.

Now, with regard to the electoral roll,
they speak of the increase in the percentage.
Sir, the people of Kerala are spread all over
the country ia their search for employment.
They keep coming home in hundreds and
thousands in a season and go out. 1 do
pot see any reason for any special treatment
in this regurd and there is nothing to wonder
with regard 1o the percentage of increase in
population or increase ia the matter of the
elegtoral roll. Actually there is not much
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difference between incrcase in the electorate
of Kerala and of any other States in the
country.

Speaking on the No-confidence Motion,
1 want to touch upon one or two more
points, apart from the Kerala elections.

Sir, the Leader of the Opposition is a
likeable person so far as I know.

But, now. when I saw his performance
yesterday and also one or two performances
of his previously too,—and the performance
of the Mover of the Motion,—I was very
much distressed to note that the level of the
Debate had gone down very very much below
the standard.

Instead of speaking on the policy, on
the contents of the policy, they have put
their case on a point of concentration
of power in a siogle hand and in
doing so they have indu'ged in person-
al  attacks. That is somecthing that
does not at all carry conviction to the
people and to the Members of the Housc.
We must keep up the standard of debate
at a high level and we must criticise on'y
the policy, the method and action of the
Government.

This does not mean that we oursclves
have no differences with the policy of the
Government. We have got our own com-
plaints. But the manner in which they are be-
ing attacked by the friends mentioned is not
proper. Reshuffling is not peculiar to the
Central Government. Reshufling of port-
folios is taking place in the Government of
the various States in India and elsewherc as
well. Therefore, itis a matter between the
Prime Minister and the Cabinet. The way
in which thcy have been attacking that
action of the Prime Minister only makes
people to think that they want to drive a
wedge between the Prime Minister and the
other members of the Cabinet,

MR. DEPUTY-SPEAKER : The hon.
Members should try to conclude now. Dr.
Govind Das.

SHRI EBRAHIM SULAIMAN SAIT
(Kozhikode) : A lot of time was taken up
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in the points of order. So, some more time
may be given to him,

MR. DEPUTY-SPEAKER : He has
already exceeded the time. He should try to
conclude now.

SHRI M. MUHAMMAD ISMAIL : 1
have to omit many points I which wanted
to touch, because of lack of time.

Shri Bal Raj Madhok does not lose any
oppurtinity of bringing Muslim Leaguc and
the Muslims and indulging in attacking
them. He said that the Muslim League
was raising its ugly head once again. 1 find
he does not know the real facts about the
Muslim League. The Muslim League has
beea existing even before he came to this
part of the country. The Muslim Lcague
was represcnted by its representatives in the
Constituent Assembly and they took aclive
part in the framing of the Constitution ;
and from that day until today they are
represenied in both Houses of Parliament
without any break. And yet he says that it
is coming up only now somehow or other.
What is it that hc is objecting to in the
actions of the Muslim League ?

MR. DEPUTY-SPEAKER : The hon.
Member may kindly co-operate with the
Chair. He should conclude now.

SHRI M. MUHAMMAD ISMAIL :
What is it that he is objecting to in the
constitution of the Muslim League or its
activities ? Let him cite onc instance in
which the Muslim League was responsible
for provoking any action of ill-will amongst
the people. Let him cite one instance in
which he can prove that the Muslim League
was engaged in that kind of thing A mino-
rity community canpot be communal. It is
an axions of truth, What they do is in self-
defence. What they want is equality of
treatment which has been provided for them
under the Constitution.

MR. DEPUTY-SPEAKER : The hon,
Member shoutd conclude now, Dr. Govind
Das.
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o Tfaer 1| (TAAYR) : IUrEAY
Y, 5@ TFIC 7 AAEE T gEWE A
agt st war & Sy & waifas mfaw-
T FEdl g AR g@EF O F S wmww
ge & ¥ 39 wfqwar 1 pawfeat §)
# 9% g2 ¥ o afawre ¥ sl
F) J@T §, TF 9T AT F AT 9T IGHT
gaAF fFaT g ML FT ¥ o7 av &
WA X F Www g7 W g
7% F1¢ A€ a@ qgw 8 g€ 1w wia-
@ F g ¥ AT Wy A &
wfqw@ra & gearE ¥ 75 0% 4§49
FA7 agl ad fer ¥ qzufar W &

sftady gfear et A @amg N
guife & 7€ & 1 & wgar wgmr § 9@
gfrgar s & f& ag smus #1€ 7€ guify
agdl faely & 1 oad faar S qfeq SRR
T AT &1 W FH TR JEAE Y
Surfugt  of oF | a7 IR I w=G
qIE ¥ WM & | #AT AW § T ATATATY
&, A FAE F T war | Far gl
Y 7zt 9T 3W g3 F agAT ¥ N WA
agrg?

T AT wEed o Ag |

o vitfarg arm : Fm wrgh orgt gf=w
ot &1 &%y giar g, feeet aw W, agt
Fi@l WNT I g ¥ g agf wy ?
WAL qg &9 T § A w1 A7 €@ AT WY
qifz Fwwg 5y mamg &7 AQ
g & arad o€ Al f& AR arwTg
feg amT FG J@T Y ? I W TIA W
AT IAH G1Y §, I AW T IGAT I
¥ 919 § @ X ITHY Aq(AWE HY A
qHAT & | TATET F @F § WA A fow
AR g g ag agma §r ¢
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[=10 Mifaez 1a]

foq gt 7 faar $T 77 w=@@ SU-
foag T g ST awl A UF ag At g A
YA HIOF! FIAG I Fgar g | T @ IT
T FOG FT & qAEAT ALY | FUAF A
ag & foad siganfzal 1 agaa g
Fa1 ¥ A o wiag ¥ fAwa g § AR
YA Ay W o FEEAE FEd E,
AT IFRIA AGHT AT HAGATT AL FT G
qaY g qgAd &1 FAREA! Al Te &
# § | 99 qgAT TAH q19 qG AT JT
Wt ¥ waw wa¥ eqrei o fauE | 9w
T3t 3@ GFIT FV GZAIC AG gL | T
Rwaey forerdom < T@T FEE & g
# qat WlqE W\ SR AW FAT AAT
a7 | IeEiT 9 Zar x5 agud A% A4
a@ <@ @@ 1922 AT 1923 # R
geirer ® fear | saF arg fAga ¥ 1939
¥ Fia w1 AT gHI | AT FAT
g A IET Weqd ¥ | Th IAFT &I
TaTeAs QI T NI 91| FF AQT S A
¥ar f& gawT agAq Ad @ A
gedrr ¥ fram | wEE A AW F
seqer ¥ | SFEi N W F@r s
aga A @ Al I3 g 2 fRam
qoif qeaTew ar@ gved {99 Qar 5
%7 dgAd @ W A Feain o
e 2 faar | agAd W1 A F 408
# gt § 39 TgAA T FAREAl A T
RN A FY S FHG FAS AR A
@ g s W W REY & SEEard

FAEN

w& we efad fr Far R Az
e e fagml § s
g weAET @ W R, A wwwm A Al
st | gfeaa o & fAQ Fgr o @ @
fi§ ag qreAfadl § T wr §
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IR A FYE oA G BRAT ) WX
qreaaTfEdl F1 OF T IART aHdT FAT
g a1 et Toaeua & wrew Af waT
afew i e & fawr &< @ wfavam
& YEITE@ Y qgi AW fEAT & SAET At
TIT & § TEAwET g1 TET g R AW
% g Tomew A A N ww @ E

fagral ar ggid Wy agt @ s @
2 fagra & wwd ¥ & us e
AT § | sag &1 uh fagra & e
F1 AYAET ATQ | TAET F AV TR HeAL
@ 9% &, aNF aregd, FA IJART GIq
WOW HFA H gAT WX WAF Iq&
YW Fast {7 § 1 g 7 & fagia-
formar & 7 ot "ol g fordt # aga
93 YT § | ¥ 37 auf g% AA W
39 g1 /AT W@ FfEA Avw AT H
T USTHAT F SR AMT TF  W9qW
W fery ® 7 e @z fagafyaar
g1 #¥ 9g eweivy gafaw faar 5 ag
a3 fa faug § o & wiar & fawa 1
9y wgEqy fawg wwar g1 S ag
fagrafimar &, zas = @y

qUE HAY St F AT w9 fwar
s g B Segi wigwea § BRI fFg
§ wgar g f& somaw w1 oag feera d
f& ot vy HAY g@ar ¥ IUR HOA
wfral # A4 FT &F QAT ¥, IOF W
ara &1 sy gar @ 5 ag fras a1
a1 fawT % 9 @ gasr fag s #
wwr g g fee afe f=a it &
s fomr @ wgt fegrafadmar gf,
IaH qEATg B} A Fgt § 77O, q@
A g% { A AT
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To UH gl fag S & Fa@ woaw
Wiy fRar 1 SR W qw ® ogad @
gué fearf 1) s Fg fHaa
afys gUzai g6 &9 A § | Saveqe Y,
TAAFFAGA TR A F A F ¥
I & 2 9T AT A | IF IR AR
g T e A AN R ¥ g &
arg I ¥ g9 guet fewrd oz @
A0 guw A g e Al fr 1y
AEY qE aF A1 FIE UL A 47 ;I
i W9 wH9E § g AT A WY w
gt & guf fead & 1 fe faasr ag-
A7 gagal gaf 9T W1 Wi gR
@ ag fomar & fF fomsr agww adi @
IAEY ATT AT AT qa1 & fAq agway @
fEiF e AN ATTE | ITH A
sifeas &, g5 oW wifeas &) afea agt
% 9= &7 " g ast w aifas
agf & 1 @it wfes g frewd Q@
g

FeT AT FT ARG F FAT AW
#1 wfas fdT @ 1 T a@FIT F gy
AWET FIAT EAF [WAET FT FH AT
wifze fiT agt o= S FEATH W R
qg 99 ®Y 94 5@ THR K F4AE) § fw
AT GIFT FT FAST TG | 99 59
W FT A1 G FAT A & 1 ag § w9
Feg @y, v WY TR FEAE
SN F wgT F WA R F @O,
WA A BT ¥ A g9 a@
Y qifed) 1 agt a7 @7 & W) AT ag
fafeag wa & fr za 2w w1 &m0 wfesy
FNT AR A wogd ) feitd wi
gt aF FIEG W F AAAT g K
wgaT =rgar § 6 sw wf= ot &1 A%
farer afi 1 sfer ot & g wage
FAT FNTAHRF Eq AAGT FAT
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21 To% FqT =9 W F1 wfasy it
# 1% wfacgara sfady 7Y § 1 Sfew
A wF s e § apmE &
e 9T K oF  wfrsg-amt w@r g
Ay wgr amar & s e war, wfew
AT | FF QAN g AT §, 9XE)
QIO X qrAr § | & gg wgAT Avgav
g & 72 % qg¥ 1% Tt ¥ coEwA @R
T AN § W 1972 & mig ¥R, AW
& fr sfru N @ ow @ § e
TGUT F 1Y WG | I feE) & &
AN A FrEvEEar A8 &

T WeEl ¥ 919 98 A N AqE
AR AT, THHT X FE § FF wRN A
fade szt g

SHRI SEZHIYAN (Kumbakonam) :
Yesterday when the no-confidence motion
waa admitted, the Speaker told the House
that he had reccived three no-confidence
motions, one by Mr. A. K. Gopalan, an-
other by Mr. P. Ramamurti and a third by
Mr. Madhu Limaye. If the chances bad
favoured the CPM motion it would have
been better, because in the problems of
Kerala and West Bengal it is the CPM
which is most interested, and this House
and the country are entitled to hear what
they want to say on the subject. Every-
body wants to know what their apprehen-
siops are in this matter.

when a2 member of the Communist
Party told me that they were going to bring
this motion, I said it was their internecine
war, what we call pangali chandal in Tamil
which was being brought here because the
partoers of a Hindu family, after partition,
quarrel more, and so do the CPI and CPM,
the ruling Congress and opposition Cone
gress, and probably PSP and SSP.

SHRI VISWANATHA MENON (Erna-
kulam) : DMK and DK.
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SHRI SEZHIYAN :
one,

Now they are

lTam more iotcrested in hearing Mr.
Gopalan as to the exact apprehension of
theirs in Kerala and the other point of view
may protably be explained by Mr. Dange.
Now we are concerned with the no-confi-
dence motion of Mr. Limaye.

Though it is a one line motion saying that
this House expresses its want of confidence
in the Council of Ministers, there are three
points ia support of it, wz., the reported
mainpulation of the electoral rolls in Kerala
aod the impositon of a mioority Govern-
ment there ; excessive concentration of power
in the hands of the Prime Minister, Cabinet
Secretariat and the Prime Mianister’s Secre-
triat ; and dilution of the principle of
Ministerial control and general bureaucra-
tisation. All these things by themselves are
mattcrs of academic interest and siudy and
deserve the attention not only of this House
but all those who believe in democracy in the
country.

We are mainly concerned with this form
of the no confidence motion. In that thing
they say that there has been rigging of the
eloctoral rolls. If so, it is a serious charge
and the Llection Commission should be
scized of it. I do not want this Goveromant,
whether it is headed by the Prime Minister
Indira Gandhi or anybody else, to give any
direction what so ever to the Eleciion Commi-
ssion this way or that way' It may or may
not be true--this charge. If we are convinced
that the Election Commission isin the
wrong, there is a remedy in the Coastitution;
we can express our want of confidence in
the Chief Election Commissioner just as we
can express our want of confidence in the
judges. Both Houses can send an address
to the president asking him to take action.
1 do not want the motion of no confidence
against the Election Commission to be
turned into a motion of no-confidence
against the Ministry ; it is ot procedurally
correct. Impressive figures are given that
in Kerala electoral rolls there have been 31
lakhs of inclusions and 17 lakhs of dzle-
tiors and Dr. Ram Subhag Singh asks :
what kind of family plaoning is this. But

JULY 29, 197

Motion 260
is that conclusion correct ? Mere quoting
of figures does not prove the conclusion.
Whether and how they arive at this conclu-
sion—the CP (M) will say afier going
through the list I know the figures for
Tamil Nadu, During the last four year
there have been 63 lakhs inclusion and 45
lakhs delctions. Anyone can ask : how has
this happead. T can assure you that there
aas been no complaiat that the electoral
rolls had been rigged in Tamil Nadu.

SHRI NAMBIAR  (Tiruchirappali) :
There is no elec'ion in Tamil Nadu in the
next few weeks; there is ample tims. In
Kerala the elections are to be he!d within a
few weeks. There is no comparison,

SHRI SEZHIYAN : I am dealing with
figures only. The daletions or iuclusions
are not the results of deaths or Lirths during
the last three or four years; childeren of
two and three years of age arc not regs-
tered as voters. uniess Dr. Ram Subhag
Singh occupies that side and changes the
law. One should be 21 years 10 get iato
voters” list.  This proliferation, if any
shold have happend so ewhere in 1947 and
1948 and Keralities were perhaps more
jubilant after Independence. (An hon. Mem-
ber : In Tamil Nadu ?) ...In Tamil Nadu
also. Besides, inclusion does not mean a
new cnterant or a new birth. It may mean
a'teration. If a person goes from one ward
to another, there is addittion in one list and
deletion in another A person who changes his
residence will not be entitled to vote unless
he 1nakes corresponding changes in the
voters’ list. 1 do not blame family planning
for this nor do I want the same kind of
blame thrown upon Tamil Nadu because of
63 lakhs inclusions and 41 lakhs deletions.
If at all the family planping system has to
be blammed, the system prevalent in the
years 194748 should be blammed when
Dr. Ram Subhag Singh was himself there,
on that side.

There are some othcr points. Mr.
Madhu Limaye says that there is abnormal
concentration of power. I do not want to
single out the Prime Minister for this. As
Mr. Masani said this concentration had
been there for the past 20 years The
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Constitution gives so much powers. There
is the accusation of the grabbing of power.
whether it js grabbing of power or of land
or grabbing a vehicle or grabbing a woman,
and grabbing is bad. From the Nexalite area
we are told that land is being grabbed, that
women are being grabbed. It is something
different here. Here, it is the question of a
woman grabbing power, It is the ministerial
reshuffic about which the speakers were
seriously agitated When Dr. Ram Subhag
Singh was speaking, he expressed his
serious dissatisfaction about the reported
demotions and displacements in the Cabinet
But I wou!d call this only as a Pargali
Chondai. Blood is thicker thaa water and
so probably Dr. Ram Subhag Singh is very
much concernad with the welfare of soms
Ministcrs, his ex coileagues. 1f therefore,
Mr. Chavan is demoted, so to say, it hurts
him. If Mr. Dinesh Singh is removed or
changed, it hurts him Therefore Dr. Ram
Subhag Singh expressed sympathy for Shri
Chavan, his pity for Shri Fakhruddin Ali
Ahmed and is peturred over the change of
part folio to Shri Dinesh Singh and others.
He is so much agitated that probably, he
may go over there, set things right and come
back here against P.obably such is his an
xiety. Thercfore, whatever it is, the congress
opposition has got much anxiety about the
welfare of its eastwhile brethern. Dr. Ram
Subbag Singh has no.hing igainst the Mini-
sters ; nothing against Shri Chavan; nothing
against Shri Fakhruddin; nor agaiinst Shri
Dinesh Singh. He has on!y got son.¢ hing
against the Prime Miaister who according to
him has become a dictator. 1f she has really
become a dicior, those who are on the other
side would be more concerned than those
who are here. We should look at the
coliective performance of the whole Cabinet,
and I do not want to sing'e out any indi-
vidual in that context, e pecially a lady.
After all, she may have five, 10 or 53
Minister. We should judge the perfor-
mance of the Government as a whole as
per the Constitution : the performaace of
the entire Cabinet or the entire Ministry,
If anything goes wrong, attack the entire
Ministry or the entire Government. Do
not single out anybody ; that does not help
anyone. ([uterrupiion)

Now, I agree that there is concentration
of power ; whether it is in the hands of
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one or five or a dozen persons or 53 per-
sons, 1 am very much conceraed about this
conceatration of power. This coaceotra-
tion of power could have been avoided, and
my suggestion is, decentralise as maay
powers as possible, and give them to the
Siates.

AN HON. MEMBER : That
solution. (laterruption).

is the

SHRI SEZHIYAN : As per the Consti-
tution, we provided certain powers. Now,
you have combined and takea over all
those powers. My point is, whether it is
Shri Chavan or anybody elso, do not give
so much power to anyone. Once you give
certain powers, than they try to coacen-
trate those powers. My point is, take away
the powers and give them to ihe States,
except vital matters like defence or external
affuirs or communication or curreacy, etc.

AN HON. MEMBER 1 I agree.

SHRI SEZHIYAN : If he agrees with
me, then this no confidence motion is not
the way to bring it about; bring a constjtu-
tional amendment, wheo we will come and
support it, so that these powers can be
curtailed and  distributed properly.  Thus,
concentration of powers can be avoided.

I do not want to take much time of
the House. Regarding the composition of
the partners who are now going to support
the no-confidence motion, 1 think that the
Marxist party has cxpressed earlier—that is
my presumption and I think it will be
correct —that they want to give expression
to their apprehension/through a discussion,
whether it is through a no confidence
motion or an adjournment motion or any-
thing else; because they are so much exer-
cised over the issues. Their main aim is
to tring forth the matters to the atiention
of the House. I thiok they are not very
much interested in toppling this Govern-
ment, to be fair to them, The position
might have changed after the Rabat debacle.
But then, at that time, | should like to
draw the attention of the House to what
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[Shri Sezhiyam]
Shri P. Ramamurti, the spokesman of their
party, said.

He said ;

1 must confess that 1 am not con-
vinced about the advisability of
baving attended this conference. 1
believe the Government of India have
bungled in this matter.”

That was his reaction then in relation
to the adjournment motion. Wby ? He
went on to say :

“Neither am I one of those who
believes that the policies of Shrimati
Indira Gandhi are going to be extre-
mely progressive.”

1t is no illusion.

“‘Nonetheless, what is the choice
before us? Whom do the Jan
Sangh-Swatantra-Syndicate  combine
represent in our country ? What is it
that they are pleading for 2., We all
know what is in store for the country

if they come to power now."”’

Therefore, at that time, on that issue,
he had definitely given his opinion that the
Government had bungled.

SHRI PILOO MODY : Why don’t you
quote Mr. Manoharan ?

SHRI SEZHIYAN :1 can quoto Mr.
Manoharan also. I do not want Mr, Mody's
asgistance in that matter.

So, that was Mr. Ramamurti’s position
then. 1 hope he will take the same position
now, He may feel that the actions of the
Government may not be progressive. There
may be rigging of the electoral rolls in
Kerala. On that score, he may fiad fault
with the Election Commission and the
Kerala Government.

I do not think even the Swatantra Party
is very much interested in toppling this
Government. Mr. Masani has made it
¢lear,
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SHRI PILOO MODY : Wait till you
listen to me

SHRI SEZHIYAN : I thought Mr.
Masani was the only spokesman for his
party I find there are two. Yesterday Mr.
Masani said :

Toppling has nothing to do with
democraey. That is not the way in
which self-respecting people come to
power”’,

They are all self-respeccting people and
therefore 1 think they are not interested in
toppling the Government,

‘‘Democratic people come (0 power
after an appeal to the people and a
mandate of the electorate...We want
to come to power by the mandate of
the people. We will pot listen to
the advice of people, **Let us topple
Shrimati Indira Gandhi and then see
what comes to India”’. You cannot
fight somelbing with nothing. You
have got to fight something with
something better.”

I agree, 1 fully endorse this sentiment,

SHRI R. K. AMIN (Dhandhuka) : Is
that the DMK view ?

SHRI SEZHIYAN : Yes; there is no
point in removing something and having
something worse. We want something
better and we will wait till that opportunity
comes. If she does not come up to
expectations, we are ready to dissociate
Our support is always conditional and
qualified to that extent.

With these words, I oppose the no-
confidence motion that has been moved,
because it is so much a no-confidence
motion against the Election Commission
aad against the Kerala Government.

MR. DEPUTY-SPEAKER : Mr,

Gopalan.
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SHRI A.K. GOPALAN (Kasergod) :
Mr. Dange is here. According to the order,
he should speak first.

MR. DEPUTY-SPEAKER : All right.
Mr. Dange.

SHRI S. A. DANGE (Bombay Central-
South) : Thanks very much to Mr. Gopalan
for at least recognising once in a while my
seniority.

SHRI A. K. GOPALAN i It is the Lok
Sabha that recognises, not |.

SHRI S. A. DANGE : Sir, there are
three parts to the motion of censure. The
first part is in relation to Kerala. The case
about Kerala has been argued by my friend
Mr. Madbu Limaye and argued in the
reverse by my fiiend, the DMK leader,
What is the complaint about Kerala ? It is
that the eleccions are being held sooner
than some of these gentlemen wanted. But
then I thought our Government there was
fulfilling their wishes that immediately the
ministry’s strength and the front’s strength
should be tested by a rcference to the voters,
I thought they were consistent in their
political and tactical principles.

But it seems sometimes, or often, they

are not. In Bengal they want immediate
elections. In Kerala they want post pone-
ment of the elections. In Bengal they

want peoples’ domocracy. At the Centre
they want alliance with Jansangh and
Swatantra, So, I am rather confused about
the tactical line of my friends here. Anyway
that does not matter. That is not the point
The point is...(/nterruptions). You can have
your say through Shri Gopalan.

Now, with regard to the case about
mortality and birth rate, that has been
answered already. This revision of the
rolls is taking place after six years and if
you see the percentages of rise and Fall in
other States-Somebody has worked it out
for me — the average net increase per year
in Kerala from 1964 comes to 2.7 per
cent and the average increase in Tamilnadu
from 1966 comes to 2.12 per cent. In
West Bengal It is 2,08 per cent. We

SRAVANA 7, 1892 (SAKA)

Motion 266

cannot certainly say that in West
Bengal they were busy manufacturing and
rigging tne rolls in expectation_of immediate
elections. It is not our viewpoint alone.
The masses, behind whichever party they
are conscious of the fact that the rigging
of the rolls and falsification of election
results by this method is an impossibility.

I might cite an example for the benefit
of my friends. In Andhra once we expec-
ted to sweep the Congress out of power
and were almost ready to from a Ministry.
‘Then suddenly we found we had lost, At
that time somebody trotted forward the
theory that the ballot boxes had been
tampered with, Then Comrade Sundarayya
issued a statement that such an explanation
of the defeat was nonsense and non-politi-
cal and “our party does not agree with
that”. But, it seems, afier 1955, standards
have changed with the Marxists and their
leadership.

With the claim which they have made,
which 1 do not want to discuss here, that
the masses were solidly behind them, why
should they be affaird of such rolls ?
Whatever their names, they have the people
with them. Against those names they
can put the people and win. Why should
they be afraid of it ?

SHRI NAMBIAR : There would be
false voting and misrepresentation,

SHRI S. A. DANGE : Then they
make so much about the cases, that thou-
sands of asses are instituted, They forget
that 1,000 caszs werc instituted in the reign
of comrade E M S Namboodiripad as Chief
Minister. Will they Jump those cases also
with these ? They say that 50,000 people
are involved. Not at all; the Chief Minister
has given the figures. Even supposing they
are, after all, they are political fighters,
Are they afraid of going to polls just
because they are under-trials ? Which
heroic Marxist will be daunted by the pros-
pect of a sentence and not go far votiog ?
It is a censure on their own following to
say one lakh voters are involved and so
the whole election will be lost. What a
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loss of faith in their own following! I
cannot understand it.

Then, on the voting day the courts are
generally closed. On the voting day you are
not reguired to go to court to lose the right
of voting, What are they losing, 1 do not
know.

SHRI A. K. GOPALAN : It is not
only going to court but attending to some
other work also.

SHRI S. A, DANGE : He says it is not
only attending court but some other work
also. But, after all some all 20 million Kera-
liyas are there in their party. Why should
at all they worry about one lakh people ? So
let us leave it aside This thing about voting
and all these things arc very small matters
for bringing in a motion of no-confidence.

Then, there were three or four by elec-
tions recently, about four months back.
At that time the rolls were not rigged; they
were the same; but they did not worry
about it at that time, Why are they worrying
about it now ? Most probably because the
Marxists have changed their mood. They
think it is better to be busy with the rolls
than with the masses. So, at the time of
the four by-elections four months back, no
worry is there, because something has chan.
ged. What is the change ? The political
atmosphere has changed.

1 bave here a very nice example of how
the birth rate of their rolls is increasing in
Kerala, 1 got it from some of these people
themselves. There is an MP . he is a mcem-
ber of the Rajya Sabha—who was registered
in one constituency. Then he went and
registered himself in another constituency.
(1 thought, the MPs knew the rules better.)
Shri E. M. S. Namboodiripad complained
to the Commissioner that his name was not
there at gl! ; this was victimisation. Then,
a verification was made and his name was
found at two places. Naturally, that was
the birth rate of the voter. It is simple.
1f 50,000 people go and register themselves
in other 50,00°, places, the birth rate is
naturally bound to be double or treble in
spite of the quality of the Kerala people or
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of the Tamil Nadu people or some other
people. This has no reference to genetics
and life at all. This is just registering here,
then there and then somewhers else.

So, the Kerala case is rather weak and I
do not know why Shri Madhu Limayc should
have bothered himself with this. In any
case, this is perhaps because of the new
partnership and the new alliance. 1 do not
want to speak much on this ; perhaps, there
are other speakers who may haive to say
something about it,

In any case, the clecticns are going to
take place. They do not want them. All
right ; if you want President’s rule, if you
are so much in good mood about it and its
virtucs, if it will have a special quality in
Kcrala under :hc b:nign leadership of Shri
A. K. Gopalan, we have no objection. We
thought that you were against President’s
rule ; therefore, the hurry was there.  But
it seems that there is no hurry. There are
two standards—one in West Bengal and one
in Kerala.

As regards the resignation of the Minis-
try, the Ministry is prepared to resign, It
did not resign oaly for the simple reason
that if the resigned the elections could be
poitponed till 1972, In fact, they should
have thanked us that we did not enable the
other side to postpone them till 1972 as they
are ableto do in Bengal. So, that is our
case about Kerala, ‘There is not much
of a political quarrel in these rolls and
other things and 1 would leave 1t at
that,

The more important part of the censure
motion is the sccond part, that is, the con-
centration of power, | am so sorry that
the proposition has not been properly put.
Is there a concentration of power ? What
is the main reason for it 7 Thc main reason
for it is that the concentration of political
power follows from the base, that is the
concentration of economic power against
which the Coastitution warns, namsly that
if property is concentrated in the hands of a
few pcople to the detriment of society, demo-
cracy also ceases to bc in existence and dicta-
torial trends begin to take possssion of demo-
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cracy. That is the real proposition about

the concentration of power. What is the
use of saying whether Shii Chavan is dis-
placed by Shri Swaran Singh or Shri Swaran
Singh is displaced by Shri Jagjiwan Ram and
all that, because their power flows from con-
centration somewherc else ?  Unless that
concentration is  broken. real democracy
functioning in the pclitical system of the
country will not come and the democracy
of the Constitution will not get its correct
expression, So, the proposition was put
forward by my hon, friend, Shri Madhu
Limaye, rather from an unsocialistic point
of view though 1 do not expect him to follow
the socialism as [ define it. 1 have no
grudge about that with him, but 1 thought
that the proposition was not being argued
correctly in this House.

It is not a question of concentration of
power in the hands of the Prime Minister,
Shrimati Indira Gandhi, Supposing, this
vote is carried—taking it for granted — with
the help of all this gentry here and we are
given an alternative, what type of concentra-
tion is substituted by what type of a new
concentration ?  Will it be the destruction
of conceatration of power and will it be a
match towards democracy ? If this resolu-
tion is carried, first we will have a  Cabinet
with Shri Morarji Desai as the Prime
Minister, (An Hon. Mcember : No.) with
Shri Bal Raj Madhok as the Defence Minis-
ter, displacing the Indian Army by the
vast army of the RSS and the Shiv Sena.
Then we will have Shri M. R. Masani as
the Finance Minister, selling all the pupiic
scctor plants to the house of Tatas, Will
that be a progress towards democracy if
that side is displaced and this side marches
ia ?

SHR1 PILOO MODY (Godhra) : Yes.

AN HON MEMEER :
cleclion_s.

There will be

//SHRI S. A. DANGE : Why elections ?
You will have a majority. What is being
detated about ? Then, there is the Shadow
Cabinet that is promised from that side......
(Interruption)
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15 Hrs,

SHRI S. M. BANERJEE (Kanpur) :
Mr, Pillo Mody as the Healh Minister,

SHRI S. A. DANGE : In that case,
he will form a Ministry of Slimming. That
will be the effect of his being the Health
Minister. Z

So, Sir, what I was sayirg is that the
concentration of power follows from the
concentration of economic power and, that
way, State power has to be analysed. It is
the concentration of power of the bourgeois
~od landlord system. Unless that system is
destroyed, you will not have the real
democratisation of the State power, It isa
simple proposition. It was, in fact, envis-
aged by the framers of the Constitution,
But, unfortunately, at present, even the
Marxists who wanted to throw out the
Constitution lock, stock and barrel, are
now discussing parliamentary democracy
and conccntration of power and so on,

Then, in regard to the quotation which
my hon. friend of the D. M. K. Party gave
about Mr. Ramamurti, let me inform him
and for the berefit of other people also
that that Marxist Party’s formulation has
changed now. In their last Central Com-
mittce deliberations, the proposition about
the character of the Indira Gandhi Govern-
ment has changed. It has now been
described as a fascist Government of land-
lords and bourgeois allied with imperialism.
That is the latest change. ([arerruption)
To them now that side is also fascist ; this
side also is fascist. Which is to be put
against which at a given moment is not
for them the concern of democracy and
concentration of power at all 1 want the
House and the leadership of all the parties
to take up the motion of concentration of
power seriously., 1 am not of the opinion
that power is getting more concentrated
politically today than last year.

When the 1967 elections broke up tq
Congress Ministries in scveral States and,
when the July events of last year took
place, a most unhealthy concen:rat'oa that
was taking place was arresied though not
completely broken. Imagine the concen-
tration of power that was there on the eve
of the July events ! When leader like Shri
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Morarji Desai was displaced from the
Cabinet, it was a welcome event. That
was a step in the direction of prevent-
ing the most unheaithy concentration
of power in the bourgeois and land-
Jord class. The division of the Congress
party itself and the breaklng up of the
leadership was a step towards de-conccn-
tration of power, and not towards more
concentration of power. Therefore. this
event should be pursued. This line of
development should be encouraged and this
line of development should not be arrested.
Otherwise, imagine all these parties of the
ultra.right continuing in fheir career of
displacing the other party, and what would
be the outcome? Would it be lesser
coricentration or more concentration, in an
unhealthy direction or in a healthy direc-
tion ? I do not know why this proposition
was really put forward by my comrade
Shri Madhu Limaye. I never expected
him to mis-read the events of July, 1969 in
a wrong way. The July 1969 events are to
be pursued to a logical nd until the
ramnants of those who were expelled are
further expelled from that side since they
are still hiding under cover here and there.

1 do oppose the motion of No-confidence.
But that does not mean that J am for a
vote of confidence in the other side as it is.
Why ? For the simple reason that still
further changes to the left are necessary in
the policies of the present Government.
Those changes are necessary. We are now
trying to see that those changes take place
on the question of land concentration.
Thousands of acres are concentrited in the
bands of the Birlas who are getting more
and more concessions. That ought to be
stopped. Otherwise, the direction of con-
centration of power will go in an unhealthy
way--the concentration of power in the
hands of the biggest monopolies which are
now multiplying. The latest issue of the
Comyany Law Report and the magazine
that they issue—many of us will benefit by
reading that—says that 20 large houses
which were mentioned in the Dutt Report
bave now become still larger and multiplied
in number, concentrating greater economic
power in the hands of a few houses than
that was before.
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Therefore. the danger ol de-concentra-
tion of the political power at the Centre
being met with and defeated by this con-
centration of economic power is multiplied
and larger houses are now going to com-
mand more than 50% of the capital in this
country.  Therefore, the proposition of
concentration should be discussed on some
other motion in a more detailed way, in a
more scientific way rather than in this
haphazard way. How to fight concentra-
tion? As far as we are concerned, most of
the left parties are agreed that unless you
strengthen the mass movement, deconcentra-
tion cannot be achieved and the concentra-
tion of power in the hands of the bourgeois
landlord class cannot be fought. The sigas
are good. For example, a CRP Policeman
beat a railway shunter. Immediately
40,C00 railwaymen began to strike work.
That is the way to fight concentration of
Power. Lands are lying with the big
landlords. We arc going to occupy them,
We hope we will succeed. Actually already
it is having an effect on the concentration
of power. For example, even a Chief
Mibnister like Mr Brahmananda Reddy, who
does pot hesitate to shoot down the
Telengana fellows, asked one of his
Ministers to part with 400 acres of land and
hand it over to the landless labourers.
These are good signs. But what are they
due to? They are due to tke fact that the
masses started struggling and that is the
real guarantee to decentralising the un-
healthy power that is concentrated at
present in the hands of the Government,.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : But Mrs. Gandhi is recruiting
more and more CRP men.

SHRI S. A. DANGE : Therefore, what
I have pointed out was that we should
concentrate on the question of class power
and not on power of individuals. Indivi-
duals are but the expression of the classes
behind them and from that follows the
strength of the bureaucracy. The strength of
bureaucracy has grown. No doubt about that.
Why has it grown ? Because the Ministerial
composition of the Cabinet is such that
everyday a Minister changing means no
guidance in the Ministry and even if there
is a progressive policy, it is not acted upon.
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I may tell you here what one Manager of
the Railways at present managed by our
Sadhu leader, Mr. Gulzarilal Nanda, said,
Whea we complained to the Manager he said
‘Don’t take about the Ministers’. We
are permanent people who run the
Department. Ministers are like casual
labour. They come and go.’ (Interruptions)
1 had an experience of this myself. About
one closed mill in Bombay which four
Marwaris of Kanpur are hol/ding in ransom.
we knocked at the door of every Minister
including the Prime Minister everybody pro-
mised immediate relief and the immediate
relief is that the mill continues to rewain
closed with the workers® wages held back.
Several lakhs of rupees are held in abeyance
and not paid to them. It is a nice good
mill. It is not rua because it does not
suit the interests of the Chief Minister of
Mabarashtra to open that mill and the
bureaucracy down below is in the good
books of these millowners. Don’t you
know how the bureaucracy functions ?
Take an example. We are opposed to the
National Latour Commission, They pro-
posed that this question of adjudication,
conciliation be given to the Industrial
Relations Commission composed of Judges
and so oo so that an owner or a Minister
or a bureaucrat cannot influence the results.
The bureaucrats stoutly opposed it and the
Ministers could not oppose the bureaucrats.
Labour Minister of all the States said, No,
we musi bave this power’ because every
bureaucrat down below says Geatlemen,
you will be in trouble if you start handling
the files yourself’”. Why ? Because really
Ministers do not know their own subjects,

If the Ministers change every third day,
in those 3 days they have no time to
acquaint themselves with their subjects,
except those Minister who have done a round
of all the Ministers at one time or the other
But that is a different matter. That is there.
They are like casuals that are employed in
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dictating “decisions against the wishes of the
trade union movement and the Minister
says, yes. I will give you one example.
Since my time is up, 1 wish to say this.
What I have been siying was that this
subject of concentration of power should be
discussed in a more serious way. Now, it is
rather late in the day to say so. But this
question has not been raised today; it was
there already; only thing is, this has not
been taken up seriously at all. The first
question of concentration of power of a
Minister or a King was raised and you
should know it--in Mahabharat by Arjun
who asked the question for reply from
Bhishma a simple question. He asked : I
am a man with two eyes; 1 am like any
other man with two hands, two eyes. But
why the other man should obey me and give
me the right to become a king and he a
subjects ? Who brought this about ? And
who gave me power to rule over the other
man who has not got the power to refuse to
be ruled ? This is the question, the theory of
the State, the question of class power and
how power ccmes, which are raised in
Debates in the bistory book of Mahabharat.
And then a reply was given. I don’t want to
go into that,

The entire thing is based on the struggle
of classes of property and non-property,
dispossessed and possessed. This struggle
has been going on in this country, That
struggle has been there under Hindu rule
or Muslim rule or British rule or in present
day Congress rule,

So, that is the essence of the question,
That question has got to be solved by a
real fight for a democracy and that fight
must be begin by nationalisation of the big
monopolies, Then these gentlemen who
want to concentrate power in the haad of the
big houses will lose their concentrated power
and democracy will really start flowing.
Then alone working class can really govern

Railway Service, Casuais are there in  (pe country, the peasantry can get their
Railways even for 14 years, per t d ds, the problem of the ordinary work-
casuals, Bnt they gather knowledge ; others  ing class and the unemployed can be
don’t. solved.

And therefore, Sir, we have got this
spectacle of the bureaucrats coming and

The unemployment problem cangot be
' solved cither by Mrs. Indira Gandhi or the
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Home Mibistry or anybody ta'king about
good wishes for the unemployed.

My proposition is that this type of
debate of no-confidence is not going to give
us any results, The debate should be based
on foundations of science, dealing with
management of society, nature of political
power and nature of democracy in this
country, and the necessity to really put the
working people, the peasants and the midd'e
class and the working class ia power.
Unless that is done, this problem cannot be
solved.

There is one example 1 will give now.
-Baoks were nationalised, A good measure,
They could not have been nationalised if
' Morarji Desai had not been dismissed as he
was last year. But what is the difficuly
pow ? The banks are being managed by
the bureaucrats and Rs. 130 crores are
handed over to the apeculative market and
prices go up by 7% or 9%. This bas
-appeared in the Sratesman, the Times of
India and other papers, and they said, this
thing must stop, Then the Governor of the
Reserve Bank comes in, and says; yes, yes,
we have seen that too much moncy was
* given, we are calling it back. That happen-
ed in Fcebruary., Again in July the same
thing has happened, Why is this bappen-
ing again and again ?

It is because the forces of democracy
arc not in control of the banks. And there-
fore, the management of the banks has got
to be handed over and carried out by the
forces of democracy ? What is meant by
democracy ? The workers must have a
share in the mapagement.

The old speculators, the old directors,

the old gangsters who played with the
deposits of the people are all still there in
power along with the old bureaucrats. And
therefore if Mr. Chavan says that more
" deposits be mobilised, I say, No, Sir, the
" more the deposits, today, greater the
speculiation. These resources should not be
mobilised unless you give the guarantee
that these deposits will not be put at the
disposal of the speculative masket, Who is

JULY 29, 1970

Motion 276
going to control them ? You may please
debate about it. You may take all the
journals, They are there before you. I am
not talking of facis which are in my own
pocket only. But you are not dealing with
it.  Why are you not dealing with it ? Of
whom are you afraid ? It is true that the
Supreme Court stopped you for some time,
and custodians were impcsed. But fortuna-
tely some custodians ran away and some
have resigned and all that. Therefore, the
point is that the banks continue still to be
controlled by the monopolists who are the
friends of Shri M. R. Masani. Shri M. R.
Masani's proposition which he offered as
perbaps a solution was this...

SHR1 NAMBIAR :
porting the motion ?

Now, he is sup-

SHRI S A. DANGE : . that the reason
why concentration is taking place is that the
public sector has increased and private
enterprise is going down. That was one
proposition which he made and he said
that if private enterprisc grcw then demo-
cracy automatically would grow. The home

_of private enterprise is America; the home

of private enterprise is England. And
the American Sepate says that concentra-
tion of power is taking place in the hands
ot the President too much and, therefore,
some way must be found to demolish it;
there are no public sectors of a large size
in America, and no public sectors of a large
size in England, and yet coocentration of
power has taken place. Therefore, demoli-
shing the public sector is not a panacca for
destroying the class-power of the monopo-
lists, which can only be done by the demo-
cratic masses,

SHRI M. V. KRISHNAPPA (Hoskote):
The no-confidence motion has been brought
forward on a trivial and very small matter
and much has already been said, to which
replies have also been given, In a demo-
cratic armoury, a no-confidence motion is
like the Brahmastra or the mightiest weapon
in a democracy is the no-confidence motion,
and it should not be used often and on
trivial matters. If it is no used, it will lose

. all its importance.
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I am sorry to say that Shri Madbu
Limaye has brought forward this no-con-
fidence-motion on a very small and trivial
matter and the cry that there is a tiger. My
only worry is that when there is really a
tiger and the cry is heard, nobody will pay
attention to it, and one would be swallowed
by the very no-confidence motion which
has lost its value now.

As regards Kerala voters, since yester-
day, much has been said and rcplies have
also been given. There could not be a
more proper reply to this than Sbri S. A,
Dange’s observation on this matter. |
have been very much associated Wilh
Kerala since the last twenty-five years,
Since I come from an area adjoining
Kerala, 1 have been asked to be either an
observer or to take part in every general
elections in Kerala for the last twcnty-five
years. My experience is that the Kerala
voters need not be protected by Shri Midhu
Limaye, They know how to protect them-
selves. They are highy en'igh.ened people
and Kerala is a highly literate State, My
experience there has been that evean the
dead people come out and vote during the
elections, Durinz the elections, I have
seca a number of people who are dead,
whose pames are not in the volers’ list,
who bave come and voted. When that is
the ease, I do not think that there would
be any possibility of those who are entitled
to vot¢ and whose names have been left out,
being prevented from exercising their
iranchise.

The Election Commissioner has revised
the voters® list, He has given comparative
figures concerning the adjoininy States also,
He says that compared to those figures,
there is nothing unusual in the increase of
voters in Kerala and there is no mal-
practice done in the voters’ list, Whsn
that is the case, I do not know why Shri
Limaye shouid feel concerned; when in a
State like Kerala even the dead come out
and vote, I do not know why he has taken
up the case of those who are entitled to
vote, whosec names have been enlisted, The
Election Commissioner bas given more
time, two or three days. Even afterwards
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by paying a nominal fee, one can enlist as a
voter if his name is not there. That being
80, there is no meaning in Shri Limaye
crying that there is some go/mal going on
in the electoral rolls of Kerala.

Coming to concentration of power, as
Shri Dange has said, it is uncharitable for
the Mover to interfere with the inner
politics of our party. Afier all, itis the
Prime Minister’s prerogative. Once she
takes anybody in her Cabinet, it is for her
to distribute the power among the members
of the Cabinet, and no member of the
Cabinet has any business to think that this
portfolio is important or that portfolio is
important. Once they are in ths Cabinet, it
is a joint responsibility. 1 have bzen a
Minister for 15 years 1 know the supreme
power lies in the Chief Minister or the
Prime Minister. Even though particular
portfolios are hindled by individual
Ministers, the Prime Minister can call for
any paper or file at any time she likes. To
say that thcre is concentration of power in
one hand is quite wrong and as I said, it
is wrong on the part of Shri Limaye to
interfere wi h the inner politics of our party
and try to bring abosut some d flerences
among us. It is not so. ‘The Cabinet
works as a team on a joint resprusibility
basis. In fact, some of us feel that the
Prime¢ Minister should have taken more
portfolios under her charge and d:a't with
the unrest going on in th: country. That
being so, I d» not think thc Prime Minister
has taken more portfolios than she could
manage, and Shri Limaye should be told
that he should nco here.ft:r medd'e with our
party politics.

As regards Dr. Ram Subhag Singh, 1
am surprised to see how the Docier
changes. Only 11 months azo when he w:s
a member of the Cabiaet, everything was all
right. Now according to him, it is corrupt
and there are cliqu:s and everything has
gone wrong. I can tell him afier the depar-
ture of Shri Morarji Desai and others from
the Cabinet, there are no cliques in the
Cabinet and there is a homogencous team
functioning with ope leader and followers
unlike on the other side in their party where
there are more leaders and less followers. 1
tell Dr.Ram Subhag Singh that he should not
bave spoken in this manner. He is an old
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friend of mine in this House since nearly
18 years.

To Shri Madhok, everything looked
like dictatorship here. To him, our Prime
Minister looks like a dictator. He com-
pared here to Hitler and Stalin put together.
Someone from the ‘O’ Congress said that
the prime Minister looks like Mussolini
also. There is no doubt the Prime Minis-
ter has emerged the strongest leader in the
country. In the Syndicate, everyonec now is
frustrated.

The leaders of the ‘O’ Congress who have
been fuanctioning as king-makers making
Ministers and dismissing them, for 30 years,
now feel frustrated because the Prime Minister
boldly protested and sent them out. Now
they are helpless, disappointed and frustrat-
ed and to them, she looks like a dicta-
tor,

Is the Prime Minister of India a dicta-
tor 7 Why should she be ? She has re-
nounced almost everything. The one house
which her grandfather had given to her,
Anand Bhavan, she has gifted to the nation.
She goes to the people immediately after
Parliament’s session is over and even during
the session. They gather in millions round
her. She speaks to them, understands
their feelings. They cheer her and wish
her. I have seen her going about amidst
people without caring for the police bando-
bast. Some people cry “‘God bless you,
madam”, and that is the spontaneous feeling
of the people in this country. To call her
a dictator is something which nobody can
tolerate. A dictator would never face his
people, but our Prime Mianister mixes with
millions of people. I challenge them to go to
the countryside and see whether they can face
80 many people as the Prime Minister of
India faces. She works 18 hours in the
day when you people want to reduce eight
working hours in the day. She wears the sim-
plest of clothes.  What for on earth should
she become a dictator ? She is working for
this nation, its progress and wherever she
goes, thousands and millions flock to
her,
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SHRI M, L. SONDHI : Is he a bio-
grapher of the Prime Minister ?

SHRI M. V, KRISHNAPPA : I want

to tell Mr. Madhok that because of her
bcldness the whole country appreciates her,
whether she is going to fulfil all that she
has promissed immediately or not. Because
of her boldness she looks like a dictator 1o
Mr. Madhok. She has more sense then all
the dictators put together, Stalin, Hitler,
Mussolini and Franco, and she acts as a
democrat, she is not a dictator,

Yesterday Mr. Kripalani mentioned the
old story, how the Congress candilate in
the Presidential election was defeated. It
was unnecessary for him to refer to it, My
reply is that Mr. Kripalani, in the same
breath, should ask the Congress (0) how the
Presidential candidatc was selected. Was it
not a coup, was there not almost a clique ?
In the annals of Indian history or the
political party which he served for nearly
30 years, was there any instance where the
Presidential candidate was selected by vote
in five minutes ? Does it not amount to
a coup, does it not amount to a clique ?
Why should Shri Sanjiva Reddy, who was
a very popular Speaker here, and who was
becoming more popular, have been dragged
into the Presidential election ? Mr. Kripa-
lani should apply his mind to these prob-
lems and see whether it was correct on the
part of the Congress (0) lcaders to have
behaved in this manner.

When there was a coup, certainly the
Prime Minister had to protest, and shc
protested. Not only did she protest, she
taught them a lesson, and by teaching them
a lessop, she has done the right thing. I
want to tell Mr. Kripalaai that he should
not be blind to the blunders committed by
the Congress (0). Is i(~ because his betier
half is on that side ?

We welcome the neutrality of Mr,
Kripalani: He has scrved long the country
and this Parliament, but when this neutra-
lity is blind to the blunders committed by
the Congress (0) and simply condemns the
Prime Minister and this party, what right
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has Mr. Kriplani to ask for the neutrality
of the Government in world politics ? So,
I appeal him to be impartial in these
matters,

SHRI A.K. GOPALAN (Kasergod) : [
requested you to call me afier Shri Dange
because | thought that there would be some
points which 1 could answer, but unfortu-
nately as far as Kerala is concerned, there
were no valid points made by him. He
only wanted to discuss the tactical line, I
do not want to discuss the tactical line of
our party here, [ will do it outside at the
time of the election, The tactical line of
his party is that in 1967 it was against the
Congress, in 1970 it is in alliance with the
Congress, and in 1972 1 think his party’s
tactical line will b2 such that we will fiad
Shri Dange not here in the opposition, but
on that side. Their tactical line may
change likc that.

As far as the tactical line to be adopted
by one party or many parties is concerned,
1 do not want to dircuss it here.

Another point he made was : these
people want President’s rule.  We do not
want President's rule; we are against
President’s rule. The qucstion is not
whether you want President’s rule. We want
free and fair elections  Supposing for one
or two months President’s rule is to be
there, we shall have to make that sacrifice
because the most important thing ina
parliamentary democracy is free and fair
elections, giving everybody who is entitled
to vote a chance to vote. We must remove
those who are pot entitled to vote. As my
friend Mr. Krishnappa said there are many
persons in the list who are dead. Dead
persons come in the morning and vote; real
persons come in the evening. There are such
allegations, 1 shall poiat this out from the
list. These are the experiences during the
last there by-elections. We prefer the
President’s rule to Achutha Menon’s rule
because our expericnce was bad during the
last so many months. In Achutha Memon's
rule perhaps ten persons will be killed and
two battalions of CRP will be there; under
the president’s rule, instead of ten, fifteen
persons may be killed, the differeac: is oaly
in number. As far as we are conceraned,
even if President’s rule co.nes, ths most
important thing is that the elections must
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be free and fair. I do not waat to go into
constitutional points. I only want to say
that the continuation of the Ministry is
illegal and unconstitutional. There is a news
item in the Times of India from Trivandrum
which reads as follows : ‘““The Kerala
Governor Mr. Viswanathan dissolved the
State Assembly on the advice of the Chief
Minister Mr. Achutha Menon and aano-
unced fresh election. Mr. Mcoon who sprang
the biggest surprise of his career as Chief
Minister told the reporters that he advised
the dissolution of the Assembly 4o ead the
present ‘uncertainty’, and to win a fresh
mandate possibly within the next three or
four months.” What is the ‘uncertainty’ ?
whether he has the majority. When he him-
self says that there was uncertainty, one
should not dissolve the Assembly but call
it into session to see whether he has got a
majority and if he has no mjority, tell the
Governor and see whether any other majority
will be there.

As for dissolution, 1 shell refer to arti-
cles 163, 164. and 174. As per article 163,
there shell be a Council of Ministers with
a Chief Minister as the head 10 aid and
advise the Governor in the exercise of his
functions. The duty of the Chief Minister
is that of communicattng. He has to say
what the Council of Ministers says; he has
to advise the Governor as per the decisions
of the Council of Ministers. Under article
167 (A) he has to communicate to the
Governor of the State all the decisions of
the Council of Ministers relating to admi-
nistration or other things. It must be the
decision of the Council of Ministers. The
dissolution was not on the advice of ths
Council of Ministers bscause O Koran, one
of the Ministers openly made a statement
the other day saying : 1 do not know any-
thing about it; I am uaaware of it; [ was
not asked. Two other Ministers also said
that they did not know about it. So, it was
a decision taken by the Chief Minister him-
self. According to ar.icle 167 (B) the Chief
Miaister has to advise the Governor oa the
decisions of the Council of Ministers. But
the Council of Ministers were not consuited,
W. do not kaow if the advice given by the
Chief Minister to the Governor was some-
thiag that was uncoastitutional. Aloae the
Chief Minister has no right to dssolve the
Assembly,
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According to article 174, the Governor
shall summon the Assembly. According to
the constitutional provisions, the Council
of Ministers is responsible to the Assembly.
1t is said that there is no Assembly especially
in a coalition government where there are so
many parties; but where there are so many
parties, he must consult them and then give
the advice to the Governor. After giving the
advice also, there is no Assembly; whose
is the respoasibility when the Assembly is
not there ? The Council of Ministers is
responsible to the Assembly, and when you
dissolve the Assembly and then say you
remain there, that is something which is
pot only unconstitutional but also shameful.
1 want to say, therefore, that it is unconsti-
tutional.

The second point, as for as the election
which has becn talked of is concerned, is
this. What is it that is said here ? It is said
by so many Members that we want an
election in West Bengal and we do not want
an election in Kerla. They minimise it that
way. We say, whether in West Bengal or
Kerla or Punjab or Manipur or any other
place you must have an election, and the
prercquisite of an elcction is that it must be
a free and fair election. For a frce and fair
election, what are the things necessary ?
There must a proper volers’ list, 1 will show

it to you what has happened. | shell
read a letter written by me to
the Election Commission on 10 July, There

had been references here o the elcctions :
What did you do in the by-elections ? This
is the relevant letter of 10th July, when we
met and gave a memorandum to the Election
Commission, Receatly, three by-clections
were conducted in Kerala-Kottarkara, Nilam-
bur and Madayi. The list of voters in
these three constitucncies werc having enor-
mous anomalies like the inclusion of illegiti-
mate voters and rejeclion of legitimate
pames. In the Madayi constituency alone,
therc were more than 4,000 deletions. la
the Madayi constituency, in the Madayi
Panchayat alone, more than 700 bogus voters
were included in the list, most of whom are
residing outside India like Dubai, Singapore,
Saudi Arabia, cic. 1n other lists also, glar-
ing defects were noted. 1t was really after
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the three by-elections in which the voters’
list were defective, we said tbat as far as
the election lists are concerned, there are
anomalies and something must be done

about it, That is why we asked the
Election Commission to supply us a
Copy.

1 have no time, or else, I would give
details in this respect. In the lists in Kerala,
in each district, something like 1,25,000 or
1.26,000 names were removed, and some
two lakhs or three lakhs of names were
added. As far as th: 1967 elections were
concerned, I have to tell you that there was
no complaint from any side ; there was no
complaint from our side. There was no
complaint from their side either. The voters’
list was there, After 1967, three elections
were there and it was then that we looked
into the voters' lists and we told the Election
Commission, ‘‘Please see that some hiog is
done. This is our exp:rience as far as the
three by-elections were concerned ”  We
enquired about the 722 names of voters and
gave ous findings to the Election Comm's-
sion, saying that these are the people who
had not been here for the last so maay years.
The Elcction Commission, after that, sent
me a letter on the 24th July after 1 m:t the
Election Commissioner there., All the politi-
cal parlies were there.  The majority parties
represenied in the Legislative Assembly told
the Election Commission that the elections
shou'd not be in September. So, ti was
the desire of the majority of the peop'e,
But the Election Commission said, *“We wunt
to have the elections in September, because,
before September 24, if the Assembly is not
convened, six months will elapse. So, we
must do that.” | want to ask what the
Ecection Commission has got to do with
that. What is the daty of the Election
Commission ? The duty of the Election Co-
mmission is to see that free and fair elections
are conducted. There may be President’s
rule ; there may be some other thing. That
is not the concern of the Election Commi-
ssioner Majority of the parties, though
not a big majority, namely, Cong (0), Cong
(R) and all other parties except the mini-
front partics, have said that elections should
not be held in September because there is
rain and the voters’ list is irregular, This
was told to the Election Commissioner. He
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said, *“The voters’ list is ready. I will
show”. But the voters’ list is not ready
even today. Here are the telegrams I have
got. When I met the Election Commi-
ssioncr and showed him the telcgrams, he
promised that by 20th printed voters’ list
will be ready But I have received a tele-
gram from Mr. E.M.S, Namboodiripad on
the 25th and also today moraning saying,
till yesterday midnight, all the voters lists
are not given. Some of the voters’ lists
are given but all are not given.

The election has already been declared
but there is no voters’ list. Dces anybody,
including Mr. Dange, want clections without
the voters’ list? 1 will read the telegram I
receivdd on the 25th:

“Your letter dated July 23rd. rece-
jved. Reports received by you are
lies. There are some constituencies
of which lists have not yet been
received. Unimaginable ecrrors in
lists supplied show total unreliability,
Letter follows.”

This is a lelegram to the Election Commi-
ssioner, a copy of which was sant to me.
Today morning a telegram was sent to

the Commissioner, a copy of which I
have got which says that till yesterday
midnight the complete voters’ list is

not prepared. Of course, the ques-
tion can be twisted and we may be asked.
«“You do not want an election in Kerala,
but you want an early election in Calcutta.”
We want elections evrywhere. Let there be
a mid-term poll in Bengal and also in
Kerala, but the point is this. The Election
Commissioner has already agreed to a revi-
sion. This is the copy of his letter :

““] have already agreed and have
made arrangements for a special
revision under seciion 21 (3) of the
Representation of the People Act.
1950 of the electoral roll...” etc.

So, the Election Commission has agreed to
a special revision of the electoral rolls,
When a revision is done, certainly the provi-
sions of the People Act and the rules made
thereunder must be followed. For revision,
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it is necessary that thcre must be a voters’
list. As regards the voters’ list, will the
Election Commission show to the Prime
Minister a copy of the letters received from
all the partics ? When the parties get the
electoral rall, they will sign. 1 ask the Law
Minister to ask the Election to show the
signatures and vouchers of all the parties
saying that they have got the electoral roll.
The clectoral roll has not been received by
them,

Secondly, 1 want to show you a
specimen of the electoral roll that is prepa-
red in Kerala. Can you read this ?

SHRI PILOO MODY :
Chinese invisible ink ?

Written in

SHRI A. K GOPALAN : I do not know
what is the language. Nobody can read what
it is.

SHRI MANOHARAN

(Madras
North) : is It genuine or bogus ?

SHRI A. K GOPALAN : It is a certi-
fied copy. Revision means, you must
be able to read it. Without reading it, how
can there be a revision ?

SHR1 PILOO MODY : It does not
matter if you lose this constituency. Let it
be laid on the Table of the House.

SHRI A. K GOPALAN : Another
example is a news item in Malayala
Manorama, a paper not supporting us, a
paper against us. That Malayala Manorama
bas the picture of the students of some high
school in Manjeri preparing the electoral
rolls. Sometimes the standards of our stu-
dents in high schools are such that they do
not write all the letters well. Here is a news
item in Malayala Manorama dated 25th
July ¢

““Kadeeja is a voter. Her father's
pame has also been given in the voters
list. Do you know what it is?
‘Father.’
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Suppose she goes to vote and the officer
asks her the name of her father If she says
“Usman”, he will say “*here it is recorded
as ‘father’, so you go away, you cannot
vote”,

““There are any number of such funny
things in the voters list coataining
1, 369 pames in the Balusscrry consti-
tuency, ward No. 45. There is no
time to think of rights and wrongs.
The whole thing has to be written
scmehow. Bring it out as quick as
possible, that was the aim. See some
of the names in the list. Vasandhi,
Thiritha, Kenatti, Repper, Kerappan,
Chechikutti, Thanka, Yavoda, Mani-
dhyam, Ratha, Panchayathutti, Cheyi.
There are many such names.”

All the Malayalees will understand that
such pames are not there. If this list is
not corrected and suppose a voter gocs to
the polling booth and says that his name
is Manikkam, they will say ‘‘no, your name
is Manidhyam, because it is written so
here.”

“Phisa is another name. It is sure
that he is not the leader of the insur-
gent Nagas because his father’s name
is put as Athruman. Phisa is supposed
to be a 32 year old woman.

Do you know what is the age of a
voter ! One ycar? There are also
voters with, 4, 5, 6 and 7 years of age.
An example, Merinpanna, male aged 7.
“Appiri”, yes he is a voter, He is 51
years old. Sthreedharan (not Sree-
dharan), son of ‘‘Aani” is another
voter,

28 year old Hallah is supposcd to be
the son of Hassan Koya, There is
according to this voters list eligibility
for voting for Naskayai, the daughter
Kakaya and the 21 year old son
Mobhammed of Sui.

Souminikutty, a good name. Age 97.

Kenatti is also a voter. His father is
Mohammad.
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Aniyayi (which in Sanskrit means the
follower) is also a voter. Aged 39
(who is his leader ?) One cannot say
in which pages of the list these sort
of mistakes are there because many
pages of the list have no numbers.”

MR. DEPUTY-SPEAKER : He should
try to conclude.

SHRI P. RAMAMURTI (Madur.i) :
After all, the House should know all the
facts when it is discus ing an issue.

MR. DEPUTY-SPEAKER : [ am not
trying to prevent him. But there is a time
limlt. I am only drawing atiention to that.

SHRT A. K GOPALAN : This is the
voters® list. In the 1967 voters list lakhs and
lekhs of voters were not included and what
were included were takcn away. Aond what

is the date for the revision ? The last
date is 28th, So the time is over. Till today
there is no comp'ete voters® list. Why was

the election announced so hurriedly without
the voters® list. In there no press in Kerala ?
Can you not print the voter’s list ? If that
is not done, President’s rule will come and
the present ministry that is there cgnnot be
continued, The new alliance between the
Congress (O) and the Mini-Front—I am
sorry, between the Congress (R) and the
Mini Front—there cannot continue like
that. I can understand that.

SHRI VASUDEVAN NAIR (Peermade):
Congress (O) are you allies.

SHRI A. K. GOPALAN: At least he
has agreed that the Congress (R) are their
allies.

On the first day the Governor did not
dissolve the Assembly. What the Governor
did was that he came here, had a talk with
the Election Commissioper and met the
Prime Minister. 1 reliably understand that
the Governor told the Prime Minister that
if this Government did not continue, there
was no chance of the new alliance coming
to power in Kcrala afterwards, if President’s
rule is imposed and elections are delayed.
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The Governor went there and the Malalayam
Manorama says—1 have got it here—that
Governor called the Chief Minister and said,
“Do not resign,” Then, the announcement
of the election is there.

So, one can understand that there is
collusion, Though they will say that
Election Commission and everybody is inde-
pendent, there is some conspiracy and
collusion between the Election Commission,
the Kerala Government and the Central
Government. It is a shame that in a
country where, as the Prime Minister says,
there is the highest parliamentary democracy
the voters’ list is not printed and the
clections are held without printing the
voters’ list with shabby writting and so
many mistakes in the voters’ list. If the
elections are going to take place this way,
one cannot say what is the object bchind it.
That is why we support the No-confidence
Motion, because it is a conspiracy and
this conspsracy has a political motive,

MR. DEPUTY-SPEAKER : The Law
Minister.

SHRI SRINIBAS MISRA (Cuttack) :
On a point of order, Sir. Today's paper
sald that Shri Gopalan was filling a writ in
the Delhi High Court. Has he done that ?
If so, the matter is subjudice and he cannot
take up the matter here.

SHRI UMANATH  (Pudukkottai) :
Let him gather information and come here.

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI K. HANU-
MANTHAIYA) : Sir, | am intervening in
the debate in order to clarify mat'ers from
the legal and constitutional point.

1 am am one with hon. friend, Shri
Gopalan, that elections must be free and
fair. That is a common ground. That is
not common ground merely between
Government and the party of Shri Gopalan
But 1 am certain that it is the point of view
of every party in this House,

1 want to place btefore the House the

events that have h~ppeped in a sequence.
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The programme for the review of the elecs
toral rolls of Kerala along with those in
other States and Union territories was issued
by the Election Commission on the 6th
November, 1969. It provided for the publje
cation of the existing rolls as draft rolls
on the 15th November, 1969. The period
for lodging claims and objections was from
the 15th November, 1969 to the 30th
November, 1969.  Simuitaneously, there
was a house-to-house verification of each
and every voter in the existing rolls, The
claims and objections in respect of the draft
rolls were disposed of before the 3ist
December, 1969. The electoral roils were
finally published on 15-1-70. The finally
published electoral rolls are being questioned
by some hon. Members. The Election
Commission has strictly followed the pro-
visions of tho Representation of Peoplés
Act, 1950, the Registration of Electoral Roll§
Rules, 1960 and the directions and instruc-
tions issued. After the publication of the
electoral rolls for 1970 on 15-1-70, there
were three by-elections in Kerala as reférréd
to by my hon. friend Shri Dadge. No
objection was raised by any political party
in respect of the electoral rolls in respect
of these three by-elections,

SHRI UMANATH : It is these three
by-clections which have brought out e
entire thing.

SHRI K. HANUMANTHAIYA : Now,
the electoral rolls of these constituencies are
being questioned. The objections to the
electoral rolls have come only eafter the
Legislative Assembly was dissolved and
fresh elections became necessary to consti-
tute a new Legislative Assembly. The
Election Commission has now agreed to
carry out a special revision prior to the
ensuing General clections. It Is not tHe
intention of the Election Commission
to leave the mistakes that have crept in
the list.

SHRI A, K, GOPALAN: Without the
voters’ list ?

SHRI K. HANUMANTHAIYA: Ac-
cording to law, the final publication of the
cléctoral rolls is alrcady thero, It is cnly &
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revision that is taking place in the light of
the complaints made. To say that there
is no clectoral roll at all is wholly incorrect.
The Election Commission has now agreed
to carry out a special revision prior to the
ensuiog General Elections. It is a special
revision undertaken to allay the suspicions
raised by some of the political parties
in respect of the finally published electoral
rolis of 1970.

Some parties have complained that copies
of the electoral rolls have not been supplied
to them. About 80 per cent of the different
parts of electoral rolls were supplied in the
printed form to all political parties in Kerala
‘by 20. 7. 70 and the remaining 20 per cent
is in cyclostyled. type written and manuscript
form. The 20 per cent of the electoral rolls
will also be made available to them in the
printed form before the end of this month.
The printed and the manuscript copies were
delivered at the office of the CP1 (M) at
taluk level. They were clear and readable as
they were the first copies which came out
of the press and the cyclostyle machine.
The copy that is now produced before the
House might not be the copy supplied to
the CPI (M). Even now,  the Election
Commission is arrpnging to make copies
available,

SHR1 UMANATH : This is the copy
supplied to the CPI (M). That is misleading
the House. We have produced the copy
which was supplied to the CPI (M). You
take it as a statcment of fact that we are
making. It is a certified copy supplied to
our party,

SHRI K. HANUMANTHAIYA : You
also cannot go on saying that whetcver the
Election Commission does is false.

SHRI UMANATH : Do you deny the
statement that the copies of the electoral
rolls of all the constituencies have not been
supplied even to the State ? Are you in a
position’to ‘deny ‘that ? Do you take up
the challenge ?

SHRI K. HANUMANTHAIYA : 1 have
already 'made the statement that the copies
have been supplied. 1 accept the 'challenge.
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So far as challenge making is concerned,
we are inferior to none.

SHRI UMANATH : If you accept the
challenge, you send somebody to Kerala
immediately to see whether the list has been
supplied to them.

SHRI K. HANUMANTHAIYA : The
total increase in the electoral rolls of all
the 133 constituencies in Kerala is 16 per
cent more than that of electroal rolls of
1964. This increase works out to an annual
rate of growth of about 2} per cent which
is considered normal as was argued by my
hon. friend of the D. M. K. party. So is
the case with the electoral rolls in every
other State.

Variations of this nature take place in
the usual course. But in the case of Kerala
political controversies have highlighted
the problem as is scen now. So far as the
Govcroment of India is concerned, we are
in no way responsible, nor are we parties
to the controversics.

16 hrs,

The Election Commission is an inde-
pendent and impartial authority brought
into existence under the Constitution.
(Interruptions) Art. 324 of the Constitution
lays down that the superintendence, direc-
tion and control of the preparation of the
electoral rolls shall be vested in the Election
Commission. The Chief Election Commis-
sioncr has been made under the same
article equal to a Judge of the Supreme
Court in order to guarantee his independence
and impartiality. Again, Art. 327 provides
that subject to the provisions of the Cons-
titution, Parliament may from time to time
by law make provision with rest to all
matters relating to, or in coanection, with
elections to Parliament, and State Legis-
latures. The Representation of the Peoples
Act, 1950 and 1951 were enacted by Parlia-
ment under this article. The Representation
of the Pcople Act does not contain any
provision empowering the Government to
fix the dates of an election or to intervene
or interfere in the work of the Election
Commission. Sec. 15 of the R. P, Act, 1951
lays down that the Governor shall on such
datc or dates as may be reccommended by
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the Election Commission call upon the
constituencies to elect members. It is, there-
fore, clear that the Government of lndia
are in no way responsible for deletions and
additions in the electoral rolls, It is now
at best a bone of contention between some
political parties in Kerala State. Government
cannot, in the very nature of things, issue
any direction to the Election Commission
whether it is in respect of the preparation
of the electoral rolls or the fixing of the
date of the election or the conducting of
elections. Government of India want to
scrupulously avoid saying or doing anything
which may even be construed to affect the
impartiality or independence of the Election
Commission.

SHRI UMANATH : That you should
bave done before fixing the date on the

17th.

SHRI K. HANUMANTHAIYA : Wo
have obtained information from the Election
Commission that a meeting of the repre-
sentatives of all the political parties in the
State was held in Trivandrum on the 10th
July, 1970. The meeting which was convened
by the Chief Election Commissioner was
attended by 17 political parties. 1 under-
stand that it was said at that meeting that
electoral rolls this time arc ““far better”
and “‘more perfect” than the electoral rolls
in the State during the last 20 years.

SHRI UMANATH : Who said that ?
Afier the issuing of the electoral rolis we
want to krow as to who said that. This
House wants to know who said that. Only
the satellites of the Government might have

said that.

SHRI K. HANUMANTHAIYA: Shri
A. K. Gopalan was present at the meeting.
On the representation of his party, the
Chief Election Commission undertook to
inquire into and rectify any mistake which
may be pointed out. This special revision
will be completed before the 10th August,
1970, i., one week before the notification
for the election is to be issued. I may in
this connection state that when Shri E. M,
S. Namboodiripad, General Secretary of
the Communist Party of India (Mmmt),
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met the Chief Election Commissioner or
the 3rd July, 1970, he made a specific
complaint about the .. omission from the:
electoral roll of the name of Shri K. P.
Subramania Menon, M.P. This complaint
was inquired into by the Chief Election Co-
mmissioner and it was found that not only
Shri Menon’s name had not been omitted
but on the contrary . his name is found as a
voter in the electoral rolls of two consti=
tuencies, namely, Narakhal and Ernakulam.

SHRI A, K. GOPALAN; That is why
we say that there must be "a thorough
revision. You do not understand that,

SHRI K. HANUMANTHAIYA 1 No
other specific case as distinguished from
general complaints of alleged irregular
inclusion or deletion has been brought to
the notice of the Election Commission,

SHRI P, RAMAMURTI (Madurai) ;
What about Mr. lmmbichj Bava’s name ?

The special revision ordered in Kerala
was a special concession. The parti¢s were
given time from 12th to 28th July to file
their lists of objections. Even this period has
now been extended by 2 days. This specjal
concession has been accorded, I suppose
to Kerala because Kerala js a special prob-
lem with special demands.

The bolding of elections on a particular
date is solely within the discretion of the
Election Commission. The Government of
India cannot direct the Election Commis-
sion to change the dates once fixed. The
discretion of the Election Commission has
to be independently and impartially exercised
in the matter of fixing the dates, The
political parties however are free to make
representation to the Election Commission
and in the final analysis they are bound to
accept the decision of the Election Com-
mission. B

I may however observe that in the pre-
sent case under Art. 174 (1) of the Consti- ,
tution the FElection Commission has a
Constitutional obligation to ocondgct. the
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geaeral eloction in Kerala so as to see that
the newly constituted legislative assembly
meets before the expiration of 6 months
from its last sitting. The last sitting was
tted on 25-3.70. The new Assembly has
to be summoned for its first sitting not
later than the 24th September 1970. There-
fore the date fixed for the pool, the 17th
September 1970 is bonafied. There can
therefore be no question of any haste in
the holding of general election in Kerala.

SHRI A. K. GOPALAN : This Assom-
bly is dissolved Assembly. Which Assem-
bly is to meet ? He is only reading what
he bys got. The Assembly is dissplved.

SHRI K. HANUMANTHAIYA : The
pogtponement of elections in Kerala on
the ground of rains is not tenable. Sir,
unfortunately or fortunately, I have control
neither over the rains nor over the Election
Commission.

SHRI UMANATH : These factors about
rain and harvesting season are bcing taken
lmo consideration during several general
elecuonu carlier.

SHRI K. HANUMANTHAIYA Sir,
I want to deal with the argument advanced
by my hon. friend Dr. Ram Subhag Singh
the hon. Leader of the Opposition. He grew
so indignant as to demand a Commission
of Inquiry. His indignation has overrun
hig discretion and judgement. As an ex-
Cabinet Minister, with long experience he
shopld have known that there can be no
Caommission of Inquiry relating to matters
falling within the jurisdiction of the
Elggtion Commission. There bas never
bpep any such Commission demanded or
apppinted. The CPJ (M) secem to be wiser
thap the Leader of the Opposition for
ingtead of asking for the appointment of
a Commission of Inquiry they intend
gaing to a court of law as I learn from the
newspapers.

Sir, it is ot my purpose to enter into
controversy with one party or the other
on this matter.

80 (ar as the Election Commission is
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concerned, the statement I have made
clearly shows that they are anxious to
correct every mistake humanly possible.
The proper course for all of us would be
to see that the Election Commission is
given proper information and the rectifi-

cations made. There is no use attacking
the Government of India on this issue.

I do npot know what reason or
logic prompted my hon. friend Shri
Madhu Limaye to inglude this as one of
the grounds in the po-confidence motiop.
I have explained the position. A legal and
constitutional expert as he is, because ke
moves many amendments to the Consti-
tution several times, he should have known
that the Government is not responsible
for this. In spite of that he takes this as
the first ground of no-confidence against
this Government.

I can only say this. I read a long time
ago an Essay by Goldsmith. There was a
person who used to be present wherever
there was a gathering for cntertainment
or amusement. Here is my hon. friend
Shri Madhu Limaye who wants to be
present at every cotroversy, in advancc.
This attitude of championing every issue
and every cause against the Government
is not rational or logical. I would appeal
to him to take up issues which should
really matter and which really affect the
interests of the country, and I am sure
Government would be equally upder-
standing enough to rectify matters.

One or two Members including my hon.
friend Shri Madhu Limaye took the Ad-
ministrative Reforms Commission and its
report into consideration in this conpection.
He has made the allegation that the Prime
Minister has taken advantage of only those
recommendations which are conveniegt to
her. But this argumept could be turned
against him also. If he were really interest-
ed in adminiatsative reforms peing implemen:
ted, he should have taken up the igsue
independéntly and impgrtially so as to
command the attention gnd respect of all
the parties in this House. To join this issug
in a pastisyn maoner with a
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motion is not a service which he is Joiog
cither to the commission or to the cause of
administrative reforms,

So far as the reforms are concerned, the
reports of the Administrative Reforms
Commission are there. 1 do not say that
they are the wisest things that can be said
on the subject. But they will provide a
basis for all the Members to think so that
they could improve and accept whatever
improvements  are necessary. The
Prime Minister herself had made a broad-
cast speech as soon as she accepted the office

of the Prime Minister that she wanted
revolutionary  changes and that  she
d the administration to be tuned to

the needs and requirements of the time,
Out of the 20 reports that we have given,
Government have already processed about
seven or cight. A statement has been made
by the concerned Minister that 87 per cent
of the recommendations have been accepted.
Some more reports have still to be accepted.
Insteud of their taking advantage of the
occasion in a partisan manner—this is a non-
controversial subject—1 would appeal to all
the paries and to the leaders of all the
parties to take up the issue of administra-
tive reforms and the reports of the Administ-
rative Reforms Cotnmission independently
and impartially on their own merits and see
that we get a better admioistration than the
one we have.

SHRI SURENDRANATH DWIVEDY :
(Kendrapara) : It is not that 1 am not in
favour of a no.confidence motion. It is not
that if a8 motion is moved for confidence, 1
shall vote in favour of it; 1 shall pever vote
in favour of a confidence motion for this
QGovernment. Bus this motion that we are
considering here, according to me is ill-timed
and misconceived. My firiends hete in
their anxiety and in their personal obsession
with the Prime Mibister have chosen a
wrong time for this motion. You know
and the country knows for a fact that a
minority government is functioning in this
country. Fhis Governmens which Shrimati
Ipdira Gandhi is now heading jis a
minority government. When she was called
upon to form the Gqvernment hgre, she was
really commanding a majority in thg Hopse.
But cven though ber majority has beep
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reduced, she still continues as a minority
Government and carries on the parliamentary
functioning in this House. I think there
is some lacuna in our Constitution which
gives her this opportunity. She is not voted
out, but friends who have brought forward
this sort of motion are giving her opportuni-
ties to tom-tom before the world and to
show to the country and (o the world out-
side that although she is in a minority,
every motion of no-confidence in the House
is being defeated.

What have my hon. friends done after
the experience of so many months when
there was some attempt at Opposition cog-
solidation and an attempt to see whether
there were common factors on which the
Opposition could unite in order to give a
real confrontation to Government ? Now,
oot only the grand alliance but, as this
motion is going to prove, even the grander
alliance has floundered because it does not
command the majority in the House. That
is what is going to happen. It is not only
the grand alliance, but Shri Madhu Limaye
has fallen a prey to this game. The CPI(M)
has also joined in becausc of the Kerala
clections, forgeiting their own formulations,

It was never my case, and it is not my
case even today, that I will never voie on
a po-confidence motion against this Govern-
ment. But I do not see any better alterna-
tive in this House. [do not want thata
minority government should continue for
long. It is not healthy for the country, it
is not healthy for democracy, When J
make this statement, I am not going to
support motions on flimsy grounds
on flimsy reasons. I would bave
gone all out to support a motion
which stated substantial grounds. But the
grounds stated here are not fit for the admis-
sion of even an adjournment motion. When
they wried to bring forward an adjourn-
ment motion on this issue, the Speaker did
not think it fit to give consent to it. Yet
that has been given as a ground for a no-
confidence motion.

Then in their anxiety, they are really,
by implicatjon, giving suggestiops which cut
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at the very root of democratic functioning
in this country, What is the meaning or
purpose of saying here that a minority
government is imposed in Kerala ? Does
the Mover suggest that the Ceatral Govern-
ment should have intervened and dismissed
that Government ? That Government did
enajoy the confidence of that House till the
last day, 22 March. On the 25th March,
they resigned. The last motion of the
Kerala Assembly had given a vote of confi-
dence to that Government.

Then what does he suggest ? Does he
suggest that the Central Government should
have intervened ? Is it Shri Limaye's case
that where the Constitution gives the right,
an autonomous right, which right we want
to increase, to the Election Commission—
we want that it should be on par with the
Supreme Court—we should now say that
the Central Government should intervene
and ask the Election Commission ‘Do not
hold elections ; hold them only when it
suits us' ? That means giving more power
to Shrimati Indira Gandhi’s Government
about whose present powers you are already
complaining.

There is no substance in this motion at
all. That is why 1 am worried, In their
anxiety, what are the Mover and his sup-
porters doing ? They see seeds of dictator-
ship because of the Cabinet reshufflc. But
what are they aiming at ? In their anxiety
to do something, they are making a mockery
of the last, extreme parliamentary weapon
we have beforec us—a motion of no-confi-
dence. We have many other weapons in our
hands. We can use them. We have been using
them and we will continue to use them. But
this is not the way to go about it. They are
confusing the country; they are going to mis-
direct the mind of the people and they are
really giving a fresh lease of life to such a
Government which should not bave existed
8o long.

1 would make a suggestion, If they are
all serious about it, if they are serious
in what they have said that this Government
is not capable of delivering the goods, I
say ‘yes’. Then why not bring a motion
of no-confidence against this Government on
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the ground that in spite of its so-called 10-
point programme, it has not been able to
implement even one ?

AN HON. MEMBER : Let him bring

it.

SHRI SURENDRANATH DWIVEDY :
Yes, but will they support it. Let the
Swatantra Party say yes, let the Jana
St;ngh agree.  Are they prepared to support
it

SHRIMATI TARKESHWARI SINHA
(Barh) : We will support it,

SHRI PILOO MODY : Let the PSP say
‘yes' first.

SHRI SURENDRANATH DWIVEDY :
We want that this sovereign, supreme body,
should bave more rights ; we want that
its rights should not be curbed. But
by a judgement of the Supreme Court,
Parliament’s right is being encroached
upon. The Supreme Court says that Parila-
ment has no right to amend the fundamental
rights in the Constitution, Nath Pai's
Bill is there. There is the unanimous recom-
mendation of the Select Committee. This
Government, because it is not sure of ths
support of some of its own followers, has
not yet declared whether it is in support of
it. It has been said that the Speaker and
the Leader of the House would fix a date
for its discussion. Two years have passed.
The Leader of the Congress Party is not
bold enough, has not the courage, even to
get the Bill passed in this House. You
bring such measures and see the result, be-
cause that will be the real test for this
Government.

A Government which claims to be
socialist, which prof socialism, must
have an alternative socialist programme
here. (Interruptions) These things are not
palatable to you. You are in a strange
combination, but people can see through this
game. It will not pay, it has not paid in
any country, and it is not going to pay in
this country also,
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If they are really wedded to socialism,
after they became a minority Government,
they should have come forward in this
House with their own programme for the
rest of the two years, saying that this is the
socialist programme that they want to carry
out and taken the mandate of the House.
1 would have supported them even as a
minority Government for the rest of the
period, but nothing of the sort has been
done.

If you had taken up one by one the fail-
ings of this Government, I would have
supported the motion. 1 am in some agree-
ment when they refer to general bureaucra-
tisation, but that is nothing new.

You have criticiscd the Cabinet reshuf-
fle. 1 agree. Too much power has been
taken by Prime Minister, but is it anybody’s
contention that in a democratic majority
party Government the leader of the party
which is called upon to form the Govern-
ment has no right to chose his own compa-
nions and no right even to distribute the
portfolios as he likes 7  What is the point
in it ? 1 could have understood if a criti-
cism was made, a valid criticism, that this
reshuffle was not made for the good of the
country, for the efficient functioning of the
Government, there was no rationale behind
it. This reshuffle was made bccause Indira
Gandhi wanted to prove, and she proved, to
the old bosses that they are no match to
her ; according to their own language, like
clerks she can dismiss them. She also
proved, to these men of clay that she can
reshuffle them like a pack of cards, not
only as ordinary cards but in any way she
likes. She is the supreme master of this
show of the party. That is what she has
shown, It is not concentration of power.

We do not have a unitary form of
Government. She is not the President.
She is, after all, the Prime Minister, The
Cabinet has joint responsibility. Therefore
it is not that the Prime Minister, according
to her sweet will, can do anything she likes,
Only in a presidential form of government
it is possible, In America, no Secretary
of State is elected, he is nominated by the
President. But here our Ministers are
clected persons. The portfolios are distri-

SRAVANA 7, 1892 (SAKA)

Motion 302
buted and the Prime Minister should be
the co-ordinating authority. She should
have the least number of portfolios with
her. Otherwise, she cannot do justice.
She has the  supreme power to
intervene in any of the Ministries. What
was the need then to take all these powers,
for which probably she bas neither the
time nor the real energy ? I do not say
whether any one of us has more capacity
than her.

Any way, this is the situation. There-
fore, the question before us is not dictator-
ship. If we see dictatorship in matters like
this, I do not know, when real dictator.
ship. emerges, what these people will say,
They are exhausting all their words. Words
bave lost all meaning. To bring in the
question of dictatorship when we are yet
democrati- cally functioning is really not in
ture with the situation that we want.

1 am surprised to see that in this couutry
when such a Government is functioning,
my friends in the Opposition are playing a
game in which they are making it impossible
for this country to make politics policy
oriented because of personal bitterness and
animosity. If that is the guiding factor
for political decisions by political parties,
I think it is the end of democracy. That
kind of politics should go. I want polarisa-
tion in political life, as Dange pointed out.
I know the land reforms. The ten point
programme contained land reforms. Where
are the land reforms ? What is the Fourth
Plan ? Is there mention of land reforms
there ? Nothing, They say it is for the
State Governments. Leave alonc the State
Government which according to you are
reactionaries. What about your own State
Governments ? In  Andhra the Chief
Minister opposes agricultural wealth tax.
What is the ceiling there ?

SHRI RANGA (Srikakulam) : Rightly,
It should never have been imposed.

SHRI SURENDRANATH DWIVEDY ;
He is your man; he agrees with you there.
He is not a socialist Chief Minister; that is
what I say. In Punjab you are now choos-
ing Akalis as your allies; they have over-
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night become socialists. They not only
opposed but they made it clear that so long
as the Akali Government was there, they
would see to it that no agricultural wealth
tax was collected. They have become your
companions, What should be the logical
conclusion ? In Mabarashtra, the edifice of
Chavan will fall to pieces if actually land
reforms are undertaken, These are your
partners, the parties dominated by the se
persons. However much you may shout
that you want socialism and social reforms
and transformation of rural society, you
have not got the guts; the party has not
got the guts. The party passes so many
resolutions on communalism and this and
that. Jt is only to divert the attention of
the people from the real failure of the
party, failure of this Government. I could
understand that the Prime Minister did
not take the vote on the basis of the prog-
ramme. But I could not understand if the
Prime Minister is not able to implement the
programmes of her own party. What
about the Privy Purses ? Is that Bill going
to be passed in this session or not ? An
Hon. Member : They are having meaningful
dialogue) Yes, they are having secret,
meaningful dialogue and they are assessing
—what ? T was told by the Chairman of my
party, when the consultative committee on
Bengal met here. when the question of
taking action against Naxalite violence was
talked about—it is good that Mr. Chavan
has been changed from the Home Ministry —
what was the reply of Mr. Chavan ? Even
the Preventive Detention Act was not
considered or included in that agenda; it was
considered in the last meeting; it was never
considered then Why ? Mr. Chavan gave
the facile explanation : political arithmetic
has also to be taken into Consideration.
The Government in function in 1 on the
basis of political arithmetic...(4n. Hon.
Member : You are party to that.) What
you say is non-sense. So, political arithmetic
prevented this Government from taking
any forward action for which it stood. Yet
they say : we divided the party, we have
removed them we have now come into our
own; we shall now go forward with
soclalist programmés,

Therefore, what I suggest is : let us
consider this matter moreé dispassionately.
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There was a suggestion sonretime back that
this Government was going to the polls.
Now that the Prime Minister has con-
centrated all these powers with her, pro-
bably she is thinking of the next elections.
I think instead of continuing with this
unhealthy government, if they go to the
polls there should be no objection to it.
Let them go to the polls. We
may mnot come ; one of us may
not be returned, but I am sure that if the
Government, the Congress party, in its
present position, with its present strength
and its present colour, goes to the people,
it will still further be reduced to not more
than 150; let alone a majority in the House.
When that is the position it is not really a
test. We would go to the polls now or
later. It is not really the test, What we
should do ? The test is, it is parliamentary
government now. It is not a party govern-
ment, The Government must respond to
the desires and aspirations of Parliament,
and Parliament should decide what is good
for the country. What is the party form
of government ? That era has almost ended,
Therefore, my proposal is, let friends decide,
friends from all sides, who are real, genuine
socialists, democrats. If they really want
to believe, if they really believe, if they
have a firm faith that a real transformation
in this country is necessary in a democratic
manner to change the entirc society, let
them come forward and join hands and let
us see if any Government which flouts them
can exist even for a moment in this country.
Therefore,...-

AN HON. MEMBER : Dissolve all the
parties.

SHRI SURENDRANATH DWIVEDY ;
Yes; after all, the way parties are formed
or decided, ultimately everyone will be
eliminated. As I see the process, the way
it is going, there is no polarization. Some
attempts have been made. I would have
welcomed it—

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : You decry them.

SHRI SURENDRANATH DWIVEDY :

There is no good saying that they are
strange be fellows. 1 have said several
times. To Morarji, when he talked to me,



308 No-Confidence

1 said, ‘‘Go ahead. I want at least the
consolidation and that will polarize politics.
But do not drag me there. | have no plaee
there I cannot " e part of it* Therefore,
there is no question that I did not welcome
it. I had welcomed the rightist consolida-
tion. If you have had done that, you
would have put Indira Gandhi in a tight
coroer, a tight corner in this sense that if
really the SSP, the CPM and all those parties
which are supporting this motion are combi-
ned and become one grand alliance, and if
the PSP does not extend its support to the
Government, what happens ? It will be for
the DMK to decide whether to side the
Government alone,

Accusations have heen levelled against
thc Prime Minivter, She has refused to
accept that she has been guided or support.
cd by the communists. 1f you have formed
that grand alliance, really, you wiil come to
the position where oply with the support of
the communists the Goveroment would
exist. But you had not the courage, you
had not the determination; you had not the
faith; if you had the faith, you would have
gone ahead with the grand alliance  Be-
cause you have no faith. you are concentiat-
ing on flimsy grouand, flimsy material, which
havo no relevance to the motion,

Sir, 1 have been voting in this House.
Nobody ean say and point a finger at me
that at any time in this House.

1 and my party, have not voted with the
Opposition so for. If it is of sucha
pature, where we have to compromise on the
fundamental and basic principles,I can never
agrce. Shri Ranga and Sbri Masani are
saying, ‘‘Priva.e sector, frce enterprise.” To
hell; 1 do not want it. I want it shou'd go.
My complaint exactly is that the Govern-
ment is not courageous enough to go ahead
with the programme. ] am not afraid of
those elements. 1 do not want that the
Government should be so weak. My ccm.
plaint is that the Government have become
weak; because of the weakness, it cannot
tuke action in Wcst Bengal Leave alone
the Naxali‘'es.  In Darjeeling, and in the
West Dinajpur district, the Border Security
Force is there everyday. It goes to control
something somewhere, but cvery day
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dacoities are taking place. The police are
in collaboration with the dacoits. Hundreds

of cows are being token away and robberies
are taking place. But no boider police
gives protec ion, My collcague, Mr.
Lakhanlal Kapur who comes from that area,
bas been raising this question again and
again. He has written to the Home
Minister also. BSF is available for ever:

other place, but not there. That is the
weakness of this Government. They think
that the communist party s there and they
will be offended. So far as Naxalits
menace is concerncd, 1 had been to that area
when the UF Govcroment was there.  Bverd
Mr, Ajoy Mukerjec cautioned me and sald
“Don’t go there. From the fute fleld,
they will throw arrows aimed at you.” Bu¢
1 went there and saw it. ] sald whatever
had been said in this House. But they did
not take any action. Even now they failed
to take action and lawlesness and disorder
are continuing in West Bengll. 1t 1s"not
just one incident. It is no use accysing thiy
or that person. A statement was mde frerg
saying that therc are some offf :ials who -have
some commitment with some pariies and wa
want (o remove them from 1he Government
machiocry. But may 1 ak, bow maoy of
them have been removed after the impositioa
ot President’s rule? So, the ivcakness
lics there. 1 do not say you have become a
communist or that you subscribe to their
the 'ry. The weakness lies there. bo-
cause all of us are afier power. Whatever
bappens to the couatry, we want 10 manosuve
to cootinuc 1n powcr: 'et it be oo principles
or no principles. v

1 bave no love for this Government,
But 1 have love for «Jemocracy and socialism.
1 see quite clearly from this motion that
danger to demacracy comes not from ' the
Indira Government, but democracy will be in
danger if clemente like these are combined
and if motions like this are brought 10 givs
more puwer to the central suthorities.
Therefore, 1 did not stand n suppon of
the motion, Since 1 have no confidence'id
this Governnient, | wiil not votc either way.

MR. SPCAKER : W had fixed 5§ Pw
for the Prime Minister to reply, but I se0
from the list that some of ihe parties could
not have their allotted time and there is sus-
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-plus time for certain parties still pending.
If we do not take ‘up the half-hout dis-
cussion, we can accommodate them- Dr.
Karni Singh.

DR, KARNI SINGH (Bikaner). Sir, the
views I express today are my own. In
the constitution of group that I represent,
we. have a clause that when important
matters are at stakc, we have the liberty to
exercise our discretion, I am also -one of
those who feel that this no confidence motion
was not psychologically well-termed. It is

use of this that we did not support
i yesterday, but some of.us shall certaimly
vote along with .it.  The  rcason was
that many of us felt that as a result of. the
grand alliance and.the great aspirations that
_were created in  the minds of the peaple who
believe in democracy, we. should, hitibard
with all the force at our command; and if
we bring about a no confidence motion that
fizzles out then, in a round about way, it
expresses confidence in the government.

1 would like to say this much, that 1
dooot believe in character assassination ;
nor do I belive in hitting below the belt.
But I do feel that one of the reasons why
.1 sbould support the no-confidence motion
is: that in the last few months and
years that [ have had occasion to watch the
Indicate in power | found that the govern-
ment was becoming more and more a chairo-
, ecratic government, a government which is
wedded to the chair, a government where
chair was the god and India took the second
place. Secondly, many of us who are wedded
to democracy and a free way of life have felt
that the Prime Minister’s reliance on the
Communist Party to stay in power was not
correct. If she believed in C ism it
would bave been perfectly all right, but 1 am
convinced that she does not believe in
Commuaism. ln this case it is wrong of her
0 rely on Communist support to. stay in
power. The Prime Minister, in my apinion
has meddled in State politics. She bas, in
my opinion, created corruption in State
politics and this is something that should not
e tolérated.

But, sbove.all, 1 feel that one of the
‘most important reasons why 1 would like
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1o vote for the no confidence motion is that
I am one of those who helieve that demo-
cratic nationalist forces in this country should
unite if we want to save this country from
communism and the fear of totalitarianism.
Now this challenge has been made by the
grand alliance, I would like to see .its scope
widened by the inclusion of the SSP and
and the PSP. It is up to those great leaders

.to .answer the call of the nation and to

bring about a minimum programme but, for
God’s sake read the writing on the wall.
Nehru and Gandhiji gave us our freedom;
we are not going to give up this freedom
to a new type of slavery that the Communist
Party might bring into our country.

When 1 talk of the Communists I would
‘like to' make one thing absolutely clear. I
‘have always been branded as a ‘pro-Comm-
‘unist myself. Yes, that is true. Shri Hiren
Mukerjee, Shrii Dange, Shri Ramamurti,
many of these great leaders | have held in
great respect and | know in my own mind
that they are all great nationalists and many
of them have fought in the Indian freedom
struggle. But 1 do feel that when Com-
munists, God forbid, come to power in the
Centre, people like Shri Ramamurti, Shri
Hiren Mukerjee, Shri Dange and Shri
Nambiar, our friends in the CPI and CPM
will be obliterated and a new type of leader-
ship will come, the Chinese type. That
is what one has to be afraid of- I am not
afraid of the Communist Party in the
Centre when it is led by people of this type.
Now that men like Shri Morarji Desai,
Acharya Ranga, Shri Rajaji and Shri
Vajpayee have given the clarion call for
unification of the opposition forces in the
country, I think it has given the country an
entirely new direction; there is no doubt abou
it. 1 do not say that we should quibble about
whether we are socialists, right or left, pink
or blue, wbatever the colours be. The thing
is to kecp India a free country and if we
have achicved that we have achieved
everything and we have lived up to the
spirit of Gandhi, Nebru, Lal Bahadur
and all the great masters who strove to keep
India a democratic and free country. If the
present lcadership were to quibble and
quarrel among themselves, 1 think the
people in future years_and historians will sit
in judgment and they will blame the present
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leadership for what took place, And let me
say this much that if we go the Chinese
way, God forbid, that would be the end and
even people like Shri Hiren Mukerjee, Shri
Dange and. all of our friends inthe
CPl and CPM will not be ab'e do one
iota of good because they will be finished,
purged, and perhaps shot.

SHRI NAMBIAR : What for ? What lS
out crime ?

DR, KARNI SINGH :  Your crime is
that you try to be democratic, Commnaism
has no place for democracy.

I do not feel that Hon. Prime Minister,
in my honest opinion, is not a Communist
but sheis being trapped by the Commu-
nists,

SHRI PILOO MODY : Cinderella !

DR. KARNI SINGH : I do not know
how we can rescuc her from that situation. I
certainly do feel tbat in the interests of
our country and democracy, the hon. Prime
Minister wili try to extricate herself from
these dangerous forces, collect the democrat’'c
forces, around her and give the country an
entirely new meaning,

On the other side, will be the grand al-
liance, or whatever name you wish to call
it. We have to establish a two-party sys-
tem in a democracy.

SHRI S. M. BANERJEE :
one !

Topless

DR. KARNI SINGH: Yes, il you
like, the topless ome ; go ahead. In
the Communist raj we will have bottomless
also.

The country is facing the parting of the
ways. We are now at a very, very serious
turn in the history of our country. When-
ever we move a No-confidence Motion or
whatever it is, no longer what it was for
last 15 or 18 years ; it meaus a great deal
more. 1 would request ... Icaders that
if they are honestly and genuinely serious
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that this Ministry should be ousted, .they

still have a few hours on their hands | to see
that we actually accomplish it, I can usure
you of my vote for whatever it is worth.
But I would like tp ray that in the process
of developing our democratic principleés’
an  Opposition Government must always
be prepared tp take over, 1 am sure that
Shrimati Gandhi also, if she is diélodued

wlil take it in the same spirit.

Somecthing was said this morning about
Members of Parliament being puppets of
different countries, 1 would like to say
that as a Member of Parliament who has
sat in this [lousc for 18 years | feel highly
humiliated even to think that we can be
considercd as puppets of foreign powers.
If we are, we are traitors ; we are unfit
o be Member of Parliamcot of this great
sovereign legi-lature.

I wou'd, as an independent, make &
request to all my brothers here, please '
for God's sake think of what the rest of
the world thiok of us. If we areto be
treated as puppets of foreign nations. we
are not fir to be called Indians. 1 would requ-
est you that next you may call anybody
whatever you like but not puppets of 'any
other country ; if we do, we are nothiag
better than spies, If we are nothing
better than spies, we are just traitors and
if we are traitors, we are unfit to be ™
here.

While concluding, because 1 know
another Member from my group wants to

speak, 1 would like to say that politics
in our country is moving . towards
corruption. It is @ matter of great shame,

The other day some body told me-in
Bombay--1 do not believe it but it is true, j¢
is a horrible thing--that Member of
Parliament are prepared to ask or put
questions if they were paid betwcen Rs-
5,000 and Rs 10,000. I had shock.

SHRI S.M. BANERIJEE : This should
be expunged.

DR. KARNI SINGH : By all means;
I am prepared if it is against the rules.
But if this were true, ‘it reflects adversely
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[Dr. Karoi Singh)

onus. I feel. it is our responsibility as
Members of Par. {ament to see that we set
down high standards so that people in the
other ‘walks of life can follow them,

- l beiong to onc of those who have been
a  wor-hipper of Jawaharlal Nehru,
Lal Bahadur Shastri and Gandhiji. |
want to see my couniry, not only now
but always, a free country, a democracy
where the Constitution is protected and pre-
served. | would rather die of starvation but
wou.d never like to give up my indepen-
dcmq
=t gTo ATo famrdt (wwrw A1) : &
qra quef § qZ 9z@ 94 G g1 WA
qF ¥aaT, To FWlAg, 7 Y Fefeadr ad
w5 1 o Q1 A w1 fR ag  swdy
gfegTr mie) A1 Frgfaeel @ waAw ATA0
AEY §, IAY  IAXY AT FAT ATGI §
ol gv0 At ag T 6w aga aie
owiEg gY orw @ awgfaze @ g2 A i §,
IR gEimima ) ava ¥ @ 3
wifwa 72 G a1 gAa i afq a g el
stete Al A gde ) ¥ g a3
wrid | Y qeT fadedt @i A wmE
¥ ad w § | g g Al s @
qifee &7 AT az TEA & f5 SR
Frgfiei & gwmE § ey frar s A
IR wfge 6 ag sa# aodt a0 €
7T IR 1A var fear @ woed mg ag
Ay @ s | SARTHEfael & U
fedug AfY weAr q¥ | Afeq wg @
aqiE a7 A0 § AT agy § v wegfaed
§ twEg AT § 1 I AN AT R
aZ @AW B "A qre agy @0

po Y ifewoda Mew on foges ar @
AT ANAT & I EXFWAX THF q TF AY
Ffrgoe A o1 snar § ) faw sy
g9 qfeq gIg et & A 71 75 FW@
gan @ va doT gE Qar g7 wEA
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FE FFaT A wfendvw Awa ¥ war o
o T qig ¥ Atwfredm Awa
TR A WA T T meE s} EA6)-
F N, N-mifwda Nad ara 18 gror
o1 7y fem § AT @A gEm w0 W
a7 § 310w W gafuz, ssiaw fet)
AN A FTAT @ fFg gFw1T *7
218 g, TAAY A AT G | WX FET ATQ
a1 & &g 5 ag aga & s ar )
faa R A wier &1 IEA g
frar &, 70 amw & 7 war & fF iy
¥ fra ooz § @AY A A F1C 1 WA=
g3 wrar & saF fad um wey § ward)
IET 1A &1 IFEW g frar g FEd
syggar AT T asa §, 8 adf 1 & gg
gua A1 g} Trgar § 1 fefemga o
WS 2|0 f F §, gmE Agar A
W FQ E, 310 W G fag S & saTRr
drew &7 ¥ 437 § afrq g8y wer §
|Yrgar gxdt &, fszar At & 1 wshwA
T A1 /AT ) GreAr Arfgdy | IFiA
femr mA A F AR ag W wd T A
TE oNTT g @ F gz Agy FaEar
g e wia fxfeargm 7 a1 afga g,
ay, firee 0% ¥ felefaen @ar arfie
# w7 gfgs oaF ax § ALY FEAr
|TEAT |

fand sfra &t 17 & 7 § 1 AT
AT Az @aig §, a3 ITN agen
TA JF A & a13 Fw
Fizv fawzy a1 afe w19 W @ weN
nafgst fagay . afesag,  wEoe,
fazre mfx ot gl § faeei & = fear
fad i 1 g0 sraT § f aest feew &
2" 39 HIX qIIg qRZ 9@ F§ FTH ¥
a7 W § | A maT I A B fawre
fear amar & &t ga¥ A7 & I a7
@A Az Y fr Qe aqm g v ww g4
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trdew s R oar g W
T A9 g1 faw o € W qW AT
a1 Jfeg 9@ F FeH & am ger fag
g § A F7 A9 Frar war § 7 AT @wA
Fafioar g feag s ar a<Ss g A
Fifersq Fwa AT FT P A AT qfT
9§ 9 7Y g 2 @ o R areg
=g 339 ¥ qTF q30 ate 7@ § afFA
3T Wiy 28 a3@ forelt et {1 e
aEaT 341 fdz adf #T axar § FAifs
FamAam faez H Al 7 Aw FO0
¥t wafqar v aes faega § g3 g
qE TN E I\ FE AL T IS F AL
gd ¥fs famd aoy @@ MaT qar
IR | FAFAT FHWT TF  @ET qeAr
T IR A9y Fraq fwar & oww qar
o 7z Aga § 5 sad 1aqdr w9
F ? & A A AT argT 7 Fgr 91 {5
9 & qiearer 4 9 f5 geqad
FUWA FT 4 TATET FA  FHL, A0S
faad arga ag wgy € 5 SN Tadde
...

ot Ay fawd (FAT) © W Ad w@
gl A @I T Fg Qe ?

st gto Ao faardt : faT w7 @
HIGIT 9T TH Ta74E /1 AT &7 @
g ok R AN A g | AT ISAegAT
a1 fo @smd wfamwas &1 gar frar
ST qY AT AH F AT GFAT 47 |

. AR QEY AT TF A€ AT & |
# Y gwwar ot {5 foug o qfoaiaed
R s I H g8 wwr ag
w91 & g awre qrq agt @Y
IR 7 {5 = afeq arvaw fas @
st gafaq & fgar man @ f5 gz aiw
FAT AT THEST F& I 1 wgt T ag
W aa A fawra ag, qww A Ay
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grar | o fawy sar qrfeddiea Gt
Taa W Agfae ad miwarde § Qe
gFAT &, TAR AW SAY A F A0
FEAT 41 | 7R g AXg ¥ Ag AAQA Q)
ar fex gz aifadz & I 7 gasy
FAERE ¥ Aar qfgg | wfade foosT

FCF TF ATFHT F e gafaa 2 far
w1 g fF ag ofs A3 wwar T WY,

g8 a<g 1 3gfaare oK IqaAq A 9@

FV AT AT F IEA TI9 F AT AN

TR frar g1 R wr famear, @S
1 famsar &rF a8 § o R fawd

ST & wiwr 9@ Y a1 aFAT oY, gro N

g fag S & ot #Y 97 aF54 @), AfeT

IAY ALY T AT AHRA AT |

a0 a7 A ag 7 R s
g whit & #fade fowssr F3% ag
qraz AN g A F A § | AR 9grOUey
¥ fafrezT ot adt famr Y o€ fow
wgrasg & fafres & g49 wod gqi
FW A7 AEY @3 frm A ag faswwr
7 fagre e ¥ fagie & @er wag
faar, se=w1 farar Az @Y 7 .,

it 7y fawd : &3 qF wer A5 70

=t gro Ate  faard : w3y W W
MAFTRAFFT LI 9197 Fg1 & 5
3% fawm & faar war g

=) Ay fand : qgras; F1 @y a0
grreg § 7 H3 o Afaat F @i 7 0
Frg, framfag v & T & #ar ¢,
JTSIFT W ST F T K FaT &1 AqY-
TN agzAi Fa Al ? zq4 A@
J TFTAFAT A 7

st gro Ao famdt : & Fg @
f wgrosg & Tegw Ag@ A e agt
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[# gTo aTw faardy)
w4 e ad 7 faar, Ay fage ¥
AT gt A fagre A ARy v o

&t vy fowd : o A FO ¥ g
oAt § | OF | A & Shar g ar
F g% faqrar & 1 w9 A AgETE & A
wrar § | TEar F /T gHeATRar #
g FW@

&Y gro Ao famrdt : % AwAwT-
Sty F1 0 aga fass fopar mar § ) fry
Fqg A o 5 Ta¥ @@ Fuead
T & et | g% oF feewr gt mmn
grgar gz @ F EfF wm A
guEm AR fea ¥ @A § N
T QT AL | AF  ATAATEIAOA  FT QY
9 wEN gT AT ag Wy ¥ f
fypgean & @1 3o g A W, ¥ WA
& 6 wrea @1 T gAY a7 & ar g
FF AMAATLOWA FIF gH AF TR
WA @ & AF ATEE g @y ar
aff, Taw d@ar wifgd 1 g5 WA A
& qrar § 1 3TN gANA F AT AGH
& % & T FY AT A1 FFY WA F qI
AT fomem § A5 a0 g QT 1 /R
W A Alwrfreda Www &1 5w
TATar § A iy o T FE W&

st wydze aw # af g, ST
wTaF AT @ @7 g AR A AEan g
fiF 39 qT graw fa=rr #3 ) Az foamd
s w2 fag uew ww fagwr
gt T & agt ds foed w1 e
mft qre gt & fea wwafre e
ydT g gane aar A 1 TWaAG w
qadE 7 AT T A1 ¥ wEy W §
fFgamANag =gy § N fagr
TaddE A qre fear 1 e S WA
qre fear &, Sewr ar fear o, €@
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fgw Ay ) A Rwd w1 @
T g @ A wmafea §, s wfre
Warzy § ) ¥ ag o FEg ¥ R oIwy
TUF T TH TE AT E 1 A W
FA EH A FE @A 5wy ofww 3
gt =J1gy & afew o g 9 wgy §)
fem 3 9gd & 5 SER T far
SITE | g9 AT FEeHE A A @O
afea fomrdr oft 7 frFram @10 &Y e
srifer & Fg a3 § 9F wg R R
Y fagre & dfoewm arg gar &, vad
afa® gw §g 74t gy &, I vER
arayge W faFrad & 1wt i agt 2
qdFIAl ¥ IgR 9 frar &1 wdvaey
FHUT FH qH AT | T IFHY
gFEAAHE FIA ST TE & afEw gER
9gY & dedd gade 9 qAT | qS
afanr gadz @t T9T, AT FTEA FGX
g9 A QW oA FN ¥ Q[ OA
gar | safag & wav Fvgfaez s
WY wgm fF @z g Waw, g AW oA
I FfCg, 39 FFT F AT FAT F
foaw g @ quEAT I AT ® § AR
FTET A &1 | SEfaT 9w @ gAR
& | fox ag A-wifesa Awm a3 omar ?
gu &1 M FT @ E AT A, g FH
o @  3F § At AN-wifedw Fww .
ST FAT 8 ?

17 brs.

FEd a1 ot gAY gEE A § Ag
ag fF wy fand qige aw ol & M
At @Y &, g aet § &y @ @)
@ ¢ 59 9 wiew fawr & &
g g fr fefafo §o andes | ag
wot qref #Y I AT qETH wr @
WA TN P wr g
O awfa A N @ g q &
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397 § A 39§ AR g FW
S&IT TG § | v age ¥ Fg7 AR wq
gzl 7 W g1 5 sa 1 fediom @
war ) Fwtg @ fefwT gwr g Fag
AW X FT I angar g wiwg F
et feafy aqa ot W@ & gw@ A
fedlorT gar 41 1907 & | 3&F a1z 1915
% gar, fee 1921 % feqtaq g 3
HISAT 1T LA & qC HI Iy oy &
Aes ¥ wtdw AL gwA g,
Megrag gt fFear T o qrge [T ay |
ggar€ Af QA A &\ w9 A7 gAY
¥ AT A A Y AT AT g T
gy wtire g g o agf &1 A
gagar @z g 26 amg gwmd
wfea wigg & a7 fray gy @ §
T foaa 3% @rg & ag 2@ «ifqg &
FUF F FN9, TZ qdT AT FIAA TF
grar-ar feares g9 @ &7 2g FrEr FW
g & wwa gard § W 39 1 ZAR
o= AT A AW AT § 1 qg a9d mAEfa
rymR A g FW aArzar g FaT A
N fedfiaq 4 gar g FAAF 3
AT qTEgT |IF A |

i facae (%) 9eT q1 A
| MY | HIT TTGTET &Y I |

&t gTo ATo famrdt @ =R, 222 gAR
g, 2ATF AT E ) TIAF TG
AT §gq & WiaT qgua gEIY 4§
A ag Fw g1 T¢ M W AT FHG &
angz & T ?

et qigw 3 gl 5 F99 § fedram
Bt | fediom wgt gwr ? g At whiw
& &Y Tg A FHE § WA T @
(sawam)... & @ AT A gL FAT
agm @ f& wlw ¥ w5 fedom
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AR T o owew & ) qgh
feafa &, gza 4 ot ok g3a & I
Kl

A Grgg ¥ w1 f& afe @
afsa®  ¥FeT gev frar sra, @ A
JF G I A IWF A SF A 9w
IHT q wrEAEWA , qfeerw IR {, A
&Y Wy & frufems Af 9 1 W
& A, g9 STEY AT I g ATAN
¥, ag g -wrse Fifadz @ & 5 afepw
Fzra R afen feqeam & gwr
AATAY qIE FY AAIg I AT 7w gy
) g @ ofias Y wX &) &
#iar § & afies dT ¥ g
greus Hgusal @ &1 @ 99
UL F gL FET §, dfeqF @I W
gemr A5Y & | 34T avg afg 3y wEr @A
fr ga ofeas J7e 1 goorg F1 FH F
WEAT IV wErAr IgA & Ag Td WY
TAT I |

gaifmr fgdfr Naga T § 1 w9
1 Fr NFF Y ? $g zAN g9 W,
TG 99T W T1F {IT AT T A IR
gaw ®@ ¥ fr g s gor i vl
g 6T A | IR QA " § o
I+ fuwrag g & B sfau vy @)
g erd g7 adf s @ & Afen
ferelt ga 7 & fAw W & | Wy
arfed | 3w SaF fag dar< § ar g 4y
o AT AT &) afz Aw el eww
gaie ¥ fag d 7 ) § 5 gw Ien

a1 & aY HTIET qaHE & A1,

WEAN AP : WOFT AT & §
fis ag Wt & frdlt 1 g 7 & A
aor @ ! oar A g R e o ?
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W gro Avo faandt : wudt HY g
A Fawfaae s @w F=ar g &
fefufierez aredt §7, wvdi wAar @ 43
AT

aga s feE g ¥ g Far §7
Y AETITEAE § wEeAT A e g%
41 1 I aga fewfasa frar ok T
¥ ger w1 & fa¥ oW 3w q@1g ==
| @ WR gE e il ot ad
wRpENmaf e F Wy
T T IR P EwAT

wafag & deze & efee &, a1 we
feat efer & g@ A-wifesw Aww 7 w8
JE@ @ T iy | g7 7 fomdy
#t arfaa & Jav =feq

SHR1 ASOKA MEHTA (Bhandara) :
Some friends hcre have deplored the prac-
tice of bringing forward no-confidence
motions which seems 1o bhave developed
into a routine in the House. [ wou'd like
to assure them that this particular motion
is not of a routine. character but is of a
climacteric or critical pature. Under the
Rules of Procedure, the motion has (o be
one of no-confidence in the Government as
a whole. But as far as 1 can understand
the mood of the House, the motion really
is against the head of the Goveirnment,
because she has reduced th: Government
to the position of an one-polc tent, There
is only a single pole left in the tent.

There is nothiog personal as far as the
Leadcr of the lousc is concerned. The
particular motion bas to bc brought forward
because of the political style that she has
developed, of the stance of administration

' that is being adop'ed. The new style, thc
objectionable stance, causes concern, and it
is pecessary, and it has become imperative,
that we shou!d sound the tocsin of alarm.
Indian and foreign observers have been
commenting upon the lonely eminence and
the solitary grandeur that the Prime Minis-
ter has achieved,
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It is important to find out how this
cminence has been achieved ard what its
consequinces are likely 1o be. She has
given the keenest atiention 10 the advice
that is givea to The Pri.ce, *Go out and
chop off the tall poppies’. She has been
pursuing [or the last three years a poiicy
of denigrating respecied Icaders of the
country, the conscquences of which are
known (o us all, But what is really regre-
uiable, and what is rcally disturbing, is that
that process is continuing. The process of
building herself up by stunting, humiliating
aod denigrating others continues, Mahatama
Gandbhi built up a tremendous position not
only for himself but for the country by
building up a whole group of people round
about him, The Prime Minister, on the
other hand, believes that ber position grows
to the extent that others are destroyed
around ber,

One can hive no obj.ciion to her re hu-
flling her ministcrial pack and banding out
a new d.al whenever she likes. Buat it
becomes  objectionable, something about
which one has to be deeply concerned,
when behind it therc is a grand design, when
there is a set purposc which can be of a
destructive character. Ministry after Ministry
is being stripped of its vi:al parts and the
balance that needs to be maintained whit-
hin the administration is being deliberately
distured and destroyed.

I believe that in the Home Ministry 40
seclions have been taken ou!. She has
herself  taken over the Home Ministry.
Forty scctions have bcen transferred else-
where so that in future out of the 100
sections that the Ministry coatrolled, it will
have so many less and thc Ministry will
always remain truncated,

There has beeo integration of all intelli-
gance.  All intelligence  services in
in administration that were in various
Ministries have been brought together.
When these intelligence services were distri-
buted in various departments, there was a
certain amount of cross ceeck and counter
check. Today all the intelligence agencies
have been brought together under onme
single cootrol. Under cacb intelligence
service, thcre are certain  sccret  funds,
which are not aocounted for, whic¢h
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You can go on bandying with words ; you
can even condemn and Kkill human beings
but you cannot bury ideas. If socialist’s in
Germany and Italy can join hands with
Christian Democrats and Free Democrats,
I do not know why in India the socialists
believe in this rigid caste system of
out moded generations. Today liberals
like in our party are willing to
eschew our differences and come
together with other democratic and socialist
forces, because we see that there is an
extreme danger facing this country. Our
democratic way of life is evaporating and
national security is being je»pardisd. The
danger is that this Goverament has joined
hands and cnlluded with commuaists, mort-
gaged our future to the Soviet Union,
crippled the economy and ruined our repu-
tation abroad. Edmund Burke said, *‘When
bad men conspire, good m:n must unite”,
Bad men have been conspiring and there-
fore we have been trying to unite. This is
precisely the schzme of the grand alliance.
(Interruptions). While differences between
socialists and non socialists are n:gotiable,
differences betwcen totalitarians and demo-
crats are not.

To suit her political ends, the Prime
Minister has becn clinging to power, throw-
ing all norms of public behaviour to the
winds. It hurts m:, She has trampled on
our Constitution, made a mockery of
democratic pro.eJures and used every
device, not even stopping short of exploit-
ing communal differences and creating
disaffection amongst communiriis  castes
and regions, Law and order is coaspicuous
by its absence. The atmosphere of permi-
ssive violence has been allowed to grow to-
such an extent that the ordinary citizen is
totally insecure, both for his life and pro-
perty. It makes no difference to him whether
the threat is delivered by Naxalites, com-
munist land-grabbers, militant labourites,
rank communoalists or people just squabbling
over border issues. What do you think of a
pation where Mahatma Gandhi walked
throughout the length and breadth of the
country, even during the day of the British
without a single police escort, and now 22
years after independence, we require 36
policemen to guard his statue in Calcutta ?
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I think it must go to the eternal shame of
this Government,

Take the manner in which the Prime
Minister has reshuffled her colleagues. Every
plum has been taken from every Ministry.
She has become the chief of the gestapo,
CIA and KGB all rolled into one. She has
robbed the Finance Minister, because she
has no trust in Shri Chavan, of revenue
intelligence and the Minister of Exterpal
Affairs of Foreign intelligence. But I do not
blame her for that. I do not think that Shri
Swaran Singh should be, after this morning’s
performance, allowed to deal with intelligence
at all. She has taken over border security
and central Industrial Security, She has
taken over the Central Reserve P.lice, Civil
Defence and  Central Secretaiat Security
because she want to know who is visiting
her colleagues. She has taken over public
order. She has become chief of plaoning
so that she alone decides how these crores
should be spent, who should be favoured
and who should be punished. She has
become the chief of patronage wiih absolute
power over the destinies, postings,
salaries and promotions of all officers. She
is going to use it also in installing key m=n
in key positions to sec that her will is done
She is also now on the look out for commit.
ted Governors because she alone will appoint
them. The Judges of the Supreme Court
and the Chief Justice of India would hence-
forth be a coh:sive team. She will appoint
the personnel of Union Public Service
Commission, nominate Members of Parlia-
ment, organise elections and reward people
with awards. After today's performance I
highly recommend my fricnd Shri Sezhiyan
for an award and, may be, rmy friend Shri
Surenderanath Dwivedy can be given a
Bhushan or two. She has become the chief
benefactress of industry so that she alone
will issue licences. With tremendous fore-
sight she has takea nuclear conirol under
her wings. She has become chief scientist
and chicf electronic expert pinching from
Dr. V. K. R. V. Rao the CSIR and again
from my friend, Shri Jagjivan Ram the
Department of Electronics. She has become
the chief of all the States, Kashmir Affairs
and Union Territories including Delhi so
that she can poke her finger into Delhi
affairs and get into trouble with my friend
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Shri Sondhi. The re-organisation of States
and Centre-State relations are in her hands.
Now she is planning a coup de grace., She
is going to become the chief of her party
and the super woman of 1970.

But two things are confusing me. She
has taken over lotteries. T do not under-
stand why unless she wants to meddle with
pumbers, in which case I do hope that she
fiddles one in my favour.

Another thing shc has taken over is
Vital Statistics, birtbs, deaths and marria-
ges, but I suppose this must be to satisfy
her feminine curiosity.

What I want to ask is why she ne:=ds
these 54 courtiers, this fawning fan club
which costs Rs, 4} lakhs per head. It can
be handled by any Deputy Secretary with
straight forward instructions. 1 do not
know why she needs them. This motley
crowd cannot possibly pass muster as a
Council of Ministers. What is more, we
do not peed it, the country docs not need
it, and she does not need it.

It was said in a recent survey poll that
Switzerland is the best governed country in
the world. It bhas seven Ministers all of
whom are on holiday for the last three
weeks and they have no problems in Swit-
zerland and the government is running
smoothly. Gandhiji was right when he said
that the best government is the government
that governs the least.

Finally, Shrimati Gandhi may today—I
do not know, she may—sustain this vote
of no confidence on the floor of this House,
but of one thing ] am certain ; she eould
never win a vote of confidence from her
own Council of Ministers.

st Torix fag (VgaF) W
a7 weitg sran § fr oo @& aoie & r
WATE I & A IqN) gL A9 aqF
AT A § AT JY § 7 TART A FE
qrar & @ E NI § IEH wwdr §
AT AL AN A AT §, T AT I
) o & feard 3 & 1w AW f
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& 3a¥ AY a9 1 7w v & Afww
¥ & ag fow €, @ e se -
FTEARXAN TTAR &1 gaR 3w &
T & wfmdt A qer ax & fyw
wARH F g F AT A gEy a@
fa s & saFr FE goer A ¢ 1 Ew
IE QE dMd w1 TG, afew A
D FT EAT §, AT F FE 7 TS
& AN ot At § gwwr gaw g
afea wax fst wrg #1 gt w1z
R A uFr A1 gA A g @z
TUIY 9g9 § 39 g =0 fawy v @
femmady avem & | gA wlaY #, Avat
TF I3 a1 g M7 gt 8 wE wag
T AT gy @, IR F2F WA F faa@w
AT g—

SHRI SURENDRANATH DWIVEDY :

How long will this debate continue ?

There are two or
After that the Prime

MR. SPEAKER :
three more speakers.
Minister will speak.

SHRI SURENDRANATH DWIVEDY ;
We can take it up tomorrow,

SHRI SHEO NARAIN (Basti) :
ro; today, Why tomcrrow ?

it Toniix fag : fawy st 1 & srAan
g 13z arw wigd € AfFT ag awF
I g1 W osARl mgdAr afqw &
forwrT sA7 @9 & | MW g @Y W@ 4w
faar mr &, ag awdl A § ) ag =0
FrEld g | M9 3@ fF g@ Wwa § aur
Far war § ? qgell A Al A F TEE-
ne F &I H wEr T8 & T FEr AT
65 Fw ¥ TEEWS FAAT oredy wai
FOA AT TY & | A WIZAT FT TFHT 9T
D & fF g #1 Ty B qegd qE
g\ iR wa we fi9d gFE a7 gEv
T wWT Y I FHUA A qAT
T & 97 UF WRIAINE I 1 IqH

No,
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baar wifadt daar § gHFOT & A
# | g I9% AT 98 ¥ @FAr T
s fadt Y @Fwa ¥ A5 fowaa @
& 3R arEy N fsgaw 21 3AF @
THAT GANT g &1 AT WAt A
I THT T AT FY FFT @O fww
aX wrE Mo St oqur gay WAl
T Fg f5 @A s ToT &
S T QAT gER WA @ ¥
oY @ | g T A9 Ay fF oS
Har arfq A ft | 95 & @@ faar
UF T FT AFT IFCS AG @ ;¥ b,
T AIET TW IgFAATR AT AT AFT THE
g 7T | A FT DT GA TAT | AGISAT
A A q FT g1 G AT AT W E |
7 a5 o fas gz @ & aifs 7 g7 A
femr o f5 & w23 &, o warfaat
#t g feand & afaw 1 7t 7 @«
qifedt & gT AT & A ardf § weg-
oA & AT I wEEwH 1 ¥ fow €
I F1 g9g § gg W& AAT § |

g §Arq orar g A o A1 awe
o g, wle, fezw wifz, 79 w3 &
A § | FAFE A QX AT F gAwrw @
& AT T@F IEAT §, AT I@A g
TFZST I B Fifow FT W@ g 1 Afww
R N ¥ A ag few adf g¥r,
I @ QAFT FT GHEAT I8 TEY FT
FHA[ | ZH AC-a1T Fgr A § o afeqs
& 9 AAT, IR GIHAT FQ | gER
R ¥ g ada N fer my &1 gw o
afsas & arx &1 3@ ¥ gAR TR
AT fea gz & afesrwm & ¥ QFT My
g Fewfag w3 war g afeers wt
" WY § | afsa® F wiw & A A
& 1 ofsas & aar aw AT § 5 Aoy
giwa FaT g, M9 frqm @Ay & § 1 5oy
W ag wigw g 5 gw @w wT w@3N )
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maw) wgAr wfasy dyFw frerg ¥
WE TE AT AT I q@F T
FAIGT 7 ¢ § fF /T Qew 907
g a7 Awwa o g a3 wifed 1
WSt fas ad 1

ag WY w9 [T T g aew
fafreet aga qadas a1 & &w
gy § f& gwwr wigw  fafaeec
AFIIT Y | WX WM F arEg-
gt wrew fafret @ v av 3w &
gT &3 AT, ag K @ F HEgAT |zt 1
g AR ggw fafre Q@ qwa-
arge feefadla &1 F@m @, wRgEE
ufsefadia #1 #7717 ? SAFT AR K
fag mFqae mew fafaet ofed | o
1 grr & P A1 ST 95 @er gar §
M Fgar g & fafeed &0 2wy gz
w1 | gfer S & warar A% w)E e
2 aFaAr 9 T AW 1 A1) A<
TEg FAr § 7 s fAwr St & X W@
AW A AT 7@ § e A g
qT e, F A7 T4F4T ALY 9T Fay,
FT A FHIT 9T Fo9T, FT T GIEE qF
q3T FaqT, WAL HwAr {7 qidy fegdex
AR A &7 |9 FesAT HIA ATl T HIT
Foqr 737 & fav IF@ 9 B ;W
#T g1 7€ Y | T W 7 gH I fF
gfar Wt A T wFA gWd P
Ffwa fe < A aqTwR fRar Strar
ol gw TR A AW T F g
Favgu g FEgAT HIE R g, dwe)
S ot §, 6T s aw sy § Wk
7g T R § fF efa ot e )
g wEH W w1 FT fran & oifeea
¥, w0  wiet 9T @z fa¥ S
sfeit & samer qEr #H% @ gw fafa-
@A wA @ awar g fgREma
sy ¢ W fxa st dnwe § Wk ad
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[t Tz fag)

aug & f& arf freme sATe < geomA
F a1q AT gEK A Y, FgN ) fgeAa
Faar g 5 fafaed oo o qw A g
FLAFAT G| WA WE @ IW@HF I
fasg & a1 ofFema & F3 FT Q) W,
i g fea 3w g @1 W, gy
faadt agt o< G, AT 94T I JIAWV
& aar ahon fagaar & 1 S ag WA
wrar s & fF wew fafaeex fegtex
A g § g wod FHA #Y fead &
far & amar amT ) A fafaex
afears Mifer ogq #31 § 1 oF AR
¥ gat gia fw ag oFwt qeag Ay ?
aifgy &1 3w dar, fua, fus wfz a8
2w AT A g WA A ¥ fag Fa-
Ty & sz x| wfe agr grew fafe-
WY H FIE HITHT YT WX AT R AT
ag wgfaa #1 & Bt &, 5 ag e
wrget & ara wwedt § 1 siEw fafwes
& woa ¥ o7 o agt f7y A E, ¥ MRS
o §, ®T ggw F1 gEFT qar §, Afwq
frT oY F1E @EF F AE FY AT &, BN
uF qUEl &1 AT T FEA W QL AT
fawar & 1 g8 @Y s@ w9 fexefa
F g FEA & QY ag NEr a9 g oA A
7 SaT &1 w9 & 9T g9 @ T
g fF aar ag sWwe § ar fewdex §
ST s WY feqeex Y gAay &1 O §,
gay wgt a% qw )

wr giar #ar § 7 st gfw iy
faet axg gz 91¢, TF forg smaand &y
sy &1 freafa # o feat qord
STt & AT AT 3 e § v oag g
W aE ¥ YT T A 9Eg &Y
aTe gy wrar a1 w7 ey wfke aey
ge fFd @, ag N g Al waw @
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ar ¥ Fmr FT ARy ? G ¥ e ifeat
IR ¥ 7 awRd € fF s w1
awfaee T gz QT | AT ag g
Tl @ T 7Y gAF g fewrr ¥ e
&1 =1fET

qFT F NG 7 gy da g g &,
g4l ¥ gt TaT @R @ ww g fr
29 g s A GeR & fag dare
g fetae & & Td g f5
&1 FAT faw o ) Far § o & gee
&1 3 Y aredlelt Y qra Y Y gy §)
AR 5 | a1 mafaq aq A @
g &1 @A qrdf Iy gAsr g€ aw
TUTAAT AT AT AT &) T F A H
7 fawsll ataar 9=y § | A -
fagei &1 #T SmEw FT woaw § aar
qIeqgF ! W qIGH TSIEA 1 AT
AT QYT ®WHA § | qaT A 39 AWy
¥ O 19T eI 31 9gigd F FH T
fear & 1 & T ¥ 75T & F74v Wiw
g g € 5 w9 F1% wger g7 @
X 2w F w7 Yar Ad¥ &) awar &
AN g AT Y gF THA & |

fzaagSma fam N § A g
§ Tga) WFT S @ FA AT W@ E,
TIFT §IRT ITFT A FT AT Y &Y
uF fema & Mo HE Ay ag
TAT 97 | 9 I9F 79 IEH! faar &
fag a8 wr @t sev wgr 5 @ @R
39 faar Jq | ag @A 39 & fag aar
& @dsIR § g fr gwd efeaa qar
g ? w8 o I8y Famr fF 9 99 oag
|qTa § sarEEr A § | 98 A wey wfox
F id, § agT W=y FWEI A A §, @
WX Fg F Awg olg @Y ¢ @ @
5 g §ar) ofeqs Fv od@r Ag R
a%a | & wrq § g wngan § sfeaa-
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are not audited, which are not brought
before Shri Vajpayee's Committee. What
happens to all these funds which run into
crores? What happens to the tremendous
power through intelligence that one is able
to wield ? If there is a check and balance
inside the Government, if there is a check

v and balance between different Ministries
and different departments and the Prime
Minister is mercly a co-ordinating authority,
a certain amount of democratic balance is
maintained. But so far as secret funds,
secret knowledge and secret information are
eoncerned, when all these are braught and

. pooled together in one single strand, in one
single hand, and that also the hand of the
Prime Minister, where there is no qucstion
of anyone supervising it, anyone questioning

« it or challenging it, where no one even any-
one in this Housz or in the Government
knows what is happening, what can be the
consequences ?

Then, I believe, in the Ministries them-
selves junior Ministers are being planted
to function as walchdogs on scnior
Ministers.

There is today, for the first time, a huge
Secretariat of the Prime Minister. It has
grown and grown  There are today 9 top
officials in that Secrclariat. Ministers have
to go and pay court to these privileged
officials in the sanctum  sanctorum.
Till recently the ncgotiations with the Princes
were being carried on by Shri Y. B.
Chavan ; now these are to be carricd on
by one of the officers in the Prime Ministers
Secretariat. 1 bope thc Prinoces must be
feeling very happy that thcy have becn so
urlified.

Not only political patronage is concent-
rated in the Prime Minister’s bands, but
even functional patronage is being concent-
rated in her hands. 1 am sure you will
recall that in the past different Ministers
used to appoint the managing directors and
definitely the directors of various public
sector enterprises. The whole rule bas been
changed. Now appointments have to be
made by a Committee consisting of the
Prime Minister, the Home Minister and the
Minister concerned. When the Prime
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Minister and the Home Minister are both
one, you can very well understand who
makes the appointments. So even functio-
nal appointments are being made by the
Prime Minister herself.

As to what is happening to licensing
and all that, my hon friend, Shri Madhu
Limaye, has to!d you; | have no desire to
g0 into it once more.

There has been denigration of the Minis-
ters. As against a4 collective team, they are
being reduced to the position of advisers
who can be hired and fired at her will,

This is a complete transformation, a,
subtle insidious transformation of parlia men-
tary democracy into a Presidential system. If
the country were to adopt the Presidential
system knowingly, in a straightforward
manner, there would ensure that the neces-
sary checks and balances exist, such for
instance as exist in the USA.  But where
a parliamentary democracy is subverted into
a presidential system, the consequences
are that it becomes, or threatens to be,
a half-way house to some kind of an autho-
ritarian rule.

Already to day one sees the emarging
profile of this kind of authoritarian rule,
and that is the reason why it becomes
necessary for us to bc deeply concerned not
the ordinary type of conceatratioh of powe
about the concentration of power. This is not
the ordinary type of concentration of power
There is behind it a will, a desiga, a pur-
pose. There is behind it a sirategy, a strategy
to sce that the key threads of authority are
all gathered together in her hands, and as
against a parliamentary system of democracy
where there is collective responsibility, the
whole thing is reduced to a situation whero
every one is dependent upon the Prime
Minister,

1t is interesting that she has become the
patron saint of de-stabilisation, She has
de-stabilised the party, she has de-stabilised
Parliment, she goes about de-stabilising the
regimes in the States, she goes about de-
stabilising other political parties, and what
is imporiant is, that she has converted the
Congress Party into an organisation which,
as a Ceylonese paper recently pointed out-
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has today become an organisation which is
absolutely depcndent upon her. Take away
the Prime Minister, the whole Congress
organisation collapses. In the past, when
Pandit Nehru was there, whatever authority
he exercised, he saw to it that the organisa-
tion had its own personality, its own
Integrity, its own identity, and that is why,
even after his sad dem'se, the organisation
remains

SHRIMATI TARKESHWARI SINHA :
She is feeling it is a compliment to her,

SHRI ASOKA MEHTA : Wh:ther it is
a compiiment or not, I am conccroed with
the analyasis of the situtation.

1 would like my friends to realise that
when a major party or any political party
of significance is converted into a one pole
tent, what the consequences are to the
political life of the country as a whole,
Therefore, these things are being done, and
it is in this context that one has also to
look at what is happening in Kerala,

In Kerala, some politics are being
pushed through, whether they are straight
forward politics or crocked politics events
alone will show, There is a possibility, there
is a threat, of elections being rigged with
some kind of faked rolis, and I was stun-
ned to hear what Mr. Dange had to say,
Mr. Dange advised Mr. Gopalan : “Why do
you bother about the vo.ers’ list, what
does it matter ? There is the list of voters
on the one side and there are the men on
the other. You claim to have the men with
you, send the¢ men, what does it matter,
let them take any name they like, match the
names with the voters’ list, and win and
the election.” I do not think Mr. Gopalan
will be able or allowed to do it. Now that
he has come round to talk about fair and
free elections, I hope he will not even waat
to do it. Whether Mr. Gopalan is allowed
ta do it or not, I have no doubt that Mr.
Dange wants to do it, and 1 am afraid Mr.
Dange will be premitted to do it and get
away with it,

Why is this so ? Why is Kerala being
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treated separately, on a different level [rom
the other States in India ? In Bihar for
instance, before the Congress Party was
divided, the then leader of the Congress
Party in Bihar was not permitted by the
Prime Minister to form the Government,
In State afier State attempts are made to see
that either somebody does not form g
Government, or that if a Governmaznt falls
promptly presidential rule is imposed. There
is, however, new pattern, a naw approach, a
new attitude as far as Kerala is concerned.
Why is it so ? Because it has a Goverament
led by the CPI. The CPI is the pace-setter
8o far as the Prime Ministe ’s programmes
are concerned. What is premitted by the
CPI will happen in the rest of India tomor-
row. That is why Iam glad that my
Marxist friends have been altered ia time. .

Why has the rim: Minister psrmitted that
Government this kind of latitude ? It is
because of the close relationship that she
his forged with the Governm:@at of the
Soviet Union. It wou!ld be interesiing to
know, and I would like thz Prime Min's'er
to give this information to the House. What
is the numbsr of calls and what is the
amount spent on calls made from the Prime
Minister’s Secretariat and from the Foreiga
Office to Moscow ? Aod let them compare
the amount on money and the number of
calls mads with similar calls to any other
major capital in the world I should also
like to koow this. Recently, when the
Deputy Foreign Minister of the Saviet
Union, Mr. Ferobin, visited India did he or
did he not say, talking about somsone who
is very close to the Prime Minister : “‘we
have special relationship with the gentleman,
The Soviet Union has a special relationship
with that person. What kind of toast was
proposed and what kind of toast was drunk
by Mr. Forobin when he was with some
top officials of the Government ? I have no
desire to say more on these things. Either
the Prime Minister knows these and deli-
berately permits them or she does not know,
If she does not know we are in a parlous,
dangerous coudition,

1 would be therefore end up by saying
this. 1 beg of the Prime Minister to change
her style. This style is endadgering demo-
cracy in this country and economic growth
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which alone can enable us to bring about
social changes, If she does not change the
style, I have no doubt that the surgring
surf of history will inevitably sweep her
away, but in the meantime in calculable
damage can be done to this beloved land
of ours.

MR, SPEAKER: Shri Piloo Mody. Your
‘ party has got only four minutes:

SHRI M. R. MASANI : I corrected
that impression; you please ask the office.
1 have taken half the time of my party; he
will take the rest,

'  SHRI PILOO MODY (Godhra) : Even
if you say that I do not have the time, I
am scre the Prime Minister will give me
some of her time so that 1 can describe what

‘" power she has acquired and advise her
how best to use them,

It is true that 1 have no confidence
in this Government ; I never have, and 1
never will. If I were to start preparing a
chargesheet of its monumental failure; it
it would take me weeks to complete, and
therefore, 1 will satisfy myself in highlight-
ing just a few of the most glaring failure
of this Government,

The entire economic programme of
this Government has been based on *‘somec
stray thoughts, rather hurriedly dictated,”
which miraculously transformed themselves,
through the gluttony of Young Turks, into
an econcmic programme that is supposed
to herald in the Great Socialist Dawn,
Unfortunately, it will do nothing of the
kind.

When this Government cannot even
eradicate the social injustice that it practices
from day to day, how can it possibly talk
about an economic programme for the
welfare of the people ? Its programme
is devoid of logic, divorced from reason
and innocent of any economic thinking.
As long as inflation continues in this
country, as long as the licensing policy of
this  Goveroment continues to create
monopolies and as long as we contioue to
have this perverse transfer of incomes, we
shall continue to have social injustice in
this country along with its concomitant
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miseries. I shall give you a few startling
pictures
In the first 15 years of planning,

industrial production rose by 138 per cent.
but industrial employment rose by only
35 perceat. The correlation between
investment, production and employment,
which opcrates effectively and automatically
in otber countries just did not operate in
India because of the perverse economic
policies practised by this Government,

The output per woiker in the last 15
years went up by 2.0 per cent, but the
wages per worker increased by only 76 per-
cent ; of this 57 per cent was wiped out by
inflation, leaving a nct gain of only 19 per
cent to the worker,

Take the perninious import licensing
policy of this country. Year afer year, the
Government of India have issued licences
worth Rs. 750 crores or there abouts ; in
terms of intrinsic value these licencse
would be worth Rs. 2,000 crores, Whom
do You on think is makiog the profit
These profits are made without putting
one ioto of work into this gross national
product. Where does this money come
from? It eomes from the workers who
cannot be paid their need-based wage, and
it comes from the consumer wl.o has to
pay a higher price for the product. And
if there is any scientific definition
of the common man in this country, it Is
the consumer. If you orieat a policy by
which the consumer would benefit, you
would have covered every single individual
in this country. No wonder these peop'e,
my Communist friends, go on crying that
the rich arc getting richer and the poor are
getting poorer. It is absolutely true, but
unfortunaiely, having said that, they
immediately cry hoarse about Birla and
monopoly capital, a« indeed, my friend
Mr. Dange did this afternoon. This is
the real reason for it, because, ycar after
year, this diffcrence between what the
licences cost and what they are worth is
being p'undered out of the pockets of the
poor and stuffed inio the pockets of the
licenses of the Government of India. This
is what is responsible for it. Indeed, the
poor are getting poorer.
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Let me give you some statistics. In
the last five years, the consumption of
foodgrains went down by 3.7 per cent ;
of cotton cloth by 11 per cent; edible
oil, by 14 per cent ; sugar by 17 per cent.
And by contrast, what do we have ? The
manufacture of motor cars went up by
23 per cent ; of air-conditioners by 44 per
cent ; refrigeraiors by 292 per cent ; con-
fectionery by 52 per cent and art silk
fabrics by 51 per cent. These are the
achievements of this great socialist Go-
vernment.

And if 1 object, I am labelled a
reactionary ; I am called a feudal ; 1 am
called a capitalist and a monopolist.
All economic evils can be blamed on this
Goveroment. They have not learnt from
past mistakes. The latest dogma that they
have developed is they want to nationalise
the cotton trade. For shecr stupidity and
vindictive vandalism, I think it would be
difficult to find another activity because
three lakhs of people are going to be out
of employment overnight, and not one
sound reason has been advanced by this
QGovernment why they wish to do it. The
cotton trade in India is the most efficient
marketing mechanism that has eyer been
devised. 1t has the smallest margin of
profit ; less than one per cent. It gives
to the farmer the highest price that any
sale of cotton has ever given in any placs
in the world. The Farmer in lIodia gets 90
percent of the cnd-price of cotton. It has
been the finest link between the consumer
and the producer, the consumer which is
the textile mill and producer that is the
farmer. It has been abused, interfered with
and victimised. A credit squeeze has
been brought on them and they have been
deprived of any insurance cover by closing
down the forward trading market ; and
nowhere in the world has a higher per-
centage of gain gone to the farmer

SHR) SHIVAJIRAO S. DESHMUKH

(Parbbani) :**

SHRI PILOO MODY : I do not expect
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illiteracy and ignorance to contradict my
figures.

MR. SPEAKER : The uaparliamentary
remarks of Shri Deshmukh will be expun-
ged.

SHRI PILOO MODY : Yet, this
Government in total disregard of all econo-
mic laws, shameless of its past performance,
arbitrarily wants to pounce on the liveli-
hood of three lakhs of people just to satiate
the appetite of half-baked Turks—one of
whom we have just heard—doctrinaire eco-
nomic quacks and frustrated politicians that
form the hard core of their brains trust.
Jobs, more jobs and even more jobs is what
we nced in this country, This is the finest
form of social justice. We have the resources
and the machinery to produce the jobs. We
have the resources. We have the capacity,
if only the Governm:nt does not squander
it away on these monns'rous, meaningless
public sector compaaics which yield no
profit and which have been created through
a sense of warped priority and are grossly
mismanaged, to boot, If Rs., 1 crore was
invested in heavy industry, it would produce
400 jobs. Take the same Rs. 1 crore and
invest it in medium industries. You will
create 1250 jobs. The same Rs. | crore
invested in small-scale industry agriculture
or infrastructurc would produce 4000 jobs.
The ratio is ten to one between heavy and
small.scale industrics. Does this Govern-
meat not realise this after 22 years, having
increased unemployment at a monumenta!
rate for the last so many years ?

Those who say that the Swatantra
Party is reactionary are displaying colo-
ssal ignorance. It is a liberal party dedica-
ted to human welfare. The manifesto of the
Swatantra Party, if you care 10 read it,
is identical to that of the Social Democrats
in Germany, almost word for word. In
Germany they were the left wing opposition
to the ruling Christian Democrat coalition
Over here we ere considered as reaction-
aries, feudals or whatever jargon the com-
munists invent and the ignorants adorning
the treasury benches are willing to adopt.

**Expunged as ordered by the Chair,
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EIE ¥ @rd ®g ¥ qfwms w1 ww
arEr g 3 gFy 1 AT urgE A w
gAET § 1 g a@idl & af@w F1 W
g9 IATEAAT &Y ST AFY AT ¢ WAy
¥ g1q & wird § Jgh gudy ara @ §
iz qifmarde & @@ foew &Y a9 FQ@
g age afder@ & a| &
qfsd® 9T IHT WL AEY E1T |

Neagr AYIRA, W gH @igA faar,
gak fag & mrawr awg g & awwar
gfrfoat ard @ 8w & fgm v
IAFR O qNE  FIAT Fifgw | FrE
TG A1 AT AT WG AATHE F1 GATT
Z | waeefea T g &, =l +R-
feat &t &, wawdz T AWA F "qwy
qeTg /A & WX M AW WAF Q1T
A § SEF mAdr & 1§ guwar § fw
Ta AT ¥ $1% T 78 & s g Wik
g zaH garfaed F@r g w4 adw
#var § @ fear "7 fowmr <@y §, sa
gl qat & fF ag @ @ owrSE w4

SHRI M. L. SONDHI (New Delhi) :
Mr. speaker, sir, is it guile clear fiom the
manner in which this cebate has been con-
ducted that on the oiher side there is an
objection to dissent, there is an objection
to criticism and there Is an objeclion (0 the
very manaer on which the Opposition seeks
to formulate its argumeant,

Mr. Speaker, Sir, that is not the way
of democracy. In a democracy if vhe leader
1s subjoct 1o flattery, il the leader
is surrounded by synchophanis, that in fact
spells disaster to such a leader. My thou-
ghts go back 50 years asa siwudent of
history to the faie of Russia, A certain
genticmun became the Prime Minister of
Russia, lie thought he hud a popular buse,
He thougt he had a winning coaliation, He
thought he had a revolutionary skill, It
turned out that the genileman had only a
mastery of pulitical manipulations, He was
only a part of a decadant oligaphy and he
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was only accomplished in revolutionary
verbalism, That person is Karensky, I
would like Mrs. Indira Gandhi to ponder
over in her momests of stiliness on the
fate of Rarensky. Mr, Karensky died last
month in cxile in USA. Karenky did not
have the will to act in defence of the inte-
rests of his country and the result was that
Russia had the experience of a civil war
and conccquent disaster on a very large
scale tili a leader was found and that leader
although I differ from him politically, was
lenin. Therefore, to-day we are concerned
with finding out whether Mrs. Indira
Gandhi, as Mr. Ranbir Singh would like
us to believe, is a holder of beacon light of
democracy in this country orif sheis a
Karensky of India, If she is an Indian
Karensky it is a matter of great concern
to all of us and (o her also.

To-day what do we find, We find to-day
that there is very little regard for origina-
lity of ideas. Everything is borrowed
our attitudes and our ideas. We have no
objection to Russia. We admire Russia if
it were in the contact of Gandhi and
Tolstoy having a dialogue with each other.
What we have to-day is Soviet Russia
dictates to us and this dictation is not good
far us and it is not good for the Russians.
1 quote her from a writer the following
words which 1 commend to this House, I
quote him. Wilson, a former Finance
Member of the Viceroy's Executive Couacil
remarked.

“The Indian budget was a gamble Yo
rains, To day the lndian budget is
not merely a gamble in foreign aid
but is alsoa gamble in borrowed
economic ideas.”

baving
which
which

Sir, we charge Mrs Gandhi for
surrendered that freedom of mind
was symbolised by Lokamanya Tilak,
was symbolised ty Lala Lajpat Rai, which
was symbolised by Subhas Chandra Bose,
theee 's such an integrity of thinking which
we have Inherited, That intggrity to-day-has
been dissipated.

Let us look at the fate of the peopls
who matier most. Mrs Gandhi is a house
wife, One would have imagined the fate of
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the housewife in this country. 1 would in-
vite her to Sarojini Nagar or Netaji Nagar
or Aliganj where the Central Government
employees live. Let us see the fate of the
housewife. The value of mooey which the
housewife takes when she gocs for shopping
is reduced. The mother of the household or
the sisteer of the household cannnt bring
back enough grain, enough fruit or enough
bread. That is the stark reality. How is this
happening at a time when the housewife was
given the helpmanship of this country. That
is the fate of the housewifle today and that
it why th: Jan Sangh has been very much
concerned with it, ] know friends are here
who hold up something or other agiinst the
Jan Sangh ideology, but this much [ may
tell them that (oday the Bharatiya Jan
Sangh is in the forefront in expressing the
discontent of the people at the failures of
the Goveroment to maintain cconomic
growth, to maintain monetary stability and
to check the uncmployment. These are all
serious probleins which we are taking up
and it is a terrible plight on the part of the
housewife who is finding it difficult to make
essent'al purchases bccause of the wrong
policies pursued by the Government. And
1oday the Bharatiya Jan Sangh is in the
forefront in respect of formulating sound
economic policies. For 3 years she has not
cal'cd the Jap Sangh communal. But now
when the Jan Sangh has brought out its
economic ideology she has called it commu-
pal and she is hurling abuses against the
~Jan Sangh. That is bad politics, if not any-
thing else. That is not the way statesman-
ship is reflected or understood in the demo-
cratic countries of the world.

In this country this is the real danger
and with the takiog over of the Home Port-
folio by the Prime Minister we find a great
deterioration in the law and order situation
in the country. There is a tendency on her

_part to, alarm the public with storics of
plots against her life, het smear tactics
against the Jan Sangh and the use of the
offic’al machinery for her own party ends.
Thus she has alienated the public mind and
the public sympathy which at one time had
been generated for her. I congratulate my
party on she firm principles which it follows
against the Prime Minister and her policies
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which has brought rich political dividends
to the Bharatiya Jan Sangh.

1 therefore feel that we must understand
today that the country is concerncd with
what is happening around. It is not as if
the All India Radio can put out propaganda
and that that propaganda can be swallowed
by the people.  We on this side of the
House raise our emphatic protest to these
sycophants who come and tell us what we
should say or what we should not say. We
have Icarnt our lessons from Motilal Nehru,
Lala Lajpat Rai, Lokmanya Tilak, Shyama-
Prasad Mukhe:jee and Vithalbhai Patel,
Tnhose are our ineators. Thzse sycophants
sitting here are not our me tors.

With regard to forciga policy, it is said
that foreign minister shou!d have an open
mind, but we found that the last g:ntleman
occupying the Foreign Ministry had an
open mouth. On every occasion, in season
and out of season, he wouid verbalise and
the Prime Miaister would encourage him.
The Prime Minister herself has bzea knowa
to make inlerperate staiements, What is the
result ? It is the duty of the Prime Minister
and the Foreign Minister to project a tiue
image of the country abroad. but what we find
today is that we are insuited abroad. When-
ever an Indian goes abroad he must go as a
man of dignity, but what do we find today ?
We are insulted in Rabat ; we did not go
to Jakarta and there are misgivings about u;
in South-east Asia. Everywhere Indians
are insulted ; abuses are hurled against us,
Why are we still a member of the British
Commonwealth of Nations, I want to ask.
Why should we remain in the company of
such a country which practices racial dis-
crimination, which supplies arms to south
Africa, which regards every Indian as a sus-
pect immigrant ? What did Mrs. Gaadhi do
about it ? As 1 said, they only belicve
in verbalism, in words and when it comes
to action, nothing is done. 550 wilioa
Indians are not people of clay. With our
closest neighbours what is the policy that
we pursue ?  What happens in Cambodia
and Laos is a matter of concern to all of us
and we waat that concern 10 be expressed
in proper terms. 1 would not grumble or
protest if she wants to widen her political
contacts as was alleged here. But there are
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methods of quiet diplomacy for that, Dag
Hammerskjoeld and many others have
taught us how by quiet diplomacy you can
bring people together on the negotiating
table, I have no objection if you wan' to
find out at first hand the various groups in
South-East Asia. Contact the Buddhists
who are there. Contact the PRG and
others, But must you destroy the very
basis of the Geneva settlements ? Must you
destroy the very basis on which the Inter-
national Control Commission was set up ?
This is like a bull in a China shop. Who
does not know which may he has to move ?
That sort of diplomacy is not worthy of the
name diplomacy! If such a situation exists,
India’s image is reduced in the world. We
must be known in furtherance of our .politi-
cal purposes that we talk with dignity and
we are heard with respect in the various
forums of the world,

18 hrs,

1 crave your indulgence, Mr. Speaker, to
just spell out one problem. We have known
here accusations being hurled against the
Jana Sangh about the communal nature of
the party and so on. May I ask the Prime
Minister whether she has any introduction
to modern methods of conflict-resolution ?
Does she understand that today it is
modernisation in economics, in social be-
haviour, which will lead to integrated social
communities, and which will remove the
danger which is posed by inter-relipious
hatred inherited from the past ? We are
prepared for that modern and scientific
manner. Let her sct up an institute of
social peace research, and we shall contri-
bute ideas to it, and let her come out with
ideas herself. But this sort of raving propa-
ganda is not worthy of serious attention
because it has a negative aspect.

One word I would address finally here
and that is about Russia. As [ have said,
1 want good relations with Russia, But we
must understand that there are certain his-
torical forces. There is something known
as Russian expansionism which is inherited
from the Czarist times, Russia has always
been wanting to expand to the warm waters
of the Indian Ocean, Any government in
power in Moscow, be it communist or
even a Jan Sangh Government in Moscow,
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I say, would expand to the south.

SHRI NAMBIAR :

Jan Sangh Govern-
ment in Moscow ? )

SHRI M. L. SONDHI : [ would be glad
to disclose to Shri Nimbiar certain histori-
cal details, Thrice—~1 mean it very seriously
—in the history of Russia, armies were as-
sembled at Tashkent to march on to
Hindus:an. That is a historical fact. In
the modern context of ths nuclear weapons
and so on, this may not sound very relevaat
but we must be vigilant, and in determining
our policy, T should like, for example, to
stress that if we have inherited the tradition
of Lord Buddha, if we have inherited the
tradition of Mahatma Gandhi, we. have
inherited also the tradition of Kautilya. So,
should we be ashamed to safeguard our
interests where it is necessary ?

When it is a question of communism,
1 admirc a man like Dubcek who wanted
to create freedom plus communism. But
we found how difficult it has been for
Dubcek to survive in a certain system,
Then, there was a gentlemen called Cohn
Bandit who led a great revolution in France
He has written a book which is catitled 0b-
solete Communism. 1t is for our Commualst
friends to come out with fresh ideas. ' I
would request them to remember that when
they think of trade unionism, let them not
think of any person born abroad. Let them
think of Lokmanya Tilak and see what
strength they wi'l fecl in th=ir arms and
what conviction they will carry in this
country, Let them bhave the example of
Netaji Subhas Bose, a man who was at one
time president of the AITUC,

There are a variety of prob'ems facing
this country. In this context, what I would
suggest is that we put our heads together
and we think of the work which isto be
done by us and not merely in a negative
fashion run each other down. What the
the Prime Minister has done and what none
of her senior colleagues has prevented her
from doing, is cumulative devaluation of the
political system. That is not good. ft is
not political modernisation, I would
commend to them certain books on politics,
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For, knowledge knows no frontiers.
Koowledge is something universal.

In deference to your wishes, 1 shall now
try to conclude...

MR. SPEAKER :
conc.usion.

1 am waiting for his

SHRI M. L. SONDHI: Let me con-

clude now...

MR. SPEAKER : I had given him five
minutes, but he has already crossed the
limit of 15 minutes. The other parties are
still left behind.

SHRI M. L. SONDHI : What I would,
therefore, commend is that national interests
be placed foremost. National interests
will help us in small matters also. For
example, India has made many protests to
the Soviet Union that our borders or our
frontiers in Soviet maps have not bz:en
delineated properly. Our interest is not
made clear to them.

MR. SPEAKER ; His speech is more
on foreign affairs than on the Motion before
us.

SHRI M. L. SONDHI ; In conculsion
I say this. What we want is a resolve on
the part of this Parliament, this sovereign
forum of the Indian people. It does not
matter on which side of the House we are,
but this resolve should be there, that we
want to do something for the starving
sections of our countrymen, for those who
have been denied their 1ight.  As I happen
L0 represent a coastituency where a lot of
government scrvants live, 1 know how hard
their feeling is today. This Government
has denied them the necessities of life.

The family of the government servan
starves, It does not have enough food,
clothing; housing is non-existent. 1 have
statistics here.
MR, SPEAKER : Some other time.
SHRI M. L. SONDHi: There are

nearly one lakh governmen: seivants with-
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out quarter in Delhi- 1 have the statement
of Dr. VK.R.V. Rao and several other
rersons. These basic necessities of housing,
food and shelter are not being provided for
them. Therefore, this Government is a

feudal Government, nct a modern
Government.
MR. SPEAKER : When I had gone

abroad, I came across a strange bell fixed
on the Table of the Speaker. It was called
‘revioution bell’. The moment the shouting
goes on or the speaker would not sit down
I am referrirg to the speakers here, not to
myszif—that revolution bell would drown—
everythin : that the speaker was saying and
50 he had to sit down. I do not think hon.
members will allow me to put that bell on
my Table here.  So I would request them
to care 1or my directions.

SHRI P. RAMAMURTI: A
minutes.

few
DR. RAM SUBHAG SINGH (Buxar) :
When is the voting likely to take place ?

MR. SPEAKER : Afier one or two

speakers, then the reply and then the
voting.

DR. RAM SUBHAG SINGH : Ap-
proximately when ?

MR. SPEAKER : Near about 7
O’clock.

SHRI P. RAMAMURTI (Madurai) ;
Many members opposiie have talked about
the irrelevance of this no-confidence Motion.
The simple issue it raises is that one of the
biggest frauds of an election is being sought
to be perpetrated in Kerala. It is not an
election in the ordinary sense, but one of
the biggest frauds in the name of an
clection is being sought to be perpetrated
there. Is this Parliament to k:ep quiet
over that ? The Government of Indias.y
that they are developing in this countiy a
parliamentary democratic system, Whethzr
the Government of India have got a voice
or opioion in this matter or not or whether
they can interfere with the Election
Commission is not my question.
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Today 1 had expected from the Iaw
Minister a better performance in his maiden
speech. I did not expect him to just read
a statement given to him by the Election
Commission, Particularly after comrade
Gopalan had given facts and figures to show
how the election process is being conducted.
I bad expected he wou'd try to answer
than rather than just read a written script
which was evidently given to him by the
Election Commission.

They ta'ked about the three by-elections

that had taken place. My simple answer
is this. How was it that in those three
bye-elections printed 1lists were given ?

Where have they disappeared now ? Why
is it that in this election no printed list is
being given but such manuscripts are being
given ? Either those printed lists were lists
of the previous election—for the 1967
election—or if there had teen another
printed list, obvicusly it would have been
given to us,

The question is why is this being done
in haste when everything, every difficulty
experienced by the people, has been made
clear to them. The rains are there till the
25 August, Nobody koows whether they
will not continue after the 25th also.
When the Election Commission is satisfied
that thcre are very grave mistakes in the
electoral rolls, is it or is it not necessary
for him to give the peop'e sufficient time to
see that those mistakes are corrected ?

Here was comrade Gopalan who made
the charge that till even last night the
electoral rolls had not been given to us,
and there is Mr. Hanumanthaiya who
cannot refute it. He has got to see wheiher
these are facts or pot I am prepared to
stand here and challenges the Prime Minister,
Let a Commission of Parliament immediately
go and see whether the facts that we allege,
thot copies of the electoal ro'ls have not
been given to 1he parties even till yesterday,
are correct or not.

And then you say that to correct the
electoral rolls the time has becn extended
by two days, from the 30th July to 1st
September., What is th's ? Js this not
the biggest fraud that js beiog perpetrated ?
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1 am now concerned with this biggest fraud,
and therefore my quesiton is this. \What
is the answer of the Government of India
with regard to this biggest fraud ? I charge
that the Government of India is a party to
this fraud, because the Congress Party and
Shrimati Indira Gandhi somehow or other
want to get back the Achuta Menon
Ministry, willy nilly, whether there is proper
election or fraudulent election or any
election.

The other day the Governor had been
here, and I am reliably told that the
Governor had told Mrs. Gandhi that this
Ministry has got to be retucned, the election
must be he!d immediately on whatever rolis
are available, That is why this conspiracy
is being made.

Ia no election in this country till today
from 1952 onwards bave maauscript
electoral rolls been given to the parties for
correction, and no eclectoral rolls can be
printed with this thing beforc the 8th,
You are going to conduct the elections with
this manuscript thing ? Therefore, 1 would
ask them to declare on the floor of the
House whether ai any time before in the
history of this couniry, during the entire
period of elections that have taken placee,
such frauds had ever been commitied. If
it is not so what is the answer of the
Goverrment of India ? Let the Government
of India, let the Prime Minister, declare
openly that as far as the Government of
India is concerned, it does not want such
elections, whatever might be the position,
The Ministry may last or may not last,
We can have a spell of Governor’s rule if
necessary, but we want the clectioas to be
conducted after printing the electoral rolls,
giving copies of the electoral rolls to the
parties and asking them to correct them.

The question of what bappened in 1967
and 1970 does not arise, because it has been
proved and the Election Commission itself
is satisfied that it was a wrong electoral roil
and 8o it agreed to its revision, Thercfore,
this is the simple issue on which we want
to cen<ure the Government.

Yos accept that. If you do not accept
that, it only proves my charge that you have
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conspired, the Government of India has
conspired. If you do not agree to do this
and if you want to conduct the election on
that basis, I am not at all sorry because you
will be only proving to the people of this
country what we have beecn saying all the
time. We have been teil'ng the peop'e that
all this talk of democracy which (these
people indulge in from time to time is just
a shibboleth, that when it suits them they
will subvert even these rules of bourgeois
democracy. Therefore, we have been telling
the people that the vested interests in this
country, the classes in power the ruling
classes cannot bc overthrown by thi: kind
of thing because evey time they will adopt
such a stratagem and in the ultimate aialy-
sis the vested inte ests can be overthrown
only by open class battles of the classes
concerned, You will be proving that, and I
will thank you for proving that. We will be
extremely grateful to you for proving our
thesis.

SHRI VASUDEVAN NAIR (Peerma.fe)
I was interested in intervening at this stage
only to dispel any misrepresentation of facts
which may be made by the Mr. P. Rama-
murt.

I v as surprised to see that he and his
colleagues are shifiing their ground almost
every moment. Right from Mr, Limaye,
including Mr. Gopalan we have secn that
they were trumpeting so much abcu 31
lakhs of new voters being added and 17 lakhs
being deleted. They say it is something fanta.
stic and unimaginable. I am happy Mr.
Ramamurti omits that allcgation and docs
not speak about it because... (Interruptions.)

SHRI UMANATH : That has already
been covered.

SHRI VASUDEVAN NAIR : There is
no point in interrupting me and facts are
against you. I know you do not want me to
be heard. Everyone of your falsc and fania-
stic accusations will be ctallenged and cont-
radicted. Mr, Ramamurti has not spokcn
about these figures because he and his
friends found that the revision of the
electoral rolls took place not on'y in Kcrala
but all over India, in all the States and
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Union territories, The figures are there for
allto see. 1t is not a secret document.
Kerala is no exception. Here is the average
net increase per year Assam 2 88 per cent,
Bihar 2.2, Haryana 2.5, Orissa 2.58, Tamil
Nadu 2.12, West Bengil 208, Rerala 2.7,
per cent. When ti e avarage n2t increase in
the number of voters per year as a result
of the revision of the :le: oral rolls is bet-
wezn :@ and 3 per cent not only in Kerala
but in more than six States, Messrs. Rama-
murti and Gopalan cannot go about selling
this fantastic suggestion that in Kera'a alone
there was faisification of clectoral rolls,
They did not sp:ak about the other States.
He has raised obj:ction about the electoral
rolls of three constituencies where by-
elections took place on thosc very electoral
rolls which were revised on Ist Jinuary
1970. He says that he raised objictions but
it is significant that the lctter h: wrote to
the E'ection Commission was dated July
10th, although byelections took place on
20th April. When parties go into byelections
they should bs wise enough and experienced
enough to find things in the field, at ths
grass roots, in the villages, If there are
persons above 21 years of age wio are not
in the list of vorers, pe(‘)plc will find out and
say that som: hing wrong is there. There was
no murmur of protest at that time about
the electoral rolls eithcr to the Elzction
Commission io April, May or even in June.
On July 10 Mr. Gopalan writes a letter
be:ause on Juae 26th the Kera'a Assembly
is dissolved and there is a mid term poll

SHRI A. K. Gopalan : On July 10, the
Election Commission came to Kerala and
that is why 1 wrote to them.

SHRI VASUDEVAN NAIR : Then he
knows that a mid-term poll is bouand to
come in Kerala. Uufortunately for the
Marxist Party leadership, because of their
misguided policies and the faults which they
committed, they are isolated from the pro-
gressive and left opinion in the State and
they know that in the mid-term poll that is
likely 1o take place in the near future they
may be defected... (Interruptions,) 1do pot
know why they should shout like this ; I
did not interrupt Mr. Ramamurti when he
spoke. They know one thing. lo the present
political climate in Kerala, the Marxisy
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party is isolated from the progressive forces
(Interruption).

AN HON. MEMBER : They are surely
isolated from the Congress party.

SHRI VASUDEVEN NAIR : From the
lefiist forces, that a defeat ...

SEVERAL HON. MEMBERS ro-e.

MR. SPEAKER : Order, order. You
lis'en with paticnce 1o the other Members.

SHRI VASUDEVAN NAIR : . is await-
ing them. 1 unde:sicd that they should
give advance arguments for a coming
defcat otheiwise there is no material or
reason in this.

1 would like to point out only one more
thiog, although it was touchcd upon by
comrade Dange. The Marxist party leaders
bhave absolutely no respect for figures,
because for them 5,600 mcans five lakhs ;
five lukhs means 50 crores. Shri E. M.
Sankaran Namboodiripad, before he went
to Korea, made a statement saying that
something like 50,000 party cadres are
involved in cascs, As soon as he
returned and landed in India, he issued a
statcment to the press saying that it is not
50,000 but it is 100,000. 50,000 became
160,000, Tomorrow, it will become 200,000.
It is going on like that. They have no res-
Dect for facts and figures,

SHRI A. K. GOPALAN : It is not that,
1 do not expect a person like Shri Vasu-
devan Nair to say like that. Shri Nam.

boodiripad r1eturned to India after one
month and within that period of one
month therc were so many cases where

the numbers involved were 400, 500, 7,000
and so on. It increased becausc of that.
(Interruption)

SHRI VASUDLVAN NAIR : Is he ma-
king a speech, Sir ? Is he making another
speech ? There is no use getting angry,
because the records are there. (Interruption)
That is why 1 say that facts are against
them. Otherwise, why should they shout
like this ? The facts are these. They say
that 50,000 cadres are prosecuted in cases
connected with the implementation of the
Land Reforms Act, while the actual fact is
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that 1,627 cases were registered.

SHRI VISWANATHA MENON

(Ernakulam) : It is wrong.

SHRI VASUDEVAN NAIR : These
fucts have been collected by our Govern-
ment. Out of these 1,627 cases which were
registered, only 1229 casis were placed
before the courts. The total number of
p.rsons involved in these cases is not 50,000,
as Shri Gopalan has alleged, but 6,503,
That is the exact figure. (Interruption). At
the same time, let them not pretend that
they are such democrats, because when
their leader, Mr. Namboodiiipad, was the
Chief Minister and Home Minister of
Kerala, there were peop.e who were invol-
ved in cases and were prosecuted. This is
continuing even to day, and more than
1,000 people are going to the courts almost
every week; thry were involved in such
cases during Mr. Namboodiripad’s days.
Now there are other cases. 1 mav submit
to this Housc that apart from land cases,
therc are ather cases where some people
ar: also involved. A bus was burnt with
a large number of people in it, Three
people were burat to death.  The Home
Minister of Kerala was sought to be killed.
Fish-plates were removed.

SHRI UMANATH : Nandaji's White
Paper is being rep:ated by Shri Vasudevan
Nair. (Interruption).

SHRI VASUDEVAN NAIR : There
arc cases like this. They want to shout me

down. I am only giving out these
facts and figurcs with great sorrow
and a lot of reluctance.  because

these people are trying day in and day out
to slander and malign our party and several
other parties in Kerala. I can claim that
our Government and our Chief Minister
have done something remarkable in the
aonals of parliamenlary history. They have
gone to the Assembly with courage.
(Interruptions). 1 have a right to express
my views in this House, When Mr. Gopa-
lan and Mr. Ramamurti were speaking, the
24 members of our party were keeping
quict. But now 10 pcople are trying to
shout me down. [ have a right to express
my views, When our Government was
challenged, when we thought there was a
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move to topple the Government, the Chief
Minister went before the Assembly with a
cunfidence motion. He did not run away
from the Assembly. He got a vote in his
favour. But day in and day out these
people are trying to run down the Chief
Mimister like that, Mr. Gopalan in his
statement used the words ‘‘pack of wolves”
agninst the Achuta Mecnon  ministry,
(Interruptions).  They can use any slande-
‘Tous language about other parties, other
Governments and Chief Mioisters. They
are trying to scll an unsaieable commodity
in the Kcrala market, in the parliamzntary
market and in the political market in the
capital and other places. That is why with
reluctance and sorrow, I was compelled to
biing but at least part of the facts. Let
hon. members judge for themselves. When
lakhs of names are prinied, there may be
mistakes in the electorat rolls. It is for
the Election Comamission to look after that
matter, We do uot want any favour. It
is the right of the Kerala Goverament to
demand that elections should be held bafore
25th September béfore the six month period
expires under the Constitution. Now the
Election Commission has recommeaded a
date for the election. We request that they
should stick to that date. Neither the
Election Commission nor the Government
of the India should submit themselves to
the blackmailing tactics that are being
employed by som: people in this country,

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI): Mr. Speaker, Sir, it is very diffi-
cult to know how to reply to this motion
ot no confidence because, whereas certain
items have been mentioned in the actual
motion, many of the speeches havc touched
upon very much wider fields, bringing in,
as usual, the public sector, socialism and
all kinds of other miatters which were not
in the motion. Some of the speeches were
in a very light-hearted vein and I should
have liked to reply in like manner except
that it is necessary to put ‘straight certain
facts so as to remove misunderstandings
from the public mind.

As far as Congo is concormed, 1 have
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only one thing to say. I have been indeed
amused as some h)n. Member remarked
from the other sids, because once I did
listen to Shri Asoka Mehta. The result
was not one of my most conspicuously
successful actions.

Since yesterday there has been a pitiful
cffort to put Humpty-Dumpty together
again. Some people had seen visions of a
grand alliance but evidently they could not
wn a vote of confidence even from their
owan people. So, Humpty-Dumpty had a
fall and except for Shri Piloo Mody, who
always sounds well even when he talks utter
nonsense, the others could not even work
up any farvcur or eloquence in their
speeches in order to put together the pieces.
Even though Shri Dange came to their
rescue and gave them suggestions as to who
shou!d hold what portfolio, in their shadow
Cabinct their hopes for their shadow
Cabinet have been completely shattered and
1 am afraid there is not even a shadow of
a shadow Cabinet.

The motion broadly lists four grounds,
The first is the charge that the elections in
Kerala are being rigged. As we have been
told by my colleague the Law Minister and
otters the electoral rolls were revised in
January of this year. Bye-elections were
held afier that and no complaints were
made that these elections were not fair.
Mention has been made here about the
Governor's visit 10 me.

SHRI P, RAMAMURTI : Where are
those printed forms of the roils ?

SHRIMATI INDIRA GANDHI ; As
far as [ know, they ore exactly where they
were, where the rolls are normally kept. I
am told they are exacily where they are
supposed to be.

SHRI A. K. GOPALAN : That is not
correct. Whea we come and say that here,
you do not believe us. But when some-
body else says something, you beliove it.

SHRIMATI INDIRA GANDHI : 1
amnot talking of somebody; [ am talking
of the clestion ‘Commissioner,
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SHRI A, K. GOPALAN : The Election
Commissioner has said something : 1 say
that what he said is not coriect. You must
examine and decide whether what he says is
correct or what we say is correct.

SHRIMATI INDIRA GANDHI : This
is not a governmental function. All that
we can do is to draw the commissions at-
tent'’on to complaints. The Government is
not here to interfere with the Elcction Com-
mission or the Election Commissioner. And
1 should like to say that one of the things
about which we can legitimately be proud in
in India since our independence is the fact
that, except for occasional isolated cases,
our elections have been frec and fair and
have given the people unfettered opporiun-
ity to express their wish. The very fact
that almost every party has had the oppor-
tunity of being elected to form a government,
elected to power and also removed from
power, is a proof if proof is needed, of the
strength and justice of our electoral system.

SHRI AK. GOPALAN: I want to
know whether the prinied electoral rolis
were given. I also want to know whether
the election date was fixed anywhere in
India before the printed list was given,

SHRIMATI INDIRA GANDHI : I do
not know whether printed lists are given to

the people or not......... (Interruption) but
the printed lists are available at the places
where they are kept ........(Interruption).

SHRIMATI TARKESHWARI SINHA :
We are given printed lists........ (Iuterrip-
tion).

SHRIMATI INDIRA GANDHI : We
have not only an independent Eleclion Com-
mission but the law courts also exercise full
vigilance to ensure the fairness of our elec-
tiops. It is rather unfortunate 'hat any kind
of doubt is cast on the clection system
which has worked effectively all these

years.

It is also difficult to believe thatall of a
sudden a State Government in a part of
Ind.a which is known for its high political
consciousnzss and literacy should meddle
with b3 elsctoral system. Howsver, as I
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said to Shri Gopalan when he came to see
me about this, 1 have referred this matter to
the Election Commissioner that such a
complaint had been made and I was told
that he had looked into the matter. There
is, as you all know, still time for any objec-
tions to be raised in this matter. But I can
assure the hon. House that we stand fully
for free and fair elections. We are not con-
cerned with what party comes into power.
Naturally everybody would like their party
to win but not at the cost of fair play or
damage to the electoral system. We will
never stand for. As you all know, as the
Central Government we have given support
and cooperation to all governments of what-
ever hue they were, which came into power
anywhere in the country,

For the first time there was something
pew in this No confidence Motion and that
was the strange alliance which we witnessed.
As was cffectively pointed out by Shri
Chandra J.et Yadav, the cat was let out of
the bag by the hon, Member, the Swatantre
spokesman, when he delivered a broadside

against socialism and  npationalisation,
which of course they always call State
capitalism.

As usual, all kinds of other baseless
charges and insinuations have been made.
Reckless personal chaiges were made against
some of my coll and agai my
Secretariat, I do not need to defcnd them
because they are capable of taking care of
themselves, but 1 can only feel sorry that
some hon. Members simply cannot get away °
from this kind of vituperation and also from
giving a casteist or a regional bias to any. °
thing that happens in the country.

wyq fomd @ st o Ao frArd &
sRwarz &1 afca fear @\ w9 @E g
w7 #1 af=g faar &1

SHRIMATI INDIRA GANDHI: Al-
though the question of the Kerala elections
has been brought in as a bait to the Mem-
bers of the CP{ (M), it is obvious that the
entire motion is desigaed 2s a persoaal
attack on me on the supposed concentration

of power in my hands. In fact, xelemlom.
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has teen made to the rccent reshuffie of the
Cabinet and the transfer of some depart-
ments to the Cabinet Secretariat. 1did nct
créate the Cabinet Secietariat, It has long
been in existence. 1 did not invent the
Prime¢ Minister's Secretariat either. Con-
trary to what some member has said, the
Prime Minister's Secretariat in its present
from was not designed by me but by my
dis inguished predecessor, Shri Lal Bahadurji
Shastri. Since then we have answered ques-
tions in this House on the Secretariat,
giving the numbers of officials. There has
been no addition to the Secretariat nor is
any addition contemplated because of any
of the changes which have taken place be-
cause no extra woirk has come to that
Secretariat.

The function of the Cabinet Secrelariat
is to providc effective coordination between
the ministeries of Government. It also
takes up certain items of study, amalysis and
research. When the Planning Commission
shed its executive fupnction in response to
the ‘desire of this honourable House, the
Cabinet Secretariat took on some of this
work. It has to take initiative in
several matters of economic coordination
which were ‘previously being attended to
by the Planning Commission.  The three
Departments which have been transferred
to the Cabine Secretariat are the Personnel
Department, the Electronics Departmen. and
the: Scieptific aod Industrial Research
Depariment. - The Department of Personnel
has been newly constituted and placed uoder
the Cabinet Secretariat, as the House knows,
on the recommendation of the A.R.C,

Regarding the Intelligence agencies, 1 had
thought that there were scveral experts in
this House on public administration and at
least they should have set the records
straight. As is welkknown, in England
as well as in many other countries, Intellig-
ence is directly with the Prime Minister and
I am sure that these countries did not take
inspiration from the Cabinet reshuffle in
this tountry. '

The C.B.I and the Special Police
Establishment bave been mainly concerned
with ‘the eradication of corruption from
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public scrvice. It has necessarily to be a
part of the Personncl Department. Even
in the Home Ministry, the work was beiog
looked after on the Services side und:r a
separate Secretary (Services),

The Directoraie of Revenue Intelligence
was transferred from the Ministry of Finance
to the Cabinet Secretariat in order to ensure
better coordination with the Czntral Bureiu
of Investigation, The C.BI. has alreidy a
wing dealing with economic offcnxs and
the work of the Directorate of Revenue

Intelligence is very largely rela ed to such
offen.es.

Some
about

members made a remark
the committee of Appointmeats
saying that previously there was the
Home Minister, the Prime Minister and
the Minister concerned but now, since
the Home and the Prime Minister was the
same person, there would only be two
persons.  So, I shohld like to inform the
House that the Committces of the Cabinet
were formed soon aflter the reshuffle, but
unfortunately, they weie not dec'ared im-
mediately—that I had decided that Shri
Chavanji should remain on that Commit ee,
since he was dealing with this question and
with the people who would be concerned
will be in these Committees. Apart from
that, I would like to point out that none
of these Commiitees works oa the bisis of
voting. The persons sit together and it is
always a question of having discussion aad
coming to a dccision.

So far as the transfer of the C.SI.R. to
the Cabinet Secretar'at is coacerned, the
hon. Members will rem:mber that the Prime
Minister, from the very begioning of its
existence has been the ex-officio President,
Thercfore, this does not really change the
situation.

As for the future development of ele-
ctronics in India, this als> has been a
subject of long and anxious dcbate in both
Houses ever since the publication of the
Bhabha Report on Electronics. The fu'ue
development of electronics, has such wide
ranging application not only in defence but
also with regard to communications, radio
television, etc, hence the fast development
of the industry has become a mattor of
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crucial importance to the country. Several
Ministerics and Departments of the Gov-
ernment as well as the private sector are
consumers of the product of the electronics
industry. It was in order to give a special
impetus to the development of electronics
that the Government have been considering
the setting up of a special organisational str-
ucture. The allocation of the electronics
Department to the Cabinet Secrelariat was
made to enable this struciure to be built
which, we hope, will be very soon.

AN HON. MEMBER: It is all

amusing.

SHRIMATI INDIRA GANDHI : It may
seem amusing (o you. But for most such
organisations that have to be set up, with
which many Ministries are concerped, it is
more convenient for coordinated working if
at this stage the Primc Minister is there.
Simi'arly a great deal was said about
ministerial responsibility being diluted and
collective responsibility being discounted.
Nothing could be fariher from the fact,
Many hon. Members do not secm to have a
correct apprecia ion of what is meant by
collective  responsibility. All  Cabinet
decisions are collectively taken. (Interrup-
tions). Some decisions are taken by
individual Ministers but we are all
collectively responsible and these decisions
are collcctively supporied and defended by
the cn i ¢ Government. In modern Govern-
ment, sevcral spot decisions must also be
taken and Ministers who take them do so
in the full knowkdge that thcy will have
to defend them on the floor of the House
and in the full trust that they will have the
full support of their coleigues. All
controversial matters are brought to the
Cabinet i:self or to one of its Committees,
1 do not have to point out that throughout
last year my colleagues have come to this
House and given the reasons for their
decisions. They have won an open vote of
the House. They have withstcod many
determined efforis to shake them and
challenge them, Hon. Members from the
Opposition had wrongly imagined that we
on this side would not stand together., They
have spent days and nights planning
strategies and offering prayers to divide us.
(Interruptions)
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SHRI PILOO MODY : It is better than
offering money.

SHRIMATI INDIRA GANDHI : They
have set afloat all kinds of rumours of dissen~
sion but we have stood together with loyalty
to one another and faith in our Party and
full conviction in our policies. I may tell the
hon Member- opposite that what they could
too achicve during this difficult year, they
will certainly not be able to achieve in the
coming months.

Sir, I have respect for my colleagues,
respect for their ability and respect for their
dedication to the welfare of the people and
to the progress of this great nation,
(Interruptions). That is why we have been
ab'e to work together and to introduce
certa’n far-reaching changes in our national
life. 1 do agree with the hon. Member,
Shri Dwivedy, that much that we wanted to
do we have not been able to do. We have
not been able to proceed as fast as we
would like to do. We have not said that
we have done everything, But when you
go ahead in a democratic way. it is a slower
path than the other. I am not saying this
to excuse ourselves because 1 fully realise
tbat we must work more speedily and
reach our goals more effectively, :

Cubinet Government and Parliamentary
Democracy are built on the principle that
the over riding power and responsibility
rests in the legislature, Parliament is (he
master of Minitters and if you could put
it that way, Ministers in turn are—I do
not like the word ‘mas‘er’—in a way over
civil servants. These who are propogating
the myth of a powerful bureaucracy are in
fact running down this Parliament and the
work which it has been doing to guard the
people’s interests. Now you can give the
civil service any name you like, but the fact
remains that whether you have a capitalist
government or a socialist government or
any other form of government, it has to have
some kind of a civil service.

If it is a large country obviously that
civil service will be large. And a country
in which society itself takes upon itself the
power and the duty (0 regulate economic
and social life bas to have the appropriate
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machinery to do it. But the hon. Member
is right when he said that in a socialist
State there will be more servants of the
State, but they are servants of the people,
not masters of the people.

There may be, and there is, some
inefficiency and there may also be some
deadwood in the Administrative organisa-
tion. But we cannot deny that there are
also fine people who are as good as any in
the world. They are doing their work
with ability and dedication. 1t would be a
pity if the House were to do anything which
would blunt these tools. This is not
peculiar to our country, because, almost
everywhere there is sometimes criticism
against bureaucrats and even in countries
and Governmeats which have far more
advanced methods than we can afford
today.

A statement of mine or rather a speech
was quoted and in the attempt to show that
there was some contradiction between that
and a letter which 1 had written about our
administrative service to a newly slected
1AS officer. I don’t think that there is
any contradiction between the two. Because,
1 do believe that we must give better status
to Specialists. All over the world it has
been realised that technical jobs must go to
technicians. But everywhere administrators
and business managers also are being given
more intcosive training in now and modera
methods. We have been choosing specialists
for our technical posts so far as possible,
but at no time has this meant that we
should dispense with the administrative
service. On the contrary, the administrative
service must be given greater social orienta-
tion so0 as to be able to discharge its
responsibijlities effectively.

Something has been said about the
communal problem, But this problem has
been thoroughly debated on earlier occasions
and | lcave it to the country to judge whose
speecoes have been provocative or have
added to the tension in any particular area.

The problem of the refugees is raturally
one which is uppermost in the minds of
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most of us, They are facing very genuine
hardships and this is a matter of grave con-
cern and deep distress. The Government heas
indeed a heavy responsibility to settle and
rehabilitate them with great speed. We are
doing everything possible towards this end.
Shri Samar Guha's excitement was under-
standable. I entirely agree with what he said
this morning about the political side of the
problem. He mentioned also my visit to
Calcutta, But, as I told him when I met him
there that particular visit was for a limited
purpose, that is, *o look into the implemen-
tation of the various decisions which had
been takzn ealicr in Delhi. And, the steps
being taken for the refugees and their reha-
bilitation formed a considerable part of this
discussion, whether it was with political
parties, whether it was with administrators
or some of the other public men and women
whom lemet, I have promised our friends
from Bengal to visit the transit camps soon.
1 am sorry I could not go there on that
occasion.

This is hardly the occasion on which to
speak about Manipur. But, since the matter
was brought up, 1 would just like to say
that this House is fully aware of the law and
order situation there. It is obvious, whether
it is Manipur or elsewhere, that the restora-
tion of normal conditions is an esszntial pre-
condition for any fair election. Yet we all
koow that this part of the country faces
many difficult probl:ms. We are looking
into them.

SHRI JYOTIRMOY BASU
Staudards everywhere,

Double

SHRIMATI INDIRA GANDHI :
Government have no double standards, but
I am afraid many of those who have spoken
have shown their own double standairds.

Shri Surendranath Dwivedy also spoke
heatedly about land reforms. [ do not think
that it is correct to say that our programmes
are not making any headway even in the
States where we are in control. 1 think there
has never been greater consciousness at the
Centre and in the States of the great impor-
tance of creating an equitable agrarian stru-
cture within the shortest possible time.
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In Bengal, we announced some months
ago that the occupiers of land belonging to
eligible categories would not be evicted and
that their position would be regularised very
soon. Earlier this month, the West Bengal.
Land Reforms Amendment Act was enacted.
Its result will be to increase the burgadar’s
share of the produce from 60 to 75 per cent,
in cases where they themselves provide all
the inputs. The conditions under which land
owners are permitted to resume lands have
been made more favourable to burgadars,
and the right of cultivation by them has
been made hereditary. It has also been
decided to enact fresh legislation on ceiling,
fixing the ceiling in terms of famaily rather
than individual un'ts The details are now
being finalised. Thc Government of West
Bengal have been told to give this work the
highest priority, that is, the re-distribution
of waste and surplus land to eligible culti-
vators, 1n this mater, the State Government
are reviewing the ceiling law and enforcing
the existing ceilings with much greater
rigour, (Inte-ruptions) Detailed instrustions
have already gone out to district collectors,
and notices have been served on several
thousands of the largest owners of surplus
land. The amendments (o the Bihar Tenancy
Act, carried out during President’s rule, are
being implemented, so that even bataidars
on oral lease are not liable to eviction,

In  UP, the ceiling laws are being
reviewed. In Mabharashtra, the rent pay-
able by tenanis to land-owners has been
reduced to one-sixth of the produce, which
is perhaps the lowest in the country, After
many years. there is now real hope
that land reforms, which have so long been
talked about. are at last under way.

The examples of Bibar and West Bengal
during President’s rule conclusively show
that the Central Government is earnestly
engaged in carrying through the measures
which it has been urging on other State
Governments.

The other problem which is very much
on everybody’s mind is naturally that of un-
employment. 1 fully share the concern ex-
pressed in this House and outside about
this growing problem. But the only lasting
remedy for unemployment and under-emp-
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loyment. particularly of skilled personnel
such as engineers and technicians lies in
vigorous implementation of the plan and
inclusion of specially labour-intensive pro-
grammes.

SHRI PILOO MODY : Plans ? They
are responsible for the mischief.

SHRIMATI INDIRA GANDHI ;: The
plan outlay for the current year has been
stepped up by about Rs. 400 crores espe-
cially with a view to bring some improve-
ment in the employment situation. We are
examining how to speedily organise a land
army, that is, earolling cadres of skilled
and unskilled workers to be put to work on
specific projects of public utility.

There was reference to the performance
of nationalised banks. It may be that we
did proceed a bit slowly for many reasons.
But there is no basis for the criticism that
benefits have not accrued to the small per-
sons or the smill furmers, although I
concede that much remains to be done and
must be donc speedily .

19 hrs.

The number of borrowal accounts in the
case of direct loans to agriculture went up
from Rs. 1,34,849 at the end of June, 1969
to Rs, 2,97,670 by the end of March, 1970.
The number of accounts for advances to
retail traders and small business increased
from 28,037 at the end of June, 1969 to 70,
607 by the end of March, 1970. Similarly,
the number of loavs 10 self-employed per-
sons increased impressively from 422 at the
end of June, 1969 to 22,050 by the end of
March, 1970, The share of advances to
to neglected sectors, namely, agriculture,
small scale industries, road transport opera-
tors, retail traders, small business ecc. in
the aggregate advances of the public sector
banks increased from 14.6 per cent at the
end of June, 1969 to 20.3 per cent by the end
of March, 1970.

There were some entirely false charges
made regarding issuing of licences. Perhaps
the House knows that the decision in all
fmportant cases is taken not by any indiyi-
dual Minister or by the Prime Minister but
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by the Cabinet as a whole. A ridiculous state-
ment was made alleging that 1 had taken
over licensing in my own hands. Nothing
could be farther from the truth, All that
has been decided is that the grant of licen-
ces in certain defined cases sbould be
considered by the Committee on Economic
Co-ordination on which all Ministers dealing
with economic matters are represented.
This is largely because this is a controversial
matter, and many cases come within the pur-
view of different Ministrics also. Therefore,
the question is not of eoncentration of power
but of sharing responsibility aad decision
making power and bringing the collective
judgment of a mibisterial group to bear on
these important problems of licensing.

SHRI RANJEET SINGH (Khalilabad :
Wby has she taken away Shri Swaran
Singh’s intelligence ?

SHRIMATI INDIRA GANDHI : It

has been allcged that the decisions taken on
+he grant of industrial licences have been
‘inspired by dishonest motives. I have
no hesitation in saying that this is a mischie-
vous and reckless charge, and also an
entirely dishonest charge. 1 have no hesita-
tion in maintaining that the intcrest of the
national economy and not narrow or party
or personal interest guides our decisions.

1 have been compared, not for the first
time, to Hitler, Stalin and Mussolini. If
they had perhaps read more books, they
could have used more names. 1 think the
people will laugh at the prepost rouseness
of these comparisons.

It was somewhat dramatically sta‘cd that
this country would not to'erate Hitler. 1
entirely agree with this. In fact, this is
what I myself have been saying. I have
said it in the House ; I have said it outside
also. This country will not to'erate Hitler
and what Hitlerism stands for. But we
should know what it stands for, namely,
the preaching of batred against sections of
the people, the building up of para-military
organisations, the use of the lie, the big lie
and the biggest lie and the readiness to use
any and every method capture power. We
do not believe in such methods ; we leave
such methods to others,
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The biggest lic that has been told in this
House on this occasion is the one that is
now being constantly repeated about our
subserviance, as they say, to the Soviet
Union. This, as the House and those mem-
bers who have been in the House for some
time, will remember, is not a new charge. It
was also make against my father. Some
called him a Soviet stooge and others called
him an American camp-follower, but he
was an Indian, a proud Indian, Now, the
samc charge is being levelled against me,
My concern is only for the people of India.
These charges are not going to deflect us
from seeking friendship with all nations
because the country’s good requires it. And
when the national interests demand it, we
shall not hesitate to stand up against all
nations. Somebody said : let us have one
example. There is a very recent example,
which is our not signing the NPT,

SHRI M. L. SONDHI :
cause of our pressure.

That is be-

SHRIMATI INDIRA GANDHI : Mr.
Sondhi has some imaginary ideas of his
own streogth in this House. 1 will leave
him to his il'usion.

SHRI M. L. SONDHI : When you
hold a public meeting next, I will hold one
the same day.

SHRIMATI INDIRA GANDHI: I trust
the country will treat this charge with the
contempt which it deserves, India, free,
sovereiga, democratic India, shall never be a
satellite of any country, however great or
powerful,

SHRI PILOO MODY :
Soviet Union,

Except the

SHRIMATI INDIRA GANDHI : Those
who bandy about this charge show a singular
lack of confidence in themselves or in the
country. All the chanceries of the world
know and respect the fact that our country
has stead fastly pursued its own course of
action,

SHRIMATI TARKESHWARI SINHA :
In spite of you,
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SHRIMATI INDIRA GANDHI: Ard
1 sball continue to do it so long as I have
anything to do with the Government of this
country. The consisient and steadfast ad-
herence to our policy of non-alignment is
absolutely non-negotiable. Many people
thought that we would succumb, they have
tried to browbeat us here many a time, btut
we have not gone back from anything fcr
which we stand, nor shall we ever do 0 in
foreign policy or sn foreign policy or in
domestic policy.

1 hope that this House will reject ...

SHRI[ M. L. SONDHI : Interim relief
for the Government employees,

SHRIMATI INDIRA GANDHI ;... This
motion and will continue to show its confi-
dencc in this Government.
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<@ 7@ ¥ 7 faaw fag s, 7 sashiaa ax
w7y, 7 I wigd Wy M A & afqan
A IR TN RGN EHFen
§ W qg TET § &W Al H, gEE
qfcag @1 feal #1 9g@ ¥ g w=a axg
fraT g I(Wﬂﬂ'ﬁ)

weger AR, faQey 7 A d T
gar fam odr Fgfaed & Aar =@
ArgT FT WY FA NT ¥ gar | A

SRAVANA 7, 1892(S4KA)

Motion 366

aga fafex feew A a1 3t 1 I 7@
# wfgwra ¥ g@@ & @rg 78 § wfew
¥ g gt T famarg W sawd AdY
FEAT ARAT 1 F frwg A g A
qIgT AF @ &1 HY get ax AN A v
394 oF W = arga a1 IAF gudw
F1T ALY qUF | (SaEET) oo

TEqY AT, FF AT 1gRAT WAL
A1 FT A7 TG AT A7 T WA PV agear
AT TET 4T | AT %19 g% fasenzy |

ot AT W (FTTR) : ww A
I, ﬁ ;ﬁ-uo

MR. SPEAKER : Please sit down ;
you have no right to speak. The hon.
Member is not yielding.

ut vy food ;5@ 999 78 ¥ A
w®E?

ot WAE W weww WA, W
T a g7 Aafay >

MR. SPEAKER :
record.

ot wgfend : ) =Y AD oF W@
1 0 F1E 78 a5y |

st Wit Wy o*

ot wy fowd : weae wia, o
T W FfAg |

It will not go on

MR. SPEAKER : You should know
the rule that if he does not yield you have
no rigot to speak. He is not yielding.

stag famd: o ¥Q oF a@
1 WY FE Al o Ky w@
qaAfas aar &1 FAE@ W™ Y

* Not recorded.
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[t 7y fond]

I g@wr wga frar, afwq segia
fat ag g f5 gew § W wifus a
1 Fiwww § 9@ wfafafama & w@r g
ueifaF @wr & FefiFww § 1 AQ G|
F1 IR AL Frar 1 H Az Fg WrAT
f& ot uaAifas T swa 7N F gy
dafa gy W & swsr sEgwme of
wifas gar & F=dFvg & @7 faa o
(AR CE L I A REA CIER]
AT WEATd g% HIX I8F A% UF §iq
& mgT wifas gar #1 AT AT HET-
FIA &Y AT | A @AY IRIA FIT g,
A1q FE 3@ Afog ) 70 g9 aq@ =
FIA F F A 0T S AgT F3 E
frdammaades T3 7Ta@E
¥ wfy favara sFe FTar FRAr g Q@
IAFT A Aifg § I@F IR F qIT A1

ayrA #41 § F3r fw JT F9T safaq-
a7 w9 f5Y a1 &Y 9o R Faw #
I g faw & IR F gy A
w271 W AT gaAfas §, WS
Tt fas aur F FEFW F a7 § 9
fas A S AT AE FFA | A TF I
ana% g, e IR www Qew &
GU<AT qAAT 91, O FWRAR 1
JGHT a91a7 91, 98 Aefers gy gwt-
faw fweit § foad &) s W @R
qrgg T far §, g Fa § v

“‘Power is concentrated as never before
in the hands of the Prime Minister.”

9 997 1 R Mias aur & F-
FIA FY 7ITAT 2N ¥ A wo0a 7T
WE 9 F AR qHIEIE A AT

gt &, tF W FEct § 5 omfae-

qrdt FY & qFan Fgar § T F@hd W}
IAF aewr fagar s 9 gk a9 A¥

JULY 29, 1970

Motion 368

giftafa & SAF WEdE W F F1A A
JATA FATY T § FTEY § 1 fagan
3 fwd geAfae ¥ ST que ¥
forger gearg famr @1 9w uF GrEw #
9g FT AT § ¢

“In the wake of the Cabinet reshuffie
the Prime Minister diaplayed commendable
initi:tive in taking much-nceded but overdue
promotional action in the industrial scctor,””

Fg-ag F w1 wigdg  fAw
g ag wiaa § f& saFr gure-
arg F HIGUT AFAT § | AT A /Y
w & fs umifas aar &1 FFAF,
atwmE § uwifaFdd #1 Fam W
wifas® qar 1 F FedFw & w

g AN A g i oFar afawe
axefae #1 fawio &3 frar ? ga%
foarsht & sw & #fgRz G faz ¢
wrzw fafarer g fae a1 fanto &3
agY fear, wrasgigy e 7 fwar
afea # ag Fgm I ¢ fr @ & afa-
T F1 A FRAT I FT W § 98 aga
T 9T w & fog fvar s w@r & axary
frawt @Y fama ¥ o g1 wfEad
FRIFHIRAF IR T qg7 Ffade
s 2fege ¥ qmu fray Afawt ¥ ? Faw
& wfaw< 4, walq ¥Ff@e wfada
i fr #fadz g #fFde #9157
caagifae, anfess o geefeaw
fwd, qdfea Yefafagaa sifz anr
afgwe #fate IFfeae & Iz
wE

&Y 9%g & arew fafred e
#, fora®Y & weww @IwX Fga g, W
THA-IE FIEA AT &, I TF IAH I
R AT AT AW FY MZT AL Ty,
7% a% #1¢ frdda adf fiar 1 (sqama)
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Q% AT WA ¢ 48 A1 €28 g |

ot wy fomd : @waqi g7 #ag
af ara #g @r g, afes ag = q919
AN E 1 FF A ¥ w7 T fam
HATAT A1 | IAA FqT ZAT ! SN AIGA A
Fg f& agr ¥y @l 1 AW QU T
faar sar & 1 fewifaza &1 gaR AW A
12 sfawa & a3 ¥ faeqrz gar @, afew
ag arar mifg @i &1 o1 % fee fzar war
g aud 17 wfawa afg gf s oER
WqqT g9z qm fwar aq  EFT F1§ FqQ
agY fear | ag wrog WAl F AR A FE
Wy ff, FiFa &4 |Irdr ISA7 91 9
#1 afg 11 97 s faw @A & A
gz Aw faar qa % & 57 5 QAT A
g afz ad) g, wfea @@ A
TR I ag WE ) I qrg fwal
arg FT F15 S agr g | (sqFnA) A
FT TF1T Ig AT 9T, HIAFT AGY |

ad A% w21 o1 f% ag wAgead el
ATHIT | IR TATE § AWE AT
F Ut ag fad@d @9y w1 owaw
far | & &gar § f smF wgar A @90
& o, afga waat gfg AT wmeE -
% w8l ot af oY ? W IF FAW TQ
¥ magend &1 faragrd AF AT 91,
sfea fagh aw @d worifa ¥ geai &
wagega wrad fear | faa el &
qat mo¥ arfes fear, S& 1 @ed g
faar | @Y fafera aoga #1 wagaq
arod far, WX g@ @i wod wiEal
fedguma far) ¥ @ wf=a ad
F@E amary fedguama st qEIR
arR @ g N W AW FI T
HfadY #7 Al gmd AT F AR AL
| & gawT uF & §YT AT § | FEEA
ool WRAE 1gd SA Farew { d57 9,

SRAVANA 1, 1892 (SAKA)

Motion 370
Jq I AT AT AT QA faTTed 71 AFT
FALZAT AT | I7%F A qA199 & afwq
a1z ¥ gearer fwar ar, wfew w1 R
g & @i ¥ aqdmar & @ 39w
afset® YF2T FT FN AAWA §, FTT AANT
g 98 WT 39 FAT 9T 97T 7 & faq
AT AL & 1 AT BETEA HAT WIAT
arga ¥ Mgy o Afgwar § @Y 797 ¥ @A
F1 AT AN FF HAT I FUT FT QA
aEY grar g, 9 IAF AT § WX IA9)
agAfa & g &, @ g wfawed & agy
T 7 (smAurA) T RS W qwA; M-
TS & Hig F1 ag woA A9 § fAwe ?

87 gEard § qgr, # w7 qgt A
g7 3@ 937 A PFK FT 9IS M7 §,
o1 T GHAT A F AT qaT 9T AT
7 § s sfawesw A gatsar fea
AT 9T FY A5, IaFT NF Fq Gr
fagirmar ? wa w@@d sfaoaed &g
frez qiEt & = R yF1 F1 7 "
g, it 3 @red ®Y T AAqT W gA@
| Y FAT § 1 W A e fagFem F
A Y oI qAT H A PW T F ag
&1 o1 f& o gA FAA 9T AN AGY
gum ar & wmfawE ar wed@ qrEan )
gt @iga AL gy ¥ 1 gWA wAgY A
gar ¥ #§3 Q- A AIGA T 7oy F Fqv
oY YAW T A FW AL T AT H G
g qugl & faear s wgr, gt 1 "S-
A F A AT E AT 3% amA ufa-
@E T F A & adr 9% agt |
faww, @ sfawe, a € q ad am@r
T & ®Y G w7 A7 ) § ) afer-
g4 Fwgfaeei 1 ag N Afq § ag ams
Fat aet §1 gN ag T wQr fE
IAFT GAGA gH AE qX | W IAH GH-
d ot 7@ wEaE 9 N & fag daie §,
o OPA [T A Foa@ & B
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[t =y fend]

qH g (§exesim) zAdy v g
FETE, AR F FT 1 gfer ¥ &7 -
g @d g frqar = pw g i
afamE & w@E F @ A A, a9
ag § Q-3 IH F F A A (gex-
o) aferor ordy Fegfaeel # & s
gfra aiiefy ¥ oy sarar afiqor oedt |/W-
Wwar § W IqF FTW H qar wWrge

Q% QAAT §I€q : AT T A |

off Ay fowd : §3 el Al R
(wweomiw) g% ww @ga Afay ) TF
FAT & 1§ JrA9 A fwar g1

weqe wEgied, g "R fajw Aifq
1 qut §7 48 v 9y 1 afw dfF i
7 g0 IFTAT @, I[ AT T AT
# +ft Sarar =TRAT § 1 73 |are &4 fedw
FAS F WY FaTAT AT | STAFIT A
R @ =@ § f5 & sfafa gmd
AT FU  gATE IA TG FEAA P
FR AT & AN A AGIE, I
Fa< fie @ == S w@r g &
FreX &9 4 gh ot fax § ow g 4,
T qan = & 6 w4 g gad g AR
A qréq g Ty o7 @ & Adew ag
A @ ¢ fF Thwre 93 A o R €
gaTd ¥AT #Y 100-130 fasfishiz # dw
faeft 8, siw fas § | 9% ghfeagd a9
F At &Y UFHT FAT FIA ¥ T AW
gaaqr gzar &1 & i IFNFT EEeE
af g, afew gd o1 w0 @ fr afaaa
g QA dwT A R W1 AR
qew & S AFE WA A AT Fed §
f& ga TR L1 gW AHAT FA
& fau &mc &1 wdrer AwEE A A
& fr g <t ¥ 0 @Y, wfesarT ¥
aEN, qay w€q | wgh § wrer AgA !

JULY 29, 1970

Mot on 372
WAL TF HE I AT C § | AU AT
guF faaa adi & adt fmg F ay A el
1 TWAHR AT F AR A -
AT F T FE FL ZH qUiwdT F1 M
qfsq®s F AR T @ 1 75 A =99t
¥ fawa adf & AfFw gwm HA Y
Fgar € fr gt fajw i, gard gean
Afa o ag o qE & | TAFT 9gw FIAY
Afg ot sga o= Al O g d
mas ¥ g fradr fAwel Y ag 1962
7 mfag < fzar ar | gaw srfgw ar &
AR T AT | wreR-frAT aaq | wfea
TR AT AGY &, WH AN , W1 T 2
& gL arafes & g fgg ) 8 su
e =ifgd ¥ fF 1962 § gmidr W gAfa

Gagfmusara gy sa% fag X
FIE G A FLWE |

wEN garR fear ot g8 @7 9a
af faar &1 @ ey # W AR wfys
T FI 39 qg7 0 ang Jai famgl
# F39 gad) AN FIAT § AT W A
St RT § AN ot woer FRar § R A
T gfawma & gwme 9T TedRar ¥
fra a3 AR § fFag a@R
st & &y @ gwr 1 ag g firan
qar @y gavd g ar fve @ qifede
4ot wiFa § 99T SRAIS FT A8 @Y
WY g AR WX FEHT AT W
Afa arely aTHIT qAAAY | AW GIE
TH AN &7 qFY § | {F ARY AN FY
FE AT AG ) WG T FEIT HY
sro fra e

MR. SPEAKER : I will now put the
motion to vote of the House.

SHRI P. K. DEO (Kalahandi) : Sir,
the Rajya Sabha members should withdraw
from the House.
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MR. SPEAKER : Those members of
the Rajya Sabha who are Ministers will not
vote. How can they vote ?

SHRIMATI TARKESHWARI SINHA :
Why are they sitting here ? They should
withdraw.

MR. SPEAKER : If they vote, action
can be taken against them.

SHRI RANGA : There is no justitica-
tion for their presence here.

MR SPEAKER : Now the qucstion is :
‘“That this House express its want of
confidence in the Council of
Ministers.”

The Lok Sabha divided :

Division No. 1] [ 19.32 hrs.

AYES

Agadi, Shri S. A,

Amat, Shri D.

Amin, Shri R. K.
Anirudhan, Shri K.
Avedya Nath, Shri
Ayarwal, Shri Ram Singh
Bajaj, Shri Kamalnayan
Basu, Shri Jyotirmoy
Berwa, Shri Onkar Lal
Bhadoria, Shri Arjun Singh
Bhagaban Das, Shri

Brij Bhushan Lal, Shri
Chakrapani, Shri C. K.
Chauhan, Shri Bharat Singh
Dar, Shri Abdul Ghani
Dass, Shri C.

Deb, Shri D. N.

Deo, Shri K. P. Singh
Deo. Shri P. K.

Deo, Shri R. R. Singh
Desai, Shri Morarji
Dhrangadhra, Shri Sriraj Meghrajji
Dipa, Shri A.

Esthose, Shri P. P.
Pernandes, Shri George
Ghosh, Shri Bimalkanti
Ghosh, Shri Ganesh
Gopalan, Shri A, K.
Gopalan, Shri P.

Gopalan, Shrimati Suseela

SRAVANA 7, 1892 (S4KA) Moti

Gowd, Shri Gadilingana
Gowder, Shri Nanja
Goyal, Shri Shri Chand
Gupta, Shri Kanwar Lal
Hari Krishna, Shri
Himatsingka, Shri

Jai Siogh, Shri

Jena, Shri D. D.

Jha, Shri Shiva Chandra
Joshi, Shri Iagannath Rao
Joshi, Shri §S. M.
Kachwai, Shri Hukam Chand
Kamaraj, Shri K.

Karni Singh, Dr.
Kedaria, Shri C. M.
Khan, Shri Ghayoor Ali
Khan, Shri H. Ajmal
Kothari, Shri S. S.
Koushik, Shri K. M.
Kripalani, Shri J. B.
Kripaiani, Shrimati Sucheta
Limaye, Shri Madhu
Madhok, Shri Bal Raj
Majhi, Shri Mahendra
Masani, Shri M. R,
Masuriya Din, Shri
Meena, Shri Meetha Lal
Mehta, Sri Asoka

Mehta Shri P. M.
Menon, Shri Viswanatha
Mirza, Shri Bakar Ali
Misra, Shri Jancshwar
Modak, Shri B. K.
Mody, Shri Piloo
Mohamed Imam, Shri J.
Mohammad Ismail, Shri
Mohinder Kaur, Shrima i
Molahu Prasad, Shri
Mrityunjay Pr.sad, Shii
Mukerjee, Shrimati Sharda
Murti, Shri M. S.
Naghnoor, Shri M. N.
Naik, Shri G. C.

Naik, Shri R. V.
Nambiar, Shri

Nayanar, Shri EK.
Nayar, Shrimati Shakuntla
Nayar, Dr, Sushila

Nihal Singh, Shri

Onkar Singh, Shri
Pandey, Shri K. N,
Parmar, Shri bhaljibhai
Patel, Shri Baburao
Patel, Shri J. H.

Patel, Shri Manubhai
Patel, Shri N, N,
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Poonacha, Shri C, M.
Rajasekharan, Shri

Raju, Shri D. B,

Raju Dr. D. S,

Ram Dbani Das, Shri
Ram Subhag Singh, Dr.
Ramamurti, Shri Shri P,
Ramani, Shri K.

Rampur, Shri Mihid:vapoa
Ranga, Shri

Ranjeet Siagh, Shri

Rao, Shri V. Narasimh
Reddy, Shri R. D

Reddy, Shri N. Sanjiva
Sanji Rupji. Shri
Santosham, Dr. M.
Sarma, Shri T. A,

Satya Narain Singh, Shri
Sen, Shri P. G.
Sethuraman, Shri N,
Shah, Shrimati Jayaben
Shah, Shri T. P,

Shah, Shri Virendrakumar
Shalwale, Shri Ram Gopal
Sharda Nand, Shri

Sharma, S hri Narayan Swaroo

Sharma, Shri Ram Avtar
Sharma, Shri Yajna Datt
Sheo Narain, Shri

Sheth, Shri T. M.
Shivappa, Shri N.

Singh, Shri D. N,

Singh Shri J. B.

Solanki, Shri S. M.
Somani, Shri N. K.
Sondhi, Shii M. L.
Supakar, Shri Sradhakas
Suraj Bhan, Shri
Tapuriah, Shri S. K.
Thakur, Shri Gunanand
Tyagi, Shri Om Prakash
Umanath, Shri

Vajpayce, Shri Atal Bihari
Veerappa, Shri Ramachandra
Venhkatasubbaiah, Shii P.
Vidyarthi, Shri Ram Swarup
Xavier, Shri S.

Yashpal Singh, Shri

NOES

Achal Singh, Shri
Adichan, Shri P. C.

Aga, Shri Ahmed
Ahirwar, Shri Nathu Ram
Ahmad, Dr. 1,

JULY 29, 1970 Motion

Ahmed, Shri F. A,
Ankineedu, Shri

Anthony, Shri Frank
Asghar Husain, Shri

Atam Das, Shri

Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Badrudduja, Shri

Bajpai, Shri Vidya Dhar
Bakshi, Shri Ghulam Mohammad
Banerjee, Shri § M.

Barrow, Shri

Barua, Shri Bedabrata
BRarupal, Shri P. L.

Basu, Dr. Maitrcyee
Baswant, Shri

Besra, Shri S. C.

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhandare, Shri R. D.

Bhanu Prakash Singh, Shri
Bhattach-yy., Stri C. K.
Birla, Shri R. K

Birua, Shri Kclai

Biswas, Shri J, M.

Bohra, Shri Onkarlal
Brahmanandji, Shri Swami
Burmah, Shri Kirit Bikiam Deb
Chanda, Shri Anil K,
Chanda, Shrimati Jyotsna
Chandra Shekhar Singh, Shri
Chandrakar, Shri Chandoolal
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Sari R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R,

Chavan, Shri Y. B.
Chittybabu, Shri C.
Choudhary, Shri Valmiki
Choudhury, Stri J. K.

Dalbir Singh, Shri

Damani, Shri S. R.

Dange, Shri S. A,
Daschowdhury, Shri B. K.
Deoghare, Shri N, R,
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao S.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Dixit, Shri G. C.

Dwivedi, Shri Nageshwar
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
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Ganesh, Shri K. R.
Ganga Devi, Shrimati
Garcha, Shri Devender Singh
Gautam, Shri C. D.
Gavit, Shri Tukaram
Ghosh, Shri P. K.
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Govind Das, Dr.
Gupta, Shri Indrajit
Gupta, Shri Lakhan Lal
Gurcharan Singh, Shri
Hajarnawis, Shri
Halder, Shri K.
Hapumanthaiya Shri K.
Heerji Bhai, Shri

Hem Raj, Shri

Hcro. Sh:i N. E

Igbal Singh, Shri
Jadhav, Shr Tulshidas
Jadhav, Shii V. N.
Jagjiwan Ram, Shri
Jamir, Shri 8. C.
Jamna Lal, Shri
Janardhanan, Shri C.
Jta, Shri Bhogeadra
Kahandole, Shri Z. M.
Kalita, Shri Dh'reswar
Kamble, Shri

Kam'a Kumari, Kumari
Kandappan, Shri S.
Karan Singh, Dr.

Kas ure, Shri A, S.
Kavade, Shri B. R.
Kedar Nath Singh, Shri
Kesri, Shri Sitaram
Khadilkar, Shri R. K,
Khan, Shri Lataft Ali
Khan, Shri M. A,
Kinder Lal, Shri
Kisku, Shri A. K.
Kotoki, Shri Liladhar
Krishna, Shri M R.
Krishnappa, Shri M. V.
Kuchclar, Shri G.
Kureel, Shri B. N,
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.
Laxmi Bai, Shrimati
Lutfal Haque, Shri
Madhukar, Shri K. M.
Mahadceva Prasad, Dr,
Mahajan, Shri Vikram Chand
Mabhajan, Shri Yadav Shivram

SRAVANA 7, 1892 (SAKA) Motion

Mabharaj Singh, Shri

Mabhida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Malhotra, Shri Inder J.
Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao.
Manoharan, Shri

Marandi. Shri

Master, Shri Bhola Nath
Mayavan, Shri
Meghachandra, Shri M,
Melkote, Dr,

Menon, Shri Krishna

Minimata Agam Dass Guru, Shrimati

Mishra, Shri Bibhuti
Mishra, Shri G. S,
Mohammad Yusuf, Shri
Mohsin, Shri

Mukerjee Shri H. N,
Mulla, Shri A. N.
Murthy, Shri B. S.
Nahata, Shri Amrit
Nair, Shri Vasudevan
Nanda, Shri

Oraon, Shli Kartik
Pahadia, Shri Jaginnath
Palchoudhuri. Shrimati Ila
Pandey, Shri Sarjoo
Panigrahi, Shri Chintamani
Pant, Shri K. C,

Paokai Haokip, Shri
Parmar, Shri D.R .
Paratap Singh, Shri
Parthasarathy, Shri P,
Patil, Shri Anantrao
Patil, Shri Deorao

Patil Shri N. R.

Patil, Shri S. B.

Patil Shri S. D.

Patil, Shri T, A.
Pradhani, Shri K.
Qureshi, Shri Mohd. Shafi
Radhabai, Shrimati B,
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajaram, Shri

Rajni Devi, Shrimati
Ram, Shri T.

Ram Charan, Shri

Ram Dhan, Shri

Ram Sewak, Shri

Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.
Randhir Singh, Shri

37,
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Rao, Shri Jaganath

Rao, Dr. K. L.

Rao, Shri Muthyal

Rao, Shri J. Ramapathi
Rao, Shri Thirumula
Rao, Dr. V.K. R. V,
Raut, Shri Bhola

Reddi, Shri G. S.

Reddy, Shri Eswara
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma

Sadhu Ram, Shri

Saigal, Shri A. S,

Sait, Shri Ebrahim Sulaiman
Seleem, Shri M. Yunus
Samanta, Shri S. C,
Sambhali, Shri Ishaq
Sanghi, Shri N. K.
Sankata Prasad, Dr.

Sant Bux Singh, Shri
Savitri Shyam, Shrimati
Sayyad Ali, Shri

Sen Shri Dwaipayan
Sequeira, Shri Erasmo De
Sethi, Shri P. C,

Sezhiyan, Shri

Shambhu Nath, Shri
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Raghuvir Singh
Shastri, Shri Ramavatar
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sher Singh, Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri S. N.

Shukla, Shri Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri
Singh, Shri D. V.

Sinha, Shri Mudrika
Sinha, Shri R. K,

Sinha, Shri Satya Narayan
Sivasankaran, Shri

Sntak, Shri Nar Deo

JULY 29, 1970 Re. Dr. Dharma Teja St, 380

Sonar, Dr. A. G.
Sonavane, Shri
Sreedbaran, Shri A,
Sudarsanam, Shri M.
Sunder Lal, Shri
Surendra Pal Singh, Shri
Swaran Singh, Shri
Thakur. Shai P. R.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tripathi, Shri K. D.
Tula Ram, Shri

Uikey, Shri M. G.
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Prem Chad
Viswanatham, Shri Tenneti
Vyas, Shri Ramesh Chandra
Yadab, Shri N, P,
Yadav, Shri Chandra Jeet
Yadav, Shri Jageshwar

MR. SPEAKER : The result* of the
division is : Ayes—134 ; Noes—241. The
‘Noes’ have it ; the ‘Noes’ have it.

The motion was negatived.

19 30 hrs,
STATEMENT RE : DR. DHARMA TEJA

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS, AND SHIPPING &
TRANSPORT (SHRI RAGHU RAMAIAH);
Sir, this afternoon Dr. Ram Subbag Singh
alleged that certain papers relating to
Dharma Teja were destroyed.

DR. RAM SUBHAG SINGH (Buxar) :
They have ell been destroyed,

SHRI RAGHU RAMAIAH : 1 would
like to deny this allegation. There is abso-
lutely no truth in it. The papers are in
proper custody and there is no tiuth what-
soever in this allegation,

#*The following Members also recorded their votes :

AYES : Sarvasbri Ram Sewak Yadav, Beni Shankar Sharma and Shrimati

Tarkeshwari Sinha ;

NOES : Sarvashri Mubammad Sheriff and Ramachandra J. Amin,
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DR. RAM SUBHAG SINGH : I challe- 19.33 hrs.
pge it. They bave all been destroyed ........

(Incerruption). The Lok Sabha then adjourned till Eleven
. of the Clock on Thursday, July 30, 1970/
MR. PEAKER : The House stands Sravana 8, 1892 (Saka).

adjourned till 11 A. M. tomorrow.

L.B.D. Press, Delhi
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